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LOK .SABHA DEBATES . '' 

LOK SABHA 

Thursday. May 9.1985) 
VatMkh• 19, 1907 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER Ill Jlte Chair] 

. QR.AL ANSWERS TO QUESTIONS 

[Eng/isiJ] 

Railway Undertaking In Orissa 

•771. SHRI CHINTAMANI JENA: 
WiJJ the Minister of RAILWAYS be 
pleased to itate = 

(a) whether it is a fact that there 
is no major Railway Undertakir1g in 
Orissa ; 

(b) if so, whether there is any 
proposal to set up a major Railway 
Und~rtaking in Orissa ; and 

(c) if so, the details thereof ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) to (c) No. 
Sir. Railway install~tions/f~~iUc.Jes are 
not set up on State''or regi9.oaJ ,con.sj-
deration. Rather ~hese are set up ~eep­
ing in view the requircm~nts "ror main-
taini·ne day·to·day Qperbtion of the 
Railways efilci~nt1y. The facjJities e'tis-
thJg in Orissa. arc c~nsid~red adequ~to 
for 5mootll .and ~fficient service , .>J' the. 
Railway in the .Stale. 

SHRI CHINTAMANI JENA: The 
hon. Minister ha~ . sai~ 'No, Sir'.. in 
reply to parts (a) to(c) of my question. 
)fay I· .~o~w f.rorn &h~: boa. Minister 
~~at ace th~ m,~jo~. raH,~~.Y. ·.~nder.taklo .. s 
•~•stiqa i.~ tJ;lc S~te aud . (uoctlooina 
pq'fl, ~ilJ Jfle. s,a.~e O.over~ent' ~r 
~qr~ ~uJuni '1'~.~ ~~m.~ ~f.'?~as.~~~" io. set 
l-!P ·.·!•~~~. :ftilrl'l .. y~4o.~t~~!o~.~ iJt ~ 

State ? If so, what are those proposals 
and wba t is the reaction of the Govern-

. ment 1 · 

SHRJ BANSILAL : As I have said 
earlier, t.be railway installations;raci-
JHies are not set up on regional or 
State considerations. However, in 
Otf$18- at Mancheswar we are se:ttting 
.~P a carriage repair works worth Its .. 18 
c;rores . 

SHRI CHINTAMANI JENA : 
~.What about my question, whether tbe 
State Government has submitted any 
propo,al to set up railway public 
undertakings in the State? If so. what 
is the reaction of the Government ? 

SH RJ BANSILAL : Whenever the 
State Governments write something or 
the other, we consider that. But,.as I 
have a I ready said, the~e facilities are 
not provided on Stare or regional 
considerarions. 

SHRI CHJNTAMANI JENA : One. 
third Kilometreage of total railway Jines 
in SE Railways is in Orissa, but the 
headquarters of SE Railways are located 
at (iarden Reach, Calcutta. J wouYd 

. like to know whethc:r the Orissa State 
Government and a I so the people's 
repre~entatives have been demanding for 
setting up a branch of headquarters of 
the SE Railways at Bhubneswar. lf so, 
whit is the reaclion of the Govern· 
ment '! The hon. Minister has said that 
the Railways arc setting up a carriage 
repair works.ut Mancheswar. How vdll 
that work when the office of the Chief 
Enginec·r is located at Calcutta ? Is it 
not a fact that the State Government 
and also the users have been urging on 
the Government to station the office of 
tbe Chief Engineer at Bbuboeswar 1 
If so, what is the reaction of the 
Government ? 

saRI BANSI LAL ; The olioe of 
., ~~· headqua~·ttrs of . South~Buttm 
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Railways ia at Calcutta and that otll" 
is not a public undertakina. 

[Translation] 

SHRI KAMMODILAL JATAV: 
Mr. Speaker, Sir, ··lakhs of a~rea of 
waste-land are availabJe along the 
Cbambal river in Morena district of 
Madhya Pradesh. I would, therefore, 
like to know from the hon. Minister 
whether he will consider setting up a 
Railway Coach Factory there ? 

SHRI MADHA VRAO SCINDIA : 
We both come from Madhya Pradesh. 
We shall discuss this outside the House, 

MR. SPEAKER : You may call him 
outside the House and also offer him a 
cup or tea. 

[En,lislt} 

SHRl NARAYAN CHOUBEY: 
The headquarters of the South Eastern 
Railway is in Calcutta at Garden Reach 
and the Chief Engineer, of course, stays 
there. But is it is a fact that the 
Railway Administration feels any diffi-
cu1ty in running many other factories, 
not only at Mancheshwar but al~o at 
Kharagpur, Raipur and many other 
workshops and loco-sheds ? 

SHRI BANSILAL : We do not 
face any difficulty. 

SHRI BRAJMOHAN MOHANTY : 
I would like to know whether any study 
has been made relating to the equitable 
distribution of Railway resources and 
investment in different States. 

MR. SPEAKER : He has already 
· replied to that. It is not done region-

wise. 

SHRI BRAJAMOHAN MOHAN-
TY : I am not interested in regional 
considerations. 

MR. 'SPEAKER : What are you 
concerned about ? 

SHRI BRAJAMOHAN MOHANTY: 
I only want to know whether any •tudy 
1:aaa bicca made about the e'uitat»la 

diatri butioD of raourcea ia different 
States. 

MR. SPEAKER : I do aot thiak 
it is relevant. 

lmpro't'ed Vacciae for Blrtll Control 

*773. SHRI BANWAR.I LAL PU-
ROHIT : Will tbe Minister of HBALTH 
AND FAMILY WELFARE be pleased 
to state : 

(a) whether the National Institute 
for lmmunoloay has recently improved 
vaccine for birth control ; 

(b) whether the cJfnicaJ testin1 of 
such vaccine has been dono ; 

(c) if so, the outeom• thereof ; 
and 

(d) bJ when the said vaccine wi II 
be In use and to what extent it will 
help control the birth rate : 

THE MINJSTER OF ST A TB IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a> to (d) Development or a vaccine 
for birth control is under process at the 
Nations I Institute of Immunoloay. 
Clinical trials are expected to begin 
this year. The use of the vaccine wiJJ 
depend upon the outcome of the trials. 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir the Director of the 
Institute while deHverina a speech a 
month aao bad indicated that the vac-
cine bad been developed and tbat only 
clinical test remained to be done. The 
boa. Minister has stated in his reply 
that it would take a year to develop the 
vaccine. May I know why this infor-: 
mation differs from the indication aiven 
in the speech or the Director whfcb he 
made a month ago ? 

Secondly. in the context or deve. 
loping a vaccine for birth control, may 
I know whether it wlll also be helpful 
in contro11ioa cholera and t)'pboid and 
if so. what type wbat typo of reaearch 
ia "iDI ~oodv~ted tDCJ b.o• •u~b . 



pr()Jrlls has booa made iD tbit respect 
io far?. 

SHRIYOOENDRA MAKWANA: 
Mr. Spca •er, Sir, tbtrc ia no difference 
io what I bave Stated and wbat haa 
been Stated by the scientist. because 
tho doctor bas developed it and pre-
pared itt b•tt many trials arc required to 
be conducted and on ita beint found 
aucceasful in these triaJe, it is tried at 
mau JeveJ and tbeQ prepared ia the 
labor a tory. 

All over tbo world, we arc conduc-
ting trials in six centres and it is found 
effective. 

(Ttarulatlon) 

But it is not as effective as it should 
be. In many cases preanancy took 
place. So it has to be made stroaaer 
because the antibody created, -

[Enzlish] 

-it 1bould be atronaer te preveot pre ... 
aoaocy. 

(Translation] 

That trial aoes OD. There is ftO 
difference. 

SHRI BANWARI LAL PUROHIT: 
Mr. Speater, may I know wbecher it 
will present cholera also and whether a 
vaccine is alao beina developed to 
prevent typhoid? I would like to bave 
information about these two vaccines. 

SHRI YOGENDRA MAKWANA: 
Mr. Speaker, Sir, tbia vaceine is develo-
ped by mixina barmones witb titanus 
o.tide. It will have two effects. It will 
prevent preaaancy and alao tetanus. 

Aa reaarda cholera and typhoid, this 
vaccine has no relatiou to tlsue disea ... 
because we are deaUna witb anti.preau-
DCJ. How doee typhoid come ha 1 

SHRI C.P. THAKtJR: Nr. Speaker 
Sir. tria.l oa a drq is cooducteci Ja two 
•lalel. fjnt II il ld .. a •laala ... 

1' { . 

Dr•l .4ah'lrf 

then it is tried ou humau beinas will the 
bon, Minister be pleased to 1ta1c 
whether the toxicity feature was found 
in this vaccine at the time of ita trial on 
animals ? There arc many phases of 
clinical trial. May I know wbctber thia 
vaccine is in the phases of cJinicaJ 
trial ? 

SHRI YOGENDRA MAKWANA : 
Aa I said earlier, as per the medical 
ethics, the trial is first conducted 011 
animals and not on human beinas. It 
was tried on monkeys, rabbits and wa1 
found to be successful. And then 
started the clinical trials. We have 
chosen aix centres aJJ over the world 
where trials is going on. In the course 
of trial, cases of pregnancies from some 
places have been reported. This shows 
tbat there is need to make it a little 
stronaer. 

[Bn 1/ISh) 

So far as the toxic effect on animals 
is concerned, it has no such effect on 
them aJao •. 

MR SPEAKER : Quest ion 774-Mr. 
Ananta Prasad Sethi is not present. Now 
Prof. P.J. Kurien Question 775. 

Calorie Consumptioa 

•775. PROF. P. J. KURIEN : Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) the names of States where the 
average calories consumed is less than 
required; 

(b) the deta iJs thereof; 

(c:) whether there is any concrete 
and time-bound plan to raise the calorie 
value consumed by the weaker sections 
of abe people in the country; and 

(d) if so. the detaiJsl thereof ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF HEALTH (SHRI 
YOGENDR.A MAKWANA) : (a) to 

(d) A Statement ia laid on tho table 
ef tJat lablal. 



Statemnt 

The average daily calorie in take rc· 
commended by the Indian Colulcil of 
Medical Research in 2400K. calories. 
The State-wise calorie-consumption. as 
established by surveys conducted by the 
Natjonal Nutrition Monitoring Bureau 
under the Indian Council of Medical 
Research and the Food and Nutritjon 
Board under the Department of Food is 
as follows : 

S. No State/Union Calories 
Territories (Koal) 

·- --"'---

1. Andhra Pradesh 2011 

2. Bihar 1858 

3. Gujarat 2306 

4. Haryana 2420 

s .. Hi mach a I Pradesh 2474 

6. Jan1mu & Kashmir 1988 

7. Karnataka 2711 

8. Kerala 2203 

9. Madhya Pradesh 2205 

10. Maharashtra 2120 

11. Orissa 2156 

.j 2. Punjab 2429 

13. Rajasthan 1861 

14. Sikkim 1805 

15. TamiJ Nadu '1964 

16. Tripur~ 2122 

17. Uttar Pradesh 2193 

18. West Bengal 2477 

19. D.tdra & Nagar Haveli 2060 

:o. Goa, Daman & Diu 2129 

Notes and Source : 

1. Data for the States of Andhfa· 
Pradesh, Oujatat. K·arn-Qtaka, ' 
Kerala·~ Orissa, Tamil "Nado, · 
Uttar PAdesh, MatH\taslhJa,\ ·. 
Madhya Pradesh ·arJI ... :wilt 1 · 

· B~na•l are· tate11 tr&m h'pbrt 
of the National Nutrhiorl-
Monitoring Bureau (NNMB), 
NIN, ICMR of the y~at 1981-
82. 

2. Figures in respect · of Srates of 
Haryana, Hjmachal Pradesh,· 
Jammu & · .Kashrnit, Punjab, 
Rajasthan, Triplira', . Sikkint, 
U.T. of Goa, Daman & Diu· 
and Dadra and Nt•gar HaveH 
arc taken from the R~port or 
Food and Nutrition , Board 
(FNB), Department of Food,· 
Government of India for 1973-
80 period. 

3. Data for Bihar has been taken 
from ''Diet AtJas of India, 
1971,. 

The average daiJy caloric intake was 
found to be Jes$ than the recommended 
level in tht: foJJowing States : 

(i) Andhra Pradesh 

(ii) Bihar 

(iii) Gujarat 

. (iv) Jammu & Kashmir 

(v) KeraJa 

. {vi) Madhya Pradesh 

(vii) Maharashtra 
.-:, 

(viii) . Rajasthan 

(ix) Sikkim 
. ' 

(x) Orissa . . 

.(xi) , Ta1nil Nadu 

(xi i) Tripura 

(x.tii) UttM Pr.adesh 

( xiv) LitT•· .Qr,Qoa, Daman aod. Diu 
.and Dadra, & Nagar HaveJi. 

i ' : .~: : ; i • ' 

ln ~ordef· 'to ·:·~sat the nhtittiort 
prOfitmi ··;ofthe''~-1\tJo·· npoot1 ~ot 



the· pbpulation viz. children and pregnadt 
and · nurshsg women the Government 
have launched several nutrition pro-
grammes as detailed below : 

Programmes aimed at overcoming spe-cific 
nutritional deficien~y diseases (under the 
Ministry of Health and Family Welfare) 

(i) Prophylaxis against Vitamin A 
deficiency leading to blindness. 

(i i) Prophy )axis against iron de fici-
ency leading {0 anatmia. 

Supplementary feeding programmes desig~ 
ued to improve the ov~rall nutrition 
status 11nder Ministry of Social Welfare : 

(iii) Special Nutrition Programnte. 

(iv) Balwadi Nutrition Programme. 

(v) Integrated Child Development 
Services. under the Ministry of 
Education. 

(vi) Mid-day Meal Programme. 

11 nder the A1inistry of Food & 
Civil Supplies. 

(vii) Development of low cost foods 
for supplententary ft:eding. 

(viii) Education, extension and 
publicity. 

Besides th~se Government have 
launched several socio~economic pro-
grammes aimed at eradicating poverty 
and increasing the standards of Jiving, 
which would have a bearing on calorie 
cooaumption, such as the IRDP, 
NREP, TRYSEM, RLEGP. 

PROF. P.J. KURIEN : The Indian 
Council of Medical Research has cond-
ucted a study. and recommended that 
the daily per capita intaKe of fats should 
be 34 grams i.e. equivalent to 15 (}~ of 
the caJ.orie intake, for an Indian. But 
ano·the.r study conducted by the Na tiona I 
Institute of Nutrition, Hyderabad reve· 
ala that the average Indian diet con-
tailla· Gnly 8 to tO arams of fats, i.e. less 
tban tbe required q.uaotily reoomalended 

18 
by the Indian Council of Mtdicallt~ 
search. The p•r capita availability of 
conventional oils and fats in our couotf)' 
is also worked out to be equivalent to 
SO% of the r~quired quantity of fat aDd 
oil contents. 

In view of this, I would Jike to know 
from the Minjsrer, what steps he is 
contemplating to see that the fat aftd 
conventional oil contents of our calori~ 
intake is. increased to the required mioi· 
mum level recommended by the Indian 
Council of f\.1edica1 Res~arch. 

' SHRI YOGENDRA MAKWANA: 
Govermnent of Jndia has a number of 
programmes by which we supplement the 
efforts n1ade by State Governments io 
this respect, for providing increased 
ca Jories to the pe'Jple. Prof. Kurien 
says that fat as weJJ as oils shouJd be 
provided to the- p~ople. In that context. 
I would say that a number of schemes 
are going on. Under these schemes, 
nutritious food is given to tbe rural 
popuJation, particuJarJ) to the rural 
poor. There are schemes in the Minis-
tries of Health and Family Welfare, of 
Social Welfare, of Labour, of Food 
and CiviJ Supplies. and also or Rural 
Development. There are various schemes. 
If he wants me to give the names of 
these schemes, 1 can do so; and explain 
particular schemes, if he wants me to 
do it. Under all these schemes, Govern-
ment makes efforts to provide proper· 
calories of food to the populatioo. 

PROF. P. J. KURIEN : I am not 
fully satisfied with the reply given by 
the bon. Minister. The hoo, Minister 
in his written reply, submitted that 13 
States and the Union Territory of Goa, 
Daman and Diu are having calorie iD• 
take which is less than the recommended 
lcve] by the Indian Council of Medical 
Research. The programmes mentioned 
by the hon. Minister, namely, the pro-
gramme of the Ministry of Health and 
FamiJy Welfare and the pt ogramme of 
Social Welfare Ministry are beina impJ .. 
men ted. In spite of these proaram.mea 
being implemented in these J3 States 
and the Union Territory of Goa, Damaa 
and Diu, tbey are lanaina bebind in llle 
iatako of caloric at tho r"uJrod lcwl. 



JJ 

Tbat means the programmes which 
you implement at present. are not suffi· 
ciept to cater to the needs of thi! calorie 
intake. For these 13 States, have you 
aot any special progran1mes to be imple-
mented so that the ca !orie intake for 
these States especially of the culoerable 
sections children and pregnant women, 
etc. is brought to th~ levd of caloric 
intake of othzr States ? 

SI-IRI YOGENDRA r,fAKWANA : 
It is not a q ucs tiou of one or two States 
I have given a li~t of th~ States and the 
caloric in Ul ke of the pop.J!a tion. A11 of 
us know thlt in the 6th J'lln docum.~nt, 

the Planning Commissior1 has said that 
SO p~rccnt of the p~..>pulation is Jiving 
below the poverty iine. Th1t tnt.:ans th~ 
calorie in take is nut suill.;icn t in rura J 

areas 2400 in rural an:as and 2100 in 
urban areas. But according to the n1id-
term9 appraisal of the 6th Plan, it is 
said that nearly 8 per cent of the popu-
lation has come above the poverty Hne, 
that means nt:arJy 42 per cent of the 
population .is still bdow the p(JVerty 
line and that is spread throughout the 
country; it is not jn one State alone. 
Though I have given the figure, it is on 
an average of a particular State: that 
does not mean that the Slates which are 
not enlisted here have the proper 
coalorie intake in respect of thdr popu. 
lation, because this class of society, this 
vulnerable section of the soci~ty. parti-
cularJy tb~ pe~,ple livin~ below the 
poverty Jin~ and those who arc poor, 
they are spread throtlghout the country; 
and it is the cff~rt of th'! Government 
of India to bring tl1e,n above the povi!rty 
Hne and to see r hat they g\!t the proper 
calorie intake. For that a number of 
schemes are designed and special pro-
grammes are- aho being implemented. 
In the ca'e of specially vulnerable section 
like SC & ST, there is a triba\ sub.plan; 
then there are spccia 1 compon~nt plan 
for .the SC and agricultural bbour and 
for rural poJr there are a number of 
schemes; and we are not insisting on 
thei;e schemes only; it is no good in 
going on giving them alms; w~ want that 
their purchasing c:Jpacity should be 
improved so that they are able to pur-
cb'tise tbioas; and for that there are a 
autDber of. tQhemea like TR YSEM a ad 

Jl 
other schemes Jike income aenera.tina 
scheme which can increase their income. 
So this i~ the effort of the Government ' of India which is nothing but supple-
menting to the efforts of the State 
Government. 

SHRI S. M. BHATTAM : Tbe 
question (c) is "whether there is any 
conrete and time-bound plan, etc". Here 
the answer is silent about that aspect of 
the question no, Sir. He gave us a 
Jist of programmes which are now under 
implementation. Since when are these 
programmt!'s irnpkm.:ntcd? Wh~n does 
the hon. Minister hope that by imple-
menting these progran1mes he will be 
able to 1nake up the deficit and bring 
these States to the required level? 

SHRI YOGENDRA MAKWANA: 
Let 1ne tell him the bitter truth. Not 
only the hon. member but aiJ of us are 
responsible for it. There are a number 
of schemes designed right from 1947 by 
the GovenHn~nt of India in all the Minis 
tries. What we have done as representatives 
of the peopk, is to take these proaram• 
n1es fron1 the government to the people 
and see that they are properly imple-
mented. 

I can say that in all tbe States-
barring none the programme is not 
properly implemented, that is, the speed 
with which it is implemented is not 
what it should be. There area lacunas 
in all States, all over the country and 
the money which the Government of 
Iodia provides or the money which the 
State Government provides when it 
reaches the lowest level, that is, to the 
beneficiaries it is not properly spent. 
There Jies our duty, it is the duty of 
the people's representatives to see tb'l t 
this programme is properly implemented 
and we should be a parry to it. But 
unfortuna teJy, talking here is different 
from doing something in the fidd. That 
we arc not doing and that is the reason 
why this problem 1s not properly im. 
plem~ntcd and in spite of the various 
schemes, tn spite of the huge amounts 
that are allocated under the Plan, the 
desired results arc not achieved. 

AN HON. MEMBER. : Sir, I wao! 
to aak a question. 
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MR. SPEAKER : There is nothing 
more io this question." 

SHRI M. RAGHUMA REDDY : 
lf the Government is not implementing 
them, wbo is responsible for it ? 

SHRI S. M. BHATTAM : I have 
asked about the time·frame. 

MR. SPEAKER : Titne-frame can-
not be done like that. It is to be just 
attempled. 

Sbrimati Kishori Sinha. 

Merger of Shipping Companies 

*777 SHRIMATI KJSHORI SINHAt: 
SHRI H. M. PATEL : 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state : 

(a) whether Govcrnm,·nt are consi-
dering a proposal to merge shipping 
companies to n1ake them more viable ; 

(b) if so, whether Government 
have examined its itnplica tions ; 

(c) if so, the extent of resources 
that the shipping companies could 
generate for devc1opmcnt of shipping 
during the Seventh P1an ; and 

(d) whether Government propose 
to provide funds to the Shipping Com-
panies if these resources arc not 
adequate ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND. 
TRANSPORT (SHRI Z. R. ANSARI) 
(a) Government has received various 
suagestions for restructuring of Shipping 
Industry incJud ing merger of shipping 
companies for making them mon~ 

viable. No deci~ion bas been taken by 
Government in this regard. 

(b) No, Sir. 

(c) and (d) Do not arise. 

SHillMATI KISHORI SINHA: Mr. 
Speatet. Sir, l would Hke to koow frolD 

the bon. Minister when did the Govern. 
rnent receive suggestions for merger and 
I wouJd also Hke to know how long 
wouJd the , Government take 'tO come 
to a decision, and does the Government 
realise that delay in taking a decision 
is causing a great national loss ? 

SHRI Z. R. ANSARI : Sir, actually 
the question of merger is a question 
on which the companies will have 
to take a decision ; whether two 
companies :'grct= to merge with each 
other or nol is for thcrn to decide. 
No such proposal, except one of 
Surendra and Sagar where these two 
private shipping companies in the 
private se-c tor want to merge with each 
other, is known to us. The Ministry of 
Company A !fairs has cleared that pto. 
posa I. As far as we are concerned, the 
question of merger between two com• 
panies doc~ not come before us. It is a 
tnattcr which is being Jooked into by 
the Drpartnltnt of Company Affi.tirs and 
if two companies agree to n1crge with 
each other the proposal goes there and 
after the Department of Company 
AfTajrs clears it the merger takes place. 

SHRIMATI KISHORI SINHA :' 
I want to know wherhcr tllC Govern-
ment know that fore1gn buyers of 
Indian ;;oods and suppfjers of foreign 
goods to Jndia insist on using their 
national carriers for trad~ and they 
succeed in doing so. .If it is ~o, why 
sho~Jd not Indian nationals exporting 
lndtan &oods us~~ our own national 
carriers '? 

S HRI Z. R. i\t\SARI : This ques-
tion does not arise out of the present 
question becnusc this Question relates 
to the merger of shipping con1panies. 
Therefore, J am afraid, th~1t this ques-
tion docs not arhc out of this question. 

Sl-JRI K. RAMAMLRTHY: The 
slip building industry and shipping is 
now passing through a recession all 
over the world. It is a world wide 
phenomenon. But broadly. the merger 
of companies a I ways used to take pJace 
in countries like Japan and other where 
the companies whicb are not viable are 
meraed. Sometimes hereaJso sotrte 



1$ .p,rtU ~~''' MAY 9, 1,985 Oral ;A.fl~''' 16 

~.,a~es merae w.ith each other and 
~me viable. I would like to know 
w".~bcr any steps ~re being taken by 
the $bipp.ina Ministry to call for a 
~etina of companies and assess their 
viabUity. and help them in merging. 
That is what I want to ask the Minister 
for Shipping. 

SHRI Z. R. ANSARI : As far as 
we are concerned, the question of 
metger has to be decided by the COOl· 

pariies themselves. 

SHRI R. RAMAMURTHY : It is 
tbe freedom of the companies to merge. 
1 am not asking you to interfere into 
their freedom. At least the Ministry 
~an advise them because in worldwide 
tho companies are facing recession. 
They can be advised and sometimes you 
can even put pressure also to make 
il1em viable. · 

MR. SPEAKER : UncaJied for 
advice is seldom heeded. 

SHRI Z. R. ANSARI : As far as 
we are concerned, how can we advise 
them for just managing their own com-
panies ? It is for them to decide 
whether it is viab1e. 

SHRI E. AYYAPU REDDY: The 
bon. Minister bas said in the statement 
that the decision is pending before the 
Government with regard to the merger. 
And in his subsequent answer he said 
that it was a voluntary act between 
two companies. What is the decision 
pending before the Government for 
merger? 

SHRI Z. R. ANSARI : The question 
of merger as such such is not before the 
Government. It is the broader question 
of re-structuring of these shipping com· 
paaies which is being looked into by 
the Ministry including some of 1 he 
aeneral suggestions which have come 
for merging these shipping companies. 

Loadlaa of N-type Box Wagons to full 
capacity 

•779. SHRI DIGVIJAY SINH: 
Will tbe Minister of RAILWAYS be 
plule4. to State ~ 

(a) whe-ther N.typc Box Wagons 
arc made with a cc:~pacity of 54 toooes 
or so : 

(b) if so, whether on an avera.ae 
these wagons are not loaded with more 
than 48 to 50 tonnes of coa·l ; and 

(c) if so, the reasons for not 
loading the wagons to their full capa-
city ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(aJ BOX'N' Wagons are made with a 
marked c~rrying c~pacity of about 58.0 
tonnes. 

(b) No, Sir. Loading of coal is 
done by the collieries. In some collie-
ries BOX•N' Wagons are being 1oaded 
upto the marked carrying capacity but 
in some others, loading i~ Jess than the 
marked carry in~ capacity. 

(c) The reasons for certain collie-
ries for sometimes not loading the 
BOX·N' Wagons to their full carrying 
capacity is th:t t they face G ifficulties 
in loading when the coal is of a low 
density. 

SHRI DJGVJJA Y SINH : It is 
weJJ know that these is a shortage of 
wagons and again there is a shortage 
of coal to the points where it is sup-
plied. Therefore, I would like to know : 
what is the perccnta~e of total wagons 
loaded at around 50 tonnes capacity 
inslead of 58 tonnes capacity? For that 
does the consignee pay Jess freight and 
less for the coal bee a use he is getting 
less supply ? 

SHRI MADHAVRAO · SCINDIA 
There are four va rietics of coa \washed 
coal, 1niddling Cl'~al, slack coal and 
sleam coal. The maximum quantity of 
coal moved is in the category of slack 
coal and steam coal. Because of the 
number of complaints received a 
number of joint loadability operations 
were carried out it has be.en decided 
that actually no wagons be charged at 
S8.0 tonocs which ia tho marked <:an:yina 
capacity Qf BO~~N • waaoos. T.h~~ ·~:,k 
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coal is cllaraed at SS Jonoes and $team 
, cc;)ll at S4 tonnes. And 80 per cen~ of 

aJf coal carried genera By ' comes under 
these two categories. 

SHRI DIGVIJA Y SINH : For 
ftlljng less. th.an the optimum ,capacity 
does the consignee pay les~ freight 
because he ge rs les~ co a I ? Does h~ pay 
tes-s for th.: coal also ? 

SHRT M \DH-\VctAO SCINDIA : 
I htv~ alr~ady an~wi!red thlt th~ CO:'llii. 
ane~ PlY• for S5 to1ne~ in one c.ttegory 
and 54 tonnes in the other category. 

SHRIMATI GEETA MUKHERJEE; 
It is our experience that vegetables are 
pretty weJJ loaded and 'here is .d1.ortage 
of wagons. -In view of that fact and 
a1so because of the fact that our wagon 
industry in West Ben~al is suffering 
badly, is the Railway Ministry thinking 
or improving the position or waaons 
by increa«~ing the order with the wagon 
industry ? 

SHRI M;ADHAVRAO SCINDIA : 
Sir, this question does not strictly come 
within the purview of this pa rticuJar 
question. 

MR. SPEAKER : Because . she is a 
hou~cwire. 

SHRI MADHA VRAO SCINDlA : 
But it is under the active consideratjon 
of the Government. 

SHRI THAMPAN THOMAS : Mr. 
Speaker. Sir, there is a represen t~uion 
made to the Railway Ministry with 
regard to a Jloca tion of more funds ror 
construction of wagons, especially with 
reaard to three or four cornpanie~ . of 
West Bengal, namely, M/S Blpn S~an· 
dard Co. Ltd., M/S Jessop & Co., MIS 
Braithweiaht & Co., ~tc. The orders 
with them now are only for 5,0()0 
waaons. whereas previously these were 
for J 5,000 wagons. This has resu hed 

. in une.mploynle.nt or numb!r. of .person!t 
who are workina in that indus~ry. It hat~ 
been brouabt to tbc DOUce of the Railway 
Miaiatry that unless some effort is .made 
to Jive more order•. •• waa aivcn earlier, 
dlelo worura will ...... co .. be . .areocbcd 

I ~· i~ ,:_ • • 

from the factories. On the one hand, 
. ··~aao.ns are not avail~ble for the' pilrp~se 

of .carrying coal and vegetable•, ~tc. in 
the country and on the orher haad, ·in 
view or reducrd a1focation of fu.,ds by 
the Planning Commission, the Railway 
Ministry bas reduced the waa~n orders 
much less than the orders given in · fbe 
previous year. It is one-lhirtf. Unl~ss 

immediate steps are taken. nothiog can 
be done-. So. l would Jike to know 
whether th-~ Ministry has taken nore of 
r his ? .. . (I "'t!'' up1 ioll.') 

MR. SPEAKER : He had answered 
this very quest ion a few days baek. 
This very question of · shortaae of 
wagons and less orders was answered 
on the floor of this ffouse. 

SHRT THAMPAN THOMAS : I 
would lik~ to know whether the Ministry 
is thinking f n term41 of increasina the 
order ·and giving hiaher order. 

MR. SPEAKER : That was already 
answered, Mr. Thoma~ .. 

( lllterrupt ilJft~) 

SHRI THAMPAN THOMAS : This 
is affecting the public sector. under-
takings also... ( lnterruptious) 

MR. SPEAKER : This wa~ already 
answered I told you. This is a very 
same qu(stion. Yes, Mr. Swell. 

SHRI G. G. SWELL : Sir, this 
question refates to the loading of coal 
and there is a lot of illegal practice 
in the matter of coal. The coal Mafia 
in the coal belts have now shafted frorn 
illes~tl n1ining to illegal loading of coal, 
especially on trucks.· Pennits are is~ued 
to the users, to the buyers but tht!!'IC 

Mafia seize these permits or take rbenl 
away from the cusromers and wdl them-
selves undertake the JoadtDg of coal. 
Sornetimes superior coal is IOflded in 
place of inferior coal and sometimes 
more coal is loaded than is aJiowed in 
the permit. Theft trucks are then sent 
lo diff¢rent des.finationi according to 
the de~jres of the Mafja. I would ltke 
to know whether this practiQe it con-
tinuioa and whether the Minister is 
aware of 'it aacl. if ao. what he il doin1 
about it. 



SHRI MADHAVRAO SClNDfA: 
The Ministry keeps a very strict watch 
on t!lese a11eged malpractices and when. 
ever such reports come to the notice of 
tho Ministry, stringent action is taken. 
I wo~ld be very much obliged to the 
·boa. Member if he could a I ways point 
out to me whenever such things come to 
his notice... ( lnte rruptions) 

SHRl G.G. SWELL : Sir, this I 
think is not fair. The Ministry should 
be aware of these things. They do not 
have to wait. The Minister says that it 
does not happen. If they are not aware 
of ••• (Interruptions). 

SHRI MADHAVRAO SCINDIA : 
1 have not ~aid that it does not happen. 
I said whenever such information comes 
to the notice· of the Ministry, stringent 
action is taken and ... (Interruption~) 

PROF. K. K. TEWARY: Sir, it is 
a daily phenetnenon in Bihar. 
Thousands of tonnes of coal is beins 
pilfered. And this is happening everyday 
~ •• (Inter, up lions) 

· Mr. SPEAKER : They are seeina to 
it ..• 

(Interruptions) 

PROF. K.K. TEWARY This is 
happening everyday, Sir. 

MR. SPEAKER : I think they are 
already doing it ... 

(Inter, uptions) 

SHRI G.G. SWELL : I would say 
tbat this is a ltValier way of dealing 
witb'a question, which I do not expect 
from a young and a brjght Minister like 
Mr. Scindia. , ..... 

SHR.I MAHDAVRAO SCINDIA :If 
I may answer the hon. Member, I am 
facing on thi~ particular question, a 
consistent derailment by bon. Members 
because they are putting questions which 
are not rel~vant to this ... (Interruptions) 
If I ma·y complete. 

MR·. SPBAIC.£1\ : · Let him complete, 
See how he aay~ irrelevant • . 
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SHRI G G. SWELL : I have never 
been irrelevant. 

MR. SPEAKER. : Let us see. 

SHRI G.G. SWELL : This relates 
to the loadins of the coal. 

MR. SPEAKER : Let him have his 
say. We shall decide it whether it is 
irrelevant or not. 

SHRI MADHAVRAO SCINDJA : 
I maintain my stand that this particular 

_question put is not totally relevant to 
this particular question because this 
question relates to .•. (lnterruptlon&). 

SHRI G.G. SWELL: loadina of 
coal. 

SHRI MADRA VRAO SCINDIA : 
If I may continue without being disturt· 
cd, this relates to the 1oading of co.tl 
••• (lnt~rruptions). 

SHRI G.G. SWELL : You decide 
if, Sir .. . (lntf!rrupt ions) Whether trucks or 
waaons, this relates to the loading of 
coal. 

MR. SPEAKER : Why do you 
heckle him in the way ? Please resume 
your seat. I can decide it myself. I 
know what be is sayin1 and what you 
are aayina. 

SHRI MADHAVRAO SCINDIA : 
This question relates to the loading. 
capacity of wagons. But, however, in 
regard to the question which the bon. 
Member has put, I wiJJ stiJJ say that a 
very close watch is kept on reports of 
sueh activitJes; and as Prof. Tiwary has 
~aid that these mal-practices are of a 
continuing phenomena, the close watch 
and a strinaent action taken on behalf 
of the Ministry is also a continuing 
phenomena. 

I would also like to say that as far 
as Joadina of coal is concerned, j t is 
strictly . ·the reapOftsibllity of. the col"' 
ltcrfc•. 



·SHRI ¥At;).HAVR.~O SCIND.IA .: 
Yes, Sir~ 

THB MINISTER. OP JlAJLWAYS 
(SHRI BANSJLAL) Collieries and 
the State Governments. 

PROF. K.IC. TEWARY: Let tbtre 
be a balf-an·hour discussion on this. 

MK. SPEAKER : I think Mr. Baosi 
Lal told me the ot·b~r day tbat they are 
caking steps to atop these mal-praeti~l. 

PROF. K.K. TBWAR.Y: Coal is a 
very sensitive matter. 

MR. SPEAKER : That is what they 
are tryina to do. Wherever this pheno-
menon of mafia type ganasteriam exists, it 
bas to be curbed, stopped and wiped out 
And that is what I think Mr. Baoai Lal 
will take care of. 

PROF. K K. TBWARY: Tbe two 
Ministries coal and R~tUwaya plus the 
State Governments must take coordinat-
ed action because this menace is con-
tinuing for years. 

MR. SPEAKER : Yes, that is what 
they ~ill do. 

SHRI ARUN NEHRU : PJease do 
not leave out the Ministry of power. 

' (Interrupt/on~) 

FJy-oYer Br~ae at BoriYalee, Bombay 
~ 

•782. SHRI•ANOOPCHANO SHAH: 
Will the Minister of RAILWAYS bo 
pleased to state ~ 

(a) whether there is any propoaal 
to cunstruct a fty.ovcr bridae at. Bod-
valee, Bombay (near Daulat Naaar) as 
the people are feeling areat di~uJty aod 
have to. wait for a Ions time to erose the 
railway line by vehicle; and 

(b) if not", the reasons therefore ? 

THE MINISTER OP RAILWAYS 
(SHRI BANSILAL) : (a) No, Sir. 

(b) 'lbe Railways have not yet 
received aey firm proposa I from tbe 
lo~t~ba)' MYal,lpal Corporaliftjltan 

Or11l A.uwtrl 
' ·I 

Government, to construct Road Over 
)Brfdp in replacement or dria leMI 
crbssina oo cost ahariaa baeis •• ·per 
cxtaut rules. 

(1'rt~tUIQt/on] 

SHRI ANOOPCHAND SHAH : Mr. 
Speaker, Sir, may I know from lbe hoD. 
Minister bow many overbndaes are UDder 
~oostruction under the Wealero Subur-
ban RaiJway in Bomba·y and how mao7 
aew propoaaJs are tberc wi tb him iD 
this reaard. If there is no proposal 
reaardinK construction of an over bndao 
at the site at BorivaJee whi~h I showed 
him, tben, may J know wbetber there ia 
any proposaf with hi1n for construction 
of an overbridge at some sHe betweea 
Borivalee and KandivaHi 1 

[Eng/ish] 

SHRI BANSf LAL : This quettiod 
pertains onJy to .8orivaJee ftyover 
bridge. In respect of this paru~ular 

JeveJ crossirg No. 33 E th~ Bomba7 
Municipal Corporation has a feehna 
that for the upproache 9, acquisition of 
land, which is heavily built upon, will 
be difficult and costly. They have indi• 
cated tbat they are prcsentJ)' not in a 
position to sponsor this proposal. but 
many brida~s in the Bombay saburbaa 
areas have been built and the .RaiJwa)' 
Minjstry, the State Governmc:nt and 
local bodies are holding meetinas to ao 
jnto this question. 

(Trans/at Jon] 

SHRI ANOOPCHAND SHAH : My 
specific question is how many bridaes 
are under construction under the Western 
Suburban Railway and how many propo-
sals are there wjth him. 

MR. SPEAKER: The hon. Minister 
cannot give this information just .now. 
If you desire, it can be given to your 
later. 
[English] 

SHRI ANOOPCHAND SHAH : My 
la•t supplementary. 

MR. SPEAKER : What do you 
mtaa by Jaat auppJemeorary ? There .~ 



:~Jr t"o aupplementadea. I thiak •. YOu 
... ,.. . ha4 two. You are bavina the 
third one. 

SHRI ANOOPCHAND SHAH : 
One more-, Sir. It is written in 1he 
repiJ that there is no firm proposal. Is 
any other propos~) with him 1 

.SHRI BANSILAL 
ttroposal. 

There is no 

Higher Rttftirtg in Power Generation 
Equipment After 5:00 M W 

•783. SHRI SATYENDRA NARA· 
VAN SINHA: Will the Minisf(."r of 
IRRIGATION AND POWER be pleased 
tostate: 

(a) whether any decision hal been 
taken regardina the next higher ratina 
in power generation equipment after the 
500 MW; 

(b.) if so, the detai Is thereof; and 

(c) if not, the reasons there~ore ? 

THE MINISTER OF JRRIG4TION 
AND POWER (SHRT B. SHANKARA-
NAND) : (a) No, Sir. 

. \b) Does not arise. 

(~) A unit size of 500 MW i!C conc;i-
dered optima) at present. 

SHRI SATYENDRA NARAYAN 
SINHA : J would Ji ke to know the 
reason why the Government is ~arisfied 
In contlnufna to have only 500 MW 
~· nerat~r!'. In oth~r countrie~ they 
have already devrlop~d generators of 
1300 MW. 1t is R pity that in !pite of 
hav.ina t'("l aboration, we h~ve not hccn 
ah1e tn devc1n~ gen~raror~ of l,OOOMW. 
So wha r i~ the part icu Jar r .:a son a~ to 
why you have not geared up for having 
hightr r.ated unit ? 

SHRT B. SHANKARANAND : Sir, 
U\e hon~ Membt-r is rightly expectin·g our 
co"ntr, to be a match with the other 

ll 

developina couatrles In tbil CQUDtr.Y • 
. · But as far as the experience to our 

:COuntry. . 10~, , we have just .stabl· 
Jised 200 .MW and for theo first time OAC 
unit of 500 MW at Trombay has beea 
starred and it is functioning .. very well, 
~od to s~e that·it atabUises and to aoia 
the experience, it takes ma.ny years aad 
after that only we will decide iu this 
direction A· Committee has already 
been set up to study the aapecta on 
which the hon. Member is askina. 

SHRl SATYENDRA NARAYAN 
SJNHA :Sir. in order that even SOOMY, 
generatflr i~ not e"poc;et1 to tzipping due 
to lack of hi~h density trar:smi~sion 

lin~s. ttre we tnking nec~ssary Mept ro in· 
creas~ the high density tran~mis~h)n Hnes? 
(lnte, ntptlons). I mean htgh volta a: be. 
cause there i~ a lot l)f loss in transnJis-
sion. 

SHRI B. SHANKARANAND: Sir, 
we have a I ready taken tbe propramme 
of putting the HVDC lines in this 
country and t think the bon. Member 
who is senior enough, know~ thar it is 
proaressing. 

SHRI BHANU PRATAP SHARMA 
Mr. Speaker, Sir it is really creditable 
that we have started the m&nufacturina 
of SOOMW turbines in our country . 
( llltrrruptlons). BHEL bas srarted, I 
thrnk. Let the Minister make it clear. 
I would Jike to know wheth~r we had 
sta·rted the rna nufacturing of SOOMW 
turbines in our country, as I know, and 
whether we are self-sufficient in the 
manufacturing of these turbines in our 
country., Secondly, I would like to know 
wbetber our Governmtnt has assessed 
the requirement or the total number or 
unit-e rtq~ired durina the Seventh PJan 
~Y the NTPC of that .SOOMW capacity. 

~H~l B. SHANKARANAND : Sir• 
the BHEL hns already started manu-
fact'uri na. the SOOMW turbint:s and the 
Coverrirnent have already uodertakea to 
set up 17 stations of SOOMW -2 at Sing• 
rauli. 3 at Korba, 3 at Ramaaund.am, 2 
at Farakka, 2 at Riband, 2 at Anpara1 

2·"'· C~aodrap~r aod oao at Troatbtf •.. · 



Mll.SPB,AJC.Bk : Question No.· 784 
lhd Veatateah. Absent. Sbri Penchal· 
llala-Absent. 

( Tt••l•U•II] 
Wbat ia bappenioa today I think the 

Membort feel tired , now. 

QunlioD No. 786-Shri Sreenivasa 
Praaad-Abseat. Dr. C.S. Verma-Ab!ent. 

PROF. MADHU DANDAVATE : 
Why don•t you move an adjournment 
motion ? 

MR. SPEAKER : I think so, I 
abould take this as a hint. 

(Interrupt Ions) 

Question No. 7&7-Shri Arunachalam. 

KeeriJar Preject In Western Ghats 

•7S7. SHRI M. ARUNACHALA!\1: 
Will the Minister of IRRIGATION 
AND POWER be p1eastd to state : 

(a) whether the Tamil Nadu Gove. 
rameat has submitted any pr"posal for 
K.eeriyar Project in Western ·Ghats 
(Tamil Hadu ·KeraJa); 

(b) if so, at what stage the propo-
sal is al present; and 

(c) whether it is likely to be com-
pleted withiD the Seven!h PJan period ~ 

THB MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA·. 
NAND): (a) No, Sir. 

(b) Does not arise. 

(c) No such project hatii be-en in· 
eluded by the Government of Tamil 
Nadu in their Draft Seventh PJan 
Document. 

SHill M. ARUNACHALAM : Sir, t._ Jmplemeriration of this vital Keeriyar 
'roject would irriaate the uncultivated, 
barren lallds, about 20.000 acres in 
Tlruftt'lveli aDd Ramnad di1tricts. · At 
pt'eleat the. weat ·aowiq river flows into 
, .. Afttitia Sea. Will lho bon. Miaiater 

be pleased to state whether tbe G~ll· 
ment of India wJU tate atepa to include-
this project in the Seventh Plan aioce It 
is an inter-State rna tter ? 

SHRI B. SHANKARANAND : Sir, 
I could have given the detailed informa· 
tion about this project but since we do 
not know and we have not received 'any 
proposal from the State Goveromeot, 
it is not possible to give. Tbc State 
Government has not included this project 
in its State Pian. 

SHRI. M. ARUNACHALAM : WH~ 
the Government of India take iniliative7 

~1R . SPEAKER : They cal1oot take 
action suo motu. 

SHRI M. ARUNACHAL._M : 
Diversion o~ unuti lised water ftowina 
into the Arabian Sea should be done so 
that the water can be utilised for tbe 
irrigation purpose which is a lona stand· 
ing desire and request of the people of 
Tamil Nadu. So, whether the Oovera-
ment of India would take initiative to 
fulfil the desire of the people of Tamil 
Nadu 10 diver the West ftowina riYer 
waters for ulilisarion of the chronic 
drought affected areas 1 

SHRI B. SHANKARANAND : I 
can inform the boo. Member that the 
Government of India is equally interest-
ed in utilising every drop of water 
without letting it go to the Sea. 

SHRI KOLANDAIVELU : Sir. 
when rhe Janata Government waa in 
power, a committee was formed to 
study the diversion or West flowina 
river waters towards East. The commit· 
tee is silent so far. After tbe forma• 
tioo of this Committee, it became aileat. 
Now, may I know from the bon. Minia'rer 
what steps have been taken by this 
Governnu~nt in order to im"Jement tbe 
scheme for diversion or to have talks 
between . the concerntd States, nameJJ 
Kera Ia, Tamil Nadu and other States, 
with regard to diversion of West flowina 
rivers towards Ea8t ? 

·MR. SPEAKER: That was the 
only decision of the comD)·ittee to tee,. 
e'ilent. 



· · ·JtRGF. MADHU ·DANDAVA~ : 
Aloaawi-th tbe laaata Oov~rnmcnt tbe 
Committee has disa.ppeared. 

(Interruptions) 

MR. SPEAKER : Put that question 
to Prof. Sabeb. 

SHRI B SHANKARANAND : Sir, 
I do not want to refer to the Janata 
G~verncnent or any committee which 
bad been act up. But I am really intere-
sted in the committee which is looking 
into the problems of divertina waters of 
West flowing rivers. We can say that 
the hon. Mf'mber's interest is also our 
iotr.rest and we are thinking of how to 
utilise thh water which is going waste 
in the sea. 

( Trafl JlatitJ11) 

. SHRI RAMSWAR.OOP RAM: Mr. 
S~a~er, Sir, I want to ask a question 
from the hon. Minister regarding Bihar. 
We have two major projects in Bihar 
Koylakari project and ....•• 

MR. SPeAKER : J shall permit you 
if you put a supplementary connected 
with this question. 

SHRI RAMSWAROOP RAM : Sir, 
I am putting a supplementary arising 
out of this question. We have two 
important projects in Bihar the Koyla-• kari !)roject and the subarnrekha pro-
ject. on which Government have spent 
crore$ of rupees but no work has yet 
started on them. I would like to know 
from the bon. Minister whether special 
attention will be paid towards these 
important projects to ensured that work 
starts thereon. 

SHRIB. SHANKARANAND: We 
are payi-ng f!:uch altt'ntion, Sir. 

MR. SPEAKER : Are you satisfied ? 

SHRI RAMSAWROOP RAM :Sir, 
no work is being done on these projects 
on which Oo\'erment have spent crores 
of rupees and here the bon. Minister is 
replying 1i ke this ...•.. 

JEngl/sh) 

Mr. SPEAKER : Shri K. Mohandas 
not present. Shii S.G. Gholap·aot 

prgeat. Sbri Giridhar · Qoglglt~ .. t·~•at 
Llut oot the Joast. , . 

Rebabilit a don policy for Dlsplacetl 
P~rsons due to Construction of. Pwoject• 

*790. SHRI GIRIDHAR GO~ANQO ; 
Will the Minister of IRRIGATION 
AND POWER be pleased to silite : 

(a) whether his Ministry has asked 
the States to formulate the rcbabilita· 
tion policy for persons displaced due to 
medium and major irriaation and power 
projects on the rines of the auidelioes 
is,ued by the Government; and 

(b) if so, the names of the Srates 
which have taken action accordingly ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND): (a) and (b) The Ministry has 
requested the State Governments that 
while framing project prQposals.. satis-
factory safeguards for protecting the 
interests of oustees be kept in view. 

Irrigation being a State subject. 
irrigation projects are planned, funded 
and implemented by the State Govern· 
ments. As such, rehabilitation measures 
as are necessary considering the n~~d~ 
aod nature of the problem involved in 
a particu Jar project are initiated and 
implemented by the State Governments. 

SHRI GIRIDHAR GOMANGO : 
Sir, I would like to know whether the 
Minister is aware that the Minis.Jry of 
Home Affairs have formulated g~ldelines 
and issued different States resardina 
impelementation of schemes for the 
persons displaced by the projects. If 
so, whether on that line, has his 
Ministry formulated any auidelines to 
check, at the time of cJearina the 
project to see that the rehabilitation 
cost should also be taken as one of -the 
components in the project rcpor,r , itself 
and the displaced persons would ~' 
settled in almost _an tbe projects whi<:)l 
are implemented' by tbc State. 

SHRI B. SHANKA.R.ANA,)-f~ ' ! .~ 
can undenta.bd tbe . bo~. ~~"~(,',• 
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aGxiety with ·reteren~e to certain pro· 
jec:ts in bis Sate. •Where non-implemen-
tation or some projects invo1ve sub-
meraence o( a Jarge area affectina a 
111'je ·number of families, the bon. 

· Members is right in asking these 
questions. 

To this question, I should say that 
we have formulated certain guidelines 
and measures for project preparation. 
We have informed these guidelines to 
the State Governments for use when 
they send the projects reports to us for 
technio•I clearance. The cost of 
rehabilitation measures do form part 
and parcel of the project estimates. The 
important measures for resettlement of 
displaced person are definitely given due 
.consid era ti on. 

With regard to payment of com-
.pensation for land and houses, provision 
of alternative cultivabJe land as far as 
available, emp1oyment opportunities 
on the project works, promotion and 
collection of forest produce, fisheries 
and such other economic activities, 
provision of transportation and rehabi-
litation grant, provision of bouse plots, 
development of new resettlement 
colonies with amenities such as primary 
school, panchayat, dispensary, seed 
store, parks, drinking water supply etc., 
these things do form part of the 
rehabilitation measures. 

SHRI GIRIDHAR GOMANGO : 
In Orissa. due to non-implementation 
of one power project, nearly ISO villages 
have become just like an is1and, due 
to submergence by backwaters and they 
have been cut off from the mainland. 

I would likfl to know whether the 
Mi·nistry will ask the Government of 
Orissa quanufy some fund by which 
the cut-of( area will connected by roacf 
or by any other method with Orissa. 

At present, that area has got con· 
nee ted -.vi th Andhra Pradesh and not 
~ith Orissa. This is tbe probJem. 

.. , , ... i.lll!uld u~~ \~ k~ fib~r the 
~u«-tl, QQVC!toQl4;0( would aat tbc 

Government of Orissa to provide some 
facility. 

SHRI B, SHANKARANAND : I 
do not know whether the bon. Member 
is referring to any particular project and 
I notice in this regard. 

SHRI ARVIND NETAM : The i·m-
pJementation of this rehabilitation pro-
gramme was not difficult before the 
year, 1980. But after the promulgation 
of the FcreS!t Conservation Act 1980 . ' ' Jt has become a very difficult task for 
State Government ~o reha bi Jitate dis-
placed persons. 

So, considering this problem wiJI 
t~f' Government of Jndia coordinate 
this prob Jem, espccia lly transfer tina 
the forest land to non·forest purpose, 
for rehabilitation because n1y dhtrict 
Bastar will affect fnchan1path Dam, 
Bodhgha t Hyde 1 Project and Bhopala-
pa tnam lrriga fion Project. The whole 
of South Bastar wi11 be affected a·nd in 
Bastar. Only forest land is there. The 
Government is facing Jot of difficulty in 
rehabilitating these dispJaced persons. 

SHRI B. SHANKARANAND : 
For any project of such type it is 
• t • 
Jncumbent on the part of the States 
10 bear certain burdens to see 
that the project is completed and, 
for that matter, they have to take 
certain measures also, as otherwise many 
viJJages and Jarge cultivable land and 
many people would be affected. To that 
extent, the State Government have to 
bear the burden. 

[Trans/at io11] 

SHRI DALBJR SINGH : Through 
you, Sir, I want to make a submission 
to the hon. Minister that the · Banasagar 
project, v.hich is a major projecr, 
is under construction in my con. 
stitueccy with the joint coopera. 
tion of Bihar, Uttar Pradesh aod 
Madhya Pradesh One who e teh · iJ 
and about 60 villag('s of mv constituency 
will be 'ubmerscd in it. Their U.nd was 
ae(luired a bout tep year• aao bQt no 
ae&ion bas Olen take.n so far .. to .robabi-
litate them. Whenever we put quntioos 
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rcprdiaa the rehabilitation-. of those 
pcraona, there is always a routine reply 
tbat it is a State subject. but this is a 
major projecl which is being construted 
dacro tbrouab you. May I, therefore, 
t.oow what type of guidelines or direc-
ti ona you are aoin& to issue to the 
State for the rehabilitation of these 
people ? 

(E,,Il,h} 

SHRI B. SHANKARANAND : I 
have aJready stat~d that the cost of 
rehabilitation measures do form part 
and parcel of the project estimates. 

( /nl ~rrupt ions) 

MR. SPEAKER : That is all. There 
ia aotbio1 more in this Question. 

R•ral Electrlficadon in Backward 
Area• 

•774. SHRI ANANTA PRASAD 
SETHI : Will the Minister of I RRIGA-
TION AND POWER be pleas\!d to 
state~= 

(a) whether there is any proposal 
under the Central GovernmenCs consi-
deration to make changes in the 
oriterion fixed for rural electrification 
schemes in respect of backward and 
non-backward States; 

(b) whether Governments of back-
ward States have approached the Centra] 
Government to rna ke the ::,aid changes; 
and 

(c) if so, what are the deta i Is in 
this re1ard 1 

THE MINISTER OF IRRIGATION 
AND POWER.(SHRI B. SHANKARA-
NAND) : (a) and (b) No. Sir. Special 
concessions are already being extended 
iD providins Joan-assistance for rural 
elc~triflcation sche1nes meant for back-
ward and under-developed areas. 

(c) Does not arise. 

SHRI ANANTA PRASAD SETHI : 
1be boD. Miniator has stated in his reply 
daa1 special coaceaaiona aro already 

being extended in providiaa JoaP·~•~• 
tance for rural ~loccriflcatioo ac:bomes 
meant for backward and underdevelop· 
ed areas. May I know from tbe boo. 
Minister which States are comia1 uD;Cter 
this scheme and uptill now wbicb St•&ea 
have been provided such facilities ? 

SHRI B. SHANKARANAND : Sir. 
I have not been able to follow .... 

MR. SPEAKER : He wants to kaow 
which States have availed of auch 
facilities. 

SHRI B. SHANKARANAND : 
These facililirs are available co aU 
States and Union Territories. 

SHRI ANANTA PRASAD SETHI : 
Our State, the State of Oriasa, it very 
poor io respect of electricity; QJore then 
70 per cent C'lf the people are Jiviua in 
rura I areas and they do not aet tho 
facility of electricity due to ehortaae 
of power. May I know from the bon. 
Minister whether the Government of 
Orissa has sent any proposal for assis-
tance in setting up new projects in 
Orissa and if so, what is tbe reaction 
of tht Governmet1s to that 1 

SHRI B. SHANKARANAND : We 
have never said •no• to the proposal 
from the Govf'rnment of Orissa i• 
respect of rural electrification program· 
mes and their implementation. 

SHRI MAHENDRA SINGH. 
Considering the fact that tbe Rural 
Electrification Corporation is e"rniDJ 
fairly good profits, will the bon. Minis-
ter consider lowerina the rate or interest 
on Joan for backward Areas ? 

SHRI B. SHANKARANAND ; The 
backward areas do aet Joan on conces. 
sional rate of interest. If I can aive 
information to the bon. Member, ·the 
terms and conditions on, wbicb Joan 
assistance is given for rural ele~Lrifica­
tion schemes of tribal areas aiid Harijan 
bastis are more favourabJc as compared 
to the -other areas, specially tbe uodcr· 
developed areaa. The rat_, of iatereat l1 
6-'l/4-1-l/4 pet edt~ na.· ~ad 

. . .. j 
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of moratorium is aevon yeara aild the 
period of repayment is 2S . years. 

. ·(lat~''•Ptl~nl) W,c ha!c gi~ea c:_nouab 
· . cootessioqs. ·· : · :·:,~ ·. ~:· 

SHRJ V. SOBHANADREBSWARA 
R.AO : Ia view of the fact that the 
benefits that can be derived from irriaa-
tioD throush pumpsets are quite a Jot 
and can be done within the shortest 
possible time, will the Government 
provide more' funds in the Seventh Plan 
for energisation of pumpsets-particularly 
keepina in view the fact that in the sixth 
Plaa, spo.cially io the year 1984--85, tbe 
targets were not achieved. And the 
actual achievement was much less than 
the targets. Will the Government pro. 
vide more funds for ruraJ e1ectrification 
and for energisation of pumps ? 

SHR.I B.SHANKARANAND : I can 
say to the benefit of the House · and to 
the benefit of the boo. Member ·that we 
have provided en.Pugb funcb for this pro-
gramme. and the funds' · to a ·certain 
extent are lying unutilised by the 
States. 

. . 

WRITTEN ANSWERS TO QUESTIONS 

(&tll.rh] 
:::·t Suamel' apeelal Tralaa:· . . 

*772. SHRI K. PRADHAN~ : Will 
the Minister of RAILWAYS ,,bo··.plcased 
to state : 

(a) whether difFerent · Railway 
Zones are introducing summer. special 
trains; 

(b) if so, the details .of such trains 
proposed to be introduced from different 
Zones along with capacities thereof; 

(c) the number· of summer~ special 
trains which have been in,troduce on 
different routes of South Eastern Rail-
way Zone; and 

(d) the details thereof? 

THE 'MINISTER OF R.AILWA YS 
(SHRI BANS I LAL) : Yes, Sir. 

(b) to (d) A statement is laid oo 
the table of the Sabba . 



B
ta

te
ae

•t
• 

~
 

R
ou

te
 o

f 
Sp

ec
ia

l 
Fr

eq
ue

D
CJ

 
Po

riC
MI

 
T

ot
al

 
N

um
be

r o
f 

A
,..

.:K
ia

at
e 

C
tr

ry
in

a 
T

ra
in

s.
 

C
oa

ch
ea

 in
 E

ac
h 

C
ap

ac
ity

 P
er

 T
ra

in
 

' 
Sp

ec
ia

l T
ra

io
 

:;- .. • a 
l 

2 
3 

4 
s 

~
 

-
-

B
om

ba
y 

V
T-

V
ar

an
aa

i 
Bi

-w
ee

kl
y 

6
-4

-S
S

 to
 
1
3
-
6
~
5
 

16
 

11
00

 
~ .. .. 

Bo
m

ba
y 

V
T-

Lu
ck

no
w

 
Bi

-w
ee

kl
y 

14
--

4-
-8

5 
to

 1
1-

-,
--

IS
 

16
 

11
50

 

B
om

ba
y 

V
T-

Pu
ne

 
D

ai
ly

 
1

1
-4

-8
5

 to
 1

2-
6-

-8
5 

11
 

10
0 

B
om

ba
y 

C
en

tra
l 

A
hm

ad
ab

ad
 

D
ai

ly
 

13
--

4-
85

 to
 3

0
-6

-S
S

 
15

 
10

00
 

~ II
( 

Bo
m

ba
,..

 O
aa

db
id

ha
m

 
Tr

i-w
ee

kl
y 

16
....

...,
..-

85
 t

o 
3

0
-6

-I
S

 
IS

 
10

00
 

~
 - 'I 

B
om

ba
J·

H
ap

a 
P

ou
r 

cl
an

 
U

t 

a 
we

ek
 

14
--

4-
-1

5 
to

 3
0 
' ., 

15
 

lO
GO

 

llh
ow

-A
jm

er
 

W
ee

tly
 

25
--

4-
-I

St
o 

%
1-

-6
--I

J 
ll
 

60
0 

H
ow

ra
h·

D
el

hi
 

Bi
-w

ee
kl

y 
1

-S
-8

5
 to

 2
3

-6
-I

S
 

15
 

'"' 
H

ow
ra

b-
D

eh
nd

uo
 

W
ee

ki
)' 

2
-5

-1
5

 te
 2

9
-6

-1
5

 
IS

 
9
~
 

' :: .. a 
Bo

m
ba

y-
Tr

iv
an

dr
um

/ 
~
 

C
oc

bi
n 

W
ee

kl
y 

1
3

-4
-8

S
 to

 l
l-

6
-I

J
 

16
 

11
00

 
I I .. .. 

B
om

ba
y-

Ja
m

m
u 

Ta
w

i 
W

ee
kl

y 
1

6
-4

-8
5

 to
 2

6
-·

6
-I

S
 

IS
 

10
00

 
toe

 

B
om

ba
y·

N
iz

am
ud

di
n 

W
ee

kl
y 

1
9

-4
-1

5
 to

 2
9

-6
-I

S
 

IS
 

10
00

 
~
 



~-

I 
2 

3 
4 

~
 

~
 
~
 

-
M

ad
ra

s 
Tr

iv
ao

dr
um

 
W

ee
kl

y 
2

1
-4

 -1
5

 to
 9

-6
-B

S
 

14
 

m
 

' 
• 

~
- ... 

Tr
iv

an
dr

um
· B

up
lo

ro
 

W
ee

kl
y 

22
--

4-
85

 to
 1

0
-6

-8
3

 
14

 
92

5 
• .. ~ 

..
 ap

lo
re

-T
ri

•a
nd

ru
m

 
W

ee
kl

y 
2

3
-4

-8
5

 to
 l

l-
6

-8
5

 
14

 
m

 
I ! 

Tr
if

ta
dr

um
-M

ad
ra

a 
W

ee
kl

y 
24

--
4-

-8
5 

to
 1

2
-6

-8
5

 
14

 
92

5 

IW
ir

a.
.S

bo
ru

ur
 

W
ee

kl
y 

26
--

4-
IS

 t
o 

14
-:

6-
-1

5 
14

 
92

$ 
~ > 

lll
or

aa
ar

-M
ad

ra
a 

W
ee

kl
1 

2
7

-4
-1

5
 to

 1
5

-6
-1

5
 

14
 

t2
5 

" a:. > 
II

Jd
er

ab
ad

-~
a•

ra
a 

Tr
i-

w
ee

kl
y 

23
--

3-
-B

S 
to

 2
8-

-4
--

85
 

14
 

.... 
70

0 
!0

 ... 8.
 

La
dh

ia
aa

-G
or

ak
bp

ur
 

B
i-

w
ee

kl
y 

1
4

-4
-8

5
 

15
 

10
0 

~
 

""""
" t 

Lu
dh

ia
na

-V
ar

an
as

i 
B

i-
w

ee
kl

y 
1

0
-4

-I
S

 
II

 
70

0 
~
 

'-
' 

So
w

t• 
Ea

1t
er

a 
R

al
lw

aJ
I 

H
ow

ra
h-

Pu
ri

 
W

ee
kl

y 
ll

-5
--

1
5

 t
o 

1
6

-6
-1

5
 

J6
 

11
00

 
, .... ... 

D
ur

1a
 V

 ar
an

as
i 

B
i-

w
ee

kl
y 

1
-.

S
-8

5
 to

 1
0

-6
-1

5
 

10
 

... 
72

.S 
~ ~
 i .. .. :.= 



39 Written An.swer.t MAY 9, 198~ Written Aruwei.s 40 

Introduction of Computerised SerTices 
in AIIMS 

*776. SHRI R. M. BHOYE .: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pJeased to 
state : 

(a) whether it is a fact that the 
All India Institute of Medical Sciences. 
New Delhi is considering the introduc-
tion of computerised services on a small 
scale in certain departments ; and 

(b) if so, the details thereof alona-
with the objectives in view ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, Sir. 

(b) Computerisation in All India 
Institute of Medica I Sciences bas been 
under consideration in consultation with 
the National In forma tic Centre of the 
Department of Electronics. The National 
Informatic Centre have been requested 
to furnish a feasibility report which will 
identify the priority areas, proper tech-
nology and financia I requirements. A 
final decision in the matter will be 
taken only after examining the various 
implications of the proposal. The idea 
behind introducing computers is to aid 
the efficiency of HeaJth Services and 
Hospital Administration. 

Research on cure of Dengu Fever 

*778. SHRI B. V. DESAI : Wil1 
the Minister of HEALTH AND FAMI-
LY WELFARE be p1eased to state : 

(a) whether the development of 
vaccine for protection against Dengu 
fever and research on viral hepatitis 
have been taken up as priority pro-
gramme with the co1laboration of the 
World Health Organisation; 

(b) j r so, whether there is an in-
~reasing public concern in the South 
Asia region about this disease ; 

(c) whether the number of patients 
aufferina with this disease has increased 
in India ; 

(d) if so, the total number of 
deaths due to this discaee during the 
Jast one year ; and 

(e) what steps Government have 
taken to check this disease which spread 
in many parts of the country durins 
March/ April, 1985 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) Development of vaccine aga nist 
Dengue has not been carried out so 
far. The research on Viral Hepatitis 
was taken up in collaboration with 
World llealth Organisation. Nine 
National Surveillance Centres have been 
identified and strengthened in different 
States. 

(b) Dengue fever has been a matter 
of public health concern in South East 
Asia particularly in Barma, Indonesia and 
ThaHand. Viral Hepatitis occurs in 
sporedic, endemic and epidem~c from in 
whole of South East Asia. 

(c) Incidence of dengue fever in 
India have shown declining trend 
since 1983. 

The reports received from the States 
during the last three years do not 
indicate any appreciable increase in 
jaundice cases, excepting in certain 
pockets. 

• 
(d) While no death due to Dengue 

fever has been reported during 1984, 
1925 deaths have been reported during 
1984 due to jaundice. 

(e) The National Institute of Com• 
municable Diseases has been maintain .. 
ing epidemiological surveiJiance through 
reguJar collection of information from 
sentinel centres. Nine National Surveil-
lance Centres have been identified in 
different States. 

Uri · Hydel ProJect in Jamma a ad 
Kashmir 

~ ,. 

*780. PROF. SAIFUDDIN !OZ i 
Will the Minister of IRRIGATION 
AND POWER. be pleased to state : 
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(a) the amount of' money earmarked 
for Uri Hyde I Project and when is the 
project enviaaaed to be completed; and 

(b) the amount or money spent so 
far? 

THB MINISTER OF IRRIGATION 
AND POWER {SHRI B. SHANKARA-
NAND) : (a) An investment decision on 
tbo Uri project has not been taken so 
far. The time schedule for completion 
or the project will be determined when 
an Investment decision is arrived at. 

(b) Docs not arise. 

( Tr111111atlon) 

Eradication of Infections Diseases 

•781. SHRI BANWARI LAL 
BAIRWA : Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) the names of infectious diseases 
wbi~b have been eradicated from the 
COUDtry SO far; 

{b) the name of infectious diseases 
wbicb are yet to be eradicated; aud 

(c) the reason~ for inability to com-
pletely eradicate tbe diseases ? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) The only diseases which has so 
far been eradicated is Smallpox which 
achieved in 1977. 

(b) and (c) The major infe~tious 
diseases which are yet to be eradicated 
and Tuberculosis~ Leprosy, Diarrhoeal 
diseases. Rabies Sexually Transmitted 
DJaeases, Guinea worm Disease and 
Arthropod borne diseases like Japanese 
encephalitis and Dengue. Steps have 
been taken by Government to contro! 
and ·contain these diseases through 
national controJ{cradication programmes 
sucb as the National Tuberculosis 
Control Proaramme National Leprosy 
Eradication Proara~me, Diarrhoeal 
diaeasea control proaramme, Guinea-
worm Eradication Proaramme and the 

SexuaJJy Transmitted Diseases Control 
Progran1me. While eradication con-
tinues to be the ultimate objective in 
these ficlc's the Jevel of the proaramme , 
at a given point of time is dependent 
on several other factors incJudina the 
availability of resources. 

[English] 

Expansion and DeTelopment of 
Railways in Karnataka, Tamil 

Nadu and Andhra Prade1b 

*784. SHRI V. VENKATESH : 
SHRI P. PENCHALLIAH: 

Will the Minister of RAILWAYS 
be pleased to state : 

(a) the proposals accepted for ex· 
pansion and development of railways in 
the States of Karnatalca, Tamil Nadu 
and Andhra Pradesh; 

(b) which of these proposals are 
proposed to be executed durin1 the year 
J 985-86; 

(c) what is the total length of 
narrow gauge, metre gauge and broad 
gauge lines in each of the above States; 

(d) the action proposed to be taken 
to convert the narrow gauae lines in 
Karnataka ? 

THE MINISTER OF RAILWAYS 
( SHRI BANSILAL) : (a) and (b) A 
number of New Lines, and Gauae 
Conversion projects, for expansion and 
dc:velopment of Railways are a1ready 
approvl.!d and in progress in these 
States, the details of which are given 
in the Railway Budget for 1985 .. 86 
under 'Southern Railway' and 'South 
Central Railway'. 

(c) Route Kms. in each State arc as 
follows : 

1 

- ··- ___ ., ___ ···-,·-·-----------
Andhra Karnataka 
Pradesh 

2 3 

Tamil 
Nadu 

-~·-. --· ·~----·- .. --
Broad 
Gauge 3273 656 1006 
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1 2 3 4 

Metre 
Gauge 1610 2220 2887 

Narrow 
Gauge 37 148 Nil 
TotaJ 4920 3024 3893 

(d) There is no proposa J to convert 
the Narrow Gauge line in Karnataka, 
at present. 

Electronic Gadgets in DTC Buses aod 
lleavy Vehicles 

*786. SHRI V. SHREENIYASA 
PRASAD: 
DR. C.S. VERMA : 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state : 

(a) the action taken to introduce 
electronic gadgets in the operation of 
D. T. C. buses to check rising trend in 
the rate of road accidents; 

(b) whether Government propose 
to frame rules for compulsory use of 
such electronic gadgets in all heavy 
vehicles plying under lhe national per-
mits as was done earlier by the States 
of Tamil Nadu, Karnataka etc; 

(c) if not, reasons therefor; and 

(d) tbe details of electronic gadgets 
proposed to be introduced : 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) In 1983 the DTC had fitted 
electronic speed governors in 30 buses 
operating on city routes as an experi· 
mental measure. These speed governors 
however became in operative in a very 
short period. 

(b) and (e) No, Sir. There .ia as yet 
no conclusive proof of the efficacy of auy 
of the electronic devices. includina 
speed governors. to reduce or eliminate 
the occurrence of road accidents. 

(d) One other electronic device 
under consideration apart from the 
speed governor serving the specific 
purpose of eliminating or minimizina 
accidents is the automatic dipper. It 
claims to reduce accidents durjog niaht 
drjving caused by dazzling head-lights 
of the opposing vehicles blundina the 
drivers. However the usel ulness of this 
device is yet to be established. 

NTPC Suggestions for Solving 
Transport Problems Jo Kerala 

*788. SHRI K. MOHANDAS : 
Wi 11 the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

{a) whether 1he National Transport 
Policy Committee had made certain 
suggestions for solving the transport 
problems in Kerala; 

(b) if sot the details or the suages-
tions; and 

(c) the steps being taken to imple-
ment them? 

THE MINISTER OF STATE OP 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) to (c) A Statement is laid on the 
Table of the House. 

Statement 

{a) to (c) The recommendations 
of the National Transport Policy 
Committee (1980) are generally related 
to development of transport in the 
country as a whole and the report 
does not discuss the position state-wise. 
as such. However, the position reaard· 
ing some of those recommendations 
where related paragraphs made a 
reference to places and areas iu Kerala 
State is given be low :-
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Recommendation 

1. Some waterways should be declared 
as National waterways. (Rec. 5 
under Chapter 15) 

2. Proper Container handling facilities 
should be developed at the ports. 
(Rec. 7 under Chapter 16). 

3. The inadequate rail and road 
transport links have adversely 
affected traffic handling capacity at 
some Major Ports. These ports 
should be provided with adequate 
broad gauge raiJ and road faciJi ties. 
(Rec:. II under Chapter 16). 

4. Apart from the existing conditions. 
substantial reductions in travel time 
and distance may also be included 
for dcclarins State roads as 
National Highways. On this basis 
37 .missing links and direct connec-
tions comprising a Jengrh of 13000 
Kms. have been identified for 
possible addition to the National 
Hiahway Gmid. (Rec. S under 
Chapter 10). 

Action 

In a related paragraph No. 15.5.10 
the Committee suggested some of the 
waterways which may be declared as 
National Waterways. West Coast 
Canal (Quilon-Cochin Sector) is also 
mentioned as one of them. This has 
been included in the recommendation& 
of the Working Group on IWT for 
the 7th PJan which is under formula· 
tion. 

In a related paragraph No. 16.14.6 
the report suggested development of 
container handling facilities at 
Certain ports including Cocbin. A 
scbeme has already been sanctioned 
for Cochin at an estimated cost of 
Rs. 604.50 Jakhs. Two forklift trucks 
imported from U. K. have already 
been commissioned and two Yard 
Gantry Cranes are being instaHed to 
faciJita te the container handling at 
Cochin Port. 

In the related paragraph 16.10.4 
narrow road bridges at Cochin were 
cited by the Committee as examples of 
inadequacy of road faci1ities. A 
scheme in this connection has already 
been sanctioned and work is in pro-
gress. Construction of reclamation wall 
at Thevare side for Work area of link 
road has been completed. Work order 
for construction of bridge has already 
been issued and work started on 
28.2.198S. Simi1ar1y, work order for 
fiiJing up by dredging for tria I embank-
ment on Wi1Jingdon Is1and side for the 
link road bas already been issued. 

In a related para 10.3 and Annexure 
10.3 the details in reference to this 
recommendation have been indicated 
in the report of the Committee. 
These include Cochin·Madurai road 
(280 Krns.) as one of the additions to 
the N.H. system. Due to paucity of 
funds, the CentraJ Government have 
not found it possible to declare this 
road (and many others for which 
requests have been received from 
various State (Govts.) as a National 
Highway. 
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Lo•••• iacurred by Moaul Line Ltd. on 
paneaaer ateamer serYices between 

Bombay aod Goa 

•789. SHRI S. G. GHOLAP : Will 
tho Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the Mogul Line Limited 
is operating passenaer steamer services 
from Bombay to Goa ; 

(b) if so, the loss incurred on 
operation of such services during 1983-
84 and 1984.85 ; and 

(c) what alternative proposals are 
there to avoid such losses and what 
ateps are being taken for their imple-
mentation? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRASPORT (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) Losses incurred by the Mogul 
Line on Konkan Passenger service 
durins these years are as under :-

1983-84 Rs. 100.33 Lakhs 
198-'-85 (Estimated) Rs. 135.37 Lakbs 

(c) This service wi II continue to 
Jose till break-even fares are introduced 
which is difficult due to the low income 
level of the people of the area. The 
loues incurred on this service are at 
present beina re-imbursed to the Mogul 
Line Ltd. by the Central Government 

and Government& of Mabaraalatra aad 
Goa to tbe extent of 80%. 

Reservation for SC a ad ST EmpiOJ-
ia N.P.c.c. 

5779. SHRt ANADI CHARAN 
DAS : Will the Minister of IRRI-
GATION AND POWER. be pleaacd to 
state : 

(a) the projects undertaken by the 
National Projects Constructioo both in 
India and a broad ; 

(b) the details of Indian manpower 
engaged in each project ; 

(c) whether reservation policy for 
appointment of Scheduled Castes and 
Scheduled Tribes is implemented by tho 
Corporation ; and 

(d) if so, the number of ~choduled 
Caste and Scheduled Tribe emJ)Ioyees 
in the Corporation and the labourers 

belonging to these communities who 
were sent a broad ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) and (b) Tbe 
information is furnished in tbc enclosed 
statement. 

(c) Yes, Sir. 

(d) The information is beina coUe~­
ted and will be placed on the Table of 
the House. 

Statement 

St. Name of Project 
No. 

(l) (2) 

Eastern Realon 
Ealtera Rqloo-1 

Nature of work carried 
out in each Project. 

(3) 

1. Dankuai Housioa Complex Township for Dankuni 
WB Complex in West Bengal. 

Details of Indian 
Manpower _________ .....__ ___ 

Regular I Workmen I Total 

(4) (5) (6) 

Coal 12!1 21 ~3 
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(1) (2) (3) (4) (S,) (6) 

------------------------------------------------------------- --------
2. Metro Tube Railway, North 

Zone. 

3. Metro tube Railway, South 
Zone. 

4 Slope Protection work 
of Loktak HE Project. 

Civil works of section S of) 68 
Metro Tube Railway Project I 
at Calcuua. I 
Civil works of S\!ctions 13A, I 
J 3B i ncludj ng BaJiastJess track, I 
13C including ba1Jast1ess tracks I 
Sections 14A & 14B including f 
Ballastless track. Third rail l 
section 12 & l3A of Metro f 
Tube Rai I way Project at Cal- I 
cutta. --' 

Slope protection works of Lok- 22 
aak Hydro electric Project. 

5. Singda Dam Project. Construction of earth dam 19 
with concrete spilway & intake 
structure at Singda. 

6. Maharani Bttrrage Project. Construction of Barrage across 29 
River Gumti near Maharani at 
Udapur in Tripura. 

7. Khowa i Barrage Project. 

Eastern Reglon-11 

8 . Durgapur TPS 

9. Boka ro TPS 

10. Chandrapura Honsing 
Works 

1 J. Rourke Ia Steel Plant 

12. Bhim Barrage 

13. Tail Pool Dam 

Civil works of Barrage at Kho-
wai in Tripura. 

4 

Construction of civil works of 21 
power house bui Idinss, demine· 
ralising plant, pump house for 
DVC Power Station. 

Construction of civil enginee- 48 
ring works for Bokaro •B' 
Thermal Section Unit I, II & 
III such as River intake, Ash-
bounds etc. 

Housing colony works for Da- 7 
modar Valley Corporation. 

Construction of two chimneys 36 
and other Misc. works at Rour-
kela Steel Plant. 

Construction of 17 Barrage bays 46 
including under sluice bays, 
si Jt-excluder divide wa II etc. 
in Bihar. 

Construction of Earth Dam 4 
across Damodar River. left 
tpillway and discharge channel 
etc. ia Bihar. 

166 234 

Ill 133 

341 360 

4S 74 

9 13 

169 190 

65 Jl3 

ll 18 

34 70 

82 J28 

7 
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(2) 

Farakka Division 

14 Farakka STPP. 

15, Ash Handling & Ash Bund 
STPP. 

16. Khajuriagha t 
Complex. 

Housing 

North Central Region 

17. Singrauli STPP Stage-1 
18. Singrauli STPP Stage-11 

19. Anpara TPS Project. 

CCL Division 

20. Jayant Base Workshop 

21. Jayant CHP 

22. I. W.S.S. Project 

MAY 9 l9'8S Written Answer J 

(3) 

Construction of cooling water ! 
system Part-1 Civil work.fore. I 
bay structures Intake Pump l 
house, Intakes and discharge I 
ducts for Farakka STPP. I 

(4) 

1 97 

Civil works of Ash Handling I 
& Ash Bund for Farakka Super 1 
Thermal Power Station. I 
Hou4\ing Colony & Recreationa] J 

fuci1ities for Farakka Super I 
Thermal Power Project. I 

I Construct ion of civil engi nee· 29 
l ring works of circulating water 

system of Si ngra u li Super 
Thermal Power Station such 
as Discharge Duct Intak Ductt 
Auxiliary tank, Pump House 
etc. 

Construction of Approach Cha- 17 
nnel for circulating water sys-
terll for Anpara TP Project. 

The project envisages constru- J 

tion of Base workshop complex I 
at Jayant for Heavy Enginee- I 
ring Machinery equipment l 33 
Construction of civil & struc- I 
tural works or Jayant Coal \ 
Handling Plant at Jayant. I 
Construction of Integrated 30 
water RPPIY seheme for the 
supply of lndu~trial & domestic 
water to Central Coal Fields 
in M.P. 

(5) 

J JO 

127 

25 

30. 

30 

23. Central Workshop, Sing- Construction or civil & struc· 5 
rauli. 

Riband Division 
24. Riband STfP ; 

tural works for Central work-
shop for Central Coal Fields 
Ltd, at SingrauJi in M.P. 

Cons·truction of Main Civil 76 
works suc.h: as ·Turbine House 
Boiler flous~, Coal Mille;, Chi-
mney, Cooling Water culverts 
ct~. for 'Riband· STPP. 

89 

51 

(6) 

207 

156 

42 

63 

s 

J6S 
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(I) (2) 

25 Riband Bridge 

Southern Project 

26. Vizag Steel Plant Unit : 

(i) Coke Oven Plant 

(ii) By PrLlduct Plant 

(iii) Sinter PJant 

(iv) Structural Steel Works 

(v) Jaggayyapetaquarry 
Project 

(vi) Madharan1 Mines Pro-
ject. 

Ramagundam Divi_sion 

27. Ramagundam STPP. 

28. Godavari Barrage and 
Bridge 

Northern Reg_lod 

29. Tehri HB Project .. 

VAfSAKHA 19, 1907(SAKA) Written Answerl 

(3) (4) 

Construction Qf substructure & 5 
superstructure ·for Road Bridge 
ovt!r ~ihand ·Reservoir. 

Construction of civil enginec- I 
ring works like Batteries, Chi- \ 
mneys, ·Bun·kers, Galleries, Dry. I 
quenching units etc. I 
Construction of civil works ! 
such as Ammonia Sulphate sec- J 

tion. Anthracene section, Phe- I 
no I ic section etc. I 162 

Construction of civil works I 
such as Chimneys, Galleries I 
Sinter Building, Materia I mix- I 
ing and distribution plant etc. I 
Fabrication. and transporting of \ 
structural ~tee) works in coke I 
oven and by product plant. l 
Civil works like administrative ll 
building, abJution block, cycle 
shed, car park, canteen etc. 

Civi I works like administrative 8 
building, ablution block, cycle 
shed, car park canteen etc. 

Site levelling & grading & 22 
foundation package suc;h a.s 
Boi,Jer f.opndations, turbogene-
rstor raft 'ror ·Ramagundam 
Super Therma I Power Project 
St. II in A.P. 

Constru~li·on of civil works of 22 
Barra~ae across River Godavari 
including construction of prcs-
treue<$ concrete road bridge at. 
DowJaiswaram in Andhra Pra-
~sb. 

Construction or 4 Nos. appro- 39 
ach adit to underground power 
boue on River Bhagirathi near 
Telad Dam in ·.u.P. 

(5) 

14 

401 

14 

2 

46 

88 

225 

54 

(6) 

19 

563 

25 

10 

68 

110 

264 
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(J) (2) 

30. Maneribhali HEP 

31. Salal Power Hou1e 

32. Kangan HE Project. 

33. Rajabat Project. 

34. Ba nsagar Dam. 

35. Banswara Power House 

36. Totladoh Proj&'ct. 

37. PTJ Comple.x Naapur. 

38. .MECL Complex, Naapur. 

MAY 9, 198~ J.J!ritten Answers 

(3) (4) 

Construction of Head Race 44 
Tunnel, Surge Shaft expansion 
chamber. excavation of Pen-

stocks etc. for Maneribhali 
HEP-Stage .. II across river Bha· 
airatbi in U.P. 
Construction of Sub-structure 54 
from EL 380/383 to EL428 and 
service bay for Stage.} and 
excavation and concreting upto 
RL 408.5 & Fabrication & 
erection of Penstock liners 
(3 Nos.) in protection blocks 
and RCC Blocks enclosing 
service bay for Stage-11 of SalaJ 
Power House in Jammu & 
Kashmir. 

Construction of Power House 28 
comp1ex viz. Fore bay, Pens-
tock, Power House structure, 
Tail Race Pool and Channel & 
Tunnel on sumbal link from 
RD 640 M to RD 3060 M for 
Upper Sind Hydroelectric Pro-
ject at Kangan in Jammu and 
Kashmir. 

Construction of Blocks 1 to 28 28 
of non overftow section inclu-
ding buckets, retaining wall 
and divide wall of Rajabat 
Dam. 

Construction of Right non- 14 
overflow section of Bansagar 
Masonry Dam Block Nos. 27 
to 31 with Key waiL 

Construction of Civil works of 12 
Power House No. l of Mabi 
HEP at Bans war a in Rajas-
than. 

Construe t ion of Masonry Dam 65 
(23 Blocks) and primary and 
aecondary stilling Basins and 
auidewaiJ. 
Construction of Institute BuiJ- J 
diDg, Flats and workshop com- J 
pJex for power engineers train- 1 
ing institute at Nagpur l 
Construction of 42 Nos. or I ll 

· Officers Quarters, 90 Nos. staff' I 
quarters & admhHatratjve buH- J 
dina for Mitlera'J Exploration t 
Corporation Ltd. at Nagpur. 1 

(5) 

346 

394 

25 

36 

23 

21 

424 

11 

(6) 

390 

448 

53 

64 

37 

40 

489 

22 
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(J) (2) I 

39. Cbapora Bridae 

F oreiao-Project• 

40.~ Cbukhll Hyde] Project. 

41. AI·Edawiyah Project. 

New Projeet1 

42, Korba (BALCO) eaptive 
Power Plant. 

43. ltorba Cooling Towers. 

.W. Navigation Lock Project. 

45. Chamera HEP 

46. PCI qodowns 

(3) (4) 

Construction of high level 14 
bridge across river Chapora at 
Colvale in Goa on NH-17. 

Construction of Head Race 65 
Tunnel, Diversion Tunnel (con-
crete lining on Jy) and Surge 
Shaft for C.H.P. in Bhutan. 

Coostruction of Irrigation canal 38 
& . drainage. system including 
lining of canal &nd allied struc-
tures at Majar-AJ.Kabir in 
Iraq. 

All civi 1 works including stru-
ctural fabrication and erection 
and supplying and erectiob of 
equiJ')ment for heating. venti-
lation and aircondltlon systems 
for 4x67.S MW captive power 
plant of Bharat Aluminium 
Company Ltd. at Korba in 
M.P. 

3! 

Construction of 2 Nos .. Coolina 3 
Towers· for Korba Super Ther-
mal Power Project at Korba in 
Madhya Pradesh. 

Construction of one Navigation 14 
Lock structure, Two under 
sluice bays and six spillway 
bays for Navigation Lock Pro-
ject at Sopore in Jammu & 
Kashmir. 

Construction of 550 metre long 14 
& JO. 7 metre dai horse shoe sha-
ped diversion tunnel and its inlet 
and outlet portaJs and access 
adit for Chamera Hydro electric 
Project in Himachal Prade~h . 

. Construction of God owns for 49 
Food Corporation of India at 
37 centres-spread over in 
A.P., Karnataka, Maharashtra, 
UP, Delhi & Rajasthan. 

47. · ~o&ectiOA works .of Kosi ·Protection works of Kosi Bar- 3 
Barrat'• rap,. in Bihar. 

(S) (6)' 

29 43 

416 481 

,·. 

2~3 291 

14 

3 

6 

1 15 

28 77 

4 '1 



(1) (2) (3) (4) 
--~---------------------------------------------

(S) (6) 

41. Othera-Ganaa Barra1e. 

Reaional Stores & Repair I 
Werkshop, Faridabad. I 
la11ar Bridae 

JleaYy Equipment Repair 
Sbep. 
laria1uil 

-D. Cempleted works 
(Jaldhaka Subernnekhat 

' Wheel & A~le Plant). 

Pr•etloo for oufstandina performance 
in Sports 

""· PROP. NARAIN CHAND 
r£JtASHAR : Will the Minister of 
UJLWAYS be pJea•ed tD state : 

(a) whether any employees have 
.... af•ea out of turn promotion 011 
aeeount or their outstandin¥ perfor· 
.. •c• in the fleld ·or sports by 1be Rail· 
WIY £dministration in any of the zones 
•uria the year 1984-85 (including the 
.... ef the Railway Board); 

(t.) if eo, the details thereof; 

( o) whether any cases for promo· 
tiea in this rcaard are stilt pendin& 
Willa rlae various zonal Railway Maaa-.... 

(tl) if so, the details thereof, zcne-
Wist and the likely date by which a 
4eeision would be hdccn in this reaard; 

(e) whether there is any percenta,. 
41aeta for various ca teeories in this 
, .. ,.ul; and 

(f) if so, the detaiJs thereof? 

THE MINISTER OF RAILWAYS 
(SHa.I BANSILAL) : (a) Yes, Sir. 

(h) A statement I is attached. 

(e) Yes, Sir. 

c•> A statement II is atta~hed4 

(I) 'No, Sir. 

(f) llocs aot arise. 

4 

7 

3 

2 

11 

11 

ltatement I 

8 

14 

1 

34 

$0 

4 

15 

17 

3 

45 
61 

Tbe number of out Gf turn J)romo-
tioas aranttd on the Railways durina 
1984·13 zoae-wi1e are as under :· 

llAILWAYS NUMBER 

Central 1 
l!astern 14 

Northern 11 
North Eastera 4 

Northeast Frontier Nil 

Soot hera 14 

South Ce.atral 6 

Iouth Eastera 1 

Wester a 7 

Chi ttaranjan Locomolive 
Works Nil 

DJc~eJ Locomotive 
Worb 1 

Inte1ral Ceaeh Paetory 6 

llailway Board Nil 

Tetal 65 

State•eat II 
Twe are a total of 22 eases of out 

of turD promotions OD account of out-
•taadiaa performance in aporta peDdioa 
at J'f,.Ut wUl\ ~ ''~i0\11 •~t-._oritiet oa. 



.Railways. Tho 8aures IODe-wiae are •• 
under :-

RAILWAY NUMBER 
......... _, __ 

Central • 
Eastero Nil 
Northern 6 
North Eaatera 2 
Northeast Frontier Nil 
Southern Nil 
South Central 1 
South Eastern 6 
Western 2 
Diesol Locomotive 

Works 1 

Tot:.tl 22 

As these cases are in various 1 taae• 
of processin:. no definite date can be 
eiven for the finalisation of those ~ases. 

Trains cancelled durl•al914 

57jl. SHRI MOHANBHAI PATEL: 
WiU the Minister of Railways be pleas· 
ed to state : 

(a) the number of trai.os cancelled 
durin& the year 1984 on eacb zone and 
particularly in Bhavnaaar Division of 
Western Rni1way. 

(b) the reasons for caaeellation of 
those trains; 

(c) whether Government are aware 
tbat due to cancellation of these trains 
people particularly of the rural aroas· 

' suffered most and it affected their daily 
Jife; and 

(d) ir so, what steps are beiaa 
taken by Government to aYoid such 
cancellation in future 1 

THE MINISTER OP RAILWAYS 
($Ha,I BANSILAL) : (a) to (d) 

. lofC?rm•~iqn .. i• beiaa , collected aed wiJI 
1M laid oa tile taltle ef tile Ia~. 

Written .A·n1w;, 

Propo1al1 of West Benaal Goferameat 
for de elaratlo n or roads •• Natl .. ,al 

Hlahways 

S182. SHRI BHOLA NATH Sf!M: 
Will the Minister of SHlPPJNG AND 
TRANSPORT be pleased to state : 

(a) whether Government have 
received proposals from the Govern-
ment of West Benga1 for declaration ef 
some roads as National Hiahwaya; 

(b) if so, the details of the propo-
sal's received during the last three years; 

(~) the steps takenfproposed bJ 
Govern nent thereon; and 

(d) the present position of the 
proposal for declaring the Calcutta 
Chittaranjan EKpressway as R NatiooaJ 
Highway and what progress hat beca 
made on this proposal ? 

THE MINISTER OF STATE OP 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI) : 
(a) No, Sir. 

(b) and (c) Do not arise. 

{d) Presumably, the Hon'blh Mem-
ber is referring to the Calcutta-Durgapur 
Expressway. The Calcutta·Palsit Section 
of this Expressway, which is a new aJian 
ment, has already been declared as a 
National Highway in September, 1973 
and proposal for developing it js under 
consideration. 

Amount spent for prom,otion of re-
gional Languages 

5183. SHRI N. DENNIS : Will the 
Minister of EDUCATION be pleased to 
stale : 

(a) the amount of money spent for 
promotion of regional languages includ-
ina the awards given to the eminent 
writers, during the Sixth Five Yean 
Plan period-laoguage·wise; and 

(b) the share of the non-Hindi 
apeakiDI States in the amr.:unt • .,. •• ? 
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. THB MINISTER OF EDUCATION 
r .(&HRI K.C. PANT) : (a) The cxpendi· 

ture incurred on the schemes for pro· 
motion of modern Indian languaaes, 
e~uted by tho Ministry of Education. 

. ~qrina the Sixth Plan period is likely to 
be B.s. 852.30 lakhs, (Rs. 520.12 lakhs 
under non·p1an and Rs 332.18 lakhs 
.uader che plan). As regards awards to 
eminent, writers, the Sahtya Akademi, 
,an oraanisation under the Deptt. of 
Cultur~, award.s prizes to the most out-
standing books of literary merit pubHsh-
ed in any of the 22 languages recognised 
by the Akademi. The amount of money 
•·pent on these annual awards during 
·the Sixth Five Year Plan period is Rs. 
7.40 lakhs. 

(b) While n1ost of the schemes 
operated by the Ministry of Education 
bavo an all India coverage, some of the 
SQbemes under the above programmes 
are being implemented keeping in view 
the requirements of non .. Hindi speaking 
Statea. A statement indicating the 
anticipated expenditure on schemes of 

.·special relevance to non-Hindi speak-
ina States is attached. 

Statement 

Expendi111re During the Sixrh Pian 
Period on Schemes of special Relevance 

to Non·Hfnd/ Speakin~: Stotes. 

Na.e ef tJae ·seheme Amount 
(In lakhs of Rupees) 

Modern Indian Lanauaaes 

(i) Production of books in 
reaional Janauaaes at 
university level 97.76 

(ii) 

(iii) 

Financial assistan~e to 
voJuntary organisations 
for promotion of 
lndi an Lanauaaes 
ocher than Hindi. 

Calliaraphy 
(Urdu) .. 

Ceo tres 

(iv) National awards for 
preparation of oriaj_naJ 

14.96 

19 . .( 4 

. ~works at . 1 Ulli~ersity 

level in Indian lansu-
aaes. l.SO 

Tota1 ISJi16 

(Translations] 

Proposal to change tbe depart•re 
1iminas of Barmer- Aara Fort Espre11 

at Jodhpur. 

5784. SHRI VIRDHI CHANDER 
JAIN : WiH the Minister of RAIL-
WAYS be pleased to state ; 

(a) whether Delhi-Jodhpur super· 
fast train reaches Jodhpur at s.s' A.M. 
and the Barmer-Agra Fort Express 
leaves Jodhpur at 6.5. A.M. ; 

(b) whether arrangements are pre- · 
posed to be made to see that Barmer· 
Agra Fort Express Jeaves Jodhpur at 
6.15 A.M. so that the Delhi to Jodhpur 
passengers could avail of this service at 
Jodhpur? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL) ; (a) Dclhi-Jodb· 
pur superfast train reaches Jodhpur at 
5.50 A;. M. ancl Barmcr-Agra Fort Ex-
press .leaves Jodhpur at 6.05 A.M aiYina 
a rna rgin of l S minutes. 

(b) There' is no proposal to alter 
the departure time of ·Barmer-Aara 
Fort Express to 6.15 A.M. from Jodb-
pur. 

[En11ish] 

Introduction of "Raiska" a Cold 
.Be,,eraae oa .T1.ai•• 

5185: SHRI RAM SAMUJHAWAN: 
WitJ the ' Minister of RAJLWAYS be 
pleased to state : 

(a) whether Government propose 
to introduce •Rasi~a'', a c~ld beve~-p 
and product of Pub lie . Sector, on ttaiDa 
and dinina cars· oriainttiaa from New 
OeJhi .I.t~ilway ~t,tions ~ 

(b) i.wbether ·-there·· ba•: beea a de· 
1 maiMl fot · tbe-'4old ddalt oaf ·traiaa · ;· ''8Dd 

....._ ~ , ~~ · I 1 · • ~ ' ' 
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. . ·· .. ' .. (c) f,f SO;· tbe·· ~tioa propQsed. to be 
u ~--- to·,iaJ,roduce the cold drink/beve-

rqe on tralua immediateJy ? 

THB MINISTER OF RAILWAYS 
(SHRI BANSI LAL): (a) The •'Rasika" 
braad bowraae. is .a.lready on sale since 
11.12.1982, on departmentally operated 

. ~ ·~IIIDIIJtantry carl at·tached to the trains 
·-odlfDatint from ·New Delhi and Delhi 
R.aUnJ ·Statioaa. 

· (b) and (c) The demand of cold 
drtab on trains speciaJiy during summer 
paton bas been met Jarge1y from the 
atatlc caterioa/vending units as well as 
form rhe pantry cars pJying on various 
tralos. 

Ceaaeetfaa rail li11e between Kham· 
pon-Jalaa and Sinkhedraja 

f716. · &HRI MUKUL WASNIK : 
.. ·w.rn the Minjster of RAILWAYS be 
· ·pleaacd to I tate : 

. (a) . wbetbor a propos a I to cons-
lftlct ·rail ;Jine between Khamgaon-Jalna 

.. aact ,Siokltedraja is under consideration; 

: (b) if 10, wbetber any survey bas 
, beea .. -co.oducted ; 

(c) if not, when the survey is 
JikeJJ to be conducted ; and 

. (d) bow long it wi II take to comp. 
lete this rail line ? 

n1~ MINISTER OF RAILWAYS 
· .. (IHRI BANSILAL) : (a) and (b) : 
-No. lfr. 

(c) There is no proposal to con-
duct survey for this line. 

· ·(d) Does not arise. 

· ~,. o.teeiiH8/CI'flerla for Alleeatlon of 
·: ··'hDft from Central Road Fund 

:·?tfl7. SHRI V .. ; SOBHANADRES-
~··Wa\RA· ItAO : Will .the Minister of 
-~Mi.,....l and Transport be pleased to 

atate ; the 

. Qp..,._/criteria followed ia aJJo-
catfaa fuadt from tbc Central . !load 

Fund to different Statea duriDJ tb~ put 
three years ? 

THE MINISTER. OF STATE .. OF 
THE MINISTRY OF SHIPPING ~AND 
TRANSPORT : (SHRI Z.R. ANSARI): 
Funds from Central R.oad FuDd •re 
beina aUocatcd to .different .States ., keep • 
in8 in view the following :-

(i) Approved cost of .the Scheme (1). 

(Ji) Funds already released 

(iii) Balance of operative Scheme (s) 

(iv) Capacity of the State GovcrD-
ment to incur ,expenditure ; a11d 

(v) Total Budget provision made for 
the purpose. 

Orissa ProposaJ for Empbasis oa bral 
People Heal tb 

5788. SHRI LAKSHMAN MA~ICK: 
WiiJ the Minister of HEALTH AND 
FAMILY WELFARE be pleased ao 
state : 

(a) whether any plan hal boen 
sent by the State of Orissa for the app-
roval of Union Government to lay 
maximum emphasis on the health of 
rural people with special emphasis on 
poor ; 

(b) if so. the details thereof ; and 

(c) the details reaardiug the fiD&n· 
cial or technoJogicaJ assistance bcia1 
provided by the 1Tnion Oovcroment 
during the · Seventh Five Year Plaa 
period? 

THE MINISTER OF STATE IN· THE 
DEPARTMENT OF HEALTH : (SHRI 
YOGENDRA MAKWANA): (a) No, 

Sir. 

(b) Question docs not •rise 

(c) The Seventh Plan proposals 
have not )et been finalised. 

Acquisition of Land fl'8• WMiaa 
CoJJeae Autborltl~ at .v.u._.at 

Madaral Dlttt 

5789. SHRI N. SOUNDARA.JAN : 
Will the Minister of RAILWAYS .be 
pleased to state : 



(a) whether it is a fact that the 
Southern Railway Authorities arc pro· 
posing to acquire land from Fatima 
College authorj ties at Vilaogudi of 
Madu·rai District for formina approach 
road from the propoc;ed new site of 
Koodal Nagar Railway Station to the 
riroposed road over-bridge in a steep 
conversion scheme K 1rur.Dindigu1-
Tuticorin broad gauge conversion 
scheme paying higher compengation 
iospite of the protest from the coJieae 
autorities and tbe local public; and 

(b) if so. whether Government 
propose to issue instructions to cater 
the needs of the public to provide 
approach roads and other amenities at 
a Jesser expenditure with maxi mum 
benefits and amenities by dropping the 
land acquisition proposal from the 
Fatima Ladies CoHege Institution '? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : {a) The land is 
being acquired for approach road to 
the station. The amount of compensa-
tion is to be determined by the State 
Governmc n t. 

(b) lnstructions regarding pro~·ision 
of amenities at n1inimutn e"penditure 
and with maximum benefits already 
extst. It is not pos~ible to altogether 
avoid acquisition of lund from the 
Patima Ladies College. The extent of 
land acquisition, has however~ been 
reduced to the barest minimum. 

National Institute of Hydrology, 
Roorkee 

5190. SHRI SAlFUDDIN CHOW-
DHURY : Will the Minister of 
IRRIGATJON AND POWER be pleased 
to state : 

(a) whether it is a fact that the 
national institute of Hydrology, 
Roorkee though set up as early as 1978 
and has thus completed 6 years of its 
existence has failed to make any 
headway in research activities; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF IRRIGATION 
ANO POWER (SHRI B. SHANKARA-
NAND) : (a) National Institute of 

HydroloJY i1 carryina · out uaeful 
research work in identiflod · priority 
area•. 

(d) Does not arise. 

Bal Bbawan Soclet1 

5791. SHRIMATl MAOHUill 
SINGH : Will the Miniater of 
EDUCATION be pJcased to atate : 

(a) whether there is a need for 
openin& the branches of Bal Bhava~ 
Society in each and every district of 
all the States in the country for tbe 
creative taJents of chiJdren; and 

(b) if so, the Government's decision 
in thi5 reaard ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) and (b) 
There is a need for establishina institu-
tions for developing the creative talents 
of children in all parts of the country. 
Government eccouraaes voluntary 
agencies to establish and run such ins .. 
titutions. The BaJ Bhavan Socie.ry 
(India) Delhi will assist the efforts of 
such voluntary agencies by provjdina 
trainin& facilities and necesrary 
expertise. 

Western Koai Rher Projett 

5792. SHRI RAMASHRA Y 
PRASAD SINGH : WHI the Minister 
of IRRIGATION AND POWER be 
pleased to refer to tbc reply aiven to 
Unstarred Question No. 70 on the 23 
July, 1984 reaarding Irriaation from 
Western KoS~i CanaJ and state : 

(a) whether the irriaation in areas 
on the Eastern side of Bhutabi Balan 
will start by June, 198.S and in areas on 
the Eastern side of Kamala rJvor by 
June. 1986 and in areas of Dhanns 
Ba&ma ti, it wilJ start by June. 1987 
and thus the entire work on Western 
Kosi river project will be complettd 
and the entire area wiJl be broualtt :·ue-
dcr irriaation; and 

(b) if so, tbe latest poaitioa ha this 
reaard ? · I, •·· 
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THE MINISTER OF IRRIGATION 
AND POWER. (SHRI B. SHANKARA-
NAND) : (a) No Sir: the schedule of 
compl~lion of Western Kosi Canal as 
envisaaed earlier has slipped due to 
problems of laDd · acquisition and 
floaocial constraints amonast others .. 

(b) Kosi Control Board is yet to 
tlx up tbc revised taraets. 

Dl•trlbutfoo of Ayarvedfc/Unaof Units 
Ia dlfl'ereat CGHS Zones like 

Allopathic 

5793. SHRI RAM PUJAN PATEL : 
WiiJ the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
atate : 

{a) whether the CGHS dispensaries 
ef Allopathic system or medicine are 
presently working under different zones 
with reaard to administrative control 
and if so, tbe details thereof; 

(b) whether it is a fact that Unanif 
Ayurvedic dispensaries/units have not 

beeu put in different zones for AdmiDis-
trative control; 

(c) whether Government propose 
to put AyurvedicJUoani dispcosariCI/ 
Unit~ in different zones for adminis-
trative control in the near furture and 
if so, by when; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) to (d) Dispt.:nsaries under allopathic 
system as well as dispen~ariesjUnits 

under Ayurvedic and Homoepathic 
system are functioning under the 
administrative control of different 
zones in CGHS Delhi, DetaiJed Jist is 
encJosed (Anneyure) 

Due to administrative convenience 
one Unani dispensary and two Unani 
Units are functioning under the Central 
zone and at present no proposal to 
place them under different zones is 
under consideration. 

Statement 
LiJt of CGHS Dispensari~~/Unitt Und~r the DJ.fft•retlll Zone.v 

----·--------------
S. No. Central Zone North Zone South Zone 

1 2 3 .. 
-·- --·-·· ... ~~ 

Allopslhlc Disptnstilrit.t 
I. Central Sectt. Rajouri Garden Andrews Ganj 
2 .. Cbankya Puri Shakur Basti Haus Khas 
3. Constitution House Raj Pur Road .Tang Pura 
4. Nirman Bhavan (F.A P) Dev Nagar Kallca jj I 
s. Gurgaon Patel Ngr. I Kalkaji I I 
6. Paridabad Patel Ngr, II Kasturba Nagar J 
7. Gbaziabad Inder Puri Kasturba Nagar II 
3, North Avenue Naraina Kidwai Nagar 

'· Pandara Road Hari Nagar Laxmi Bai Nagar 
18. Parliament House Nangal Raya Nauroji Nagar 
11. Parliament House Annexe Delhi Cantt. Moti .Bagh I 
12. President Estate Palam Colony M.B. Road 
13. South A venue Janakpuri I Munirka 
14. Telearaph Lane Jaoakpuri 11 Nanak Pura 
15. Vithal Bhai P. House Tilak Nagar Netaji Nagar 
16. WclleseJ ly Road Moti Naaar R.K. Puram I 
1,." Oole Markets I Tri Naaar R.K. Puram II 
11, Oole M•rtet ll .KaroJ Bash R.X. Puram III 
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1 2 

19 •. . Pabar Ganj 

20. Cbitragupta Road 

21. Minto R.oad 
22. Lodi Road I 

23. Lodi Road II 

Ayur~tllt! DI!JJ~IISDri~s/Uitits 

1. Dl••· 

Ualt1 

Gole Market 
North Avenue 

Guraaon 

Homo~o. D/jpen1ories!Unita 

I. 

Uaits 
l. 

Dispensary 

1. 
UaJt1 

Gole Marte t 

South Avenue 

Sarojini Nagar 

Darya Gaoj 
Naraiaa 
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3 

New Rajinder Nar. 
Ashok Vinar 
Pul Bangash 

Sabzi Mandi 

Kingsway Camp 

Timar Pur 

Chandni Chock 

Darya Ganj 

Shahdara 

G.K.G. 
Laxmi Nagar 
Mayur Vibar 

Pusa Road 

Dev Nagar 

Hari Nagar 
Delhi Cant 
Kingsway Camp 
Laxmi Nagar 

Dev Nagar 

Darya Ganj 
Rajouri Garden 
Hari Nagar 
Timar Pur 
Shahdara 

..,.,.,.,. .~.__ ....... 71 
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4 

R.X. Puram IV \'. 
R.K. Puram V 

R.K. Puram VI' 
Sarojioi Nar.,J 
Sarojini Nar 
Sarojini Nil' · 

Market 

Srinivas Puri 

Sadiq Naaar 
Lajpat· Napr,. 

·Malviya Napr · 

Xidwai Napr 
R.k. Puram 

laDJI)ura 
M.B. R.oad 

R.K. Puram 

Kasturba Naear 
Kalkaji 
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[Trans/at ions] 

Railw.ay crossing ~ t Safedabad 

5794. SHRI KAMLA PRASAD 
RAW AT : Will the Minister. of RAIL-
WAYS be pleased to state : 

(a) whether Government are aware 
that in the absence of RaiJway crossing 
on the side of canal at Safeda· 
bad in district Barabanki in Uttar Pra-
desh accidents take p1ace quite often ; 

(b) if so, whether Government pro-
pose to construct a railway crossing at 
Safedabad ; and 

(c) if not, the rcnsons thereof? 

TI-lE MINISTER OF RAILWAYS 
(SHRI BANSILAL' : (a) No, Sir. 
There is an unm:tnn·.:d level crossing No. 
180-A at Knt. 1073/f 1·12 by the si(ie of 
Safedabad Canal for the usc of Canal 
Authorities and twn nwnned level cro-
ssing No. 180 at Km 1073/3 and level 
crossing No 181 at Kn1. 1074/2-3 for 
the use of public. 

(b) and (c) As per extant rules, the 
propos3 1 for a new kv~· J crns~ing is re-
quired to b:! sponscHcd by Stnte Govcrn:-
mentjLocal Authority with an under-
taking to be3r its jnitiaJ and recurring 
cost. Railways have not yet received 
any such proposa J 

[English) 

Thefts and pilferage at Calcutta Port 

5795. SHRI BIMAL KANTI 
GHOSH : Will the Minister of SHT-
PPING AND TRANSPORT be pleased 
to state : 

(a) whether there has be·en improve-
ment regarding the problrn1 of th~fts 

and pilferage at Calcutta ·Port during 
1984-85 as compared to the previous 
year : 

(b) if so, the details thereof ; and 

(c) the value of stolen property 
recovttt'd b)J the · Po·lice du:rins 1984· 85 

as compared .to the value of properties 
recovered in tbe previous year ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRl Z .R. ANSARI) : 
(a) to (c) There has been consi-
derable reduction in the number of 
thefts and pilferages at Calcutta Port 
during 1984-85 as compared to the pre-
vious year. The details of incidents 
and value of property stolen and re-
covered are as under :-

Year 

1983-84 

1984-85 

No. of 
cases 

391 

227 

[ TranJ!ation] 

(Rs. in la.kh) 

Value of Value of 
property 

stolen 

15.7 

3.2 

Property 
recove-

red 

15.4 

2.6 

Construction of pedes train bridge at 
Muzaffar Nagar Railway Station 

5796. SHRI DHARAMVIR SINGH: 
\Viii the Minister of RAILWAYS be 
pleased to state : 

(a) whether Government are aware 
that the passengers of Muzaffar Naaar. 
a thickly populated cjry of Western 
Uttar Pradesh, have to face great diffi .. 
culties and also meet with accidents 
while crossing the raHway line near the 
Muzaffar Nagar Railway Station ; 

(b) whether Government propose to 
construct a pedestrai.n bridge at Muza-
ffar Nagar Rai I way Station keeping in 
view the public interest ; and 

(c) if so. by w ha t time ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) A foot 
over-bridge at the station conue~tina 
platforms for tbe use of passcnsers and 
a road over bridge on the north end and 
Je~el crossing on the south end of ata-

. tioo has been provided for the usc of 
public to cross the railway tr~k•· 
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(b) and (c) According to extant 
rules, if any new facility or a foot over 
bridge is required for the public to 10 
across railway )ard, cost has to be 
brone by State Government/Local 
Authority. On a requeq received from 
the State Government in 1982, Railway 
had prepared a proposa 1 to provide 
foot over bridge for the use of public 
connecting new Mandi on deposit terms 
with e1timated cost of Rs. 5.21 lakhs, 
State Government has not yet approved 
the plans and deposited the cost. 

{Zng/l.shJ 
Instance or Small Pox 

5797. SHRI MULIAPPALLY 
RAMACHANDRAN : Will the MINIS· 
TER OF HEALTJ-1 AND FAMILY 
WELFARE be pleased to state : 

(a) whether any instance of small 
pox ha! been reported to the Govern-
ment during the last three years ; 

(b) when and where was it last re-
ported ; and 

(c) can it now be said to b~ comp• 
letely eradicated from India ? 

THE MINISTER OF STATE IN 
THE DEPART~1ENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) No, Sir. 

(b) Does not arise. 

(c) Yes. Sir. 

Electrift<-ation of Nagaland 

5198. SHRI CHfNGWANG KON-
YAK : Will the Minister of IRRIGA· 
TION AND POWER be pleased to 
state : 

(a) the percentage of villages elec-
trified in Nagaland ; and 

(b) tbe amount allocated to the 
State of Nagaland under the Rural 
Blectriftcatioo Scheme and MWP for 
1935·86 '? 

' THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SH:RI ARUN NEHRU) : (a) About 

67% of the total villaaea in Naaaland 
were electrified till the end of March, 
198S. 

(b) An outlay of Rs. 77 Jakbs has 
teotatively been determined by the Plan· 
nina Commission for Rural Electri-
1i~ation in Nasatand under the Normal 
programme of Rural Electrification 
Corporatiou. 

Propoaal to reduce the frtqueoey of 
Bbaalrathl Express 

5199. SI-IRI ATISH CHANDRA 
SINHA : Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether there is any proposa I 
to reduce the frequency of Bhagirathi 
Express between Sealdan and Berham-
pore from seven diYS to three days a 
week; and 

(b) if so~ the reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSJ LAL) : (n) No, Sir. 

fb) Does not arise. 

ProYJIIon of street Hghts in 
Trans .. Yamuna Colonies 

5800. SHRI LALA RA~ KEN : 
Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether it is a fact that rna ny 
Trans-Yamuna colonies which were 
approved many years back have not b~ en 
provided streetjroad Jigbt on the inner 
roads; 

(b) if so, the reasons therefor and 
the detai1s of such colonies; 

(c) whether West Jyoti Nagar. East 
Jyoti Nagar and such other adjoining 
approved colonies, on the Loni Road 

t 

Shahadra are worst affected and it is 
completely dark during the night; and 

(d) if so, the action being contem-
plated to provide these coJoni~s witt\ 
lithts oo tb' iuuer to•d• ? 
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THE MINISTER OP STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) to (d) The 
information is beina collected and will 
be laid oo the Table of tbe Houae. 

Wldenloa of Lothian brldae near G. P.O. 
Kashmere Gate (Delbl) 

5801. SHRI KAMLA PRASAD 
SINGH : Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether the Lothian bridao near 
O.P.O. near Kashmere Gate, Delhi was 
to be widened; and 

(b) whether traffic intersection at 
that point is a pollution hazard where 
hundreds of vehicles on all directions 
aet accumulated; 

(c) if so, the st~ps b:ina ta.Jcen to 
widen the Lothian bridae; and 

(d) when the work is likely to be 
started ? 

THB MlNISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) It is a busy road under bridae. 

(c) and (d) The detailed plans and 
estimates have be~n finalized. Prelimi-
nary works, such as construction of 
buildings in Jieu of those to be shifted 
have started. Pre·qualiflcation tenders 
for the main work have been c:alled for. 

Bureau for Promotion of Urda and Its 
Publl~atloat 

5802. SHRI K,J. ABBASI : WilJ 
the Minister of EDUCATJON be pleas-
ed to state : 

(a') the number of manuscripts 
received .in the Bureau for promotion of 
Urdu for publication durin& the last 
tbr~e years; 

(b) the number of manuscripts 
which have been published so far; 

(c) tbe number of naaouscripts which 
are pcocJioa pubUcatl oa. 

(d) whether it is a faet that pend-
ina manuscripts could not be published 
becauacs they are reported to be mis1ina: 
and 

(c) if so what efforts have so fot 
beeo made to trace these out 1 

THE MINISTER OF EDUCATION 
(SHRI K .c. PANT) (a) During the 
period 1982·83, 83-84, and 84·85, 243 
manuscripts were received in the Bureau 
for Promotion of Urdu. 

(b) 111 manu~cripts have been 
printed of which 139 were in first edition 
and 32 in second edition. 

(c) 23 manuscripts are with rhe 
press and 49 are in different stages or 
prepare-dness that i~. calligraphy, vett• 
ina. obtainini; of copy right etc. 

(d) No, Sir. 

(e) Does not arise. 

Proposal to Increase Kerala bound long 
distance Express Trains from Bomba~· 

and New Delhi during Summer 

5803. SHRI K. MOHANDAS: Will 
the Minister of RAlLWA YS be pleased 
to state : 

(a) whether there is any proposal 
to increase the Kerala bound long dis-
tance Express trains from Bombay and 
Delhi at Jeast during the peak: summer 
acason; 

(b) whether he has received any 
representation to this effect; and 

(o) if so, the reaction of the Oov~­
rnment thereto ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) to (c) 
Durioa the period 13-4-85 to l J -6-85 a 
special train has been planned to run 
once a week between Bombay and Co-
chin/Trivaodrum. No !peciaJ train baa 
boen planned be' Yw~en Delhi a ad 
Kerala, 
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Train Halt Stations 
5804. S~Rl K. P. UNN1KRISH• 

NAN : Will the Minister of RAIL .. 
WAYS be pleased to state ; 

(a) the number of tra i n~halt sta· 
tioor on lnd,ian Railways; zone· wise; 

(b) whether any policy has been 
evolved to eliminate train halt stations; 

(c) the number of train-baH stations 
in Kerala; 

(d) how many of them are propo· 
a~d to be stopped~ and 

(e) if so. the reasons therefor 1 

THE MINISTER OF RAILWAYS 
(SHRI BANS I LAL ) : (a) Number of 
train halt statrons (passenger halts) 
zone-wise are as under :-

Central 

Eastern 

-86 

-107 

Northern -234 
North Eastern --143 

Northeast Frontier- 44 
Southern -188 
South Central -125 
South Eastern -135 
Western -330 

(b) No, Sir, Train halt stations are 
however, closed if they are found unre· 
munerative and not justified on passen· 
1cr amenity grounds. 

(c) 28 
(d) Nil. 
(e) Does not arise. 

Cb•n• in working hours of CGHS·Dtspen• 
sarles 

5805. SH1U M. MAHALINGAM : 
Will the Minister or HEALTH AND 
FAMILY WELFARE be pleased to 
atate : 

(a)· whether it is a fact t~at CGHS· 
ditpensar!ts at Madras and in other 
parts in India have been instructed to 
chaqe its workinJt hours· from 8.00 A.M 
.ro 2 00 P.:M. daily and if so, is it ba!cd 
on any Government orders ot C!ln ·admi· 
nistratlve orders; and 

(b) if crders have hee.n itsued to 
chlUJge the working hours, 1he justi&a· 
tioo thereQf ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA: (a) 
No, Sir. 

(b) Does not arise. 
National 'Workshop of Identification and 

De\'elopment of Gifled Children 

5806. SHRJ MAHENDRA SINGH: 
WjjJ the Minister of SOCIAL AND 
WOMEN'~ \\'ELFARE be pleased to 
state : 

(a) whether ll National Workshop 
00 Jdentitkation and o~velopment of 
gifted children was orga ni-;cd under the 
aegis of her Ministry in the fourth week 
of April, 1985; and 

(b) if so, what was the outcome 
thereof, indicating th:: delails of criteria 
evolved und the modus oper'andi to be 
adopted in id~nti'flcation and develop .. 
rnent of tht.' gi1lted children especially 

. amongst the socially handicapped 
sections ? 

THE MINISTER OF STATE OF 
THE .MINISTRY OF SOC[AL AND 
WOMEN'S WELFARE (SMT. M. 
CHANDRASEKHAR) : (a) A Work .. 
shop on D,,vcloping !Yfodules of Pro .. 
grammes for Identification and DcveJop-
mcnt of Gifted Chi ldrcn from Socially 
Disadvantaged Sections' was organised 
at 1he National Institule of Pub1ic Co-
operation and ChiJd D~wlopment.an ins .. 
titution under the aegis of the Ministry 
of Social and. .Womet1 's Welfare, during 
24-26 ApriJ, 1985. 

(b) The outcome of the workshop 
is ind'icated below :· 

(i) Non·tcst measures to be used 
by para professionals for iden· 
tification of children who exhi· 
bit potential in the area of 
cognition, performing arts and 
leadership have been identifit!d 
to some extent. These measures 
include items related to simple 
observable bebaviour. 

(ii) Activities for child care worken 
and.partnts .for nurturins the 
special .abilities of the aittt<f 
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r)re .... schooJ children have been 
•uuested. These include the 
pJiiiiliins of culture specific pro-
arammes and the use of trad i-
tional art forms. orientation 
programmes for parents and 
child care workers. and develop-
ment of linkages between the 
home, the pre-school and the 
primary school. 

SHIPPING AND TRANSPORT · he 
pleased to state the names or tho 
plac. s in Madhya Pradesh where bridges 
over rivers on various National Hiab· 
ways are be-iog constructed by :tbe 
Public Works Department and tbe 
number of the br~dges being constructed ? 

THE MINISTER. OF STATE 
OF THB MINSTRY OF SHIPP· 

{TroMiaiion) 
ING AND TRANSPORT (SHRI 
Z.R. ANSARI): 76 bridaes works on 
National Highways across rivers/NaNas 
jn Madh~a Pradesh are in various ataaes 
of construction. A statement showfna 
the loc<1t ions of these bridges is 
attached. 

Conatructlon of bridges in Madya 
Pradesh 

5807. SHRI KAMMODI LAL 
JATAV : Will the MINISTER OF 

Statement 

S. No. Name of brige/loctaioo 

1. 2 

·-- ----------
NH. No. 

3 -------·----------- ··----------- --------
1. Bridge at kn1. 180/8 43 
2. Br. over river Goi at k m. 148/10 3 

near Sendhwa 
3. Br. over river Parbati at km.360 12 
4. Br. over river Indravati near Jagdalpur 43 
s. Br. over river Wa:inganga near Chapra 7 
6. Br. at km. 228/2 6 
1. Br. at km.339/4 12 
8. Br. over river kurar at km. 221/8 6 

'~9. Br. over Atturgaon NaJa 43 
10. Br. at km.328/8 7 
11. Br. at km 509 I J 0 3 
12. Br. at km. 197/6 3 
13. Br. at km. 416/10 12 
14. Br. over Tondy nala at km. 147/2 43 

15. Br. over Khiriya naJa at km. 167/4 12 
16. Br. at km. 647/4 1 
17. Br. at km. 645/6 7 
18. Br. at km. ~42/10 7 
19. · Br. at km. 308/2 1 
20. Br. at km. 364/6 12 
21. Br. at Ice. 642/4 7 
21. , Br. at km. 121/10 3 
23.. . Br. at km. 449/~ 3 
~.·· Br. over Goria Babar Nalla Near laadaJpur 4l-' 



1 2 3 
----··-·· ---------------------------

25. 
26. 
27., 

28. 

29. 
30. 

3J. 

32. 

33. 

34. 

35. 

36. 

37. 
38. 

39. 

40. 
41. 

42. 

43. 
44. 

45. 
46. 

47. 

-48. 

49. 

so. 
St. 
52. 
53. 
5 •• 
ss. 
56. 

57. 

58. 
59. 

60. 
61. 

Br. at km. 80/8 

Br. at km. 601/2 
Br, at tm. 536/2 
Br. at km. 607/2 

Br. at km. 115/8 

Br. over Dudhi NaJa at km. 74/10 
Br. at km. 41146/2 

Br. at km. 123/8 

Br. at km. 609/4 

Br. at km. SS/2 

Br. at km. S9/2 . 

Br. at km. 321/10 

Br. at km. 168/6 

Dr. at km. 91/2 

Dr. at km. 90/4 

Br. at km. 341/10 
Br. at km. 243/8 

Br. across Irrigation Canal at kN. 13/2 
Br. at km. 180/6 

Br. at km. 325/6 
Br. at km. 377/2 

Br. at km. 40/4 

Br. at km. 371/8 

Br. at km. 329/8 

Tilwaragbat Br. over Narmada near Jabalpur" 
Br. at km. 38lf8 

Br, at km. 449/6 

R.O. Br. at km. 2/4 (Raipur bycpan) 
Br. at km. 3J8 Raipur byepass 

Br. at km. 61/4 
Br. at km. 165/8 

Br. at km. 233/10 

Br. at km. 526/0 

Br. at km. 224/4 
Br. at km. 215/6 
Br. at km .. 123/4 

Dr. at Km. 'll/8 

3 

7 

3 

7 

3 

3 

3 
7 

7 

3 
3 

7 

' 3 
3 

7 

3 

6 
6 

12 
3 
3 .. , 

3 

12 
7 
3 

7 
6 
6 

.J 

6 

6 
3 

3 
6 · 

' 7 •. 
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I 2 3 
-·---..-......... -----...-----........ 

62. Br. at Km. 61lj6 7 

63~ Br. at Km. 615J6 7 

64. Br. at IC.m. 319/10 26 
65. Br. at Km. 177/2 6 
66. Br. at Km. 464J6 3 

''· Br. at Km. 602(0 7 
68. Br. at Km. ~52J4 7 
69. Br. at Km. 615)4 7 
70 .. Br. at Km. 464/10 3 
71. Dr at Km. 115/4 . J2 
72. Br. at Km. S7/l0 2' 
73. Br. at Km. 6'2/6 7 , ... Br. at Xm. 318/1 26 
15. Br. at Km. 144/2 26 
76. Br. at Km. 136/2 26 . ._.. ... _____ ----·---------·--~- ·-·· - ~- . -· ~ . . -----. --------..... ..... ...---

[En1ll~h) 

RaiiWaJ employeel affe~ted by Bhopal 
Gas Traaedy 

5808. SHRl SURESH KURUP : 
Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) whether any employee worki oa 
with Rai I ways have been affected by 
tbe Bhopal au traaedy ; 

(b) if so, tbe dtlails thereof ; 

(c) whether they bave been rede-
ployed ; and 

(d) whether H wHJ affect their ser-
vice condi tiona ? 

THE MINISTI;!R OF RAILWA \:''i 
SHRI BANSILAL) ! (a) Yes, Sir. 

(b) 2.300 employees were affected, 
out or which 41 employees died and . 222 

·, were serioualy effected. 

· (c) All tlie employees who were 
aff~cted ba¥e. reported back to duty. 

(4) No~ ~·~· 

Book stall to unemployed Graduat.!s 

5809. MOHO. MAHFOOZ ALI 
KHAN: 

SHRI RAMASHERY PRA-
SAD SINGH: 

Will lhe Minister of RAILWAYS be 
pleaf)cd to sra te ; 

(a) whether Governmea t bavc pro· 
vided aome soJe seUini rights clause in 
aiJ other bookstaUs contntcts as provided 
in A.H. Wheeler & Co .'s agreement to 
conduct saJe of books and perjodicals on 
entire station premises ; 

(b) if not, the real\ons therefor; 

(c) whet_her Government have rccei. 
ved suggestion regarding withdrawina/ 
curtailing sole seJJJng right clause from 
A H. Wheeler & Co. ·s bookstall agree-
meat like olhers ; 

(d) if so. the action takc·D in this 
reaard ; and · 

(e) how many bookstaUs bave been 
provided to unemployed aradua tea on 
those stations/platforms where A.H. 
Wlleelcr • Co. arc ·holdios bookst•lla 



contract except new platforms during 
tbe Jast three years ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSILAL) : (a( and (b) No, 
Sir. Previously M/s. A.H. Wheeler & 
Co. bad exclusive rights for running 
bookstalls over an entire railway or 
over Ia rae areas of a railway. However, 
k•pina in view the fact that this matter 
was raised a number of times in Parlia-
ment, the Ministry examined the ques-
tion in detail and through negotiations, 
the exclusive rights over an entire rai I· 
way or a major part thereof were rcdu· 
ced· to only sole right at a station where 
they were already holdings bookstalls. 
The sole risht clause was further modi-
fied and it was decided that on new 
platforms constructed and added at a 
station (not arising out of gauge con-
venion), the bookstalls could be allot-
ted to unemployed graduates, their 
associations etc. In addition M/s. A.H. 
WhceJar & Co. aareed and surrendo.!red 
their bookstal1s at 25 stations on the 
railway · w.bere they were having sole 
right. 

(c) and (d) Yes, Sir. Suggestions 
received are under ex:an1ination. 

(e) Nil 
National Sblpplng Polley 

5810. SHRI THAMPAN THOMAS: 
Will the Minister of SHIPPING AND 
TRANSPORT be plea~ed to state : 

(a) whether Government have any 
definite Nationa·l Shipping policy ; 

(b) if so, the details thereof ; 

(c) whether any provision has been 
made for providing subsidy to the indi· 
genous shippina industry ; 

(d) whether any subsidy was provi-
ded for the expansion of Cochin Ship-
yard during 1984-85 ; and 

(e) if so, the details tJ'tereof? 

·THB .MIN·ISTER OP STA·TE OF 
THB.MINlSTB.Y OP SHIPPING AND 
TllANSPOR.T (SHRI Z ll . . ANSARI) : '•> .and . (b) 'Siacc iodc.ponde·nce the 

development of Indian Shipptna baa 
been an ·accepted ·objective of · Nadoaal 
Shipping Policy, lb pur1.aaoce of tbia 
policy, some -of .ah~ importaat atept 
taken by Government to promote the 
development of Indian sb?ppina ere :-

(i) reservation of coastal trade for 
national shipping ; 

(ii) grant of loans on cooceasiooal 
rates of ·intere!t for acquisition 
of tODilBie ; 

(:ii) preference to Indian bottoms in 
allotment of Government con· 
troJ led cargoes ; 

(iv) development of i·odigenous s·hip. 
building capacity in public 
sector ; 

(v) introduction of bilateral shippina 
services with various countries ; 

(vi) cstabli~htnent of various train· 
i11g institution for abip.pioa per-
sonnel ; and 

(vii) tax concessions to shipping 
industry like exemption from 
Wealth Tax, grant of devclop-
tnent rebate investment allow-
~nce at higher percentaac etc. 

(c) Apart from so.ft loaos giveo ,for 
acquisition of ships, interest subsidy has 
been gaven \o sbappin& ~mpan.ies on 
loans under SAFAUNS. 

(d) No, Sir. 

(e) · Does not arise. 

Electronic-in-motion Weigh-Bridaes 

5811. SHRI M.V. CHANDRA· 
SEKHARA MURTHY : Will the Mjnis-
ter of RAILWAYS be plca~cd to state : 

(a) whether Government have recei-
ved proposals for the supply of electro-
nic in motion weish-bri9se~ from a few 
indigenous firms which are' stated to 
have co!·l~boraiioa with 'forc;iaa maDu· 
facturers ;· 
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(b) if so, the details thereof ; 

(c) whether any investigation has 
been ntade to ascertain if any of the 
indigenous firms to their collaborators 
hold worldwide patent of their product ; 
and 

(d) if so, the particulars thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANS I LAL) ; (a) and (b) 
Ministry of Railways have received pro-
posals for the supp]y of Electronic-in-
motion weigh·bridges from few indi-
genous firms, out of which the following 
are stated to have coiJaboration with 
foreign manufactures of these weigh 
bridges. 

(i) M/s Dynacraft Machine Co Ltd., 
Bombay with M fs Telub AB, 
Sweden. 

(ii) M/s Auto Measurematics Ltd., 
Madra~ with Ma ngood Corpo-
ration U.S A. 

(iii) M/s Weighmatic India Pvt. Ltd., 
Calcutta with M/s Streeter 
Amet. U.S.A. 

{c) and (d) No. Sir 

f Translation] 

Acquisiti,'ln of forest Jand for Extending 
the area of A napara Power Station 

5812. DR. CHANDRA SHEKHAR 
TRIPATHI : WiJI the Minister of 
IRRIGATION AND POWER b~; pleased 
to state : 

(a) whether it is a fact that Utt3r 
Pradesh Government have requested the 
Union Government to provide forest 
Jand for extending the ash area o f Ana-
para Power Station (first) ; 

(b) if so, whether Government have 
taken any decision in this regard so far, 
and 

(c) if so, the details thereof and if 
not, the reasons therefor '? 

THE MINISTER OF STATJ! IN 
THE DEPARTMENT OF POWBR 
(SHRI ARUN NEHRU) : (a) No, Sir. 

(b) and (c) Does not arise. 

[English] 

Cons!ruction of bridges oo Bbopai-
.J abalpur section of Natioaal Hlllawar 

No.ll 

5813. SHRI PRATAP BHANU 
SHARMA : WiJI the MINISTER OP 
SHIPPING AND TRANSPORT be 
pleased to state : 

(a) whether some medium and 
minor bridges between Bhopal and 
JabaJpur Section of National Hiahway 
No. 12 are sti JJ under construction ; 

(b) if so, the reasons for the delay; 
and 

(c) the number of such bridae• 
which are under construction and wben 
they wi JJ be completed ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRJ Z.R. ANSARI) : 
(a) Yes. Sir. 

(b) and (c) There are two bridaea 
under construction on this section of 
National Highway No. 12. There is 
some delay in the construction of one 
bridge due to the time consumed in the 
finaJisation of the tender and poor 
foundation conditions encountered du-
ring execution This bridge is n,ow 
targetted to be completed by March, 
1986. The second bridge has been 
sanctioned recently and the work is 
Jikely to commence shortly. This bridle 
is targetted to be completed by June, 
1986. 

Ad mission of studeats to Medical 
courses from outside the State 

5814. SHRI C. P. THAKUR: Will 
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state : 

(a) whether the Supreme Court baa 
suggested that minimum of 30 per ce a·a 
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fhtdeata from outside a State should be 
permitted ~dmission by aU medica] 
colleges in the country for first year 
course and the Medical Council of 
India after considering the judgement 
bas decided to allow admission of 35 
,er cent students from outside a Stato : 

(b) if so. will it be applicable to 
post-araduate courses and to other 
facuJ ries as well ; and 

(c) will it be a obstacJe for a 
student from educationaJJy backward 
States and if so, the steps Government •a:• goina to take to correct the im-
balances ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) Yes. Sir. 

(b) The Supreme Court had direc-
ted that -'0 per cent of the 'open seals' 
in P.G. Courses and all the scats in 
auper-speciaJities should be filled on an 
all India basis. The l\1edicaJ Council 
of India after review have not recomm-
ended any changes in thtsc per.centages. 

(c) Th¢ Supreme CouJ t has directed 
that per centaae of seats available for 
admission of students irrespective of 
the Stat~ or University from which f. hey 
come shaiJ be fiJJed purely on merit on 
the basis of either aJI India entrance 
examination or entrance examination 
to be held by the State. Thi.; Judgement 
of the Supreme Court is binding on the 
Union of India. the State Governments 
and Administration5 of Union Terri-
tories. 

[Trans/ at ion] 

Dl~selisation of Chrtnk Express 

5815. PROF. NIRMALA KUMARI 
SHAKTA\VAT; WiJJ the Minister of 
RAILWAYS be plea~ed to state : 

(a) whether his Ministry is beina 
repeatedly requested for the dieselisa-
tion of DeJhi-Udaipur Cherak Express 
for iocn·asi na its speed and capaci cy ; 

(b) if so, wbethct its diesel,satioQ 
bas beea done ; and 

(c) whether Oovcrnmellt propose to 
make any ~uitabJ" changes in the Time 
Table to ensure that Chetak Express 
reaches Delbi early in the mornina ? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL : (a) Yes, Sir. 

(b) No, Sir. 

(c) No, Sir. 

ImproYement of National Highway 
No. 28-A in Bihar 

5816. SHRT VIJAY KUMAR 
MISHRA ; Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state : 

(a) whether the National Highway 
No. 28-A is the only National Highway 
havina direct traffic to and from K9th-
mandu ; 

(b) whether the low Jevel, sharp 
curves and Jess pucca surface width of 
Jess than 70 km!!l. section of this Na tio-
na I llighway in Rihar cr~ate traffic 
bottJenecks resulting in lot of ditlkulties 
and .stopage of tratlic ; 

(c) if so, whether Governm~nt pro-
po5e to make it an all whether road by 
removina bottlenecks at every important 
point ; 

(d) if so, by what time ; and 

(e) if not, the reasons therefore ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPJNG AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) to (e) Yes, Sir. The pavement 
width of 67 km~. long section of Natio-
nal Hiahway 28-A from Pi prakothi-
Ra:ttau I is 7 metres, i.e. double Jane in 
most of its lengbt and is generally 
traffic worthy. The deveJopment and 
maintenance of National Highways is 
a continuous process and improvement 
works are sanctioned keeping in view 
the existing condition of the National 
Hiabway, tramc iotc;n,it.y and. a'CBtH ... 
•bi1ity of rcsour<;cs... 



[Enr/ish] 

Settlement of claim• of retired R•ll-
way employee• 

5817. PROF. YASHWANTRAO 
OADAKH PATIL : 

PROF. RAM KRISHNA 
MORE: 
Will the Minister of RAIL-

WAYS be pleased to state : 

(a) whether it is a fact that the 
retired railway employees arc facing 
difficulties in getting their claims settled 
and that a large number of claims are 
pending settlement ; 

(b) if so, the number of claims of 
retired railway employees which are 
pending settlement for the last one year, 
two years and for more than 3 years 
stating the reasons for their non-settle-
ment ; and 

(c) the remedial steps taken by 
Government for the e.xpenditious settle-
nlent to mitigate the hardships being 
faced by the retired railway employtes 1 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Nol' Sir. 

{b) The information is being collec-
ted fron1 the Railway Administrations 
and wi J I be placed on the Table of the 
Sabha. 

(c) Instructions already exist to 
ensure expenditious settlement of dues 
to the retired employees. However~' these 
have been reiterated recently at the 
highest level. 

[Translation] 

Incidence of Encephalftis/Meninaitis 
in Bihar, U.P. and other states 

5818. SHRI VIJAY KUMAR 
Y ADAV : Will the Minister of HEAL· 
TH AND FAMILY WELFARE be 
pleased to state : 

(a) whether there is hiab iocideace 
of encepbalitisfmeninaitis in Bihar. 
Uttar Pradesh and other States at 
preient ; 

I ' ' I 
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(b) if so, whether more t~an oqe 
hundred persons have died of this 
disease in Ma thura District of trttar 
Pradesh ; 

(c) the details of the deaths at other 
places on account of this disease ; and 

(d) the steps taken by Ooveromont 
for checkina the speread of thia diseaae 
and for eradica ring it ? 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF HEALTH : 
(SHRI YOGENDRA MAKWANA) : 
(a) Yes, Sir. 

(b) No, Sir. However 45 deaths 
due to Meningitis have been reported 
from Mathura. No such report of death 
due to Japanese Encephalitis in Mathura 
DJstrict has been receivtd from Govern-
ment of Uttar Pradesh. 

(c) The requisite information as 
per reports received fron1 States/ Union 
Territories during 1985 is as under 

Dealth Name of 
State -·~·----------

Japanc·se Meoningiajs 
Encepha Ji tis 

---------·-·--
Andhra Pradesh 13 

Bihar 3 . 

Oujarat ~ 

Haryana 3 

KarnataJca 7 

Kerala 14 

Madhya Pradesh 88 

Orissa .. 
Punjab 2 
RajasthaA 46 
Sikkim 14 
Tamil Nadu 12 
Uttar Pradesh 74 
West Benaal 109 
Delhi 3" 



(d) The followioa steps/measures 
.have been undertaken to check tbe 
1prcad 9f the diseases : 

I. Japanese Encephalitis : 

(l) A cell bas been set up in Natio-
aal Malarja Eradication Programme 
Directorate to coordinate the activities 
of Central and State Governments. 

(2) Health Education measures have 
been intensified and a note on Japanese 
Bocepbalitis has been distributed to 
dilf'«c·ot States/Union Territories to 
distribute among public and medical 
personnel. 

(3) All Statei/Union Territories 
have been advised to spray BHC/ 
DDT on an area of 2/3 km. around a 
case wherever reported. 

(4) Adequate quantity of insecticides 
have beeen supplied to StatesjUnion 
Territories for controJ of out br~ak of 
Jamanese Bncephali tis. 

(5) Viral Research Ccntrcy Pune, 
Tropical School of Medicine, Calcutta, 
AIJ India Institute of Hygiene and 
Public Health, Calcutta, National 
Inatitute of Communicable Diseases, 
Delhi are involved in the Programme 
f'or advice and diagnosis of cases. 

(6) Vaccine are supplied to the 
States/Union Territories on their 
demand. 

II. Meningitis: 

(l) Constant surveillance is being 
maintained specially in the affected and 
oooaested localities. 

(2) Early diagnosis and treatment, 
even on the basis of presumptive clioica I 
diaanosis is being undertaken. 

(3) Arrangements for adequate sup-
pl.)' of druas required to combat the 
disease have been made. ArJ the Hos· 
pital and dispensaries have stocked 
sufficient quantities of tl;e required 
antibiotics and supportive drugs. 

(4) In order to create a general 
a.-reness amongst the public and to 
impress upon them the need for early 
dt .. oosis and treatment the service of 
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AIR and Doordarshan and also of the 
Press have been utilis.ed. 

(5) The Indian Medical Association 
have initiated actions to issue instruc-
tions to their members regarding proper 
management of cases. 

(6) The WHO, at our behest has . . ' 
aul1fted sera for proper typing of the 
causative organisms. 

(7) the Indian Council of Medical 
Research has initiated studies on car-
ries and their manageml!nt in order to 
provide information on the epidemio-
logy of the d isea ~e for betler control. 

(8) It has been decided to vaccinate 
the identified high-rish groups for which 
arra ngemcn ts ha vc been made. 

J~xpansi on of Rudauri Railway Station 

•sgl9. SHIU NJRMAL KHATRI: 
Will the Minister of RAILWAYS be 
pleased to stak : 

(a) whdhcr a scheme fur r he expan-
sion of Rudauli Railway Station on 
Northt:rn Railway is under considera-
tion; 

(b) if so, the details thereof· 
' 

(c) whether a proposal to construct 
overbridge 'J t this stat ion to facilha te 
the movement from one platform to the 
other is also und-:r consideration; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANS! LAL) : (a) No Sir ' . 

(b) Does not arise. 

(c) and (d) At this station there 
are two platforms; one high level and 
the other low level. All the trains both 
in up and down directions are generally 
received on the high JeveJ pJa tform. 
There is no propos a J to provide a foot. 
over-brid·ge connecting the two platforms 
at prcesent. 
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[ E11glisltJ 
Compensatie»a paid to persoos dlspJaced 

due to Narbada Dam 

5820. SHRI AMARSINH RATHA-
WA : Will the Minister of IRRIGA-
TION AND POWER be pleased to 
state : 

(a) the number of families atfech:'d 
by the construction of Narbada Dan1 in 
Gujarat; 

(b) whether they have been rehH bi· 
lited and what are the details of compen-
sation paid to them; 

(c) w he l her i t is a fact t h a t t he 
compensation paid to thcn1 is not sutJi-
cient and they have lodged a complaint 
asai~st it; and 

(d) if so, what is their demand and 
what are the details of other help being 
given to them ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (d) With thl" construc-
tion of Narmada Dam, 1900 families 
are likely to be affected in G ujara t. 413 
famdies from 5 villages near th~ dam 
site ha.,e been shifted and resettled near 
villages Chindiyapur, Khadagada, Suka, 
Tbapavi and Tentalav, Kakrapar, Vavt-
yal, Gadkoi and Indravarana. Compen-
sation for the land and property acq ui r-
ed is being paid in accordance with th;! 
provisions of the Land Acquisition Act. 
In addition, rehabilitation facilities are 
being provjded as per the norms laid 
down in the A.ward of the Narmada 
~ater Disputes Tribunal. No complaint 
for insufficient payment of cmnpensa-
tioo has been received fro1n them by the 
Centre. 

Reported cases of acquired immuno-
deficieacy syndrom 

5821. SHRI HARISH RAWAT: 
Will the Minister of HEALTH AND 
PAMILY WELFARE be pJeased to 
state : 

(a) whether it is a fact that seve-
ral cases or ..• cguired immuno deficiency 
ayndrom whicb is a deadly viral disease 

have been reported in the country; 
and 

(b) if so, where and how many 
such cases arc reported and the steps 
taken by the Government to- cure this 
disease ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKAWANA): 
(a) anc1 (b) No reported case in India, 
of acquired immuno deficiency syndrom 
has come to the notice of the 
Government. However. a survej. 
Hance on the disease is being kept in 
the country. The Directors of Health 
Services in the States, the Incharges of 
STD Clinics, State Health Education 
Bureaux and the Blood Banks in the 
country have been alerted rime and 
again to keep in mind the signs and 
symptoms of the disease and report 
such cases when such suspected cases 
occur. With a view to arousing public 
awareness. especia Jly high risk groups 
like homosexua Is and blood donors, the 
State Health Education Bureaux have 
been rcq ues ted to provide he a Jth educa-
tion to those attending the STD Clinics. 
llJood Banks etc. Instructions have 
been issued to (i) Medical and Para-
medical personnel to use adequate 
sterile injection equipment (ii) blood 
and plasma organisations to provJde 
relevant information about AIDS to 
in tending donors to promote and 
encourage voluntary self-exclusion 
po1icy. 

Survey conducted by World llealtb 
Organisation regarding infant deaths 

due to tetanus in lodia 

5822. SHRI JAGANNATH PAT-
TNAJK : WiJJ the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state ; 

(a) whether it is a fact that nearly 
three Ja khs of infants die of tetanus 
every year in India as reported in the 
•Patriot' dated lh\: 6 April, 1985 wi.thin 
a n1onth of their birth as per survey 
conducted by the World Health Oraani• 
sation: 

(b) if so, the details regard ina the 
deaths which are taking place in rural 
areas as well as in urban areas; and 
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(c) the remedial steps Government 
have taken in this reard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
lSHRJ YOGENDRA MAKWANA) : 
(a) No, Sir. Data about the number of 
infants who died due to neonatal teta-
nus is not available. However, sample 
surveys of neo-natal tetanus were cond· 
ucted by the Government of India in 
collaboration with States and Union 
Territories heatth authorities in 1981. 

(b) The results of the above surveys 
showed that the average neonatal tetanus 
mortality rate in India in 1981 was 13.3 
per lOOG Jive birth~ in rural areas and 
3.2 in urban areas. Based on these 
mortality rates of n{·onatal tetanus, it 
was ~~stimated that about 1.,60,000 to 
2,00~000 chi!dren died within the first 
n1onth of life C.ue to tetanus in the 
country during one year at that period. 

(c) Programme of Tetanus Toxoid 
Imn1unization of expectant mothers, 
aseptic delivery services through trained 
Dais, and Health Education in the 
community is the package of measures 
to prevent incidence of neonatal tetanus 
among the infants. It is proposed to 
achieve Universal Immunization of all 
children and expectant mothers by 
1990. 

People Suffering from leprosy 

5823. SHRI UTTAM RATHOD: 
SHRI MULLAPPALLY RA-
MACHANDRAN : 
Will the Minister of HEATH 

AND FAMILY WELFARE be pJea~ed 
to state : 

St. No. State/U.T. 

l 2 

l. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
s. Haryana 

(a) the number or people sutrerina 
from leprosy itt each state; 

(b) the number of hospitals and 
asylums established by Government and 
private institutes (State-wise) in the 
country for the treatment of leprosy 
patients and what is their bed strength; 
and 

(c) how n1uch amount has been 
provided by the Union Government and 
the State Governments to the above 
institution~ ? 

THE MINJSTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : (a) 
State/Union Territory-wise number of 
leprosy patients registered up to March, 
1985 is given in Statement I. 

(b) The number of hospitals/orga-
nisa1ions functioning in the country for 
the treatment of leprosy patients is 206. 
Sta i e/Union Terri tory ·wise details are 
given in Statement II. Their bed strength 
is 32,200. 

(c) The National Leprosy Eradaca· 
tion Program1ne is being implemented 
as a 100% Centrally Sponsored Pro-
gramme. Under the Programme an allo-
cation of Rs. 14.40 crores has been 
made for 1985-86. Besides this an 
amount of Rs. 25.00 lakhs has been 
earmarked for institution engaaed in 
Leprosy Survey, Education and Treat.-
ment work. 

Statement 

No. of Cases Registered up to 
March, 1985 

3 

4,85,841 
14,269 

2,91.171 
12,918 

998 
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1 2 

6. Himachal Pradesh 
7. Jammu and Kashmir 
I. Karnataka 
9. Kerala 

lO. Maharashtra 
11. Madhya Pradesh 
12. Manipur 

13. MaghaJaya 

14. Nagaland 
15. Orissa 
16. Punjab 

17. Rajasthan 
18. Sikkim 

19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 

22. West Bengal 

23. A & N Islands 

24. Arunachal Pradesh 
25. Chandigarh 

26. Dadra & Nagar Haveli 
27. DeJhi 

28. Goa, Daman & Diu 
29. Laksha d wee-p 

30. Mizoram 

31. Pondicherry 

. Statement II 
,,_ ________ 

Sl. StatefU.T. No. of Hos-
No. pitnlsfAsy-

1ums 
------..~-... ~--..--,-·-·-----------

1 2 3 
-··~---·---.---------·--- ..... ·--

1. Andhra Pradesh 16 

2. Assam 16 

3. Bihar 16 
4 .. Gujarat 6 

5 Haryana 

~t :tftima(!l:\a I :Prad.es~ 
"') ... 

Total 

7. 

8. 

9. 

10. 

11. 
12. 

13. 

14. 

15. 

16. 

--------
3 

4,731 
5,495 

1 65,992 
!0 

62,652 
4,04,386 
1,43,602 

1,495 

5,648 
2,171 

2,32,661 
2,930 

1,38,222 

258 

5, 72,168 
2,779 

4,31,901 

2,0J ,033 
851 

J ,306 
64 

318 
7,637 

2.409 
400 
557 

8,287 
----

32,42,106 
----

Jammu and Kashmir 2 

Karnataka 5 

Kera1a 

Madhya Pradesh 

5 

10 

18 

l 

Maharashtra 

Manipur 

Megholaya 

Nagaland 

Orissa 

Punjab 

1 

21 

7 
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t 

17. 
18, 

19. 
20. 
21. 

22. 
23. 
24. 
25. 
26. 
27. 

28. 
29. 

. 30. 
31. 

2 

Rajasthan 
Sikkim 

Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 

A & N Islands 
Arunachal Pradesh 

Chandigarh 
Dadra & Nagar HaveJi 
Delhi 

Goa, Daman & Diu 
Lakshadeep 

Mizoram 
Pond icherry 

Total 

3 

2 

20 

29 
16 

3 

1 

5 

1 
2 

1 

206 

Proposal from Berhampur University 
for the creation of ~ohanja chair' 

5824. SHRI SOMNATH RATH : 
Will the Minister of EDUCATION be 
pleased to state : 

(a) whe'her a proposal has been 
sent by Berhampur Univ~rsity, Orissa to 
the University Grants Commission for 
the creation of 'Bhanja Chair' under 
which research and study programme 
can be taken up; 

(b) if so, the details of the stcp3 
taken by Government to implt:mcn t 
that proposal; and 

(c) the funds provided to Berltam-
pur University for that purpose ? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : fa) No such nro-
posal has been receivect by the UGC 
from the Berh3rnpur University. 

(b) and (c) Do not arise. 

Diversion of coal Transport from Rail-
ways to Sea Route 

S825. SHRI HUSSAIN DALWAI.: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :-

(a) whether ia order to Jessen the 
burden on Railways, Government pro-
pose to divert coaJ transport to western 
coastal districts · by sea ; 

(b) whether Cargo-ship visit ina 
Eastern ports like Calcutta and Haldia 
for disembarking cargo, on their return 
journey, can carry coal to ports of 
Western coast of India ; and 

(c) if so, reasons for not diverting 
coal transport as yet by sea route ? 

THE l\1INISTER OF STATE OF 
TH5 MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) There is no proposal under consi-
deration for coal transport to Western 
Coastal Districts by the sea route. 

(b) There are no trading ships 
regularly plying between the West Coast 
and the East Coast Ports. Most of the 
Indian ships discharging general cargo 
at Calcutta and Haldia are engaged in 
foreign 1 rade and are therefore not 
available for the coastal trade. 

(c) Movement of coal by sea route 
will generally be economically viable if 
the leads of the railway movement from 
the originating point to the loading 
Port and again from the unloading port 
to the destination point are not very 
Jarge and do not increase the total 
kiJometerage much in excess of the all 
rail-route. Intervention of one or more 
transhipment points also tends to in-
crease the cost of Rail· cum-sea move-
nlcnt. It is on account of such factors 
that the demand for coastal movement 
of coal js at present virtually limited 
to the shore based Thermal Power 
House of TNEB at Tuticorin and in 

' keeping with the requisitions placed, 
this n1ovement is arranged from Haldia, 
Paradip and Visakhapatnam Ports. 

Power grid between Orissa and Madhya 
Pradesh 

5826. KUMAR! PUSHPA DEVI : 
Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether Union Government 
have sanctioned funds for conoectitia 
a 200 K. V. powt'r grid between Madhya 
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Pradesh and Orissa ; 

(b) if so, the amount which was 
sought by the State Governments from 
the Centre for the above purpose; 

(c) the amount actually sanctioned 
for the connection of that power grid 
bet ween the above two States; and 

(d) the progress made so far for 
the completion of the power grid 

connection '? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRl ARUN NEHRU): (a) Yes. Sir. 

lb) The Government of Madhya 
Pradt'sh had requested for a Joan 
amount of Rs. 1.50 crores and the 
Government of Orissa for a loan Rs. 4 
crores durjng 1984-85 for construction 
of the Raigarh (Madhya Pradesh)-Braj-

rajnagar (Orissa) 220 K V Single Circuit 
line on Double Cricuit towers. 

(c) The Government of lndia have 
sanctioned a loan of Rs.l.SO crores to 
the Government of Madhya Pradesh 
and Rs. 3 crores to the Government of 
Orissa for construction of the above 
inter-State line. 

(d) The inter-State Jine was comp-
leted in March. 1985 and has been 
energised at 132 K V. 

Railway Workshops in Karnataka 

5827. SHRI V. S KRISHNA IYER; 

Will the Minister of RAILWAYS 
pleased to state : 

(a) the number of Railway Work .. 
shops in Karoataka State and at what 

places; 

(b) whetber there is aoy proposal 
to aet up a RaiJway Workshop at 
Banaalore; and 

(c) if so, the details thereof ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSILAL) : (a) Iu Karnaraka 
there are two Railway Workshopa Joca· 
ted at Hubli and Mysore which 
undertake the repairs of Rollins Stock. 

There is also a Railway Productioa 
Unit for the manufacture of Wbocli 
and Axles in Bangalore. 

(b) No, Sir. 

(c) Docs not arise, 

Amount sanctioned for Natloaal 
Scholarship Seheme 

5828. PROF. M. R. HALDER : 
Will the Minister of EDUCATION be 
pleased to state : 

(a) amount of money sanctioned 
for National Scholarship Scheme pro· 
aramme in different universitjes durjna 

the last three years ; 
i 

(b) whether the amount allocated 
has bern Utllised by University or 

Calcutta ; ana 

(c) if not, the reasons therefor '1 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Under tbe 
National Scholarships Scheme, no funds 
are sanctioned to universities directly 
by the Ministry. The funds are placed 
at th~ disposa I of State Governments/ 

Union Territory Administrationa. A 
statement of funds sanctioned to 

them during the last threo years ia 
a;>peoded. 

(b) and (c) d.oes not atise. 
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Stateaeat 

1982-83 1983-84 1984-85 
Sl. Name of the State/ ----- ----- -----
No. Union Territory. Amount sane- Amount I8DC• Amount sane-

tioned includ. tioned incJud- tioned incJud-
ina carry-over ina carry-over ina carry-over 

from the from the from the 
pr~vious years. previoua yean. previous yean. 

(R.s. in lakbs) (Rs. in lakhs) (Rs. in Jakhs) 

J. A~dbra Pradesh S1.3S S2.2S 15 .35 

2. Assam 10.95 18.25 13.00 

3. Bihar 87.14 141.39 229 43 

4. Gujarat 10.09 17.31 15.76 

'· Haryana 2.12 1.48 1·00 

e. Himachal Pradesh 1.48 3.13 4.38 
7. Jammu & Kashmir 1.25 2.9S 
I. Karnataka 39.00 40.44 

'· Kcrala 31.00 38.46 30.79 
10. Madhya Pradesh 16.41 19.00 
l .J. Waharasbtra 40.81 48.00 50.00 

12. Manipur .21 .56 
13. Mcgbalaya .73 .68 .52 
1 •• Na1aland .20 

I'· Orissa 5.60 S.'<) 5 23 

1~. Punjab fi.60 6.31 E;.44 
11. Rajasthan 19.06 10.07 13.31 
11. Sikkim 

19. Tamil Nand 1 •. 91 1,.00 20.9' 
28. Tripura 
21. Uuar Pradesh 45.06 j6.t9 58.80 

22. West Bcnga1 1S.78 18.60 38.19 

23.. Arunachal Prad1:sh 
2.4. Andamoan & Nicobar 

Islands 

~'· Cbaodigarh 

26. Dadra & Nagar Haveli .12 ., .33 
27. Delhi 
28. Goa, Daman & Diu 2.17 2.50 
29. Laksbad weep .07 
30. Mizoram .28 
31. Pondicherry .20 .22 .22 

--- --- ---
369.40 499.73 544.24 
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Rail llae Vfsllrampar-·Vai'YAdlb 

S829. SHRI DILBEP SINGH 
BHURIA : Will the Mioiater of 
RAILWAYS be pleaaed to atate : 

(a) whether any survey baa been 
carried out in reaard to Vhhrampur-
Varvadih rail line ; 

(b) if so, whether a proposal to 
include this railway Jine in the Seventh 
Five Year PJan is under consideration 
of Government ; and 

(c) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes Sir. A 
A preliminary Engineering-cum-Traffic 
Survey for a new rail line from Bartadih 
to Karonji via Ambilcapur and Bishram-
pur has recently been completed. The 
project has not been found to be 
fi nanci a Jly viablf'. 

(b) No. Sir. 

(c) Does not arise. 

Proposal for construct ion or a Brldae 
over river Mahananda OD 

Boudh-Kiakata Road 

5830. DR. KRUPASINDHU DHOI : 
Wi II the Minister of SHIPPING AND 
TRANSPORT be pleased to staft : 

(a) whether Government of Orissa 
have submitted a proposal for construc-
tion of a bridge over the river Maha-
nanda on Boudh-Kiakata J(oad urtder 
Inter State or Economic Importance 
loan scheme ~ 

(b) j r so, the details thereof ; and 

(c) the stage at which the mattet 
stands at present? 

THE MINISTER OP STATE OP 
THE MINISTRY Oft SHIPP'lNO AND 
TRANSPORT (S·HRI Z. R.. ANSAitf) : 
(a) to (c) Durhte t~W SixtJr Pi"'' V.tar 

Plan period, die Orissa Ooveraili~iit 
forwirded certain proposals rot b~b). 
financed under the Central·aid ·p·ro;.. 
aramme of Joan assiatabce fcJr Statt 
Roads of inter-State or economi~ 
itnportance, includina iltt,r•Diitl . tBe 
construction of a btidae over the riVer 
Mabananda· on Boudh·Kiakat.l. Road 
at an estimated cost of Rs. SOO.OO lakha. 
However, owing to finaocjaJ cooatrainta 
and othe1 priority consid~rations, tbe 
bridac in question could not be ace~ 
mmodated in the afore-said programme~ 

Need for more dams on D. V.C. Sy•te• 

5831. SHRIMAll GEETA 
MUKHERJEE : Wi JJ the Minister of 
IRRIGATION AND POWER be pleased 
to slate : 

(a) whether Government are aware 
that construction of more dams in the 
D. V .C. system is essential for belttr 
flood-protection, irrigation and power 
aenerarion by D.V.C. ; 

(b) if so, wherher Gove-rnment have 
taken any mea~ures for construction of 
such dams as were initiall) contempfa· 
ted in the D. V .c. Project 

(c) if so, what is the progress and 
what are the impediments ; and 

(d) how soon Government expect 
to overcome the impediments 7 

THE MINISTER OF STAT. 
IN THE DEPARTMENT · OF 
POWER (SHRI ARUN NEHRU) : 
(a) to (d) The original pJao 
of Damodar VaJJey Corporation, con· 
tempi a ted building of 7 storage danu 
at Tilaiya, Balapahari, Maithon, Aiyar. 
Panchet, Bokaro and Konar. DVC ·bave 
since constructed the mo't tsaential 
dams which are at Tilaiya, Ma.ilb()O,· 
Kooar and Panchet. Govc:rome~( of 
Bihar has constructed a dam at Tcnu-
ahat near Aiyar over Damodar. Damo-
dar Valley Corporation is of lhe \'lew 
thst construction of BaJpabari Dam, 
would help in ftood contr.oJ. However, 
consent of the particlparins st·a·te 
Governments would be required ~ ror 
construction of new dams. By ao aaree-
mem of July~ 1:9?1, the State Oo.e,... 
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fti'ODtl of Bihar an4 W.est Benaal bad 
come to the conclusion that it would be 
pre.mature to recommend construction 
of tbe Dam at Balpahari. Construction 
of aew dams can be considered when 
there is a consensus amona the concer-
ned States of the need for the same. 

..,daoiOIJ Department of Utkal Uni· 
•ertlt J a 1 an adYance study centre 

5832. SHRJMATI IAYNATI PAT-
NAIK: Will the Minister of EDU_. 
CATION be pleased to state : 

(a) whether the Psychology Depart-
ment in UtkaJ University in Orissa has 
~n recognised as an advance cenrre by 
tbe University Grants Commission ; 

(b) if so, the extent of financial 
aati1tance provided to that Advance 
Study Centre so far ; 

(c) whether Government proposed 
1o further tlpgrade that study centre ; 

(d) if so, the details of the pro-
posal ; and 

(e) the steps taken by University 
Oraots Commission thereon 1 

THE MINISTER OF EDUCATION 
(SHRJ K . C. PANT) : (a) Yes, Sir. 

(b) Since ils recoanition in 1980, the 
Commission has sanctioned rhe following 
assistance to the Centre till 1984-85 :--

(I) Posts of 3 Readers, 3 Lecturers, 
4 R.etearch Associates ind I Lab. Tt'ch-
niciao. 

(2) 4 Senior Research Fellowships, 
4 Junior Research Fellowships, 6 Tea-
daer Pcllowshtps and 8 National Scho-
Jarthips. 

(3) A recurring grant of Rs. 1,30,000 
per annum for administrative and 
t~clln ica I staff, books, fleld work, Publi-
cation, etc. 

. (4} A non-reeurrina arant of Rs. 
7,0,,000. 

(c) No, Sir. A Cefttre of Advanced 
•rudy is the highest level of recognition 
accorded by uo.c. 

,. .. (•) and (e) Do not arise. However, 
\tat Commiasion had dec;ided to sanction 
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further erants of Rs. 4,01641 and 2 more 
Junior Research FeJJowships in 1985-86 
for inclusion ·of Experimenta.l P~ychology 
as a new thrust area in the activities of 
the Centre. 

Fatwa-Mokameh Tal Area Development 
Scheome 

5833. SHRJ PRAKASH CHANDRA: 
Will the Minis1er of JRRlGATION 
AND POWER be pleased ro state : 

(a) what are the salient features of 
Fatwa.Mokan1eh Tal Area Development 
Scheme ; and 

(b) amount spent on the said scheme 
so far and what progress has been made 
in this regard ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No such scheme has yet 
been received from the Government of 
Bihar. 

(b) Question does not ~rise. 

Cases of AIDS Disease Defee t~d 

5834. SHRI VI.TA Y N. PATIL: WjlJ 
the Minister cf JiEALTH AND 
FAMILY WELFARE be please to state : 

(a) whether some cases of A .ns 
disease have ·been detected in the 
country ; and 

(b) if so, what measures Govern-
ment are taking to prevent its sprcud? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): (a) 
and (b) No reported case of AJDS Dis-
ease in the country, has come to the 
notice of the Government. However, a 
surveiJJance on the disease is being kept 
in the country. The Directors of Heallh 
Srrvices in the States, rhe lncharr,es of 
STD Clinics, State Health EducatiC!n 
Bureaux and the Blood Banks in the 
country have been alerted time and again 
to keep in mind the sigtl~ and symptom~ 
of the disea.:e and report such cases 
when such suspected cases occur. With 
a view to arousing public awareness, 
especially high riak. groups like homo-
acx~ls and ;.' blood· donora, tbe St•tc 



Health Education Bureaux have been 
requ~ted to provide health ed ·cation to 
those attending the STD Clinics. 
Blood Banks etc. Instructions have been 
issued to (i) Medical and Para-medical 
personnel to use adequate sterile inj..!c .. 
tion equipment {ii) b!ood nnd plasma 
organisations to provide relevant infor-
mation about AJDS to intending donors 
to promote and enc0urage voluntary 
self·exclusion policy. 

Railway Doctors and Hospitals 

S83S. SHRI GADADHAR SAHA 
Will the Minister of RAJL\VAY~ be 
pleased to state : 

{a) whether it is a fact that Railway 
doctors and hospitafs are not available 
at all places of work for Railway emp-
loyees/staff ; 

(b) if so, whet hrr the railway cmp· 
loyees are not allowed medical treat-
ment and medical examination by Pri-
vate Doctors and medical Jcave on the 
basis of Private m::-dical ccrtific3trs ; 

(c) whether private medical certi-
ficates are not allowed for sanction of 
medical leave and reimbursement of 
fees and cost; and 

(d) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI BANSJ LAL) : (a) Medical care 
i~ provided to railway employees and 
their families through a net-work of 
hospitals and health units strategica IJy 
spaced as to cover a II wa y-sid.;! sta tion(j. 

(b) to (d) Railway employees are 
allowed medical examination and treat-
ment by private doctors in certain spe .. 
cflll circumstances. Reimbursement is 
also permitted, as admissible, of medical 
expenses incurred for treatment in 
private institutions, for seriou~ and 
emergent cases. Medica I C\!rti fica te 
issued by Registered Private Practitioner 
is accepted for grant of leave, on medi· 
calgrounds, in respect of rmployees 
residing outside the jurisdiction of Rail. 
way Doctor. 
Provision of CGHS Fa.ciJJtlcs In Various 

Colonies in Trans Yamuna 
5837. SHRI JAI PRAKASH AGAR-

WAL : Will the Minister of HEALTH 
• 

j}J 

AND FAMILY WELFARE be pleased 
to state ; 

(a) whether Government are aware 
that a1most 20 to 30 colonie& of various 
Ministries in Trans-Yamuna area have 
yet to be provided the CGHS facility ; 
and 

(h) if so, why lhere has been a 
delay in opening a CGHS dispcosttry in 
th~se colonies 1 

THE MINISTER OF STATE JN 
DEPARTMENT OF HE\LTH (SHRI 
YOGENDRA MAKWANA): (a) and (b) 
There are four allopathic dispen9a-
ries in tra nc; Jamu na area located at 
Shahdara, GKG, Laxmi Nagar and 
Mayur v,!1ar. One Homoeopathic Unit 
at Shahdara and one Ayurvc:dic Unit at 
Laxmi NagJr are also functioning. A 
new dispensary is normally opened at 
a place where their is a basic concen-
tration of 2000-2500 Central Governmtnt 
employees within a radius of 3 K Ms. 
and subject to availability of resources. 
A new dispensary has accordingly been 
sanctioned for Vivek Vjhar. 

Employment to the Depend~nts of tbe 
Evictees from Cochin Fishing 

1-larbour Area 

5838. PROF. K.V. THOMAS: 
Will the Minister of SHIPPJNG AND 
TRANSPORT be pleased to state : 

(a) whether an agreement had been 
reached b.:tween the Cochin Port Trust 
and evictees from the Cochin Fishing 
Harbour area to give employment to the 
dependents of the evictees in 1981 ; and 

(b) if so, what steps have been 
taken in that direction ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT CSHRI Z.R. ANSARI) : 
(a) Yes, Sir. According to the 
agreement, the Port Trust wa! to pro-
vide employment to the evictees to the 
extent of 50 per cent of the Class Ill 
and Class IV posts in the Cochin Fisbfna 
Harbour as on the date of aareement 
i.e 20th January. 1981. The total· 
nu~ber of Class III and Class IV Post• 
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created for Cochin Fjshing Harbour as 
on the date of agreement was S8 and 
therefore, the Port was required to give 
employment to 29 evictees. 

(b) 28 evictees have already been 
given appointment in different depart-
ments of the Port Trust in Class Ill and 
Class IV Categories. The remaining 
one vacaac} which is in Class IV, could 
not be filled up on account of a Court 
injuction. The Port Trust have infor-
med that as soon as the sray is vacated, 
~he v"cancy will be filled up by appoint-
ment of an evictee. 

Mejia T.P.P. in West Bengal 

5839. SHRI BASUDEB ACHARIA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state ; 

(a) whether it is a fact that a super 
thermal power station at Mejia in West 
Bengal has b.!en sanctioned by the 
Governm:!nt ; and 

(a) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) : (a) and {b) The 
proposaJ of the Damodar Valley Cor-
poration for setting up of 3 x 210 MW 
Thermal Power Station at Mejia in 
Bankura District of West Bengal at an 
estimated cost of about Rs. 566 crores 
has been cleared by the Public Invest-
ment Board in their meeting held on 
25th April, 1985. 

Rail line from Yerragnntla to Kurnool 

5840. SHRI D N. REDDY: Will 
the Minister of RAILWAYS be pleased 
to state : 

(a) whether the survey of a new 
rail )inc from Yerraguntln in Cuddapah 
District to Kurnool via Proddutur and 
Naidya.l has been completed. 

(b) if so, the order of priority in 
ta .. ina up this project; 

(c) whetb er Government are consi· 
deriag to take up this line immediately 
beping. in view the backward reaion of 
Rayalaacema in Andhra Pradesh ; and 

JJ~ 

(d) the length of new rail iines 
laid in Andhra Pradesh during tbc Sixth 
Plan Period ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) No survey 
bas been carried out or completed for a 
naw line from Yerragunt'a to Kurnool. A 
survey for a new Broad Gauge Jlne from 
YerraguntJa to Nandyal has been comp-
leted. Anorher survey for conversion 
of Guntur-Dronachellam Metre Gauge 
Section to Broad Gauge with a parallel 
Broad Gauge line from Guntakal to Kur-
nool Town via Dronachellam is bow· 
ever in progr\!ss. 

(b) and (c) There is no proposal to 
lake up construction of this line, at 
present. 

(d) 251 kms. new rail Jine has been 
laid in Andhra Pradesh during the 
Sixth P~an. 

Conversioo of Madras Beach-Tambaram 
Section into broad gauge 

5841. DR. P. VALLAL P.ERUMAN: 
Wtll the Minaster of Railways be pleas-
ed t0 state : 

(a) whether Government are aware 
that passenger traffic has increased in 
M~dras cily; 

(b) whether there is any proposal 
to convert the Madras Beach -Tambaram 
line from metre gauge to broad gauge; 

(c) if so, when it is likely to be 
implemented; and 

(d) if not, the reasons therefore ? 

THE MINISTER OF RAILWAYS 
(SHRI BA.NSl LAL) : (a) There has 
been no increase in passenger traffic in 
Madras city during the Jast two years. 
In fact the traffic has registered a 
decline. 

(b) No, Sir. 

(c) Does not arise. 

• (d) The level of pa&Beaaer tr:affic 
d.oes not jnsdfy conver•ioD from ~o&ro 
aauae to broad aauae. 
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Steps to teadt 'Calt•e' at all level• of 
teaciJ.iag 

5843. SHRI RADHAKANTA DI· 
GAL : Will the Minister of EDUCA-
TION be pleased tn state : 

(a) whether steps are being taken 
by Government to teach our culture 
and tbe glorious past at all levels of 
teacbiDM through the country; 

(b) whether special text books have 
been prepared for the purpose; and 

(c) if so, the de tai Js thereof ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) The cultural 
component is in-built in the school 
curriculum aad textbooks prepared by 
the National Council of Educational 
Research and Training at all leveJs trom 
classes I -XII particularly in languages 
and history. While Central Board of 
SecondarJ Education affiJiated schools 
use textbooks prepared by the NCERT, 
the State authorilies are free to adopt 
adapt these. Oovcrnmrnt is making 
efforts to further enrich the cultural 
component in curriculum at school 
slage. 

(b) No, Sir. 

(c) Does not arise. 

Withdrawal of mexaform and entero¥io-
form drugs by M/s. Ciba Geigy 

5844. SHRI P. CHIDAMBARAM : 
Will the MINISTER OF HEALTH AND 
FAr.vtJLY WELFARE be ph:ascd to 
state : 

(a) whether the Government have 
taken a note of the fact that Messrs 
Ciba Oeigy have wjthdrawn two harmful 
drugs Mexaform and Enterovioform; 

(b) whether, following such with· 
drawaJ. the sale of these two drugs has 
been stopped jn India; 

(c) whether unsold stocks of Mexa-
form ane Boterovioform have been 
withdrawn by the manuracturers from 
wholesale aa.d r~tail dealers; 

(d) whether it is a fact that there 
are many manufacturers in India who 
continue to manufacture and sell the 
same harmful drugs under different 
brand names; and 

(e) whether Government wiJJ pub-
lish these brand names for the informa-
tion of the pub1ic and also take steps to 
stop the manufacture and sale of the 
two ha'rmfuf drugs ? 

THE MINISTER OF STATE FOR 
HEALTH AND FAMILY WELFARE 
(SHRJ YOGENDRRA MAKWANA) : 
(a) to (c) The Firm has stopped the 
manufacture and sale of three drugs-
namely Entere-Vioform, Mexaform and 
Entobex from the Indian M:uket as a 
part of global policy of their principals 
and have aJso taken steps to withdraw 
them from the market. The action taken 
by the Firm was voluntary in nature and 
hence the question of slopping the sale 
of these drugs in fnc!ia therefore does 
not arise. 

(d) and (e) Government of India 
in consultation with the n1edical experts 
and Indian Counci1 of Medical Research 
havr. decided nor to ban the marketing 
of products containing hydroxyquinoline 
derivatives an active ingredient of Mexa-
form and Entere-Viofornl. The question 
of publishing brand names of these 
drugs, therefore does not arise. These 
drugs are n1anufactured and marketed 
both by the organised and small scale 
sector under the licenc~.:s granted by the 
State Drug Controllers under the various 
brand names. 

Shifting of Statue of Netaji Subbash 
Clu~ndra Bose 

5845. SHRI CHITTA MAHATA 
SHRT AMAR ROYPRAD-
HAN: 

WiJI the Minister of RAIL· 
WAYS be pJe·aseu to .state : 

(a) whether Government have deci-
ded to shift t\!mporarily the statue of 
Netaji Subhash Chandra Bose at the 
Sbyambazar five point crossing i D North 
Calcutta during construction of the 
Metro Railways tunneJ ; 
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(b) if so, the details thereof; 

(c) whether it is also a fact tbat 
Government wouJd put back it in the 
origiqaJ place when construction of the 
tunnel will be completed; and 

(d) if not. the reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSILAL): (a) & (b) State Go-
vernment "s npproval has been sought for 
temporarily shifting the statue of Netaji 
Subbasb Chandra Bose to avoid any 
damage to it during construction work. 
State Government's approval is awaited. 

(c) and (d) The statue will be rein-
sta lied according to the djrections of 
the State Government as it moy stipu-
late while according approvaL 

Practice to form joint inspection by 
ofBcers of CDSCO and Haryana 

Government 

5846. SHRI MOTI LAL SINGH : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whehter the Drug Controller 
Haryana has made it as a practice to 
form joint inspection teams wj th the 
officers of CDSCO (North Zone) organi-
sation before giving any pern1issjon for 
manufacture of new bu Jk drugs in the 
state; 

(b) number of licences granted to 
manufacture bulk drugs by .Haryana Drug 
Controller during the Jast three years 
with and without the inspection of joint 
inspection team~; 

(c) whether this practice of joint 
inspection teams is carried on so frcqu. 
ently in other States; and 

(d) if not, the reasons for so fre-
quent joint inspections in Har)ana ? 

THE MINISTER OF STATE lN 
THB DEPARTMENT OF HEALTH 
(SHRI YOOENDA MAKWANA): (a) 
No. Sir. 

(b) Drug Controller, Haryana bas 
intimated that the number of bula: druas 
endorsed on the manufacturins liceucca 
of the firms inspected durina the last 
three years with and without the iaspec:-
tjon of jojnt inspection teams are 14 
and 13 respectively. 

(c) and (d) The practice of joint 
inspection of manufacturing units by 
the Officers of the Central Drugs Stand· 
ard Control Organisation (North Zone) 
and the respective State Droa Control 
Authoritjes is carried out iu other States 
also. 

USSR Technology for Utilisation of 
fly ash form Therma 1 Power ProJects 

5847. SHRI SANAT KUMAR 
MANDAL : WiJI the Minister of IRRI-
GATION AND POWER be pleased to 
stale : 

(a) whether Government have any 
stage assessed the quantum of :tlyash 
fron1 the thermal power stations in the 
country going waste~ particularly in 
respect of major thermal power projects 
under his Ministry; 

(b) if so, the outcome thereof; 

(c) whether the USSR has offered 
to transft~r know-how for the utilisation 
of flya~h from the thermal power stations 
for use as synthetic porous filler for the 
building sector; 

(d) if so, how Government propose 
to utilise this technology and whether 
any plan or project in this behalf has 
been worked out; 

(e) if so, its broad outlines; and 

(f) jf not, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (a) to (f) The 
Central Ekctricity Authority has estima-
ted that at preseut about 18 to 20 mi Ilion 
tonnes of ftyash per year results from 
thermal stations in tbe country. 
Although a substantial portion aoea 
waste, the National Building OJaanisa-
tion bas been promoting the utilisation 
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of flyash in the .con.st~uctiop of b~aii­
<Hngs, for ~kint~ building ~ttterials ana 
•n th~ production of portland pozzoiana 
ct>ment FJyash has al"o been used by 
the ·NeyveJi Ligni 'e Cor.porat ion in tf,e 
Planuf.acture of bricks. According to the 
National.Buildapas Organi&ation, sample 
of flv.-tsh have been sent to USSR for 
testing. Plans for utilisation of flyash. 
on the basis of suitable technololtY, can 
b~ considered wh~n the lest evaluation 
results arc avst.ilable. 

Rammam Part-11 Po"' er P·ro!ect 

5848. SHRI SANAT KUMAR 
M ANDAL : WJII th~ Minister of 
IRRJGATION AND POWER bt: plen..,cd 
to state ; 

(a) whether the work on the" 
Rammam S ta tc II Po\\'er Project h .• s 
not been progressing according to the 
schedule ; 

(b) if so, the reasnns th~refor ; 

(c) whether a N HPC teatn visited 
this Project recently; 

(d) if so, the suggestions made ~Y 

lhem to quicken rhc proje~t ; and 

(e) when is it JikeJy to be compo-
ssioned ? 

THE MINISTER OF STATE JN 
THE DEPARTMENT OF .POWER 
<SHRI ARUN NEHRU) : (a} Yes. 
Sir. 

(b) The delay in works is due to 
difficult geoJogicaJ conditions and dday 
in a wa 1 d of contn1ct for gene' aung 
units by Wc:st BeogaJ S.ta.tc Ekctrici ty 

·BoaJd. 

(c) No. Sir. 

, (d) Do~s not arise. 

(e) The first unit of the project is 
11.ow e"pe.cted 10 be commissioned 
during 19S8-89. 

5849. .SHill 01R J.f>lfAif· GOMANGO: 

(a~ .whether t~e Tr~bal D(vision of 
the M1nrstry of Home Affairs bave rc. 
commended to hi~ Mi~i~,t~~ .. ·~.~y r9~ 
an~ bridge. pro~osaJ of t~ib~~~ ~.~s.qf 
Onssa for frnanc1aJ assistance for the 
~ear 1985 86 ; 

~ .. 
•' . .,., ' 

. (b) if so, !h.e esHma~e~.c~t. of.~ OJ~ 
rr,a~ ~.nd bnd$.e . au~ the n~ Qf tbe 
proposed road · · ' · · 

J I 

(c) whether,~is Mini~try b4ve exa-
nlined th! propo~al · and. · · ' . ~ 

(d) if so. when the proposa I is 
going to be cleared by his Mioistr~ ? 

THE .MINISTER OF'. ST.~TB Q . .f 
THE MINISTRY OF ~HIPPJNG AN.D 
TRANSPORT (SHRI Z.R. ANSARr') : 
(a) to (d) Yes. Sir. The ly,l(nistry 'of 
Home AITairs have (orwar~ed .~·prop~.­
sa I on the I I th Apri 1, 1985 ft.>r irnpro-
v~ment to Pad a mpur'-Gudari·RaH)iji 
.Road VJa K•nidi in Koraput Djstrict of 
Orissa estimated to cost .r:(s. 290.34 
Jakh.; t0 b: (znancc!d u.qder Centl'al 
Sector Ro~t s Progra.mm·~ for d,eveJop-
tnent of roads in Tribal Are~s. · A final 
view on this is, however, .yet to be 
taken. 

Himachal Pradesh Share in . Bhakra 
Bcas Complex 

5850. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
lRRtGATION ~NO POWER be pleased 
tu state : 

(d) whether Hirriachr.l Pradesh has 
been 4cccpted as. a p:.trtner. S.tate in the 
~hakra' Beas C~mp~c~ ; · · · ., 

{b) if so, whe.ther the ~arli~r .. sJipu-
la tlon of 197S ·that Himacha'l Prad~·)h 
will have to pay f~r ltfting of.40, cusecs 
of Walcr fHlffi Gobhi'd Saga'r :":Lake: has 
s.i~.~e b~en d~ne a~~Y.·~!~~b: ; 

{Cl 'i{ SO, lh•ck·te WOiCh O ... t ·!f'Om 
which this has ~'.di:)ne; and 

(~) if ~9t •.. th~; r~~~op,s ~J~~~or_ and 
l~~ ~Jt~e.ly '"ate: by w.~ipb' .·~" . "'f·~uld~ j ·~b~ 
done? 
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THB ·MINISTER OF STATE IN 
THE ~BPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (aJ On 16th 
August, 1983, the Gov~rnmenl of India 
asked the Bbakra Beas Manapement 
Board to accord treatment ro Himachal 
Pradesh on par with Punjab, Haryana 
and Rajaathan. 

(b) to· (d) No, Sir. No request 
from Himachal Pradesh for exemption 
from payinen~ for the water has been 
received by f~e Bhakra Beas Manaae-
men t Board so far. 

Supply of Water to Himachal .Pradesh 
from Aaandpur Sahib Hydel Channel 

S851 PROP. NAR~IN CHAND 
PARASHAR : WiU the Minister of 
IRRIOA TION AND POWER be pleased 
to ref<r to the reply g1v ... n to Unstarred 
Question No 8355 on 1he 23rd April, 
1984 regarding sharing of water ber-
weeo Punjab and Hin1achal Pradesh 
on construction of Anandpur Hydel Pro-
ject and state ; 

(a) whether the Government of 
Punjab has since submitted the revised 
project report of the Anandpur Sahib 
Hydef Channel incorporating rhe ag1 ee-
ment between the Government of Punjab 
and Himachal Pradesh signed on the 4th 
August, 1983 for 2S cusecs of water re-
gularJy for increase in H•machal Pra. 
desb for irrigltion and drinking pur-
poses ; and 

(b) if so, the exact date on whkh 
rhe Government of Punjah has suhmit-
ted the revised proj :ct report containing 
the above aareement ? 

THE MINJSTI1R OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) The. report has not been 
~eived by the Central Government. 

. . ' 

(b) · 'noes not ~rise. 

I•pr"tment of Caterloa Senfees and 
hD~ItJ Per.f nnuaee of Neela~hal 

.kpr-

5BS2 SRRI CHINTAMANI JE·NA : 
Wilt the Minister of RAILWAYS be 
p)eased to state : 
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(a) wh:!ther Government are aware 
that the Nce1achaf Express which is a 
superfast train has become afn1osr a 
passen~er train ; 

(h) whether it is also a fact that it 
i! nlways runn:ng late, and catering 
services in 1 be train has become very 
poor ; and 

(c) if so. what sters Government 
propo~e to lake to improve its services ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSILALJ : (a) No, Sir, it 
is not a fact 1 hat Nce:achal Ex rress is 
running like a passenger train. 

(b) and (c) It i.; arso not a fact 
that the train always runs late. There 
hali been occosjona) Jare running. This 
train is being specially monitored. 

During 1 he last six months, there 
h'IVC" been no conlplainrs regarding cate· 
ring services on Neclachal Bxpress. 
Instead. 14 appreciations in this reg:~rd 

h:svc been received, including 2 from 
Members of Parliament. However, to 
further improve the standard of catering 
services, several steps including replace-
ment of anodized thalie by srainless 
stool ones. adju~tment of pick-up meal 
points and regular monitoring of the 
catering services, have been taken. 

NJtiooal Hiabways Development Work• 
In Orissa Doring Sls:th Plan 

58SJ SHRI CHINTAMANI JENA : 
Will the Minis·er of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) the details of the works for the 
devc:lopment of National Highways in 
the State of Orissa which were taken up 
during the Sixfh Five Year Plan ; 

(b) the details or the works comp-
l~ted ; and 

(c) the details o. works still 
pending? 

THE MINISTER OP STATB. OF 
'TRB MlNISTRY OF SHIPPING AND 
TRANSPORT (SHRT Z.R. ANSARI) : 
'(a) to (b) '66 ,Road .and Bridae works 
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cQsting about Rs. 27 38 crores for the 
Development of National Hiahv.ays in 
the State of Orissa were taken up durins 
the Sixth Fi\1~ Year plan.. Of tht$e, 1S 
works have since been completed and 
the rema1ning 91 works are in variou~ 
stages o.f progress. 

Scheme of Lfcendns Travel AgeDts 

5854. DR. G.S. RAJHANS : 
SHRI SANAT KUMAR 
MANDAL: 
SHRI RAM SAMUJHAWAN: 

Will the Minister of RAILWAYS be 
pleased lo state : 

(a) whether the Supreme Court has 
recently din:ctly directed the Rdlways 
to implement a scheme of licencing tra-
vel agents in the major citjes in the 
country ; 

(b) if so, the details thereof and 
whether his f\1inistry has taken any 
ftnaf decision to implement the said 
scheme, and 

(c) to what extent the new scheme 
will provid~ better facilities to the raH-
way travellers and will also avoid the 
mismanagement and malfuoctionina by 
travel agents ? 

THE MINISTER OF RAILWAYS 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b l The Supreme Court judgement 
incorporating the "llulea for the Autho-
risation of Rail Travellers• St:rvice 
Agents" .has been received in this Mini-
stry on 29.4 8S. The scheme (ormina 
part of the judgement of the Supreme 
Court is incomplete and an application 
for clarifications is beina fi\ed in this 
reaard. The tcheame wi II be impl~men­
ted on receipt o.f the clarifications~ 

(c) 'The scheme is int•nded to 
enable second class passen1era to obtain 
tervicea of authorised Travellers• Ser· 
vl~e Aacnts on payment of service 
c"a.r,s f(xect ·by SuDre~e Court to 
··~cure dletr journey tickets •nd re~er-
•·tio~ aod.- thua ••~e dielr own time in 
tteladioa to theM jobs ~r10natJy. 

Certain aafe1uards have been prf;>Vided 
in the sche1ne to f'rev" D &nalfunctionio.a 
by the ttaveJ a1ents to be Jiccnced under 
this scheme. 

Electric Loco Shed at VJjayawada 

5855. SARI V. SOBHA. 
NADREESWARA RAO : Wd1 the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether there is a proposal 
under eoo~iderarion to set up Electric: 
Loco-Shed at Vij 1yawada which is a 
very important Junction ; 

(b) if so. the details thereof; and 

(c) the time by which this scheme 
is likely to be implemented ? 

THE MINISTER OF RAILWAYS 
(SHRI DANS I LAL) : (a) There is 
already an electric loco shed at Vijaya-
wada with a sanctioned capacity of 
100 locomotives. 

(b) and (c) Do not arise. 

Group Ineurance 1cbeme of .l(ea4rlya 
Vidyalaya Saogathan Yit~·a-Yis lnsuran~e 

Schemes for C~ntral GoYernmeat 
EaaploJee• 

5856. SHRI ANAOI CHARAN 
DAS : Wi II the Minister of EDUCA-
TION be pleased to state : 

(a) whether the Group Insurance 
Scheme for Kcndriya VidyaJaya San-
galhao employees is based on the Group 
J nsurance Scheme for Central Govern-
ment employees ; 

(b) if ao. the reasons for the scheme 
coming into force for Kendriya Vidya-
laya Sangathan f>mployees w.e.f. 1 Jan· 
uary~ 1983 wttcreoas for Central G~m· 
ment ·employets it become effective 

, from January, 1982 ; 

(c) 9/hether the amount~ of huu· 
·rancr cover far the · four cateaoriea are 
of the order of Rs. 80,000/·. ~~· 40.~1-. 
Ra-. 20,080/- and Rs. 10,000/· on Oo~f;-
me.,t oflndia side_~·~f~~:~~ t~!. -~orr~·-
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po,ndina arnou,ntt; for J(cpdtiya v.~.yal,Ja 
S~b.~th~~ cmRJ~)'_CIS 'arc O(lJy ~. 
~.OC!OJ·, Rs. 20~0.00/~ and Rs. 1.0,000/-; 

I. 

(d) if so, the reasons for this dis· 
crimi natio.u, parti~ularly far .. oomblru ng 

~ 1, ' ·~,. ~ ;f ' ' 

the categories •C' and •D' ; and 

~ (e) whether .tbe nl"cessary revision 
.~ill .be made in the Keodriya Vidya 1aya 
Sangathan Scheme in consonance ·with 
the general practice of adopting the 
:"Various Central orders end schemes for 
lCeodri)a Vidyalaya Saoaathan em· 
plc~J.ees also ? 

THE MINISTER OF EDUCAT10N 
(S~RI K.C .. PANT) : ta) to (d) Em· 
ployees of autonomous organisations, 
li«e::.K.endriya ·.Vidyabtyc~ Sangathan, car.: 
not covered tty the Central Government 
Employees Group ln'iurance Scheme 
Tile 'Kendriya Vktya·Jaya Sa riga than 
· Empt'Oyees Group Insurance Scheme is 
based on the model rules advised by the 
Lire littturance Corporation of Hrdia 
for the purpose. The graded insUI a-nee 
covers for various categories, inducting 
cate,zoriOS!-C and DIre, t:herefOf'e, based 
on tbe model rules provided by the Life 
ltlnFante Corporatfo~ of I-ndia. 

~)- No, Si.r ... , .. : 

Container •••·~dets by shipping 
·.e~tion of India 

. S857. S\HRI V. SREENIVASA 
PRASAD : Will the Minister ~f SHIP-
PING AND TRANSPORT be pleased 
to sa a lt: ·: 

(a) whether the Shipping Co1 por-
~rion of India .Ltd. Qa~ pJa~ed 01dcr~ 
for building of new container .vesse.h 
of ddferenr DWT to a shipyard based 
.in. West. Germany ; 

·(b) i( so. th~ .de~ails tbereof. inclu-
di,PJ. term$ of p~~meot oi c~·• .Df .a.u:h 

.. Ol'd~·resJ s~ipa/container vessels. ; 

(c) whetber it is alSo a fact that 
~o!D.e.o,t~~r ~~~.~~YI\rcf, Qf .. :Wc~t o,.rman 
~t•a.i~ . ~~~ al~o, fU~tnH.tcd.· ~fOPop..la/ 
-~~~~~. Afo_~ .. ~~ply . o.f:·'~a,J.I, f9Q~~iQer 
~e~ r~a~ai.J,lJ (~o~ .5®o to.1QfQ .. -.DWT 
·~fb·,, · with!'.'~p~nc,ia~ ... support '.towards 
'ttae'coaf6f~le·;·a;nd · '7 

· 

( d J if so~·~ 1 be de tails · tber~o~ an~ 
action bei-ng tak~n to acquire contaln~r 
vessels .of: ditJ\:r~nt t~·pes tc:; mett' th~ 
~growing derbat.Jd of contaioer:ttatftc' 

THE ~MINI.:;~BR OF SiTATE OP 
THE MINISTRY OF SHIPPING ANO 
TRANSPORT (SHRI Z.R. ~NSARI) : 
(a) Shii;pl ng Corpbrati6n of India has 
signed a memorandum of understanding 
with 'M/s . Thyssen Shipyard ot West 
G~tmany for supply of new cellular 
vessels of about 1500 TEUs each, which 
wiU .come jnto force only afrer Govern ... 
ment of India approves the proje~t. 

(b) The m~n1orandum of under-
standing is for supply of ceJiular vessels 
upto six units. The cost of each ves~el 

is D.M. 71.3 million and tO% of cost 
is payable when contract comes inro 
force and 90°/r, is a loan from G~rman 
Financ1al Institution repayable over 15 
yeats including a 3 year moratoriun1 
wi l h interest at the ra tc of 5.375% per 
annum, 

(c) Yes, Sir. 

(d) The 0ffer of M/s. Heinrich 
Brand of West Germany to supply feeder 
container ves~els to Shipping Corpor-
ation of India of 5000 to 7000 DWT 
was examined by Shipping Corporation 
of India and \\~as found out suiiable. 
Shipping Corpo,ration · pf I_ndia intend 
to mec 1 r he need for such feeder~ vessels 
by chartering for th~ present. _ Thc;y are 
also examining thi$ t~asibiHty Qf going 
in for sec.ond~ ha nd .. vesse Is in th.is cat~~ 
gn.ry. Further. acq,uisi.tio.n Qr. c;:ell~l~r 
vessels wouJ.d b~ deqided after figall$8• 
tion of 7th Fi~e Year Plan. ' . t·· .... 

..J.~su~ of gre~~:~ ca~ds .. to ·~~p~~rs of 
Termlpal.-qetllod,~ Jla$11UY· Wel(al'e . 

5'853. SKRI LAKSHMAN MAL-
~IC~ :. \Yill ~he. MJ~~~ter ~f .HI;ALTH 

. 'A NO\ P'A\.'ltL V W~'F A Rf: he pleas~d 
. .... "' ~· r' • . ' r•' ' : '.f, ' ~ j J .... \" . ' 

'to~!ll, .. le :. 

.: (il)' .wh~
1

.~~~~6'~~-; ne~· S.l~~m ~;.!e,l,~·ive 
Priorit~. thtil'ua ... Green Catd ·se·Jteme 
Ha·v~ b~b'~) irlt}~aui:e'd t,~t.~~.c;~e,~:r~.ta·l~j) ·~o 
·acd~~Pt.~r~lof,~~~mt.~~~,~~-iHo<f$··~{~(.~~·!•>' pJannh;*'': · · · · ·- · · · ··· 
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. (b) if so, the .. detail& ·in this regard 
and the names of the States ; ' ,·,· 

(c) "hether in view of the perfor-
nlence, Government would Hke to intro-
duce this scheme in more States in ttm 
country ; and 

(d) if so, the details in this rega•d? 

THE MINJSTElt. OF STATE . .IN 
TH'E DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) to (d) The scheme reJaaing to is:)Ue 
of green cards envi.sages that ~uch cards 
may be given to the acceptors of terr:.l-
nal methods of family planning after 
two children as a mark of recognition, 
and priority a1 tent ion in areas where 
such preferen tia I treatment is feasible. 
The Central Government had requested 
al1 the Sta'esjU. Ts to start this scheme. 
The scheme 1s reported to have been 
introduced in Dadra & NJgar Haveli, 
H1machal Pradesh, Chandigarh, Tamil 
Nadu, Punjab. Jao1mu & Ka~hmir, 

Delhi, ArunachaJ Pradesh, Orissa, 
Andman and Nkobar IsJands. Gujarat 
and Karnataka. 

Allotment of bookstalls at Railway !Ita ... 
tions on North-frontier railwa)' 

5859. SHRl MOHO. MAHAFOOJ 
ALI KHAN : WiH the Mi,nister of 
RAILWAYS be pleased 10 refer to the 
reply given to Swncd Question No. 
359 on 16 August, I 984 reaardiog aJJot-
rneni of Bookstall a 1 Railway Station 
on N.F. Railway and state : 

(a) whether it is a fact that N.F. 
Railway did not invite applicaticns to 
providt: bookstall faciJ~ty . on . new)y 
c0nstructed platfornu No. 6-7 ,at . f)au-
hati station. :if so, the reaso~s.the.reio~;; 

~~ . . " 

(b) whether it is also a fact that 
th;e ~ N.F. Ra·ilwa)' are 'coo~.lder:in' . to 
allo't tile s4me bookstall contract ' on 
newJy constrit~t~d pl'atfC!rm · ~o. 6;.7 at 
Gauhati statid~ ' to A.H. \\'heeler & Co ;, 

· (c) lhe · .. d6'ta..n.s b~ ~~.~~~b!ls a~~ 
nW/Iy : · tbnstruet~ p~«t,f~r~~\. . ~ ~er~ 

::~~:··~:~~:~~:"i~!rt.~; 

,'.1:',' 'II\ 

(ch how may . ahniontl/pla1fotms 
where .boo.lc.sta:Hs ba~e been · . ·a~eitelt to 
unemployed gr.adu·ates· from 1982 t6 
19-84· in N.,R. RaHwa; 1 " •.. 

TliE MJNISTER OF RlltLWAYS 
(SI-J RI BANS I LAL) : ~•J Y:ea;,. · 81~1 
Since no freah contract was- awarded 
at Gauhati, the question df·"' tnviti~l 
applications does not arise. 

(h) Mfs. A.fl . . Wfteoler & Co. hat 
been penni~ted to OJ)trate .• a· ·.bOoffsta·Ji 
on BG plat{orms No. 6·7· af :, Qeflati 
RaiiYo+aY St~tion which hn· come up 
due to aa·uge conversion witbout inl. 
creasing their holdings At .this ttation. 
Mjs. A.H. WheeJor & Co ... have s'O~ 

selling rights inc.fudjng platforms cons~ . 

true ted as a result of aauge . conYersion. 

(c) The Railway is goins to · iovite 
applications for K~makhya Station 
only. 

(d) Durias the period from ·t982 to 
1984, two bookstalls have b~en awarded 
to two unemployed graduates. 

LGII to ;MMTC due to poor perforinaure 
of conveyor belt system or Visakha-

patnam port 

'5860. SHRI BANWA•RJ liAL PU~ 
ROHIT: Vi~ll th~ Mini·ster cf:SHIP-
PING AND TRANSPORT be pleased 
to .state : 

\. I , '~ 

(a) whether Government are aware 
that due. to poor cperfornuu1\te Jjr ·· · (~ 
conveyor belt · s)l's.tcm .of, the Visakha-
patnam Port, the public sector .~.MTC 
has sufftred .a · Jdss ot R•~ l ~t,-ore in 
foreilfn e)(~ba•je .. t.owa\rdl demrirra·,e 
during 1984·85 ; : · · 

!fbl ,if so. :wftetheir.Gevernfllent\have 
inqtafled into tlte ni-.te•,··iri"de..tr,:J8df 

. . ·I ; ... \'/ 

(c) if so, the r~sults thereof aod 
the .step• ·· c.atanpla·•ffd ~. ···GcMer*tlen t 
to prevent such losses· in ··tetute·?;· •• , · ·: 



JJI Wri11~n ,A,.,.,.,., MAY. 911»85 JJl. 
,,'.,' 

. THB N.INISTER OP STATE OF 
T~B MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI) : 
(a) Minerals and Metals Trading Cor-
poration baa r.eported that in 1984·85 
they han. incurred a demurrage of Rs. 
87 laths ia foreign cxcha nge on iron 
ore abipmeots from Visakbapatnam 
Port. Bunched arrival of vessels. low 
performamce of the mechanical ore 
haodlio1 system including irs conveyor 
system, upheavaJ of stockyards etc. 
contdbatfd to the demurrage. 

(b) and (c) The wo1 king of the 
<:onveyor system was inquired into by 
the Go.ernmeot. The ore handling plant 
is workins with a 5.5. kms. long ~ingle 
stream conveyor system. The conveyor 
has bull in use since J976. Though the 
deterioration in the belt was noticed, 
replace-ment could not be effecred as it 
would result in not fulfilling the export 
commitments. Therefore. the replace-
ment was postponed till April, 1985. 
However, the worn· out belt failed 
beyond repairs on 27 March, 198S, 
thereby affecting loading of four ships 
waiting in the port. The repairs were 
completed by 4 April, l?SS. 

M/s. Howe India Limited who were 
the original designers of the ore hand-
ling plant, conveyor sys1em etc. have 
been eQtruated with a detailed enginee-
rina study to identify and evaluate 
tbc modificationsf;rnprovemenls/addi· 
tions required in the ore handling plant 
for aearing up its perform=•nce to the 
level of rated capacity. The Consultants 
have already taken up the prelin1inary 
study of this plant. 

Establlah•••t of Pby1leal Hducatloa 
Colleee Ia Kerala 

5861. ·PROF. P.J. KURIEN: WiJJ 
the Minialer of EDUCATION be pleased 
to state : 

, (a) whether tbe aecond National 
lnathute of PhJ~.ical Education College 
would be established in Keral~ ; 

(b). ,if .so, by wbat time it would 
atart funGd_ootna ; . 

·.~ ; 

(c) whether a separate university 
would be established for physical edu-
cation ; and 

(d) if so, the dttails thereof, the 
reaction of University Grants Commis-
sion and the Government in this 
regard ? 

THE MfNISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) and (b) The 
Vll Plan proposals for physical edu-
cation include provision for the esta. 
blishment of four re:::iona I co lieges of 
physical educarion. Till the VII PJan 
is finalised, it is not possible to say 
when and where such Colleges would 
be established. 

(c) It is not envisaged. 

(d) Does not arise. 

Power Generation 

5862. SHRI SATYAGOPAL MISRA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state ; 

(a) whether it is a fact that we 
are sti II dependent upon the foreign 
countriet in regard to the power (gene-
ration) TechnoJogy ; 

(b) if so. the details thereof ; 

(c) the steps taken by Government 
or pr• posed to be taken in near future· 
to promote our indigenous technology 
in power generation ; and 

(d) the details thereof ? 

THB MINISTER OF STATE IN 
THB DEPARTMENT OF POWER (SHRI 
ARUN NEHRU} : (a• to td) Over the 
years, the country has dt!veloped expertise 
and· fac li ties to manu facture almost an 
types or equipment for power generation. 
Suffici.ent design ·and con,uhancy ex-
pertise has also been built up to under· · 
take planning and dc,ign of power 
generation. projects. Assistance has 
been obtained. from time tp. time. for 
improved technoloay in' certai.a··· •peci,a .. 
liscd/iC.lccted. arou. · 

• , 1 , , I ~ ' , r • ,1 , • 
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Settiug up ~~ ~ere Tber~al Power Pro-
. J a.c ~·in Delhi 

.586l. SHRI B~WARI LAL PU-
ROHIT : Wi II the Minister o·f JR·Rl. 
9ATION AND POWER be pleased to 
state : 

(a) whether keeping in viewJ the 
coning 1ummer season and to meet the 
growiag power demand in tbe capital, 
there is apy proposal under ·the consi-
deration of the National Thermal Power 
Corpora tioo (NTPC) to set up more 
Thermal Power .·Projects ; .. 

(b) if so, the locations where NTPC 
proposes to set up Thern1aJ Power Pro-
jects ; and 

(c) when the said projects will start 
functioning ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OP POWER 
(SHRI ARUN NEHRU) : (a) to (c) 
There is no proposal of National 
ThermaJ Power CorJ)oration to set up a 
new thermal project to meet the power 
requirements of the capital in the 
coming summer season. However, the 
Central EJecu icuy Authority has accor-
ded techno-economic clearance to a 
proposal of NTPC to set up the Natio-
nal Cap1tal ThermaJ Power Slation 
(Stage-f. 4x 200 MW) at Muradnagar to 
meet the Jong ... term power demand of 
the capital The first unit of the project 
is envisaged to be commissioned io 
1990-91. 

lacreaaing the frequenc)' of Hlmaagal' · 
Express 

5864. PROF. P.J. KURIEN : Will 
tbe Minister of RAILWAYS be pleased 
to atate : 

{a) whether there is any proposal 
to iocrease the freque!ncy of the Him-
aaaar Express running between Jamnlu· 
Taw.i aod. Kanyakumari ; and 

(b) if aot. the reason·• tllerefore 1 
\ .. ·• ~ ' 

.·. ~ MI~I.TBR. OP RAfLW"YS 
(~.«~-~ - BANSILA~) . .: (a) No. Sir. 

l.:: \l. 

. " 

Wrltt~rt AIUM~rl 

(b) Due to scarcity of rosotatde$ 
lite coaches. locomoti\'es and llack or 
line capacity on the route, ·there is: rid 
proposal to increase its frequeney at 
present. 

Hydro .. Power~ PorentiaJ of Kerala 

5865. PROF. P.l. KURtEN : Wilt 
the~ Minister of IRRIGATION AND 
POWER. be pleased to state : 

(a) the tota I hydro power potential 
available i n Kerala ; 

(b) what percentage has been uti-
listd so far ; 

(c) whether there i.;; any perspective 
plan to utilise fuJty rhis ·potential in the 
near future ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
ARUN NEHRU) ; (a) and (b) The 
h)dro power potential of Keralk is-
estimated to be 2977 MW at 60~" Joad · 
factor. of which 40.5 per cent potential 
would be exploited with the commissio· 
ning of the on-going scheme~. 

(c) and (d) Kerala authorities have 
intimated that a perspective Piau for 
development of hydro potential in the 
State up to 2000 AD baa been prepared 
by them. This plan eovisaaes utilisation 
of all the available hydro poten·tiaJ of 
the State in &raaes. 

.5866. SHRI B.V. DESAI; 
· SHRI DEDI GHOSAL : 

Will the M.inister of IRRIO.ATION 
AND POWER be pleased to state: 

(a) whether the. Twelfrh ·:Power.' 
Survey · has es.timat~d ·that the demand. 
for power wouJd gro'Y, at cho rate ~f 
f3.S percent annuaiJy ~Jirios tbe ,. period~ · 
1 ')8S·86 to 1989-90 ; , , .·•" 

(b) if . so, wbe.rhcz ,, ~ordiQ8· to 
aurvey this ste~p .iocroa• .ja :.·demaad:: " 



~e¥~ ffiJUlt. in power shorUtges amoun-
HPI}{,l,76GP MW by tbe telm'l'nal ye~r 
of the plan ; 

(c) i.f so. whether in view of· ttie 
serious power crisis facing the country 
the, ~q:r~etY has suggested d1it't the pof'icy 
relating to the setting up of the power 
iotensive in®st'ri~s should be reviewed : 

(d) if so. what ate the ot'her sug-
gestions made hy the survey ; 

(e) what are the measures Govern-
ment propose to take in view of the 
i.Q~~ea,ed demand of 'J)ower during 
1985-86 to 1989-90 ; and 

(() to what extent the stlor ta!le of 
p~wer wi H be meet during the current 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI 
A'RUN NEHRU} ; (a) Yes, Sir. 

(b) On the basis of antiCipated 
additions to the generating capacity 
and the growth o,f' :(iemand, as estimated 
by tbe -€ommi'ttee, thrl'e is likely to be 
a· JM'&king sh()rta.ae of 7600 MW by 
1989-90. 

(c) The Committee has sugge~ted 
tbat the po~sibility of locating the 
power inte'nsive· .industries in Stales and 
Reatons which"are endowed with rich 
resour~es ashonld be cons!iitered and 
techno.-etonomic s'tudies should be 
under&aken rq~arding the cost of trans-
porting raw rna terials or sc;mi-processed 

', '~ ' ' ' ~ ' ~ • 61 ~. ,' ' ' products to site' whe're p·ower could be 
economically produced in bulk. 

(d) The Commi·ttee has a.Jso ! ug-
aeated tba t concerted efforts sJloJ.ll~. be 
riiirde' iowarrits'. cotuervadon or eJec,trh 
city it) the various consuming sectors 
and measures of demand management 
sbdtnd be to the adtlpted extent 'they' are. 
~onomic:al :l such steps eould . Jead . to'. 
sub&tantial saVlDi' to encri)' "~onsum·. 
ptiOn · aod bcutti ildb&a'tibn or' re-
aour~•-

(W)·' :Ja order ' to 'improve pc:)wer ..,_,.ftoll· aua iXiwe~ smt~bfff ty in the 

;~ 1 ' l\ \ 
1 
'~, I ~ 

country, sevel1lfi1Masutes are being taken 
on a continuo-us basis, to accelerate the 
proar aan11e .Of. corinri;ss;ic.1ning of q.ew 
aenera tion capacity: art~ to improve tbe 
capacity l1tif'hat1on of thermal powe'r 
plants. These include : 

(i) Asdstance ·to Stil'fe Electricity 
Board·s/power stations to pre-
1'are and undertake plant bet-
terment programmes ; 

(ii) Adoption of preventive 'main-
tenance techniques· for reducing 
outage periods ; 

(iii) Assistance in procurement and 
management of spare parts 
from indigenous and foreign 
sources : 

(iv) Assistance in procuremnt o( 
coal of the requisite quality 
and quantity ; 

(v) Training of engineers ttr.d ope-
ra tionc; a.nd. maintena"nce per-
sonnel of power stations ; and 

(vi) lmph;menta tion of a CentraUy-
Sponsored Schetne for Reno-
vation and Modernisation of 
Thermal P\Jwer StJ tion. 

(() With the capacity instaJied, it 
jc; exp~cterJ that about 94% of the power 
requirement would be met. . 

Captive power plants for Industry Units 

5867. SHRI B V. DESAI : Will the 
Minister of IRRIGATION AND 
POWBR ·be p1eEls~d 1to state : 

(a) whether 1he Government have 
decided to set up dedicated' power plants 
of 2~0 MW es'cb for major indtistrhll' 
projects and industrial comptexes ; 

(b) whether these ~p:Jatfts ··would be 
different from captiYeiiJ)dwer· phirtb; 

(c) whethet . the ·powft'.lfMeoliw 
units like steel and aluminium plants 
will J!Ot lltMe to depend :af1•trri~ tftlwer 
but will have a direct source of power; 

· (ctf 1 , .. ~,o 'ttie t.W·~ r. m\~~~ _ o~ t ~uffi 
power. Pfarns: drat wfli ~ ··t-~ 6J)': ci·ariei i· 
198$ .. 86 ; aad 



Ce) t.otal exP..endjtqr,o in~olvc4 by 
eacb or t,besc power p'•tits 7 . · 

TH~ Mt'N'ISTER OP STATE IN 
THE DEPARTMENT OF POWER 
(SH.RI ARUN NEHR.VJ : (a) No, S.~r. 

(b) to (e) Do ~ot arise. 

Cre•tion of Matlonal Grid C<:-rPo.ratlon 

5868. SHRI B.V. DESAI : 
SHRI SANAT J(UMAR 
MANDAL: 

Wi II .rhe Minhter. of IRRIGATION 
AND POWER be pleased to state : 

(a) whether it is a fact that an 
expc rl panel has suggest ell the creation 
of a separate nationa I grid corporation 
to overse!! the transmission and c;listri-
bur ion of power ; 

.(b) if !}0, whether Jrhe ~ower depart-
ment has souaht the views of ,the con-
cerned ministries and dep~rtments .'?n 
the matter; 

.(c) if so, by what time the final 
decision in this rc&ard will be taken ; 

(d) what are the othe~ poiqts sua-
gesteG by the expert pan~ I ; and 

(e) by what time .all.the ·recommcn· 
dations of the panel az e Jil<ely to be 
implemented ? 

.THE .MlNIST.ER OF .STATS IN 
THE . DEPARTMENT .OF POWER 
(SHRI AR.UN NEH.RlJJ : (a) .A 

· Working Group set up by Jhe De.p.art-
ment of Power to s1udy tbe ~ario.us 

aspects of transm,ssion of power ancc 
, to . work out . .t.hc dcraHs ~nd ~.··modalities 
leading to i' l.:hc . ~cstat-H~~upent . :Qf Cen-
trally-owned National Power Grid, in 
its Repgrt su blx•i·t.&cd .in. Dec~IJl ber, 19~4, 

.~:t~mmended the se.tUng~p . of a. Natlo-
na I Grid Corporation .. co .. overaee the 
transmission and distribution of power. 

(b) Yes. Sir. 

..... .Cc~ ~ !,..s scv~r:'l' . .G~P.Jic•tc~~. !ssues 
.~~ · to be .. ~~4 . .ca~e£-..JJy, 1t ~~ .~ot 
·pouitt1e td .. ,,~~di~t~ a time .Ji~~~:1Jor 
tatioe a fibal ·Cfec1$ioD. 

(d)- aad (e) The othOt 1iaiportaat 
recorrunelidations of tbe ·wot- ~dP 
include chat (it the ·corpotstldli~.t.wfl6t'Wd 
take over the assets amt tJJibHIH~ 
created by the Public Sector Power 
Utilities in the Central Seett)f'iu· ·:rela-
tion to the tranamiss:ion· tletlldes •• 
well as tbe 'Regional .Z:~oad m8Patc6 
Ce.ntres, (ii) take relpoo~lbiJity for ··tile 
total system eaaineerlne. · ;eiecutf~i, 
operation aad mafntenaace· of· die ~­
munication and computer . ·-dl.ent •. \ ~~ar 
the various State Load Despatch Cen-
tres •. ·(iii) pooling · up o·~ · ~he. 

1 

enti:re 
Central gene'ration and niarketiq it to 
the various States over the" National 
Power Grid, and (iv) the formation of 
an autonomous Regional P~r Pool 
in each region etc. · -

Since the implications of the various 
recommendations have to be e"amfne'd 
in details, it is not possible so indicate 
a time limit for implemeotina th~·: reco-
mmendations. · ' ·. ~ . ; · 

Locot:notive 8:Dd .Coach ·FaeterJe• 

5869 SHRI MOHANBHAI,PA'.fEL: 
\., ... \ 

SHRI M. MAHALINGAM : 

W i 11 the .Minister of RA1L WAYS 
be pleased to: state : 

(a) the names of the Jocomotivc 
and tlle coach factoties Iunc.ti&ing in 
India and the number ·of coaci1..:s manu-
factured in eac~ factory annua,Uy ; 

(b) what is the estimated require-
ment of coaches for the·year·· I98·!~86 
and the number of coaches ~ litely i tO be 
manufactu1 ed in Iodia during tbe year 
.1985 .. 86 ; 

.(c) . whether. '-b~.re is •. a.D~_. -~~~~p~al 
to itnP.C'rt coacnes dunn& . Ulc . Ye.tr 
198S-86' to me~t .the demand." ii so. ' the 
~details ... th~reof ; ~ud 

(d) whether Oovernmef.t are consi-
der~ng to :establish:moro· coacb··faetories 

. inJb~ .oo"HJtry, if so, abe~ •tuls 'IIIRe· 
of 1 ·I· -1 

THE MINISTER OF STATE IN 
T.HB~ :: MINISTRY . op· ·· .. JtAIIeWAYS 

· ·:(SRRl ' MADHAVItAO. ·.' SCINIMA\') : 
(a) Tbc .loc-.oti¥el·::,are tetbl ._11• 



factored in Railway. Sector at Chitta-
fanjao Locomotive Works, Chittaranjan 
(West Bonaal) and at Diesel Locomotive 
Wotkt-Varanasi (Utta-r Pradesh). 

. . 
T~ coaches are being manufactured 

jn Rai~way Sector at Integral Coach 
Facrory (ICF), Perambur, Madras. 
There are Public Sector Undertakings 
als~ manuracturing railway coaches viz. 
M/s Jesaops & Co., Ca1cutta and Bharat 
Earth Movers Ltd., Bangalore. 

The ·number of coaches manu-
factured from these factories during 
1984 8S is siven be1ow :-
------------·--------

ICP. M/s Jessope BEML Total. 
& Co. 

1984- 825 
1985 

129 350 1304 

(b) T~e requirement of ' oacbes is 
worked out for a Five Year Plan period 
and annual acquisition programmes are 
then decided taking into consideration 
the plan allocation and production 
capacity. 

The number of coaches likely to be 
manufactured in India during 1985.86 
is as uDder : , 

ICF. M/s Jessops BEML. Total 
& Co. 

198S- 800 202 
1986 

(c) No, Sir. 

300 1302 

(d) Government of India has deci-
ded to set up a new Railway Coach 
Produced Unit with an eventual annual 
capacity or 1000 coaches tn Punjab. 

Restoration of Vestibuled Coaches In 
Paruuraaa. Espresa 

~N. SHRI K. MOHANDAS: 
· WUI tbe Minister or RAILWAYS be 
pleased to state : 

(a) . whether the Paruuram Express 
t'anotaa in Kera.la was a fuUy vestibuled 

~· train wbeo it waa iutroduccd ; 

140 

(b) whether it is a fact that some 
of the. vestibuled coaches have been 
substituted by noo-vestibulcd coaches ; 

(c) whether any complaint against 
this bas been received ; and 

(d) if so. what steps are being 
taken to restore the the vestibuled 
coaches in this train ? 

THE MINISTER OF STATE IN 
THE MINISTERY OF RAILWAYS 
(SHRI MADHAVRAO SClNDIA): 
la) to (c) Yes, Sir. 

(d) As and when more such coa~hes 
become avaiJable, they will be put on 
this train. 

[Translation) 
Rail Line Kota-Cbittorgarh 

5871. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
RAILWAYS be pleased to state : 

(a) the expenditure incurred so far 
on the construction of Kota-Chittor-
garh broad gauge Jine ; 

(b) the reasons for slow progress in 
the construction works and 

(c) the target date by which the 
work on this rajlway line will be com-
pleted ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
CSHRI MADRAVRAO SCJNDIA): (a) 
Anticipated exptnditure upto 31.3.1985 
is about Rs. 20 crores. 

(b) The work is being progressed, 
according to availability of resources. 

(c) The completion of this work 
will depend on the availability of funds 
in the coming years. 

Caterl~;~a Staff Ia Railways 

5872 .. SHRIMATI PHU'LRENU 
GUHA : \Vill the Minister· of. B.AIL· 
WAYS be pleasod to state : 
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(a) bow many persons are working 
in Catering· Unit of the Railways and 
how many or them are prcmanent ; and 

(b) what is the rule of making con-
firmAtion in Railway~ ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHR MADHAVRAO SCINDIA) : 
{a) Information is being collect(d from 
Railways and wil'l be laid on th~ Table 

of the Sabba. 

(b) Confirmation of staff depends 
upon avallabi Illy of p:rmaneot vaca nies 
against wbich statf can be confirmed. 
As and whtn permanent vacanices 
become avaaJable eligible staff in 
order of seniority are confirmed against 
~uch vacaul:les subject to their suil.-
aoJJi ty. 

Modernisation of Railway Workshops 

5873. SHRI YASHWANT RAO 
GADAKH PATIL : Will the Minister 
of RAiLWAYS be plea~ed to ~late : 

(a) whether Government have drawn 
up any long tern1/short term plan for 
the modernisation of railway work-
shops ; and 

(b) if so, the details thereof stating 
the expendi lure iovo'lved 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA) : 
(a) Yes, Sir. 

(b) Phase I of the Modernisation 
Plan was inc1uded in the Railway 
Budget in the }'ear 1979·80. This inclu· 
ded four Railway Repair Workshops 
viz. Matunga, Kanchrapa ra, Khara{Zpur 
and PareJ Mahalaxmi and one produc-
tion. unit viz., Chittaranjan Locomotive 
Works. The present estimated cost of 
the project is about Rs. 67 crores. 

Phue II of the Modernisation Plan 
has been included in the R~ai.lway Budaet . + ., ' . 
in ·the' year 1984;.ss. This included six 

. ~~ilwaf Rcp~ir workshops viz. Parel 
· l~o; 'LiJuab, . lasadbti. !Jolde~ Rock, 

. ~ , . 

•. 

Kharsgpur, Ajmer and one Production 
Unit viz. lntesra:J Coach Factor)'. The 
tot a I estimated cost of the projec·t is 
about Rs. 165.00 crores. In addition, 
need based inputs of ·Modern Ma-chinery 
& Plant are being provided every year 
in different Raj I way workshops through 
Annual Machinery and Plant Programme 
witbin. tbe constra·i nts of avai I able re· 
sources. 

De•elopment of Ancillary Units 

5814. SHRI BHOLA·NATH SEN : 
Wi11 the Minister of RAILWAYS be 
ple.ased to state : 

(a) whether the Ministry. of Rail· 
ways have taken steps to encourage 
development of ancillary units around 
the Zonal RaiJway Production UniiJ ; 

(b) if so, the details thereof; 

(c) the ancillary units which been 
developed or are proposed around, 
Chittaranjan Lo~omotive Works, Eas· 
tern Railway and South Eastern Rail-
way in West Bengal ; and 

(d) whether the guidelines issued 
by the Bureau of Public Enterprises for 
encouraging ancillary units are being 
followed in all Zonal Railways and 
Rai I way Production Units ? 

THE MINISTER OF STATE IN 
THE MTNISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) to (d) A statement is attached, 

Statement 

(a) to (d) There are no captive 
privately owned ancillary units ex-
clusively for the Railway Mechanical 
Production Units & Railway repair 
workshops. Development of supportina 
units around the Zonal Railways add 
Railway Production Units is. however, 
an automatic process since the Rail-
ways are large Uiers of all types of 
rna terials and stores-raw, sernifinJsbed 
and finished. With th~ eatabll1hment, 
over the years, ~f major Zonal. 'Railway 
repair workshops throughout the couotty 
anti tbe Railway Production Units at 



. . ' . ~ ·~ ' . \ 
ViW'ao.a. Cbittaram_-n. Madras lc. 
B•DI•~. · tb• private industry baa 
.taken· ap manufacture of ·certaio Hems 
·requited. which .atrJ more convenient 
lo: ~ff·!i'oad ou trade rather than produce 
:tbcm··ia tflc ·aa:iJ.way Repair Workshop/ 
Production Units.· For supply to Chit.ta-
·raoja1l Locomotive Works •. Eastern .and 
South Eastern Railways, a num.ber of 
industries are in the field including 
West Bengal area and · particular.ly in 
and around Calcutta. It may also be 
11tltfttl lbat, b•sed on the guide lines 
filstled ·by t~ 'Bu·reau of Pub1ie Enter-
prises, necessary instructions were issued 
to ~aiJways to encourage setting up cf 
4bc'l11ary units in ··respect of items which 
a·re not readily available in the country 
:bYTftins for which there is shortage of 
bllfltneing capacity and while setting up 
of new Production Units. 

Super•lslon oyer the Quality of National 
Algh~ay Work Executed by State 

Public Works D~partment1 

·sa1s. SHltl :BHOL.t\ NATH SEN : 
Will tbe Minister of SHlPPING AND 
TRANSPORT be pleased to state : 

· · (a) whether $here is any system of 
'-' ' llfl1tervision ·over the quality of National 
.lllfh.•Y· works executed by tae State 
Public w.a DepariiMDta ·; 

(b) lf so, the d..a.. ·thereof; and 

(c)- if not •. the ateps takeojprC)posed 
to ~olve a quality conrroJ : me~ha1;1ism 
at the Cent raJ Jeve I so as to ~n$ure that 
the quality of works carried out by the 
State Pub tic Works ·Departments are 
~ocord1ng to tbe technical standard·s and 
satisfaction ? 

. . ~HJ?. MINISTER OF STATE IOF 
:THE. MlNIST.R.Y OF: SHIPPING .. AND 
~·~ANSPORT (SHRl Z.R. ANSARI): 
(a) Yea, Sir. 

. . (~) Qua Jity control . measur~a in 
.. r~pec.t. of National Hig)lwa)'s aro exerci-
.•e~,by _-_~e . State PubUc ~,:.works : Depa,rt-
~~!~ ~~~are the executiDJ ag~ncie.s. on 

·.~~~-Jf o~ :tbe (lovernment 0 r I.odia., :xb,e 
~u~~·•Y:. ~o~t~()l . ~~a.surea ~t· v.~ous s\B.Ies 
of coostruchoa are laid down in the 

l.R C. Specla:l Publication No. lias w~ll 
as in the insu~ctioDSfcir~ulars issued . by 

the Ministry of Shipping and Transport 
from time to · ti~ .to State Authorities 
\\h() are required to follow the same. 

(c') Does not arise. 

[ Tr~latlon] 

Criteria tor Merger or Priva:te Schools 
with Central S"hooJs 

5876. SHRJ NIRMAL KHATRI : 
\Viii the Minister of EDUCATION be 
pleased to state the rules and the quali-
fications which govern the absbrpt ion of 
tea~hers and employees in the Central 
Scnool organisation in the event of any 
private school being merged with the 
Central School ? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : As a matter of 
p _olicy, the Kendriya Vidyalaya Sanga-
than (Central" Sc.hool Organisarion) do~s 
not take over existing private ~chooJs. 

but opt-ns new Kendriya Vidyalayas 
(Central Schools). 

Amount Spent on R econ111truction aud 
Prepair of National Highway No. 28 

Between Lucknow and Faizabad. 

5877. SHRI NIR.MAL KHATRI : 
Will the Minister of SHIPPING AND 
TRANSPORT be ~p·leaserl to st"te the 
amount spent on 'the reconstruction and 
r~pair of the National Highw~JY No. 28 
b~tween Lucknow and Faizabdd during 
the Six.h Plan ? 

TRE :MINISTER. OF STATE OF 
THE MtNISTR Y OF SHIPPING A·ND 
·TRA·NSPORT (SHRI Z.R. ANSARI) : 
A sum of about R~. 708 00 lakhs · has 
~·n spent during ·Si.xth Plan pe.r'iod , ·on 
Lucknow Faizabad· section of N-H-28. 

[English] 

M~dlcal Equlpments Purchased/Imported . . ·., . . . .· ., . . ~ r 
· Lylng Unaet•vlcable fa .Dr: R~M'.lf. Hps-

pilal ~~~~P,Ing .,Ho.lpit~ A .. A;Ums 
~ .;· ' . ... • / ' i • ' .. ' 4 " ' J 

· $87~~ _ Dlt .. r~.:S. .~Xij~NB :·:( .. ~ill 
&be Minister of . HEALTH • AND 
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'FAMtL·Y. WELFARE be pleaaed to 
state : 

(a) whether Government are aware 
that medical equipments and machine .. 
ries worth croret of rupees purchased/ 
imported for use in the Dr. Manohar 
Lobia Hospital, Safdarjana Hospital 
and All India Institute of Medical 
Sciences, New Delbi during the last S 
yeara is lyina uoaervicablc and of no 
use ; 

(b) wbetber Government ba ve made 
any survey in the said hospitals to check 
the functioning ol tbe medica) equip-
ments and machines; 

(c) if so, details thereof and 
whether any responsibility has been fixed 
by the government in this regard ; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) It is not a fact that medical equip. 
men ts and macbi nery worth crorcs of 
rupees is lying idle in the Central 
Government Hospitals including All 
India Institute of Medical Sciences. 

(b) It ia not considered necessary. 

(c) and (d) Does not arise. 

Purchase of CGHS Ayur•edfc Store 
from M/S Zandu Pbarma BombaJ 

5819. DR. G.S. RAJHANS: Will 
the Miniater of HEALTH AND 
FAMILY WELFARE be plea1ed to 
atate : 

(a) whether it it a fact that Central 
Government Health Scheme Ayurvcdic 
Store purcbated huge quantity of medi· 
cines containing aold durina the year 
1983-84, 1984-85 from M/a Zandu 
Pharma, Bombay; 

(b) if so, what was the coat or 
medicines containioa aold ; 

(c) 'Nhetber tbe medicioes contai. 
niaa aold were teatecl in Laboratory 
before their uso ia tbe ditpensaries ; 

(d) Jf so, the aame of the Ia bora• 
tory wbere the said medicioe was lei· 
ted; and 

(e) if not, how the aenuinenee1 of 
abe genuineness or the aold Ja the 
medicine is ensured ? · 

THE MINISTER OF STATB FOR. 
HEALTH (SHRI YOGENDR.A 
MAKWANA) : (a) & (b) The coat of' 
Ayurvedic medicines containlaa sold 
purchased from MIS Zaodu Pharma, 
Bombay is as under:-

1983·84 1184-85 
Rs. 3,34,653.28 Ra. 1~48,505. 76 

(c) No, Sir. 

(d) Does not arise 

(e) The genuineness of the gold in 
the medicine is ensurecf by tbe pena 1 of 
experts by physical examination accor-
ding to the standards prescribed in 
Ayurvedic system. 

Compensation froai SoJatlam Fund • 
DeJhl 

5880. DR. G,S. RAJHANS : Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) tbc number of bit·and run 
motor acci~nt cases toot place in the 
Capital during 1983 and 1984 ; 

(b) the number of cases iD respect 
of which compensation have beea paid 
to the victims of such accidents from 
the So'a · ium Fund and reasons for delay 
in making compensation in remainina 
cases ; 

(c) whe1ber the present amount of 
compensation payabJe to such accident 
victims is very meaaro and the proce-
dure very cumberaome ; aDd 

(d) if so, what steps are proposed 
to increase the compea•tion amount 
payable to such accident victims and 
also to ensure expencfltiona paymenta ? 

THE MINISTER. OP STATB OP 
THE MINISTRY OF StJIPPING AND 
TRANSPORT: (a) AccordiDJ to tM 
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information rt!ceived fron1 D~lhi -Admi-
uistration, the nun&,ber of c.t~kS .. of Uit 
aq~ R~n~~l~~to~- a9ci~-~n1lS. _Ju_r"li1g ' ~~8J 
and 19S4 were as a follows :--

(b) 1 The o-u~ber of c.l.:1i.n1s for Spla~ 
_ li~.un. file~ ~uri.ng. the last t~vo ye.t.ri 
have b~en 104 S~vep,ty fi.ve ca~.cs ~a~~ 
been decided upon of wh•ch 46 cldims 
QU"'diified. for awa~~- _ w.n"cc solatiu n 
co_mpeO;Satioo has -b.eco. pl_id. The 

... tl ,.., • • .. , • ;. .. ., ~ ,, 

rcma1ning 29 claims applications are 
und~r process. By and J.-..rge the c;•')es 
are settled cxp.!nditious.ly. · . . \ 

(c) The amount of comp,:n~ation 
is Rs. ~ Fiy~ tppusand. in cas" o( death 
nnd ~~:- qpe tpausiltn,d i.n · the ~~e __ pf 
~~~.-~~Jo\'s.l~ur.t. ·~)l,e P[q~c.~pt-~ .of ; g~~~·s 
so~~~il.l~l):_ ~ vet;.Y : simplL.!.~ The ~~ctjJu or 
his legdl rcpresentati~c;: i:s r~.Q~iJRd., .,_to 
make an application in the prescribed 

r t~otu .o~*'in~b~ ff.~.e ~f c.~~l. fr'?~l the 
olfice of the S.-O.V Tchsi I Jar of the 
a rca (who is designated as cla in1 En-
Quir_Y·- .{)4li.:(r) in :wJ)i~ll thQ llCCident 
<>~cutr.ed.- · -Ti1o applic"tion is to be 
Ina:do:tQ lh~ . .S.L> •. O. /Tehsildar who is 
n·4uire<,J ·to 111akc a quick enquiry on 
the ~btt~ii of HUt und n1edical report 
and OJl $a.tisliyioa .hi.tauelf •nakes a 
rccoflllllendatiou to Dillt.ric;;t Magi$lf~ te/ 
By. Cl>nuuissioner (who is dcsign.ited 
as Clai·m s·eu lement <..:on1mi.ssioner) 
~nd who ma.kes an award of sohiti'llm 
Oo awara, inlinediate payment ii mad~ 
UHOUIIh t·he-•·t~hsiJ.dar. J·t is t-nstJrcd 
·that the cla·ttnant has not to incur any 
cxpendirure or to go from one place to 
-:~.~!~~rJor ~l?tai~in&_ S(.)latiyrn. 

·(l1> ··The Solatium f'un<1 Scheme is 
a newly introduced n1easure to cover 
hitherto left c'nJ t category of road-acci-

, d«?ij! v~~~m1s., _. It .~04~~ .. be jlJ~jlfOpria te 
~o rt1Y.~:w .. ~h~,~h~~me _ f?nl>'>!f\e~. a .... reaso-

. ~~~le.J?ert~d}?L\'me_ . i1 ~ l~~ tisllt of 
.t:xg~~i~ "9~_. g~i.f:lc;.~ j~ .r,l.m!eJl!~.n·~~,u.~n. 

Cburg.ing 1 1 of ... : ~x(ra . faare o~· Parna-
- Kh~~todw.a Ro~te. .. _ 

" . 5881. SHRT UTTAM. ,R,ATHOD: 
Will the- MinistC'r of RAILWAYS be 
pleased to state : 

(a) whether it is a fuct that Purna-
KhandWtl· met rcgauge section pafseng~rs 
hnvt! · h.1 J'ay 0.33 parccut- nH,tJ;t_ Ua.ul th~ 
other routts for the san1e gistancc: ; 

(b)' whether it il; also a :fact th~t 
the ' people travelling on ·-this· Ji ne ha\'4! 
hec·n agita tin~ to chatt,"e t hcun ~for :-· jo~J -r• 
neys at· par with other sections r an(L. 

(c) if so. the r~action of Govern-
ment thereto '/ 

IHE. MINISrER , ()F stATE IN 
THE MINISTRY~ O.f R~:tL\\:AYS 
(SII R r t\1ADHAV RAO) : (a) on· ·t·l·1\! 
1~ Khnndwa - Hingoli por.tioy.1 of the 
Khuhdwa ... Purna Hoe pa9Ses. n,g~r 'fare~ 
8~ bdng ttvided on actual uistau~e 
iu1la !.ed by 3J-l / 3°-~. · 

{_bj A few representations have been 
rece~ed · --.-.garnst. '·nte · ct~nci nuance of 
j),fllt·ti6h in th-e · di'~-tatlce ·for J:harge·on 
tfte' Khflnrlwa · Hingoli" section.; 

(c) The illflation is being continued 
as even with the pte sent in(J~ tion ·'the 
line is working at a lo-ss. 

'" lh•.iastha~'s lrrigation :·P~oj~~'ts .\\~~iring 
ClenrnnQf ~· :. 

5R82 . .SHRI VJ,RDJ-il CHANDER 
JAIN-: w 'ill .the Ministe~ of lR;RIGA-

""'fiON A·ND POWE~ J?e pleased to 
sla lc : 

(a) the nun1ber. and details J)f irri-
~ation pro~ctf\ forwardea b~ the Rajas-
fhan ::Oowr,nment· t9 the Cf!ntrc_ . w.hich 
are still pending clearance ; and 

(t't} th-e steps taken by the .Govern· 
ment of Tnd'ia jn regard thereto,,?. 

THE MINISTER OF IRRIGAJ]ON 
AND POWER (SHRI 8 /f SHAN>K~RA· 
NAND) : (a) G.oYernmeht of. .~ajas­
ahan Ju~s sent fnr clearance 7 anajor and 

!9' mediuni frrigat.ion p.r.oj~cts and 6 
modernisation . schemes. Their .-(_Jctails 
are given in the statement enclosed. 

(b) One major scheme, 2 me,tium 
schemes · and · (2 nlodeniisati9ll schemes 
have been considered by the Advisory 
ccn1mittee of the PJanning Commissio11 



/.J9 VAISAKH A 19. 1907 (SAKA) Wriuen Answers 150 

and their comnlcn1s have been communi-
cated t<"' the State Gov~rnment for 
com pH a ric~. in addition, 2 tnedium 
~·ch'~irtl~ ' have b~e:R ex ami ned by the 
Centra• Water <: ... 4mmission and are 

I 

ready for the consideration or' the Ad vi~ 
S\HY Commit tee ott he Pianoing .. Coinmi· 
ssion. Other sche1nes are under techni· 
cat exan1ination by the Central water 
Conun iss4 on. 

' Stat~mt'Rt 

----·-··---· ·----· - ------·---
S. Narne of the 
No. Prtiject 

District 
benefitted 

Eitimated 
cost 
Rs. fakhs 

I. 3. 4. 

'--------------------
A. Major Sthe mes 

. 1. 'N~f~~-4~e~_?at 
~.1'" \ ' I t • 

... " ... . ~ - . ~ .. 

J a lore 
and 
Barn1er 

2. ..;C6i1~t'ru'ctio0. of Sri Ganga 1706.00 
~aja~than Nagar 

3. 
·tl · 

4. 

· feeder Gang 
canal Link 
Channel 

'~· i- ·-

Disalpur 
{Banas) 

.' .1 ::. ·, ~ ·,; ... ( .,·) 

Pip&t~ - I.JfJ 
Irrigation 

rn . i. .- ., • .' . : ' 

$. Sidhmukh: 1 
lt'rip&~~n 

6. 
-' ' l 

Nohar 
Irrigation 

7* Mount Abu 
Multi purpose 

D. Medium Schcm(•s 

'\ ... 
Tonk, Sawari 9160.0J 
Tvtadhupur una 
Uundi'" .... 

Sawai 
l\f ad hop u r 

'. " Sri Ganga 
Nagur and 
Ghuru 

Sri Ganga 
Nagar 

Sirohi 

610.00 

4913.00 

1651.JO 

1546.551 

1. i .... Dandi Sandra Jalore 
Irrigation 

330,20 

2. Chauli 
lrrigation 

ihalawar 113.59 

I:' 

lrriga tion 
Henefits 
1000 hec. 

5. 

73.16 

No 
direct 
benefits .. 

60.00 

14.87 

43.91 

17.78 

1.71 
2xl.25 MW hydel 

1.78 

s.sl 

Present position 

6 

·, U.nder -~~an1ina tion 
. fn \~on~~J~t'ron wlth 
· projcct~i:~\horitics. 

-do-

Uhder exan1ination 
in e'ertffilJ water 
Comtp!_~sion in con· 
sultaffi5R 1~ith ·~ro· 
jc~1_; Vt11'HYrities. 

-do-

-do---'-' 

-do-

--do-

Considered by Advi· 
sol'y Committee in 
its~ .meeti~g held on 

.. ~ 9.84.... State Govern· 
men t is to comply 

· ·tb'' the' ()bseri'ations 
Ti.ltSt!~. ! 

E-.aJnination comp· 
lctcd and projec~ 
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proposal sent for 
placing before the 
Advisory Commit-
tee. 

3. Piplait Lift Sawai 417.60 9.60 Under examination 
Irriaatioo Madhopur in Centrral Water 

Commission in coo-
solation with Pro ... 
jeer authorities. 

4. Chakan Bundi .ws.oo 2.88 Examination comple-
Irrigation ted and project 

proposal sent for 
placing before the 
Advisory Committee. 

s. Olwara Lift Sawai 443.00 4.68 Under Examination 
Irriaatioo Madbopur in Centra) Water 

Commission in con-
su1ation with Pro-
ject authorities. 

6. Hamir Saaar -do- 339.11 2.23 -do-
Project 

7. K.erali Irri. -do- ~78.00 3.62 -do-
aation 

•• Piplad Jhalawar 498.00 3.75 Considered by Ad vi-
IrriaatioD sory Committee. 

State Govt. is to 
compJy to their 
obsena tions. 

9. Gulendi Jhalwar 364.14 2.31 Under examination 
Irriaatioo in Central Water 

Commission in COD• 
suJation with Pro-
ject authorities. 

YederaiJatfoo of Es:ltfloe Prejert• 

l. Modernisa. Udaipur 625 .. 00 17.00 -do-
tion of Jaisa. 
mand Tank 

2. Modern•- BantU 
tion of 496.00 J6.7l -do-
Oudba 
lrriaatioo 

'· Moderolla· Bbilwar• 27,7.:U 9.43 -b--
tion of 
Meja Ieeder 
UDal Pro_;.~a 
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1 2 3 4 5 6 

4. Raisins of Bundi, Kota 91.00 Stablisa- Accepted by 

Ko~a & Sawai tion Advisory. Committee 
Barrage Madhopur and Ben- on 6.1 •. 83, subject to 

efits under certain observations. 
Chambal Compliance t(l' these 

Stage awaited from Slate. 
I & II 

s. Modernisa- Kota 125.78 1.82 Under examination 
tion of in Cwc incoosultation 
Aloia witb Project autbori-
lrriga tion ties. 

6. Modernise- Chittorgarh ei49 .. 82 9.29 Considered by advi-
tion of 
Gamphiri 
Can a 1 System 

LTranslarion 1 
Memorandum Submitied by National 
Federation of tbe Blind for their Demands 

5h83. DR. CHANDRA SBKHAR 
TRIPATHI : Will the Minister of 
SOCIAL AND WOMEN'S WELFARE 
be pleased to state : 

(a) whether. the Nationa r Federa-
tion of the Blind has submitted a 
memorandum to Government about 
their demands ; 

(b) if so, the detaiJs of their man 
acmands and'~whether Government have 

sory Committee. The 
State Oovernment is 
to clarify to their 
observations. 

taken any Cilecision in reaard lo these 
demands so far; and 

(c) if so, the details thereof and if 
not, the reasons .tJacrefor 'I 

THB MINISTER OF STATE IN 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SMT. 
M. CHANDAASEKHAR) (a) Yes. 
Sir, 

(b) and (c) A Statement indicatina 
main demands and the action takca 

c Government is annexed. 
(. 

Statement 

·.: Main oema·nd · 
. ' 

..,._-' '"":"""'''' · .. .. . . ~ · ·-·--··---·-¥• 

1 

1. Leaislatioo for the Disabled. 
! I 

.. ~~: · · .. 1\e~\-V~t~?~ or jobs ro~)&e· dis~ .. 
, ·: • .. ~\·.:oro~p A 4 ·1(~~~), 

Action taken by Ooveromcnt:· 
' • -' .t 

_1 -~ ... _ ........... -··~ ....... ---.:.-..:.... 

3 
-- - . . -~._..----;--;··-·"·~·--·~·· .. ··-, -. \ .. ~ ....... 

The Government lla' not . . : ... ~ it pOMi~ 
to enact legislation for leaal and admiois-

I ~ < / 

trati ve reasons. 
' ~ I . ¥ .t 

The matter is under consideramm of ·tho 
Ministry of Social & Women's Welfare and 

I , ;~·~ , ', ,,• ~i: ~,r ~' :, 

the ~~UJJCDf . o~ PFt.,,~~~ ~ ·~ 'trai~i~t ~ 
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1 2 3 
-- --·-- -·-------

3. State Goveraments and Union 
Territories sbould formulate a 
·tftlll&· hound programme to give 
C*lploy8Jeot 'to blind persons 
·tfgi•·tered ·-fD employment . exch'· 
naea. 

The Ministry has requested State Governments 
and Union Territory Administrations for pro- · 
moting employment of disabled persons. All 
State Governments except Bihar. Kera1a and 

f ... ~ • 

4. The National Institute· for the 
Visually Handicapped should 

... • '" ·~ 'f" !~ ~· • • . ' 

¥,. )(~:~f~p . R~~f · ~Y Government. 

S. Br•illc Preas 1hould be esta-
blished in each State. 

6. Tbe DRI Scheme should be re-
viewed. 

7. PqrJ)la~n.t ~~epJUY card should 
be issued to every blind person. 

8. Scbolarsltip Scheme should be 
revised after every three years. 

Rail Line from Sahajawa-Balrampur 

· ·S884. DR. CHANDRA SBKHAR-
TRIPATHl: .Will tbe Minister of RAIL 
WAYS .be .pleased to sta.te : 

(a) whether a survey was conducted 
for a new ·rairline "from Sahajnwa to 
ltatnfiipur \1it1!Jaaat itt t·9n~: : I .. .. ) 

(b) il1o wbetber Goverment have 
taken • decisi~n to construct ' 'this rail 
~ ...... , fiHI .: ·.· ': . . ,' - ·~ ·.. ' ;t 

Sikkim have made reservations for the handi-
capped in posts under the control of the State 
Governments. 

The Institute is already under the control of 
the <!'?vernment and fully funded by Govern-

ment. It has been registered as a Society in 
order to give it int~rnal freedom and 
autonomy. 

This suaestion has been forwarded to all the 
State Governments. Five States have set up 
Braille presses of their own and two others are 
in the process of setting up Braille presses. 

This Ministry has taken up the matter with 
the Department of Economic Affairs, which is 
reviewing the Scheme. 

Some State Governments and Union Territo-
ries have already issued such identity cards. 
The Central Government is considering intro-

• ' I• ", ot I • I .~ ' ' I 'I 

duction of a common ide_nt.i'y . card valied 
throughout the country. 

The Scholar~hip Sch~Qie was revised during 
1 r , , ~ 

1982-8~ .. . J'he ~urr~nt rates are t~F ~am~·~ 
applicable to normal studJ'Dta UDder the 
National ScbolarsJJip Scheme • 

.. : I f" : ' , ~ ' -

' ' o I I ' 1 ,~ S ' 

-' ' 
(d) if not the reasons therefor ? 

THE MINISTER OP STATE IN 
THE MIN\.~';[~~ OF RAILWAYS 
(SHRI MADHAV~AO SCINDIA): (a) 
A survey was conducted in 1979, for a 
new BO r~illine fr~tn Khalilabad. rlear 
Sahjanwa, to Balrampur. via Bansi. 

I ' . ! •. ,· •• I, 

.,.'Y, ...,r:.r, ... I J• ~ '•,' ,_r._. •• . T, ~ .... .1.1 ··~· 

4,/' ... 

' '· (c} 'if ao. tbe ti~ bJ which this 
. ran···ube 11 li'hly ·1o · &e ' ~o~Jleted;: ftC~ .'· 

(b) to (d) The survey showed that 
the project would not be financially 
remunerative. In view of severe cons-
trAM.t ot. .retource.• J&Q"' ·b~ay~ .. com~it-
menta -.trt?&d} an nan t ere 11 no 
ptolfd*~f\O~tfte~~· ~O.WuJt~Wr .. ··.of ~bis 
line. 
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... ~ \. . . ' ' 

. l' 

~ttar Pradesh request for in,:reased 
power supply · · 

• !- • ' ..... l ,' ~ f ' 

588S. DR. CHAt-4DRA SEKHAR. 
TRIPATHI : Will the Minister o_f 
IRRIGATION AND POWER be pleas· 
·ed. ·to state : 

(a) whether tbe Uttar Pradesh 
Government have requested the U.o.io.~ 
~o.~~rnment for increasing supply or 
electricity to the State; 

(b) if so, whether Government bave 
taken any decision on their request; 
and' 

(c) if so, the detaiJs thereof and 
if not, the reasous therefor ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER (SHkJ 
A.RUN NEHKUJ : (a) Yes, Sir. 

(b) and (c) The entire Northern 
Region is at present facing power shor-
tage. It has, therefore, not been 
pos.ibJc to arraog~ any assistance '-. ro'r 
t)ttar Pradesh. However, U.-P. has 
been drawing 70 to 1510 of tlle ·tosal 
generarion at S.iograuli against its share 
of 35%. 

Jlailway Quarters in Basti and Gonda 
DIYI;Iobl 

S886. DR. CHANDRA SEKHAR 
TRIPATHI : Will tbe Mini~t~,r . of 
RAILWAYS be pleased to state the nu-
mber of •railway quar·iers in Basti.l ·and 
Q0;0da D.ivisiooa of Eastern Railway ? 

THB MINISTER OF ·sTATE LN 
THE MINISTRY OF RA,ILWAYS 
~SHRI MADHAVRAO SCr.NrlrA) '; 
The. number of Railway Quu""c~t 
DloU an~ ?o~d~ Stations 'i"~i~~: ~a.Je 
u~fler the JUrasdJctJon of North ~astern 
a.frway is as under : · · ·· ·~.,: 

•'. 

'!; ' 

Baati 
Go ada 

-1J2 
\.' ' 

-1142 
) .::: : .' 

Besides. there arc 222 Ou~u· at Goo~ . i:>P .. 
.. , "'·· •,~· 'i r: ' V'• " 

C9nc.es,lo~s tlcket.s for dally eo•muters · 
from Ern a ka.laai to · Trl\olndnnn · , · · 

5881. S~RI SURESH KURUP : 
WiiJ .. the ·M!nister of RAitWAYS be 
pleased ·to s·ta te : 

(a) what is the maximum distance 
allowed for concesc;ion tickets for daily 
commuters in Indian Railwa)s; 

(b) whether Government would 
consider the demand Gfitfaily commuters 
traveiHns between Eroakulam and 
Trivandrum for direct concession ticht· 
and . ' 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAfLWAYS 
(SHR.I MADHAVRAO:SClND·~<\>: (•) 
~o (c). The maximum di~t,a.nce limit 
allowed for issue of season ticket•· ·t. 
now 1 SOKms., based on· the. ·recommcii-
datio.~s of the RaiJ Tariff Enquiry 
Committee expect··. for certain specified· 
~<:tf~ns where seasotlil· i ~~-~h!'Y.~ been 
aJIQ~ed to be continpe~ .. for .~torical 
reasons. Since 1ihe df~tanee ·iMtween 
ErnakuJam a·ttd· · Trivaodrum ja. 22tKma .. , 
it is o?t possihl~ 1.o ~~ .. t~ ~.9e d~-
mand 10 question. · 

Grauts to different VaiY~r•IUea .lt7 .UGC 

5888. SHRI SOMNATH RATH: 
Will the Minisftf of .. BDUCATION be 
p,feased to state : · 

(a) the a.mou.nt sanction to diffe-
rent Universities by t1~~ve~sity Grants 
·Comm&sion fn 19&4•gs• · · 

~ •, ' 

(b) , tbe amouo.t •OJJal\t b' Be riM~ 
mpur Uphw$•J i.f .:l~.~; ··~~~ • ·- · 

.! •. ":. •' ... 
(c) the amount of Universlty . Grants 

Commission grants aJ~~t•<f, to ... tbat 
University during the c~rren·t ftriaoc(al 
year 1 . -: ~ . ' "' " i 

t :. :~,THE MINISTER OF Ep~[,c;~TION 
~~~~~ K .c\ .. ~~':''9 :. (a~ .. /:'& . . ~.i~ement 
,, · •01 tWi ~· -'deYefOl;tnein ··~~~ "d , . ••·• pat 
·t.\t1 &be UGC to variou~ ~es in 
t-·t9H-8S is attache~, .·,,.~ ~ .. , ~ f.f .. · 



{b) and (c) The Berhampur Univer. 
sity bas neither asked for nor been 
given any grants by UGC in 1985·86 so 
far. 

Tbe UGC does not rna ke any a Jloca-
tioo of g'ants to State Universities 
on an annual basis. However. grants 
are sanctioned to each University on 
the basis of the progress of expeodi ture 
reported on the implementation of 
approved development programmes. 

Statement 

Central Universities 

] . AJigarh 

2. Banaras 
3. Delhi 
4. Hyd~rabad 

s. Jawahar Lal Nehru 
6. N.E.H.U. 
1. \1 iswa-Bhara ti 

J. - B·~~T~:.f;~lani 
2. c~ .. ,.8yderabad 
3. Gbaodi Gram Rural JosH .. 
4. Gujarat Vidyapith 
5. I.I.Sc. Bangalore 
tj. I.S.M •. Dhanbad 
7. J.M .I. ~w Delhi 
1. 1.1. Social Scienec& 
9. Gurukul Kaogri 

10. Banasthali, Vidyapith, P.O~ 
BanastbaJi, Vidyapith (Raj) 

l t. Dayalbaah Bducatiooal lnstt 
Agra 

34'! 21 
341.87 
617.68 
217.23 

329.97 
468.18 

45.37 

37.07 
41.28 
(>.91 

50.94 
317.71 

.7.85 

114.14 
16.03 

7.22 

31.89 
12. · Sb .. Satbya Sa·i Jnstiture of · 

Hi&ber Learninl. Prasa.nthi r 
Nilayam-S1S134. 

Andfrra · 

· Jawa~arJal Nehru Teet. 
Kakatiya 
N aarjuoa 

13 . .3-7 

~ 

'&5 • .51 
43~96 

18.41 
».t) 

Osmania 
Sri Krishna Devaraya 

Venkateawara 

Dibrugarh 
Gauhati 

Bihar 

Bhagalpur 
Bihar 

/60 

84.17 
17.42 

56.29 

10.17 
17.07 

18.41 
26.91 

K.S. Dharbbaoga Sanskrit 5.20 
Magadh 12.75 
L.N. Mithila 0.93 
Patna 
Ranchi 

Ciujarut 

.Bhavnagar 
Gujarat 
M.S. University of :Baroda 
Sardar Pate) 
Saurashtra 
South Gujarat 

Haryona 

.Kurukshctra 

Maharishi Dayana~ 

Hi milch a/ Prade•h 

Himaclta 1 Pradeak 

lC"mrltu & Kashmi.T 

Jammu 
Kashmir 

X arnfltakcJ 

Banaalore 
Karoatak.a: 
Mysore 

Xerala 

Cali cut 
CoclltD: 
Keral• 

10.20 
]j .13 

0.80 
17.31 
.52.50 

22.97 
10.40 
9.47 

19.81 
,3.61 

J0.69 

25.34 
35.89 

3 •• 63 
24.82 
22.07 
0.02 

13.68 
JS.62 
23.05 
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Manipur 

Manipur Unive rs ity, Im phal 

Muahya Pradesh 

Awadesh Pratap Singh 

Bhopal 
Indira Kala Sangeet 
Devi Ahilya Viswavidyalaya, 
Indore 
Rani Durgavati Vishwavidyalaya, 
Jabalpur 
J iwaji 
Ravi Sha nkar 
Dr . H .S . Gour, Saugar . 
Vikram 

M ahara~htra 

Bombay 

Marathwada 
Nag pur 
Poona 
S.N.D.T. Women 's 
Shivaji 

Orissa 

Be1hampur 
Samba I pur 
Utkal 

Punjab 

Guru Nanakdev 
Paojab 
Puojabi 

Raja, tlwrr 

Jodhpur 
Rajasthan 
Mohan La! Sukhadia Vishwa· 
vidya lay a, Udaipur 

Tamil Nadu 

Annamalai 
Madras 
Madurai Kamraj 

Anna 

34.80 

20.86 
8.60 
1.26 

10 25 

4 .44 
6.76 

10.53 
29.59 
25.45 

117.47 

10,43 
16.85 
59.15 
60. 7l 

21,74 

21.26 
10 .16 
27.59 

18 .24 
76.6-4 
1 5 .6~ 

53.83 
71.31 

41.27 

16.26 
141.73 

21.13 
115.63 

U trar Prad~tsh 

Agra 
Allahabad 
Avadh 
Bundelkhand 

Garhwal 
Gorakhpur 
Kanpur 

Kashi Vidyapith 
Kuma on 
Lu cknow 
Meerut 
Roorkee 
Sampurnan and Sanskrit 

West Benlfal 
Burdwan 
Ca lcutta 
Jadavpur 
Kalyani 
North Bengal 
Rabindra Bharati 

28.91 
l66,U 
5,57 
·0.17 

2 1.4{ 

'52.94 
:8 .1 7 

·4.01 
56.66 
2 7.51 
34.17 

164.5! 
7.·06i 

25.09 
~0 . 0& 

40.67 
18,86 
6 ,53 

25.51 

·-------------------------------Implementation of the Recommendations 
of Vohra Commi~tee on Agency System 

for National Highways 

5889. SHRI MAHENDRA SINGH : 
SHRIMATI PHULRENU 
GUHA : 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether it is a fact that 
Government ha'.'e accepted the reco· 
mmendations of the Vohra Committee 
set up to review the functioning of the 
Agency System for the execution of 
National Highway works ; and 

(b) if so, the steps Government 
have taken or proposed to tak:.e to 
implement them ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI) : 
(a) and (b) Yes, Sir. The Committee 
on Agency System for National Hi&h· 
ways made 43 recommendatiOtlt cof!',. 
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ceroing the State Governments and tbc 
Central Government. All these reco· 
mmendations have been accepted by the 
Government. 15 recommendations coo· 
cerning the States have already been 
communicated to them for implemen-
tation. Out of 28 recommendations 
concerning the Centra) Government, 15 
recommendations have already been 
implemented. Steps have been initiated 
for implementation of the remaining 13 
recommendations. 

Trans/at I on] 

ConYersion of Parasia·Chhindwara Line 
into Broad Gauge 

5890. SHRI DILEEP SINGH 
BHURIA : Will the Minister of RAIL-
WAYS be pltased state : 

(a) whether Government have any 
proposal for tbe conversion of Parasia-
Chhindwara. narrow gauge line into a 
broad gauge Jine ; 

(b) if so. whether a survey has 
been conducted thereof ; and 

(c) the time by which construction 
work on this rail line is likely t 
commence? 

THE MINISTER OF STATE JN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA) : 
(a) to (c) A survey fo.r conversion of 
Parasia·Chhindwara N.G. line into 
B G was carried out in 1981-82. The 
p;oj~ct bas not been cleared by the 
Planning Commission. 

[Engl11h] 

Steps to preYent Btinone11 among 
Children 

5891.. SHRJ.MATI JAY ANTI PAT· 
NAIK : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state : · · . · , 

(a) . wlleJher more than 1 lakb 
children are .f-osing their eyesights in 
the couQiry every year ; and 

tb) if 80, the steps taken so far and 
proposed to be taken to prevent blind-
ness among children ? 

THE MINI\TER OF STATB IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA) : 
{f) No survey has been c\loducted by 
the Government to determine the num-
ber of children who are losing eyesight 
in the country every year. As per 
I.C.M.R. sample survey report (1972·73), 
out of the total of 9 miJJion blind 
population in the country, 2°~) are due 
to deficiency of vitamin ·A'. which is 
one of the important caus~s of blllldness 
an1yona children 

(b) To prevent blindness among 
children~ a scheme has been undertaken 
under M C.H. programme to cover the 
children of 1·5 }'ears age group with 
two lakh international un1ts of vitamin 
'A' solution orally every six months. 
Vitamin 'A' solution is distributed 
through PHCs. sub-centr('S with special 
preference to the children living in 
trjbal blocks. drought prone areas, 
other backward areas, ICDS blocks and 
urban slums etc. The target'\ and achie-
vements under the scheme during the 
last three years are as under :-

1982-83 1983-84 1984-85 

Targets : 25.00 
Achievemt>nts : 19.09 

25.00 27.00 tl) 

16.94 21.00 

(upto Feb. 85) 

(<(!.! figures in n1illion) 

In addition, efforts are being made 
to educate the public about intak~ of 
vitamin 'A· rich foods with their regu-
lar diet. 

Ganga flood Control Board 

5892. SHRI PRAKASH CHANDRA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether it is a fact that Oaaga 
Flood Control Board is functioning 
with Headquarters at Pat~a (Bihar) 
and 



(b) if so, what are its functions, 
and what steps have been taken 
especially for the be;.efit of the people 
in Ganga-Diara Area in the Srate of 
Bihar 1 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) Yes, Sir. 

(b) The Board lays down the board 
policies and decides priorities in the 
implementation of the various Hood 
control schetnes in the Ganga basin. 

The Central Ground Water Board 
undertook a sl udy on the integrated 
farm development in Diara areas of 
Monghyr Sadar and Jamalpur Blocks 
i 11 B1 har and l heir report was sent to 
the State Governinent in 1980 for takin.: 
further action. A High Level Committee 
under the Chairmanship of Chairn1an, 
Uanga FJood Control Commission, was 
constituted by lh~o.. Government of Bihar 
in Apri 1 1 984 to consider the problena 
in Taufir Tikarampur Diara and neigh· 
bourina areas in Monghyr district. The 
Report of this Committee has been 
submitted to the State Government in 
January 1985. 

Additieaal Booking Counters at Abroad-
pur Station 

S893. SHRI GADADHAR SAHA : 
Will the Ministry of RAJLWA YS be 
pJeased to state : 

(a) whether his Ministry are aware 
of the abrupt closun~ of additional 
booking Counters at Ahmadpur Station 
si nee the 3rd January, 1985 ; 

(b) whether keeping in view the 
public/ passengers in Le rests, Government 
would review the dcci sion to open the 
counters on the bas1s of report of en-
quiry about the closure and its resultant 
consequences ; and 

(c) if not, the reasons tberefl>r ? 

TME MINISTER OF STATE IN 
THE MINISTRY OF RAIL\VAYS 
(SliRI MADHAVRAO SCINDJA) : 
(a) to (c) Booking facilities are provi-
,~~" at §lations Llccordjn' ~o the pres· 

cribed yardsticks depending upon the 
quantum of traffic. According to rhe 
prescribed yardstick for provision of 
booking counters, one booking counter 
has been found to be adequate to cater 
the r~quircment of existing traffic at 
Ahmad pur. fn view of this an ·additional 
counter wluch W!tS functioning earlier 
was not found jLtstified and was, there-
fore, cJosed down. 

Doubling of Raill.ine from Khana to 
Sainthia 

5394. SHRI GADHADHAR SAHA : 
Will the Ministerof RAILWAYS be 
pleased to state : 

(a) whether there is any proposal 
for doubling of Railway line from 
Khana Junction to Sainthia under con-
sideration for improvement of train 
services ; and 

(b) if not, the reason therefore 1 

Til~ MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) and (b) No, Sir. However, au1m-
e nt at ion of sectional capacity between 
Khana and Sainthia ha~ been taken up 
and it is in progress. 

TraiR Facilities between Bhabauerwar 
and Bombay 

5895. SHRTMATI JAYANTI PAT .. 
NAJK : WiJI the Minister of RAIL-
\VA YS be pleased to state : 

(a) whether the train facilities 
existing at present between Hhubaneswar 
and Bomba} are not satJ.;factory ; 

(b) whether Government of Orissa 
have requested his Ministry ta provide 
better rrain journey facilities between 
Bhu baneswar and Bombay ; and 

(c) if so 11 the step5 taken in .~he 

n1atter 1 

THE MINISTER' OF STATE tN'. I 

THE MINISTRY ··OF RAlLWAY$ 
(SHRI MADHAVRAO SCINDIA) : 
(a) No, Sir. 
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(b) Yes, Sir . 

(c) Increase in services is not 
feasible due to resource constraints. 

Cancellation of Trains due to shortage 
of coal during 1984 

5896. SHRI VIJAY N. PATIL: 
(a) whether every year many train 
services, especially during peak seasons, 
are cancelled due to shortage of coal in 
the country ; 

(b) if so, number of train services, 
cancelled due to shortage of coal during 
1984, zone-wise ; and 

(C) what steps have been taken or 
proposed to be taken to ensure that in 
future no tratn is cancelled owing to the 
shortage of coal ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCIND1A) : 
(a) to (c) No, Sir, There has been no 
cancellation of passenger trains due to 
shortage of coal since December, 1982. 

Traffic Control Measures Suggested by 
Central Road Research Institute 

5897. SHRI VIJAY N. PATIL: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the Central Road 
Research Institute has suggested any 
traffic control measures; 

(b) whether they have also suggested 
to adopt some scientific approach to 
'<heck road accidents; and 

(c) if so, the steps taken by the 
Government to implement the sugges-
tions made by the Central Road Research 
Institute ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. CRRI have suggested 
Development of rond studs in lieu of 
road marking paint. Other measures 
suagest('d include improved road light-
ioa L1 urba.n areas parking controls, 

rlesign of bus-bays and locations of 
bus stops, spectal facilities for pedes· 
trians and Cyclists, one-way schemes, 
tidal flow schemes etc. 

(b) The Institute had prepared a 
Highway safety code for use by the 
Indian Road Congress which is the 
National Body for framing Standards 
and Specifications for Highways, 

(c) The State Govts have been 
requested to es tablish Traffic Engineer-
ing C.:Ils. CRRl has also been conduct-
i og Special courses for personnel from 
these cells besides refresher courses. 

Cost of Imported Components for 
Electric and Diesel Locomoti,es 

5899, SHRIMATI PHULRENU 
GUHA : Will the Minister of 
RAILWAYS be pleased to state : 

(a) what is the present cost of im· 

ported components for each electric 

locomotives, diesel locomotives and 
coaches manufactured in the Railway 
Production Units as compared to the 
cost of imported components for such 
i terns manufactured during I 979-8C; 

(b) the details of the steps taken/ 
proposed for developing indigenous 
capacity of such core components which 
are still being imported; ~nd 

(c) the success achieved in tht 
rna tter during the past three years ? 

THE MINlSTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHA VRAO SCINDIA) : 
(a) to (c) A statement is attached. 

Statement 

(a) The F.O.B. cost (Rs. in Lakhs) 
of irnoorted components in an electric 
locomotive, diesel locomotive and 
coaches during the year 1979-80 nd 

1983-S4 is given below :-
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1979-80 1983.84 

I. Electric Locomotive 4.7~ 3.56 

II. Diesel Locom"tiv~s 

1. WDM--2 BG Diesel Electric Loco. 2.51 2.55 
2. YOM -4 MG Diesel Electric Loco. 

3 WDS-4 Diesel Hydraulic Shunters 
2.33 
4.43 

2.53 
4.93 

Ill. PasJenger Coach~s. 

J. BG Non- AC Second Class Passenger Coach. 

2. MG Non-AC Second Class Passenger Coach. 
0 .65 
0.36 

0.77 
Not 

3. BG AC EMU Motor Coach. 
4. BG AC EMU Trailer Coach. 

(b) To encourage indigenous manu · 
f'-1cturc of difficult and sophisticated 
iten1s, special incentives such as 
guaranteed off-take. Jiqwdated damages, 
grant of price cscaJa ti on etc. are 
offered by the Railways to the manu-
facturers. 

(c) During the last three years 413 
itetns of Diesel Locomotives, Electric 
Locomotives and EM Us required for 
production and main1enance purposes 
have been taken off the import list. 
The annual estimated value of these 
items is Rs. 5.37 crores. 

[Trans/a lion] 

Improving Power Position in Bihar 

5900. SHR I RAMASHRA Y PRASAD 
SINGH : WiJJ the Minister of I RRIGA-
TION AND POWER be pleased to 
state : 

(a) the comparative figures of per 
capita consun1ption of power in the 
whole couo try vjs-a-vjs whoJe Bihar, 
North Bihar, Chhota Nagpur and the 
rest of Bihar year-wise during the Jast 
five years; 

(b) whether proportionate genera-
tion capacity and pee capita availabiJity 
of power is the lowest in Bihar and if 
ao. tbe reasons therefor and the steps 
beina to improve thia position; 

Manufactured 
0.94 1.48 
0.68 Not 

Manufactured 

(c) whether with a view to bringing 
the JeveJ of power generation in Bihar 
at par with national leveJ whether 
Government propose to take over the 
Bihar Electricity Board for a few years; 
and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : (a) to (b) 
The information is being co1lected and 
wilt be Jaid on the Table of the House. 

[Enl!li.,lz) 

Providing Air-Condition in Operation 
Theatre in Railway Hospital, Guntakal 

590l. SHRI D. N. REDDY: WiH 
the Minister of RAILWAYS be pleased 
to state : 

(a) whether a representation ha5 
been received by Government 10 pro-
vide air-condition in the operation 
th~atre in che Railway hoapital, 
Guntakal; 

(b) if so. tbe action taken by 
Government thereon; 

(c) bow many railway h01pitals are 
to be upgraded in the Seventh Five 
Year Plan; and 

(d) how many new hospital& are to 
be opeod in the Seventh Fi-ve Yc-_r 
PJan 'l 
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THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVARO SCINDIA) : 
(a) No, Sir. The operation theatre of 
the hospital has already been air-con-
ditioned for the last five years. 

(b) Does not arise. 

(Q) :tnd (d) In tbe-Seventh Five Year 
Plan as prepared by the Ministry of 
Railways and put up to the Planning 
Commission, the foJJowing i ten1s for 
the Medical Department have been 
proppsed: 

(i) To build additional 100 Health 
Units. 

(H) To add approximately 7.000 
additional beds to the present ~trenght 
of 1.1,800 beds. availnbk in Railway 
HosP,i taJs. 

(iii) TQ open 2 additional speciality 
units in a~)\, of. the following branches-
on the Indian Railways ; 

A. GastroentroJogy. 
B. Nephrology. 

C. Neurology .• 
D. Ne,uros,ur.,cy·. 
E. Badrooinlos~, and· 
P. Respi~atory diseases. 

U .G .. C. Grants to Anna mali UniversitJ 
. ' 

599~ D~, P. VALLAL I!E~UhfAN: 
WiJJ tbe Minister of EDUCATION 
be· ·plealed··~:·state the total University 
Gra#tsl C8mmic;~ion grants for Anna-
malai University year·wise from 1983-85. 
(Financial year) ? 

THE MINISTER OF EDUCATION 
(SHAJ.:-1{ C~ !>ANT) : The . University 
OM-ftts-·Gommiss·ion has paid Rs. 97.15 
lakhs and Rs. 16 26 lakhs respectively 
as devel~pp)e~t grants to the Anflama lai 
University during 1983-84-,and· 1984·8·$-. 

~,.,,....... 'ftlaltill(l tJae ol Carae 
~ ' . Slllllil atilloMba~· · Pert . 

5903. SHRI HUSSAIN DALWAI : 
Wi II.. the M~istcf of SfiiPPiNG AND 

17.! 

TRANSPORT be pleased to state 

(a) the capacity of the BJmbay 
Harbour to accomodate the incoming 
flow of cargo·· ships; 

(b) whether it is a fact that the 
car·go ships· have to wait in queue for 
11s turn to get disembarka-tion facilitic:oi 
ut Boanbay harbour; and 

(c) if so. what was th~ approximate 
number of days for which the Cargo· 
~hips had to wait to get Jts turn for 
d1sembat kati0n at the port of Bombay 
duri-ng the:· past six months ? 

THE MINISTER OF STATE OF 
THE MJNJSTH.Y OF SHIPPJNG AND 
TRANSPORT (SHRI Z. R. ANSARJ) : 
(a) The capacity of Bombay Porr to 
accommodat~: incoming flows of cargo 
ships depends upon 1hc size of the 
vessels visi ring the port. Due to rapid 
changes in shiprechnology, the size 
alid 1 type of the ships arriving at Bombay 
Port for cargo operations have changed 
considerably, whereas the ~iz~ of the 
berths and the faciliries available at 
tht!se berths ·have remained more or 
less unchanged . At present, the arrjvaJ 
rate is 6 vesse Is per day. 

(b) Under normal cir.cumstaoces, 
cargo ships do not haveto wait in queue 

to get disembarkation facilities at 
Bombay Port. However, if there is any 
stoppage of work, as for example due 
to heavy monsoon or strike by employ~~ 

connected wi tb pof.t. workina, or if 
there is heavy bunching in arrival· of' 
ships in any o~rticular group, the cargo 
ships do suffer detention. 

(c) T.)le average nun1bet of d~ys 

for which tbe cargo ~sbips had ta · wait 

to get their turns for disembarkation 
at th.e Port o.f Bombay during the past 

' i- I ( ~ ~ 

6: mon.tlla f.r01a Qc.teber, 1984 to M!~rch.t 
1985· are as· fMtowt :-
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Moorh No. of Ships Berthed Average Detention 
Per Ship (in Days) 

. --------······----------·---- -·-··-·-·· ------------· 
October~ 1•984 

N ovembcr. 1984 

December, 1~ ·9R4 

Januarv. 1985 

February, 198.5 

March, 1985 

Tilari Hy.dro-Eiec•r·fca'l Project in 
l\1aharashtt'a 

5(J04. SHRr HUSSAIN DALWAI: 
Will rhe Minister of IRRIGATION 
AND PO\VER be pleased to state : 

('a) the progress so far made by 
TiJari Hydro electrical project in 
t\la harashtra ~ 

(b) what is the stage at which this 
project has reached at present; 

(c) the ex.pendtlutc so fa.r incurred 
on this projl!ct; 

(d) when it is Jikely to be comple~ 
ted; and 

(~).. the quantum of p~wer tfut.t is 
hkolY,· to be ,genera red . from. this project 
on ita co1umission ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEH~U) : (a) to (c) 
Th~ Tillari Hydro £lectric Project in 
~aharashtra envisagin:; addition of on.e 
unit' of 60 MW is ox'pected to be commi-
ssioned by Decemb~~r, 1985. T..he daro 
and I he W8 ler Cvlll\ UCior system are 
al.mos£ readY .. Th! forebay dam aJong-
wi tl) the in tate structure gate~ and. boii t 
is e:xpec'ted to 'be ready by June,' BS. An 
expenditure uf Rs. 51.91 crores (provi-
sionaJ) baa .. beea~.·.ineurred·onftliis project 
upto. 3B3,85 .. The· quantum of. pewee. 
likttJ,1tB. t.··.ae•rated.! fi'GID this rnoject 
oad;tS·•.ecaatfsUO:ui .. ·witt·:bie '132. miHkm. 
uaitt.•n r aaJJy. 

158 

167 

181 

180 

16, 

175 

3.36 

2.91 

2.07 

1.38 

1.44 

0.86 

Medi<.·aJ CoUeg<.·s Run By Union GoTern-
me• Stal'e Gav..-...ents a•d' Priva'le 

losCINtlon 

5~06. SHRI HUSSAIN DALWAI : 
Will the Minister of' HEALTH AND 
FAMILY WEILFAitH be p!cra~ed to 
state : 

(a) how many medical colleges are 
running in India today; 

(b) how many of them are running 
under the direct cont of Union Govern-
nlent and what is its State-wise break· 
up; 

(c) how many of them are running 
under the direct control of various· State 
Governments; and 

(d) how many are running tiy private 
institutions a"nd·· what is the State-wise 
break-up of such medical colleaes '? 

THE MINISTER OF STATE IN 
THE DEPA~TMENT OF HEAtTH 
(SHRI YOGENDRA MAKWANA) : 
(a) The Medical Counci I of India 
have reported that there are 106 
medical colleges approved by the Coun-
cil runnitlg in Ii1dia today and that 
during the last few years. 10· more medi· 
cal college_s. (9 UIM;l~r - pJ'iVat~ manaac· 
ment and 1 under the State dov~romco.t 
of Kerala) have been started without the. 
prioa. a.pn.roval of. tbe Qn~ra.l. Goaiesn· 
ment aDd t.hc;, Co&Ul~il. · 

(b) ,to (d~. A Still~ givins-~ the 
State .. wise br--up t6h $he. · 1G6·· medicrtl· 
Co1Je.JP$ . re.fetred. to. abeve-lt1:at.tach-'-
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Statement 

(i) Three Medica] Colleges are runn-
ing udder the direct control of the 
Union Government and their State wise 
brea k·UP rs as under ; 

Delhi 1 

Tamil Nadu - 1 
f\1aharashtra -1 

(ii) 86 Medical Colleges are under 
the direct control of various State 
Governments. 

(iii) 9 Medical CoJieges are run by 
private in:\titutions and their 
State-wise break-up as under : 

Karnataka 5 
Maharashtra- 1 
Tamil Nudu - 1 
Punjab 2 

(i") Fcur Medical ColJeges are under 
the control of Minicipal Corpora-
tion (3 in Bombay and 1 (one) in 
Ahmedabad) and three are under 
the control of Univerties (2 in 
Uttar Pardesh and one in Delhi)., 
one i~ run in Delhi by an a uro 
nomous Institute ful1y funded by 
the Government of India. 

Agreement with Sweden for NatioAal 
l,eprosy Control Programme 

5907. Dr. G. S. RAJHANS : Wi11 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether any agreement has 
been rec~ntly held with Sweden to 
extend assistance for the national lepr-
osy con rrol programme; 

(b) if so, the details of the agree-
ment: and 

(c) in what way. the, help extended 
by Sweden will be brought in use ? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF HEALTH 
(SHRI YOOENDRA MAKWANA) : 
(a) Yea, Sir. 

(b) & (c) In persuance of the Agree-
ment signed on 24th April, 1985, the 
Government of Sweden will continue its 
support to the N.L.E.P. The Swedish 
assista nee which is on grant basis wiH 
be of the order of Swedish Kr. 18 miiJion 
(2 56 ,,.-rore approxin1ateJy) for the 
period fr<)m 1984-85 to 1988-1989 and 
wi1l be utilised to finance rhe compfe-
tion of the 7 ongoing Multi Drug Re-
gimen Project districts as well as 5 
districts now under pre para rion with the 
following activities : 

--supply of Rifampicin and clofazi-
mine drugs; 

-supply of vehicles, microscopes 
and office equipmenl; 

-supply of adhesive, water-proof 
and occJusive tape containing zinc 
oxide, resin and gum; 

-local cost subsidies including 
studies, health education; 

-programme monitoring, including 
consultants anrl participation of 
research institutionro; 

-reviews and evaluations. 

Working of Central Water Commission 
Office in Bhubaneswar 

5908. SHRI SOMNATH RATH : 
Will the Minister of IRRIGATION 
AND POWER be pJeased to state : 

(a) whether GC\vernment ~re aware 
of the irregularities prevalent in the 
oflice of the Executive Engi necr, Eastern 
Gauging Division, Central Water Com-
mission, Bhubaneswar (Orissa) as publi-
shed in the Times of India dated 28 
March, 1985; 

(b) the sfeps taken to enquire into 
the matter, and outcome of the 
enquiry; 

(c) whether it is a fact that thoush 
there are three Division offices of Cent-
ral Water Commission in Orisaa, there 
is no Circle Office and the wort of tbe 
Divisions of Central Water, CoDUDiuioa 
in Ori ~sa is not being supcrYised io 
time and properly; alld 
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(d) whether the Govt:rnment J>fO· 
pose to have a circle office of Central 
Water Commission in Orissa for etft"c-
tive supervisjon and growth of Central 
Water Commission in lhe State which is 
often affected by Natural Calamities 
such as flood, cyclone etc. ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
NAND) : (a) and (h) The Government 
is aware of the said news item which 
appeared in ~The Tin1es of I udia' dated 
28th March, l 985. The necessary action, 
as required. is being taken up by the 
Central Water Comnlission. 

(c) and (d) There is no circle office 
of the Central Water Commission in 
Orissa. At present there is no proposal 
to open a new circle of the Centra f 
Water Commission in Orissa. However. 
the responsibilities of the Central Water 
Commission in respect of hydrological 
observations and flood forecasting are 
taken care of by the circle at Hyderabad 
under whose jurisdiction the rhree divi-
sions located in Orissa are functioning. 

Construction of a Railway siding from 
8HEL plant at Ranipet 

5909. SHRI P. CHIDAMRARAM: 
WilJ the Minister of RAILWAYS be 
pleased to state : 

(a) whether there has been consi-
derable delay in the construction of a 
railway siding from the BHEL plant at 
Ranipet in Tanlilnadu to the nearest 
railways station; 

(b) whether such delay has occurr-
ed despite BHEL, Ranipet having depo· 
sited the entire cost; 

(c:) the reasons for the delay; and 

(d) when the (aiJway siding js likely 
to be completed and .become opera· 
tiooal ? 

THE MINISTER OF STATE IN 
THE MiNISTRY OF RAILWAYS 
(SHRI MADtiAVRAO SCINDJA): (II) 

No, Sir. 

(b) and (c) The work of the private 
siding, outside the BHEL complex, is 
nearing compJetion, and includjng eJec-
trification it wiJJ be ready for operati-
onal use by Oct. 85. The work inside 
the BHEL complex is, however, held up 
due to following activities required to 
be carried out and completed by BHEL 
Aulhoritics. 

(i) earthwork in formation; 

(ii) supply of P. Way material for 
1.5 km. length. 

(iii) to remove obstructions caused 
by raw materials stacked io the 

alignment of siding. 

(d) The Railway will complete the 
siding inside the BHEL complex. within 
3 months of the date, BHEL au1horities 
complete their portion of works. 

Opening of CGHS Dispensary ia 
Paschim Vihar New Delhi 

5910. SHRI M.V. CHANDRA-
SHEKARA MURTHY : WiJJ the 
Ministerof HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether it is a fact that the 
residents of Paschim Vihar, New DeJhi 
are facing great inconvenience and diffi· 
culties due to non availabiliry of CGHS 
Dispensary in the area ; 

(b) if so whether Government pro-
pose to open nc w dispensary in tbe 
area; and 

(c) if not the reasons therefor ? 

THE MiNSTER OF STATE IN 
THE DEPARTMENT OP HEALTH 
(SHRI YOGENDRA MAKWANA) : 
(a) to (c) One CGHS aUopa thic 
dispensary has already been sanctioned 
for Central Government employees resi-
ding in Pascbim Vibar and the dispen-
sary will start f.unctioninc as soon as 
the Flah .ea-u11·;,,-ked by Delhi DevoJop-
mcnl Authority rvr the disp"ntary a(e 
a Hollc.:d. 
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Removal of forests fo.r irrigation and 
·• .. ~o;~·er i»roJ~cts. · : 

' \ j_ ~ ' ' I 

S9ll. SHRI V. SOBHANADREE-
SWARA RAo·:. Will"tb~·j Minister or 
IRttiGATION AND POW . .E'R b.e pleased 
to .. state·: ~ · · ' · ·' 

... (, 

(a) whether he is aware that the 
delay in cJeara nee of pro poe:; a Js · for · 
remova I of forests for new Irrigation 
and Pow~~ . ~rpjects jq causing delay in 
execution of t hcse projects for quite 
lone tin.t~; and 

(b) if so, the number of propnsa Is 
so far received from Alldhra Pradesh 
nnd.· 'Ciear~nce ·co'p:~~unicated by the 
Uriion Government thereto ? 

1 ' • 

THE Ml~ISTER OF, .STATE IN 
THE .·· ·n~~A.R/fMENT OF . PO.W.ER 
(Sl~R~ .. ~~~. :~·E;.HRU) : (a) and (b~ 
Department or Forest and Wild Life 
have intl -~a·t~d that out of 30 propos:ds 
received from Andhra Pra,.desb from J 980. 
onWard·s: J.·;f 'liive bdeii cJea r~d so far.· 
In most~ "bt tht '~oth~r ·case~;- c1~arances 
~ould not~ .. be giv_e~, as. addi.tional 
•nformatiid'~~ sou~~t .. ~.lr9~~ the. State 
Govern me~ t, bas no) pe~n furnished. 

~. ; ,. . ' (· ! . '., ' .. ; . 

Integration of all Categories of Port 
Works Under a United <;ontrol ,. ~ , : •·) r. :. ~ . . .. 

S9J7\· S~~!MAT~ .. PH~~R.E.NU : 
GUHA ~ Wt_l~, , the 1 . Mip,hJ.~r of 
SflrPPINO AND TRANSPORT- ·:be 
pleased to state : · · · · 

(a) whether there is any proposal to . 
intetp'afe alf •' categories of worker$ .,

1

• 

whether of Port Trusts or of Dock·· 
Labour Board into one labour force and 
to pll~'.'tlmlll Uf!d'er· a· u'nified control : 

(b) . ,if so., tbe ,detail a thereof ; and 

(<?) ~ J-be.$_:twslp .... if an?. taken or pro .. 
pos~. ~~ ~.takcMt· lb t.he .. nla-tter '! 

}~r ..,~,,-, ·: I\ t f \ I 'I 

. TN~-~(R'Bll~"' -~OF . . STAT.E . .J.N 
T~ij·.M.INI$.TR~i OP..SHll9JNG·. -AND ~ ,. 
T~4l'Jl-~POR.T (fiHRJ .: Z.R. ANSARI> · ~ 
(a) .. ~C)t ·(f:);. f~ · May, - ~975, tbc .. Govcrn-
metJ,_.o~ lo4•a ae.t up· a Committee to 

study. 1n_~'!!.~?li";_~ tbe de·pJ, p .tment of port 
and dock labour and the arrantzements · 
for their co-ordinated · functioning in 
the con text of the need to treat cargo · 
handling from the transit shed to the 
ships' hold.~ and vice-ver'a either as a 
single system or a unified operation and 
to suggest sui table changes. The Co-
nlmittce ·recommended abo1ition of 
Dock Labour Boards and institotiona· 
!isatioo of cargo bandJing arrange-
ments .under the Port Trusts. This pro-
posa I was considered by the Govern-
•nent. It was consider~d that in1i)le-
rnt"n1ation of rhe proposal would in-. 
volv~ considerab-le difficuJties in inte-
grating workers employed under two 
organisations namely Port Trusts and 
D0ctc Labour Boards, with ditferent pay 
seaLs and terms of employment and 
ontrusting entire cargo handling opera-
tionc; to Port Trust't. ft was, the~efore ,, 
decided to have a ful'l her !;tudy into the .. 
matter by an Offic~r. h:tving intimate 
knowledge of port work:ng. The 
Officer recommended that the existing 
Dock Labour Boards should operate as 
the sole "Labour supplying and labour 
deploying agency" for all Ja b~ur on 
shi_ps a.s .~el,L.as on shore. although diffe-
rent sets of . .l,bour would remain under 
different employers with different service 
conditions. Tni~~ recommendation was 
not found practicable. 

However, it was decided to have a 
boginoing with ·regard to intro·d uc,ion 
of integrated. cargo handling labour ar 
Paradip, Tuti0Gr1n and New Mangalore 
Por.t~ a11d Haldia Dock Complex wh~re 
no Dock Labour Boards haVe been set 
up. Certain aJterna1ive arrangemeots 
were w·orkrect' out at tbest! port~ on . an 
exf)el'itnenta·l .tlasis .. ln !the" meanthne. 
new wage settlemen~ dated lt.4·.t~ ­
with the Federations of port and dock 
workers .~~btained a .pr~ien te'r setfi..ng 
up of a Committee to consider demands 
f<ll' '~ ins.titutlon·a fila do"/deca·stfa fisatlon 
of ca.rJZO handling · worketi . -at fflese· . 
ports under the Dock Labour Boards .m .. · · 
trh:nrtite bodies or as direct employees 
of t\le ftor.c.·n-ust\, Tht ;€ommlttee ~has 
ai~IJdY.s~b~J.tted ·its .report., bat no 1. 

fin.t r deci1i~n. .in this_ rega:t.d has been 
taken so far. 
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Improvement .. or lnfraatr-.ctur.c l·aciUtles 
atJ·Ialdia.i 

5913. SHRI BIMAL K1ANTl . 
G·HOS.H ~ Will the Minister of SHI-
PPIN~7· AND· T.&{ANSPORT b~ plt!ased 
lOS!al!:; 

(a) wh!!fher lack· of outside infrast .. 
ructar.e facHHies, jnackquate road · and . 
rai• links r.rc the constraints i.AtTecting 
growth of Ha1diit· as a base of, shipping 
activitie\ ~ and 

(b.) if so9 what . steps have been' 
taken or pr.oposed to be taken to 
improve th.: infrastructure facil1 ties to 
make Haldia auractive to the shippers 1 

THE M.I:NISTER OF STATE OF 
THE MINISTRY OF SHIPPING ANP 
TRANSPORT (SHRI Z.R. ANSARI) : 
Ct) No, Sir. Hatdia is connected both 
by National and .. Stare .Highways .. lt 
'" als,o connected to South Eastern 
Rai\way main line by a fully electrified 
sintzle line which is adequate to meet 
the present demand. 

(b) . The Calcutta Port Trust have 
also taken vario~o; steps to overcome 
the accommodation problems which 
used. to · be a major prob}em as indicated 
b:low .·;-

(i) A large number of Port users 
have b.::en allotted accommo-
dation. 

.(ii) It has been dec.id~d to allot 
land to interested port users 
panicularly those who have 
established themsoivtts at H~ldia 
and have occu:pied Port 
Quarters. 

(iii) It is propo'1ed to construct a 
pet't~;;tHen • tlos-tei 1illder ttte '"ltb·-~-; 

Five l'elw•·PJah '·'sehtme~ - ·· 

. (i ¥). ; :.Ha Jdj~ ~~, ~ Comp,lox .: · contr4.,.· 
bUrt~~ ·t&Jftnin&.:. : ·:~f .~~.. scr. 
vU.~~.at .·tHaWifl,~ *-0 t jJDJ)tOYCl 
tt~sPP.f• ·f~tliti._~_,d aetW.: 
~R . :~~f ·~~bA t4' ,provi,M 1M~. 
cad.-~ .. faci.Jitiel ., .f9f .. childrea 
of Haldia b•sod oft'ieie.a, •. 

(v)- .: lncenti\fes· · like · pre•daj~melit' 
sh)rage • of.t ex,ort cargo · at' · 
nomln~al · rent ha'S been · aran·te(f 
promote'· aggre-gation of traffic 
originating :fri>m distant' places~ 

The Pon is also continually revie~ 
wing the exi~ting infrastructural facili-
ties with·:otbe.r concerded··attfhorhies to 
improve them. 

W~ .Bebf,af ·~Power Plattts D~f·fcitnelea 
P.-lnt~ out by Centrlf· l EJtetrfclty · 

Authority 

591'4'~ ·: SRRT BIMAL KANti 
GHOSH·: Will th~ · Mjbisret .. of · IRRI:' 
GATION ANDiPOWER. be pleased· tol 
state : 

(a) wht'ther a team of Central 
Electricity Authority has brougiJlf ' to , 
the notice of rh~ \\le-st BenaaJ State 
Aurhorities deficiencie~ in the working 
of the power plants and equipmch1ts and · 
maintenance procedures followed in 
the Power Plants in West Benga.t .: 

(b) if so, the details of the defi-
dencifs brought to the n(')tice ··or ··tthe · 
West Bcnga 1 State Authorir ies aodn ~the> 
remedial measures suggested ; anri 

(c) the steps taken/proposed· by ; the ··_, 
State Authorities ? 

THE MINISTER OF ST~1t' .. :lfl'1'' 
THE :OEPARTM8NT . OP ·~· . Pawt!Jt.···r 
(SHRI ARUN NEHRU) : (a) Yes, ~~. 

' .. ... · r; ... 
(b) The areas/equipments ~~~i.o'J . 

replacement/modification are : · ~ · 

(i) Coal handling sysleJDi ,~ 

(ii) Boilers and burner syst~m, 

(iii)·· Turb(> Fr:'l.era tors~ .. 

( ivj ' ... · Fee~ wafer Sy1 tem: l" : 
(V) CoeJia& .,ystem,~ and .. , 

(vi) ·Aafi'flttl4hn~ ' sysi~n'i: · . .. ~ ~ 
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TbermaJ Power Stations of West Bengal 
State Electricity Board have been 
techno-economically cleared by the 
Central Electricity Authority. The 
schemes will be implemented by WBSEB 
after sanction by the Plannins Commi· 
ssioo. 

Performance of Calcutta Port 

591~. SHRIMATI PHULRENU 
GUHA : Will tbe Minister of SHI-
PPING AND TRANSPORT be pleased 
to state : 

(a) whether there has been an 
round decline in efficiency at Calcutta 
Port during the last three years ; 

(b) if so. the detaiJs thereof ; 

CALCUTTA 

Commrdity 1982-83 

Foodgrains 
Fertilizers 
Ferti lizers-ra w ... ma leria Is 
Cemen& ._.. 
-...~I Cargo 

"ii'ALDI.~ 

..,__ .. .,. •. ~··, :~·~' r"""---_., .. ~ ..... 

F ....... :t'·9eftiJrzer.ra w-ma terial 
Cea1ent 
Sp. 
ftlltoa 
Cokiu1Coaf 
General Qlrao-

103.2 
91.4 

115.9 
144.2 

76.0 

54.1 

,1.4 
,7.0 

310.3 
92.4 

184 

(c) the ma ·n reasons for low per-
formance of Calcutta Port during the 
above period ; and 

(d) the cor recti ye n1easures taken 
or proposed to improve tbe performance 
of Calcutta Port ? 

THE MINISTER OF STATE OF 
THE MlNISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI) : 
(a) & (b) The performance of 
Calcutta Port in terms of output per 
hook, per shift has decreased during the 
1ast three years in respect of certain 
items wbiJe in respect of other items 
the productivit> has remained almost 
at the same Jevel. The average output 
per book per shift during the last three 
years at both Calcutta and Haldia was 
as under: 

83-84 

93.1 
81.3 

105.0 
127.5 
110.2 

71 .s 

51 .l 
63.4 

105.7 
98.7 
II. I 

440.3 
69.0 

(in tonne!) 

84-85 

93.6 
66.6 

J 15.2 
J 16 3 
154.9 

76.8 

64.6 

108' 
84.1 

343.8 
8S.J 

·-----------~~·---~~--- -------·-

- ·, ( cJ Low performaacc al. Calcutta 
ll'*imarily becaute of a,eins of carao 
'-ndli•a workn. No car1e haadJiq 
"rkera bave been recruited durina tho 
Jut two decadet. Further poor r11e of 
clearance in respect of foodaraios and 
fertilizer• has reaulted in low dis~harJe 
rate. aDd affected prodactivitJ. Prolon-
pd ~.ia 'the 1ear J91~""&.S aQd also 

!ack of modern carao ilandling equipment 
led to lo~er performance in 1984-85. 

(d) Measures adopted to improve 
performance are enforcement of punctu-
ality. modcroisation/au,rnent•tion or-
cargo handliDI eqeipment, betrer super-
vision of cargo handlina operation-,. 
maximisi·DI a•ailability of ellisdna Qrao 
handlina equipment,. iotroductioD ..,, 
incentive Khemel clc. 
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Maintenanc~ of transit Sheds in Cal· 
cotta Port 

5916. SHRI BHOLA NATH SEN : 
WiiJ the Minister of SH .PPJNG A~-...ID 
TRANSPORT be pleased to state : 

(a) whether Government have recei· 
ved reports indicating that the transit 
sheds in Calculta Port are not being pro-
perJy maintained and that the lighting 
arrangements in the sheds are in bed 
shape; 

(b) if so, the detai Is thereof i nclu-
ding the present posit a on ; and 

(c) the steps taken or proposed to 
ensure that the required r~pairs at Cal-
cutta Port are not Deglectted? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z.R. ANSARI) : 
(a) & (b) Sheds and warehouses at 
Kidderporc Dock and Netaji Subhas 
Dock are very old. Due to lack of 
adcquats finance, it has .not been possi-
ble for the port Trust to look a fler re-
quisite prevenlive maintenance of the 
sheds. Lighting arrangements in Docks 
have substantially improved since 1982. 
Flood light towers have also been ins-
ta lied in the Dock operation a 1 areas. 

(c) Norma I maintenance repairs 
i nc1uding special repo 11 s are being 
carried out si!"lce 19RO. So far the Cal-
cutta Port Trust has inct•rred an expen-
dirure of Rs. 1,37,15,908.97 towards 
n1aintennncc and repairs of sheds. 

-Joint Inspection of Officers of CDSCO 
and Haryana Government 

5917. SHRI MOTILAL SINGH : 
Will the f\.finister of HEALTH AND 

FAMILY WELFARE be pleased to 
state : 

(a) the number of the officers of 
Central Drug Standard Control Organi-
sation (North Zone) and Haryana 
Government who fonn part of joint 
inspection teams to consider application 

. for grant of licence to manufacture for 
sale of basic drugs from time to time 
in the State of Haryana alongwilh 
qualif1cations and experience in manu-
facaure of basic drugs prescribed for 
them ; 

(b) the details of inspections carried 
out by the teams during the three years; 
and 

(c) the expenditure incurred by 
Central Government on these officers 
every year although the Haryaua Drug 
Controller is competent to grant permi-
ssions for bulk drug itself under law ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKWANA): 
(a) Teams consisting of officers of 
the Central Drug Standard Control 
Organis~tion (North Zone) and offJcers 
of the Haryana Government conduct 
joint inspections w~en necessity arises 
in Haryana State. The Drugs Inspe-
ctors possess the prescribed qualifica-
tions laid down under the Drugs and 
Cosmetic Rules. 

(b) The detai Is of inspections are 
given in the attached statement. 

(c) The expenditure involved on tbe 
part of the Officers of the CentraJ 
D1ug Standard Control Orgaoisalioo 
{North Zone) relates to normal TA/DA 
Only. ·rhe Off•cers of the CDSCO 
participated in the joint inspections at 
the request to the Drug Coatroller, 
Haryana. 

Statrmeat 

Name of the Drns Manufacturing Unit 

1 

1. M/1 Cepham Laboratories 
Pvt. Ltd., Kundli. Distt. Sonepat .. 

Name of the Officers of CDSCO 
and Haryana Oovt. for111in1 the 

Inspection Team/Date of Inspe-
ction 

2 

Shri K. Viyaya Raj 
eSbri A.K. 0111 
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2. M/s lntrachemicals and 
Drugs (P) Ltd.; Gurgaon. 

' ' 
3. M/s Cepham Laboratories .. 

Pvt. Ltd .• . Kundli~ 
Disu. Sonepat 

4. M/s Seema Pbarma,. M.f.E.,. 
Bahadargarla 

5. "Mfs 1agsonpa I 1£ co.~ 
P.O. Amarnagar ~ 
Faridabad 

6. · ·Mfs Pharmachem, 
M.l.E;., 
Bhadurgarh 

Shri O.P. Aggarwal 
16th Octob.!r, 1981 

Shri K Vijaya Raj 
Shri A.K. Ogale 
Shri O.P. Aggarwal 
15th October, 1981 
SHRI K. Vijaya Raj. 
SHRI I.J. Sehga I 
Shri O.P. Aggarwal 
18th April, 1983 

Shri B.R Wadbawan 
Shri O.P. Aggarwal 
6th July, 1981 

Dr. P. Das Gupta 
Shri I.J. Sehgal 
Shri M. Mitra 
Shri M.L. Garg 
Shri O.P. Aagrawal 
Sth May, 1983 

Shri 1.J. Sehgal 
Shri O.P. Agarwa I 
3rd April, 1984 

·-·----·----¥ . ....__ · ~ -.... ·-· ---·-- ·~------
National Academy of Medical Science• 

!J9J8. DR. . ·o. VI.JAYA RAl\1A 
RAO : Wilf the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state : 

.. . (a) ·\wlieth~r Oov~rnment's atten •. 
: iio~r.~ •• b~'en' f&r~ Wh to the news report 
. regard;ing Nati6naf Academy of MediCaJ 
. Scien~e~ started: in J 961 alleging mal-
fuh~tionrna in H. T. d·ated 22-3-J 98S ; 

(b) whether Government propose 
I .•~ ~~i1,qtf, a~ .~n,Q~.ifY into. the matter 

~.P .. U!~JP'lr_d. _thl• ., .. and similar other 
in~•tt'4~io~'-JP ~~e. ~.ntry?. 

-· THE MtmSJl~R QP STATE IN 
THE . DEPARTMENT OF .. HEALTH 

· .f·SHRl YOGBNDRA MAKWANA) : 
(a) the a1J•1•tion of ituilfunctiooing ol 
the National Acade~)' of ·Medical Sci· 
eacos io the news item is not correct. 

(b) No .• Sir. 

Providing Additional Air-Conditioned 
Coach~• to Madras·Tiruchi Cholan 

E~ress. 

5919. SHRI E.s·.M. PAKEER 
MOHAMED ; WiiJ the Mini.qer of 
RAILWAYS be pleased to state ; 

(a) wh.ether t~ Southern Railway 
have a uy pro,p~sal 'io provide a·d.di.tiona I 
air~conditioned coaches to Madras- .. 
"riruchi Cholan Express ; 

(b) if so. by· when ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF 
THE MINISTRY OF 

. "(SHRt -~ADHAVRAO 

(a) No1 ·Sir.· · 
(b) Does t~'ot : 18tise. 

· STATB ·: :fN 
RAILWAYS 
SClNDIA): 
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(c) Non-availability of A. C. coaches. 

tntrodaction of a Shuttle Train Between 
Nagpar and Badnera 

5920 SHRI BANWARI LAL 
PUROHiT : \Vjll the Minister of 
RAILWAYS be pleased to slate : 

(a) whether details of the new 
trains likely to be started in Maha-
rashtra State during the year J 985~86 ; 

(b~ whether the people of Nagpur 
district of Maharashtra are continuousJy 
demandin~ for introduction of a new 
shuttle train between Nagpur and 
Badnera ; 

( c \ if so, whether the proposal f~r 
introduction of a new shuttle traJn 
betw..:li!n Nagpur and Badoera is 
under ~onliidcration ; and 

{d) if so., when a- ftnal decision is 
likdy to be taken thereon ? 

THE MINISTER OF STATE IN 
TI-lE -MINISTRY OP RAfLWA·YS 
(SHRI MADHAVRAO SCf·N·DIA) ·: (a) 
The new tra;ns introduced from 1.5.19~5 
have already been published in the May, 
1985 t·ime table. -'Other ·train to be 
introduced will be finalised before issu-
ing the Oct.' 85 time table. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. 

Inclusion of New Items oF Work 'For 
Health Programme of Rural Areas 

During Seventh. Plan and Allocation of 
Malta rashtra 

5921. SHRI BALASAHEB VIKHE 
PATIU :' Wtll tbe MrnJs·ter of HEALTH 

. ·AND FAMILY WELFARE be pleased 
to state : 

'(.tl)• ·~ether new111tms of work have 
·"been· included in the ·health pro'!rld11me 
,, 1'0.[-,the .. r.uraJ a .. .-eat durins. S~venth Plan 

Period and if so, the details thereof; 

(b) the itemt earmarked for Maba· 
rashtra; 

(c) tl1c total financial a!focation 
envisaged for the new plans; and 

(d) the financial aJJoca tioo n1ade 
far Maharashtra fof 1985-86 for the new 
items of work 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALT'H 
(SHRI YOGENDRA MAKWANA) : 
(a) No new item of health prog. 
ramme in rura I areas is proposed during 
the 7th Five Year Plan. The strategy 
laid down in the Sixth Five Year Plan 
is proposed . to be followed dunng the: 
7th Five Year Plan. 

(b) to (d) Question does not acise. 

{ Tra11sl at ionJ 

Railway Accidtat N-ear Chare1aoo Railwar 
Station, South East~rn· Railway Go 

16-8-1984 

5922. SHRI MOHANLAL JHlKRAM 
will the M~niater of RAILWAYS be 
pleased to state : 

(a) whether an accident look ,place 
on 16 August, 1984 oear Charegaon 
Railway Station on the metre-gau1e fine 
on South-Eastern Railw~y; 

· (b) if: to. the details of the cause of 
tbe ace i dent; 

(c) the number of persons kiJied and 
injuted as • result of tbis accident ·and 
the amount · and ··form of assistance 
provided by tlle Department; 

(d) whether the then Railway Mini• 
ster· had triiriself \isitod the site of. the 
.. ccident; and 

{e) i r 80, the ·obs~r\ra tions made by 
him a·bct ' the details -of fhe assurance 
aiven 'by him to the people ? 

THE MINISTER OF STATE 
IN THE MINtSTRY' OP· RAILWAYS 
(SHRI · MADRAVR.Ao·- SCINDIA) ; 
(a) Yes, ·Sir. \O'n t 6th · Auaust. 1984, 4 
G .. J.. JabaJpur Gondi• passenger traio 
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m~t with an accident at Bridge No. 62 
between Cbaregeon and Samnapur 
Stations on Jabai~Jur Gondia Narrow 
Gauge section of South Eastern Railway. 

(b) According to the findings of the 
Commissioner of Railway Safety,. South 
Eastern Circle, who held a sratulory 
inquiry, this accident was caused prima-
rily due to the washing away uf Bddge 
No. 62 and breaching of the railway 
embankment in the approaches to the 
bridge hy the sudden and unprecedented 
flood from intense rainfall in the 
catchment. 

(c) In this accident, 112 persons 
lost their Jives, 39 suffered grivous 1 OJU· 

ries and 37 simrle injuries. Ex gratia 
payment of Rs. 1000 wa!l made to the 
next of kin of the persons who lost 
their Jives, Rs. 750 to those who suffered 
grievous injuries and Rs. 250 to those 
of Rs 33 Jakbs 'has so far been made to 
those who suffcrrd simple Jnjuries. 
Besides compensationthe next so kin of 
the persons who Jost their Jives and Rs. 
2.57 lakhs to those who suffered injuries. 

(d) & (e) The then Minister of 
RaiJways visited the site of the accident 
on 18.8.84 and made the foflow1ng 
announcements : 

i) A thorough survey of all bridge~., 

culverts, crossings, and a~sess-

tnent of requirements of 
die~el engines, coaches and wagons 
by rt separate Divisional Railway 
Manager. 

ii) A drive for replacement of st~ arn 
engine by diesel e,ngi ne and com-
pletes renovation/replacement of 
coaching stock. 

iii) Immediate appointmenl of ad hoc 
Claims Commissioner. 

i•) Setting up of area control offices 
at Mainpur and Jabalpur and 
emergency control offices at 
Balaghat. 

v) Immediate inspection of aJJ Narrow 
Gauae Jines on South Eastern 
Railway by General :Menaaer. 

iv) Immediate stoppage of all narrow 
gauge operations till weather 
conditions improv~d. Railways 
should maintain a liaison with 
Meteorofogica I Department to 
~tPp train service when weaLher 
conditions are not favourable. 

vii) As a part of compensation, Rs. 
10.000 be paid immediately to the 
next of kin of identifiable 
deceased. 

viii) Repairs to bridges and track to be 
undertaken on war footing. 

ix) Setting up of en1ergency controt 
rooms at Na~pur and JabaJpur 
for 1urnishing information pertai-
ning to rhe injured and their 
progress. 

[Eng I i 3 h) 

Reservation of sfates for Scheduled 
Castes iScheduled Tribes in Kendriya 

Vidyalayas 

5923. SHRI MANVENDRA SINGH 
Will the Minister of EDUCATION be 
pleased to state ; 

(a) precentage of reservation for 
candidate' beJon8ing to Scheduled 
Castes/Scheduled Tribes for admission 
in Kendriya VidyaJayas ; 

(b) whether adequate students be-
longing to these communities, according 
to their reserved quota are available 
for admission ; 

(c) if so, details for Kendriya 
Vidyalayas in De1hi region ; 

(d) if not, the details of the Ke~~t­
driya VidyaJayas where adequate stu-
dents of these communities were ool 
available during the la~t year ; and -

(e) what efforts made/proposed to 
be made to give admission to candidates 
of these communiti~s during the current 
academic year 1985-86 ? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT)·: (a) to (e) J,./o 
and 7 1/2 «y0 of the fresh admiuloM in 
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e.very Kendriya Vidyalaya are reserved 
for tbe children or employees of .~ligible 
categories be1onging to Scheduled Castes 
and . Scheduled Tribes respectivdy. 
Though the po~ition varies from schooJ 
to .sobool, the quota reserved for S.:he-
duled Castes /Scheduled Tribe~ is titled 
to the extent of availability of Scheduled 
Caste/Scheduled ·Tribe applic·1nts. 
Detailed information reg:irding Sche .. 

Statem• nt 

1.94 

dufed Castes/Scheduled Tribes students 
ndmittcd in Class I in Kendriya Vidya .. 
layns in O'clhi rcgioQ during 1 ~84-8S 
is given in attached stat~rtierH. Efforts 
are made to admit Scheduled Ca.stes/ 
Scheduled Tribes candi~ates. upto th~ 
required percentage in each Kendriya . 
y1dyalay~. if necessary. even by relaxing 
t!,~ qualifying standard. 

---------- ------·-~-------~- . 

S. No. Name of Ken\1riya 
Vidyalaya 

No. of 
students 
admitted 
in Class r. 

Schedul«!d 
Cnste 

Sch~duled 

Tribe 
Perecen-

tage of 
sc;sr 

---------- ·- .. -· -·--~---·--------- -----
(l) (2) (3) (4) (6) 

- ... .. __ -- · ~·· · ..... ·----· - ·- - ---~- .. --···----------------·--·--·-----
l. Tuglakabad 
2. R.K. Purarn, Sector.IV 
3. AGCR Colony 
4. Sainik Vihar 
S •. VKV Ghaziabad 
6. R.K. Puran1, Sector-VIII 
7. Oocl ~1arket 
8. Lawr:!nce Road 
9. Tagore Gardt:n 

10. Hindon No. J 
11. K V. No. 2, Faridabad 
12. Pushp Vihar 
13. K.V. No.1, Faridab-ad 
14. Andrews G:1nj 
15. INA Colouy 
16. New Friends Centre 
17. Hindon No.2 
HL JNU, New Mehrauli Road 
19~ De1hi Cantt. No. Ill 
20. Ma~jid Moth 
21. Shalimar Bagh 
22. Pragati Vibar 
23. Janakpuri 
24~ Gurgaon 
25. Delhi C:1ntt. No. II 
26. NTPC Badarpur · 
27. R.K. Puram·Sector. II 
28. Arjangarh 
2.9. Dogra Lines, Meerut 
30. Sikh Lines. Meerut 

. 31. Dellti Cant-t. No. 1. 

J07 
70 
90 
60 
60 

.10.5 
10.5 
70 

105 

105 
RO 
(:1 

11~ 

105 
JO~ 

60 
105 
239 
lC5 

95 
60 
51 
90 
90 
138 
110 
lOS 

70 
138 
104 
175 

I J 
20 
1~ 

13 
16 

16 

J 5 
21 

Z3 
17 
12 
19 
l s 
21 
12 
20 
43 
21 
13 
10 
09 
12 
15 
18 
17 
IS 
09 
20• 
13 
ll 

06 
01 
02 
01 
08 
og 
01 
03 
01 
01 

03 
06 
08 
0~ 

01 

OS 
01 
07 
12 
12 
14 
01 
OS 
oi · 
02 
82 
O!l 

27.1 ~~ .. 
"4 ~("' I ... ~ /() 

23 .6~~~ 

23.3~~ 

23.3~~ 
23.0~-~ 

23 . 0~<, 

23.0% 
23.0~~ 

22.9~~ 
22.5°/0 

22.4% 
22.3% 
21.9~~ 

21.9% 
tt.7% 
20.9~~ 

20.1 °;o 
21.0o/0 

21.0~~ 
20.00/. 
19.3% 

1-7.7°/o 
17.8% 

r 

16. 7°/o 
16.3% 
15.-r-/. 
15.7% 
15,,./. 
12.,,.;. 

1-1-o/o 
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32. Murad Naaar 
33. Jbaroda Kalan 

34. Jhajjar 

3S. Punjab Lines, Meerut 

Appointment of Women teachers in 
Primary Schools 

5924. SHRIMATI INDUMATJ 
BHATTACHARYYA : WiiJ the Minister 
of EDUCATION be pleased to state : 

(a) whether the Central Govern-
ment have sponsored scheme of assis-
tance for appointment of women 
teachers in primary schools ; 

(b) if so, the details thereof : 

(c) the State-wise break up number 
of teachers appointed under the scheme 
during 1983-84 and 1984-85 and likely 
to be appointed during the current 
year 1985-86 ; 

(d) the basis gf sharing the ex-
penses of the scheme between the Centre 
and the States ? 

3 

101 

105 
29 
31 

10 

09 

02 

07 

s 

01 

6 

9.9% 

9.5% 
6.9% 

5.34% 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) ; (a) Yes, Sir. 

(b) Since 1983-84 a CentraiJy Spon-
sored scheme is in operation under 
which assistance is given to 9 educa-
tionally backward States, viz. And bra 
Pradesh, Assam. Bihar, Jammu & 
Kashmir, Madhya Orissa, Rajasthan,. 
Utttar Pradesh and West Bengal for 
appointment of women teachers in 
primary schools. 

(c) SA statement indicating the 
number of posts of women teachers 
for which grant was paid to the 9 edu-
cationally backward States during the 
years 1983-84 and 1984-85 is attached. 
The actual number of teachers Jikely 
to be appointed during 1985-86 is not 
known at present. 

(d) the Centre .. State share is 80 : 20. 

Statement 

No, of women teachers for which grants were Sanctioned during 
1983-84 and 1984-85. 

--- -- - -------·'·- -------- ·- -·-··-·- -------·-·- . --~ ----
S. No. N&me of the State Number of teachers 

1983-84 1984-85* 

1. And bra Pradesh 200 750 

2. Assam 200 750 
3. Bihar 200 750 

4. Jammu & Kashmir 400 

s. Madhya Pradesh 300 1150 

6. Orissa 200 150 
7. Rajasthan 300 llSO 
8. Uttar Pradesh 400 JSSO 
9. West· Bengal 200 750 

Total 2000 8000 

*The &aures for 1984-85 in<:ludc the nt,D"bcr of tc achcrs f-ct tt.e )tar 1~83·14 abo. 



191 V AISAKHA J9, 1907 (SifKA) 198 

Import of Coaebes .,,. Metro Railway 
CAlcutta 

~925. SHRI MOOL CHAND 
DAGA : WiJJ the Minister of RAIL· 
WAYS be pleased to state : 

(a) whether Metro Railway Calcutta 
was going to imporr 86 coaches ; 

(b) if so, the circumstances under 
which the import ha~ been found nece-
ssary when the coaches are beina manu-
factured by Integral Coach Factory 
Madras ; 

(c) whether Iotearal Coach Factory 
Madras has already made 20 coaches 
which are in use and chis factory has 
got order for 144 coaches from Metro 
Authorties ; 

(d) whether Government contem-
plate to cancel the import of coachea 
and arrange to exp\!dile indigenous pro. 
ductioo ; and 

(e) whether Metro Railway Cal-
cutta is behind schedule and the delay 
has resulted in extra expenditure ; and 
the details of such expenditure ; 

THE MINISTER OF STATE IN 
THE MINISTRY OP RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) There is a proposal to import part 
of the requirement of coaches for Metro 
Railway Calcutta. 

(b) The need to import Metro 
Coaches has been felt primarily due to 
manufacturing capacity constraints 
as the total indigenous production 
capacity a vailab1e . in the country 
falls short of the requirement of 
coaching stock including Metro Coa. 
ches for 7th Plan period. 

(c) Integral Coach Factory Madras 
has turned out so far 28 coaches P&H of 
~ tota 1 ordor for 144 Metro c~~~ ~D 
I t. . . : ... ~ ~";" 

(d) No order for ·'imiport o fc.~aehes 
has yet been placed. Pro~saf to lms)ort 
coaches bas been worked out after 

takina into account indiaenoua pro-
duction. 

(e) Tbe project aacotioned in 1972 
was eatimated to cost Ra. 140 crorea 
and project report eovisaaed its comple-. 
tion in 1978. Due to severe constraint 
of funds and various other problema 
the completion of the project has to .,; 
re-scheduled. The work is now pro. 
sressJna satisfaclorily and tbe project 
is expected to be completed by end of 
1989 at a cost of about Rs. 800 crorea 
subject to availability of adequate 
funds. 

[Tronslalio11) 

Introduction of Indore-Bombay Rail 
Service Via Bhopal 

5926. SHRJ SATYA NARAYAN 
PAWAR: 
SHRI BALKAVI BAIRAGI : 
SHRI DILEEP SINGH 
BHURIA: 

WiJI the Minister of Railways be 
pleased to state the time by which 
Indore-Bombay rail service via Bhopal 
is likely to be starred ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF R~ILWAYS 
(SHRI MADHAVRAO SCINDIA) : 
At present. their is no proposal for 
introducjns a train between Indore and 
Bombay via Bhopal. 

Grants to child centres aod lrreaularl• 
ties There In 

S927. SHRI JITENDRA PRASADA: 
~ill the Minisler of EDUCATJON be 
pleased to state : 

(a) whether grants have been allo-
cated for Child Centrea by Government 
and if so, the aJJoca tion made St~to· 
wise and the number of Child Centre• 
opened ; 

(b) whether Government bave r;cel· 
ved complaints to the effect tbat attempts 
bave been made in several diatrlcta to 
misase alloc~&ted amount In the oame 
of fake child centres; and if 10, tb~. 
number of Stacea from wbere aucb com: 
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plaints have been received and also the 
names of districts and when such corrupt 
practices have beeo induJaed in ; and 

(c) the action ·taken by Government 
t-o check tllese practices 1 

THE MINISTER OF EDUCATION 
CS·HRI K.C. PA'NT) : (a) Grants for 
opening Early Childhood Education 
C•ntres ar-e givrn to voluntary agencies 
in the nine educa tiona 11y backward 

States, n~rQel~. A\ n~br~.~~~~Jll., A~••m. 
Bihar, Jan1mu ,& ~.a~hmir, Madhya 
Pradesh, Orissa, Rajasthan, Uttar 
P.ra~e~h and W~st Ben~al. .No SUite-
wise aJJocations are made. A statemc;nt 
indicating the number of Centres ~nd 

the grants given therefor, during the 
years 1982-83, 1983-84 and 1984-85 State-
wise, is attached. 

(b) No, Sir. 

(c) Does not arise. 

StatemC'nt 

Grants given under the schen1e of Early Childhood Education and th(' 
number of Centres during the years 1982.83, 1983-84 and 1984-85 

--------------------------------------

S. Name of 
No. State 

198:?.-83 
----L---

No. of Amount 
centres of 

grant 
Rs. 

---· -··---·----· 
1. 

2. 

3. 

4. 

·S. 

6. 

7. 

8. 

Andhra 
Prade.;h 

A~ sam 

Bihar 

Jammu & 
Kashn1ir 

Madhya 
Pradesh 

Orissa 

Raja's than 

Uttar 
Pradesh 

2 

2 

15 

44 

22 

9. West Bengal 1 

. Total 86 

6,930 

6,930 

51,975 

1 ,5~,460 

76,230 

3,465 

2,97,990 

Norms for grant of Assistance to volun-
tary Orp.Dis-.tloJJ. lavolved In propa-

IJMio.a ·of Hi nell 

S~8. $Hkl NARASI.NGRAO 
SU:RYAWANSHI: Will the Nioittcr 
of BDlJCATIQN be pl~a&ed to s-tate. : 

1983-84 1984-85 

No. of Amount No . of Amount 
centres of centres of 

grnnt grant 
Rs. Rs. 

.,., , -~ - _ _ __________ , _______ .v _ __. .,.-~-- - •- -------------... , - -

Sl :!,82.51 0 170 8, 11,05() 

10 36,510 10 83,350 

15 

97 

31 

69 

303 

53,000 

4,54,8EO 

1 ,40,1 00 

3,41,910 

13,08.890 

35 

96 

74 

71 

148 

6J4 

l ,85,175 

4,36,30S 

3,30,6SO 

3,18,630 

6,27,382 

27 ,92_5"fc2 

(a) the financial assistance schemes, 
norms ancJ . rules et~. for voJuotary 
o~sanisatioos which are involved: in 
propaga tiQo/,expansion /i mp~rtJng Hindi. 
education in non-Hindi speaking States : 

(b) whether such assistance was 
denic~ to S~ ~)'a . N.i.ketan HindL Primary 
SchDoljVidya~I\Ya 'at Bhalk:i;, D.isir4ot· 
~du;., ~~rnat•·• ·: and · · 
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(c) 1 f so, the reasons therefor ? 

THE MINlSTER OF EDUCATION 
(SHRI K.C. PANT) : (a) The Ministry 
of Education bas been providing finan-
cial assistance to voluntary Hindi orga. 
nisations for the promotion of Hindi. 
Under this Ministry ·s scheme. financial 
assistance is given to organisations/ 
educational institutions to continue 
and/ or to expand their activities or 
break fresh ground in the field of p1 opa-
gation and development of Hindi in all 
Parts of the country, including non-
Hindi speaking States. AppJicatu.His 
for grant-in-aid have to be sent through 
the State Govts j Di rect~r. Cent tal 
Hindi Directorate tCHD), New Ddhi( 
RegionnJ Officers of CHD at ~1adras, 

.Hydrabad, Calcutta and Gauhati in 
the pn-scrib~d proforma alongwith the 
required details and documents. Grants 
are ~iven (a 1 75% of the total approved 
expenditure for devdopm·:ntal schetnes 
and Rs. 50,000/- or 60~~ of the total 
approved exp~'ndituie, whichever is lcs,. 
for building purposes. For Hindi tned1u1n 
schools in the non-Hindi sp~aking 

slates, grant may be given on an ad-hoc 
basis to cover any deficit in the budget 
for running the school, provided that no 
grant will be paid in replacen1ent of the 
grant normally admissible from the 
State Govt. under the latter~s grant-in-
aid rules. The deficit should be certified 
by the State Government. 

(b) and (c) It may b~- s1atcd that 
the application for grant-in-aid during 
1984·85 received from the Headn1aster, 
Satya Nikctan Higher Primary School, 
llha1ki, Bidar (Karnataka) through the 
Regianal Ofl'iccr, CHD, 959, Kbairata-
bad. Hydcrabad was placrd before this 
.£\1in is try's Grants (\,mmi t tee which met 
on 23 11. 1 984. The Grants Co nun i ttee 
examined the rroposal of the organisa-
tion for grant-in-aid for construction 
of building and for meeting the deficit 
on the payment (lf sn lary to !he teachers 
for the year J 983-84. The Committee did 
nor recommend any grant to the orga-
nisation for the year 1984·85 for the 
foJJowing reasons :-

(i) Grant under the schen1e is not 
to be given for meeting pre-
vious JiabiJitiGS or debts as 

such. Deficit incurred during 
1983-84 was treated as previous 
liability. 

( i i) Since no grant-in-aid was given 
to the organisation for impJe .. 
mentation of any Hindi propa-
gation scheme, it was not 
possible to sanction any grant 
for construction of a building. 

(iii) The deficit in the budget for 
running the school was nor 
ccrrifit::d by the State Govern-
ment as provided for under the 
scheme. 

(iv) Copies of the audited statement 
of l!ccounts for the years 
J 982-83 and J 983·84 and a copy 
of the la!t balance sheet were 
not enclosed along with the 
application for grant-in-aid as 
is required under the ruJes go-
verning the scheme. 

(v) Relevant documenls relating to 
recognition of Hindi courses 
and examinations conducted by 
the organisations and details 
about the qualifications and 
experience of the teacbi ngJnon-
teaching staff were also not 
enclosed. 

The Institution has been suitably 
informed about the reasons why the 
Ministry has nor been able to sanction 
il ny grant to it for 1984-85. 

World Bank Assistance for Srirama-
sagar Kaktiyal Canal Projel·t in A.P. 

5929. S f-11~ I I\-1. RAGHUMA 
REDDY: 
SHRI C. MADHAV 
REDDY: 
DR. G. VJJAYA RAMA RAO: 

WiJJ the MiDister of IRRIGATJON 
AND I>OWER be pleased to state : 

(a) whether Srirun1asagar kaktiyal Canal 
Project 1n Andhra Pradesh which has 
been extended from 235 KM to 284 KM 
•Under Stage- I' has been approved by 
Planning Commission and is pending 
with the Central Government for 
approval for the World Bank assistance; 
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(b) if so. the reasons for keeping it 
pendi.na; and 

(c) the time by which it is likely tc. 
be .cleared ? 

Tl:fE MINISTER OF IRRIGATlON 
AND POWER (SHRI B. SHANKARA· 
NAND) ~ (a) to (c) Stage-1 of the 
Sri ram saga r Projrct was approved by 
the Planning Commission in August. 
1964 . The scope of the project wa~; 

subsequently revised. A Project report 
for the modified Sriramsaga r Pn)j~d 

Stage-1, with extension of Kakatiyal 
Canal to 284 km. has bet>n received 
from the Government of A ndhra Pradesh 
by the Central Water Commiss1on in 
Janua·ry 1985 and is under examina-
tion. Simultarieously. the project ha..;; 
been posed for the WorJd Bank's 

. assistance. 

Lift Irri~ation Facilities from 
Pochampad Project 

5930. SHRI G. BHOOPATJ-IY : 
WiJI the Minister of IRRIGATION 
AND POWER be pleased to state ; 

(a) whether there is any proposa I 
for creation of Jift irrigation facilities 
from Pochampad Project to cover 
Karimnagar in WarangaJ District and 
if so, the present status of the Project~ 

(b) whether any Project Estitnal~:~ 

have been worked out and if so, details 
thereof: and 

(l') whetht!r Governn1en t will ensure 
early imple1nentation as the Project 
wilJ cover and benefit a very backwaro 
area ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI ll. SHANKARA-
NANO) ; (a) and (b) The Government 
of Andhra Pradesh have not ~ubmitted 
any such proj~ct to the Central Water 
Commission so far. 

(c) Does not arise. 

Arrangement for Treatment of Patients 
Suffering from Biomagnetis.m 

5931. SHRI G. G. SWELL: Will 
lbe Minister of HEALTH AND 

FAMILY WELFARE be pleased to 
state : 

(a) whether there are arrangemt:nt 
within the country for treatment of 
patients sutf~ring from Biomagnetism~ 

(b) if so, where; 

(~·) whether Government are in 
touch with other countries on this 
slate-of-the .. art medical technology; and 

(d) the names of those countries 
and the broad indications of their 
successe~ ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGFNDRA MAKWANA) : 

ta) The: Government is not aware 
of n ny disease known as biomiignctism. 

(b) Does not arise. 

(c) No. Sir. 

(d) Does not arise. 

\\'orkshop on \\'clfare of Women and 
its Recommendations 

5932. SHRI DHARAM PAL SINGH 
i\1 ALIK : Will the Minister of SOC I A L 
AND WOMEN'S WELFARE be pka!\ed 
to state : 

(a) \\<hether a workshop on the 
Wdfare of Women with specia I emphasis 
on girJs was organised by the Forunt of 
W<'men's development and held in New 
n~lhi during the first week of A?ri J, 
19g5; 

(b) number of persons who partici-
pated in the workshop; 

(c) whether the participants sugges-
ted for the improvement in status of 
women/girls in the country by providing 
more and more jobs in every Depart-
mentJUndertakings of the country; and 

(d) if so, what action Go\>ernment 
have taken in regard thereto ? 
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THE MINISTER OF STATE OF 
THE MINISTRY OF SOCiAL AN.D 
WOMEN'S WELFARE (SMT. MARA-
GATHAM L~HANDRASEKHAR) : 
(a) The GoYernment is not a ware of a 
workshop having been held in New 
DeJhi in the first we~k of Apri I, 1985. 

(b) to (d) The question does not 
arise. 

[Translations} 

Annual Pioduction in 'Vagon Factories 

5933. SHRI VISHNU MODI : 
Will the Minister of RAILWAYS be 
pleased to s ta tc : 

(a) the annual production cCJpacity 
of each of the wagon factories in the 
country; 

(b) whether it is a fact that Govern-
ment have by reducing the orders for the 
lone factory of Rajasthan have placed the 
orders with other LH.:tories which arc in 
c"ce~s of their capudty; and 

(c) if so, the rea~ons therefor ? 

THE MINISTER OF STATE IN 
THE MINI~TRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) A Statement is at tachcd indicating 
the annual installed capacity of wagon 
building units in the country. 

(b) No, S1r. 

(c) Does not arise. 

Statement 

(FiRs. in four .. wheclers) 

S. Name of Annual JnstaiJed 
'Capacity No. th~:: Firm 

----------- ·-- __ , - -------- _,., _, ___ 

Public Sector 

1. Bharat Wagon, 1000 
M uzafl'arpur 

2. Hharat Wagon, 1500 
lVl o ktt Jn,e h 

3. Braithwaite, Calcutta 3000 

4. Burn Stda, Burnpur 3911 

5. Burn Std., Howrah 

6. Jessop, Calcutta 

Prh'ate Sector 

7. Cimmco, Bharatpur 

8. Hindu'itan General 
Industries, Nangloi 

9. Modern Industr,ies, 
Sahibabad. 

I 0 .. Texmaco, CaJcutta 

47~0 

3219 

2000 

1000 

2000 

3600 

Total 26040 

( Eng!i:;/z] 

Wrong Bil!ing hy Delhi Electricity 
Supply Undertaking 

5934. SHRI RATvl SAMUJHAWAN: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) whether at present periodical 
bills for power consumption (domeaticJ 
as prepared in various Delhi Electricity 
!-)upply Undertaking Offices are not 
iiubjcctcd to any check or tect .. cbeck by 
any higher au r hor i ty bd'ore being issued 
to the consumers: 

(b) if so, the reasons therefor; 

(c) whether it is a fact that the 
billing in some of the Delhi Electric-ity 
Supply Undertaking Offices like R. K. 
Puran1 is i 11 U tler sham be Is and the 
bills duly paid are shown as arrears in 
subsequent bills and even amounts 
due from some other consumers in the 
vicini ry included in the biJJs sent to· the 
consumers to whom these do nol pertain 
which results in considerable incon-
vcalencc to the consumers in running 
art~·r the Delhi Electricity Supply 
Und~rtaking office to get the (.;Orrec .. 
tions made; and 

(d) if so, the remedial m~asures 
proposed to be taken in this regard 1 

THE MINISTER OP STATE 'IN 
THE DEPA~TMENT OF POWER 
(SHRI ARUN· NEHRU): (a) & ~b) 
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Electricity bills of domestic/commercial 
consumers a1 e prepared on tbe basis 
of the consumption recordt'd in the 
meter book which is cros~·chccked by 
the bill clerks and the ainount is to-
taHed through computometers and is 
reconciled with the ledger entries be· 
fore despatch. While the bills so pre-
pared are not subjected to further 
checks, complicated biJld invoJving 
assessment of consumption, applicat1oo 
of higher tariffjsurcharge, disputed/ 
final bills, etc. are che~ked by the 
supervisory officials. 

(c) and (d) According to DESU, the 
position of consumer billing in all the 
distrjcts, including R. K. Puram, w he: re 
billi ns is done manually, is by and 
large satisfacrory. There is however, a 
possibilit) of arrears getting rdlected in 
subsequent bills in cases \\-here the pay-
ment of the earlier bill has either not 
been received or is received after the 
accounting date of the current bill. 
Whenever such or any other discre~ 

pancies come to notice, necessary action 
is taken to rectify 1hcm. The billing 
sratf is under instructions to exercise 
due care and caution in billing. 

Law Against Adulteration and Health 
· Minisfers Confer en cc 

'WJs. SHRI B. v. DESAI : \Vill 
tbe MINISTER OF HEALTH AND 
FAMILY WELFARE be pleased to 
atatc : 

(a) whether Government are con-
sidering to take water and blood to be 
covered by the law against adultera-
tion; 

(b) i( so, whether proposal was 
endorsed by a Conference of Health 
Ministers of Stutes who pointed out 
problems and anomalies in the 
administration of the law on the cor-
trol of drugs and food adulteration; 

(c) if so, what were the other 
decisions taken by the Health Miaisters 
Conferen4:e; and 

(dJ to wllat exteAt Government arc 
lileJy to amt>nd the Jaw in this r t&ai d ·t 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALTH <SHRI 
YOGENDRA MAKWANA) : (a) and 
(d) 'The item •Blood' is already con-
5idered- as drug as defined under Section 
3 (b) (i) of the Drugs and Cosmetics 
Act, 1940. The State J-lealth Ministers· 
Conference held on 1.9.84 recommended 
that the Central Government may con· 
sider tht! feasibility of bringing potable 
water under the provisions of Preven-
tion of Food Adulteration Act, 1954. 
But it is not possible to include water 
in the definition of food as there are 
other LagisJations regulating supply of 
pota bJe water. 

(c) The recommendations of the 
Conference of State Ministers incharge 
of control of Drugs and Prt'V~ntion of 
Food Al1ulleration are gJVt'n in tbe 
attached statement ( Annex11re). 

Sb,tement 

RECOMMENDATIONS 

This conference of State Ministers 
incharg,~ of control of f)rug.; and Pre-
vention of Food Adulteratton held on 
1st Septn11b::r, 1984 recommends :-

(1) that the State Governments 
Uike imn1cdia 1c ac lion for in· 
eluding apprnpriare proposals 
in the State Sector of lhe 7th 
Five Year Plan for strengthen-
ing the State machinery in-
charge of control of drugs and 
prevention of food adullera-
tion, particularly the In pect-
ing, testing, intelligence and 
legal wings accordinll to tb~ 
guidelines laid down in this 
regL r.:f by expert bodies. 

(ii) that Centra I Gover omen t may 
consider the feasi bi lily ot" 
bringing po,able water, ice 
and tobacco (in all its forms) 
under the provisions of the 
PFA Act and that tbe pro-
cedutes for enforcement be 
simplified to provide for sum ... 
mary action and deterrent 
minimum punishment. Specia I 
courti be set up to brina the 
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offences undrt· the Drug and 
Fo,KI Ac1s Regional labora-
tories ~ hou fd be set by the 
Central Government and trea-
ted as lbe final authorities for 
determining food adulteration. 

(iii) that the States take urgent 
nction for creating a special 
n1achinery for tackling pro-
blems of spurious drugs. 

(iv) that the States initiate syste-
matic action for enforcing 
of the Provisions of the Preven-
tion of thl~ Food Adulterafion 
Act, Particula1Jy in the rural 
areas 

(v) that adequate atrcntion be 
paid to mass education pro-
grammes, advertisen1ents, short 
films, A.I R. Brcadcasts, T.V. 
Series and all orher similar 
pub!ici ty measures for ensud ng 
the quality of food articles. 

(vi) that voluntary organisations, 
pa rticuJarJy thoslt! of women 
be encouraged and supponcd 
to play their role in the quality 
control of food. 

(vii) that consultative Commiu.ccs 
be established at the Central, 
State and district levels to 
guide, n1onitor and supervise 
the programme~ of pr~vc ntion 
or food adu hera don. 

(viii) that machiocry be set up to 
courdinate preventive and 
penal acrion by States so that 
inter-S ta ~~ p·roblems could be 
solved. 

(ix) that the Central Government 
t:xpand the training facilities 
for various categories of stall~ 

at all levels. 

(x) that the Central Goverprneot 
formulate a schen1e for t.xtend-
in.s assistance to the Stat~s 

for. furthe:r strengthening the 
Sta tc ma.cbinery for .enforce-
m~nt of tbc measures 
envisaged. 

(xi) that the Planning Commission 
be requested ·to provide ade-
quate resources for these pur-
poses in the c~ntral and Sta r.e 
sector in the 7th Five Year 
Plan. 

Cenrral assistance to each states for 
promotion of Homoeopathy 

5936. SHRI MOHANBHAI PATEL : 
Will the ,.1lNISTER OP HEALTH 
~NO FAMILY WELFARE be pleased 
to state: the details of the Central 
as~ istance p1 ovjded to each State for 
th.-· promotion of Homoeopathy durin& 
1985-86 1 

THE MINISTER. OF STATE FOR. 
I • 

THE DEPARTMENT O.F HEALTH 
(SHR£ YOGE~DRA MAKWANA): 
This Ministry does not have any scheme 

. under which Centra I assistance is pro-
vided to States for promotion of 
Homoeopathy. 

Seats allotted for foreign students for 
admission in medical Colleg~s 

59J7. SHRI JAGANNATH PATI-
NA IK : Will the MINISTER OF 
HEALTH AND FAMILY W'ELFARE 
be pleased to state : 

(a) the number of seats aHoted 
for foreign students for admi~sion ro 
various medical coHeges for MBBS 
course in diff.:rent colfrges during the 
current financia I year; 

(b) the defails of students, nationa. 
lity-wise, who hav\! so far been admitted 
in various colleges in MBBS during last 
three years; · 

(c) whether Government propose 
to increase the number of S(ats in ·view 
of the increased number of foreign 
students seeking admission in the 
coiJrges; and 

(a) if nQt, tbe reasons tbere.for ? 

THE MINISTER. OF .STAT.J! .. JN 
TllE DEPARTMENT OF HEALTH 
(SHRI Y.OGiiNDRA MAK.,ANA. : (a) 
There is no specific overall a1Jo1mtnt of 
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seats for foreign students in MBBS 
Courses in various medical colleges. 
A.flocation of MBBS sears from the 
Central Pool for foreign students for the 
academic session 1935·86 has not been 
decided as yet. 

(b) to (d) ~oreign students secure 
admission.. to MBBS Courses in the 
Country directly as well as through pro· 
grammes like the Colombo PJan under 
lhe Ministry of Finance (Department of 
Economic AtfaiTs). the Cultural Exchange 
Programme of the Ministry of Educa t inn 
as self-financing students through the 
Ministry of EKternal Affairs, etc. Actual 
admission data regarding foreign st udcn ts 
are not available in view of the fact 
that these students Se'cure admi~sion 
ahrouah multiple channels. The admis· 
sioo capacities of the various m~dical 
colleges are determined and fixed as per 
regulations of the Medical Council of 
lndia and the concerned University. 

Supply of Power from D.V .C. \\'est 
Bengal 

5938 . SHRI BHOLA NATH SEN : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether the West Bengal State 
Electricily Board is prompt in making 
payments for the electricity gcneraccd 
and supplied from the Damodar Valley 
Corporation; 

(b) if not, what were the total 
dues payable by the West Bengal State 
Ekctricity Board as on J day of 1983, 
1984 and 1985; 

(c) whether irregular pa~ment by 
&he West Bengal State Ele~tricitY Board 
h.as effected supply of power from 
Damodar Valley Corporation to west 
Bengal; and 

(d) the 
thereof? 

steps takenjproposed 

THE MINISTER OF STATE IN 
THE DEPARTMENT OP POWER 
(SHRI ARUN NEHRU) : (a) No. Sir. 

(b) The total amount of dues as 
on 1st January of 1983, 1984 and l985 

Jl2 

are Rs. 4 . 79 crores, 8.44 crores and 11.02 
crores respectively. 

(<;) No, Sir. 

(d) Damodar Valiey Corporation 
and the Government of India have been · 
pursning the question of clearance of 
arrears wiih the West Bengal State 
Electricity Board/Government of West 
BengaL 

Narmada Canal 

S939. SHRl AMARSINGH RAT-
HAWA: WiJJ the Minister of IRRI-
GATION AND POWER be plea.;cd to 
state ; 

(a) whether th~rc is a proposal to 
construct a Narmada Canal from the 
Narmada Project, if so, what would b~ 
the length of the canal and the area 
likely to be covered by this canal; 

(b) whether th~ work for the cons-
truction of this canal has been started, 
if so, by when it is likely to be cample· 
ted; and 

(c) what is the progress achieved 
so far in regard to the concstruction of 
Narmada Project, whether its progress 
is satisfactory and what is the target 
time by which it will be completed ? 

THE MINISTER OF IRRIGA-
TION AND POWER (SHRI B SHAN-
KARANAND> (a) The Narmada Main 
Canal of tPe Sardar Sarovar Project is 
4J9km. Jong upto Rajasthan border. 
The cullurable command area of the 
canal is 21 24 lakh hectares in Gujarat. 

(b) The works on the ini tia I reaches 
of the Canal werl.! started in 1980. The 
canal upto Rajasthan bord~r is progra. 
mmed to be completed by 1996. 

(c) The works on the foundation 
and the left bank monolith~ of the dam 
are in progress. Tend~rs for the main 
dam have been invited for fixing up the 
agency. There has been some slippage 
from the project's schedule of construe .. 
tion. Sardar Sarovar Project as a whole 
is progranamed to be completed by 
2006. 
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Proposal for opening of new Rallwa Y 
Stations Jn Gu)arat 

5940. SHRI AM ~RSINH RATH-
AWA : Will the Minister of RAIL-
WAYS b.e pJeased to state : 

(a) whether there is any proposal 
under Government's consideration to 
open new radway stations durang the 
next three years, if so. the details there-
of and the number of new railway 
stations likely to be opened in each 
Zone and particularly in Western Zone; 
and 

(b) what step4i are being taken to 
construct new rail lines and open new 
railway stcttions in the G1.1jarat State 
during the next three years ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDlA) : ~a) 
New railway stations are openJ on the 
existing as well a~ the new railway 
Jines. Th ~se propo~a Is are corts 1d~red 
on the basis of the prima facie needs of 
th\! traffic and development or to meet 
operational requirements. This is a 
continuous process wi lh the r..ailways 
and they are taken up as and when the 
need arises theaefor, and no specific 
schedule has been fixed for the next 
three years. 

(b) Priority has been give 1 to Bhuj-
Naliya new rvt.G. line project and it is 
expected th.tt it wiU b~ coinpleted and 
opened within the next 3 years subject 
to overall availabiJity of resources. 
Stations on this Jioe will be opened and 
developed in a phased n1anner depend-
ing on development of traffic. 

Res•rvation of scats for Srhedulcd CasteJ 
Scheduled Tribes students in central 

schools 

5941. SHRT ANADI CH-\RAN 
DAS : Will the Minister of EDUCA-
TION be pleased to state : 

(a) whether the Kendriya Vidyalaya 
Sangathao issued instruction$ to all the 
Kendriya Vidyalayas in August, 1978 to 
en•ure that the quota reserved for 
Scheduled Castes/Scheduled Tribes 

students was utilized to maximum possi-
able extent and for that purpose issued 
ccrt a in guide J •nes; 

(b) if so, details of the instructions 
and guidelines issued in this regard; 

(c) whether any a·;sessment has 
been made as to how far these instruc-
tions, guidelines and other decisions are 
actually being followed by various 
Kendriya Vadyalayas; and 

(d) if so, the particufars thereof 
and if not, the reasons therefor 'l 

THE MINISTER OF EDUCATION 
(SHRI K.C PANT): (aJ to (d) No 
instructions w.:re issued in August. 
1978 regarding 1 he quota reserved for 
Scheduled Casfc,iS<..:heduled Tribes. 
However, guidJincs for admission in 
Kendriya Vidyala:yas for the year 1979· 
80, issued in M~trch/April, 1979, contai-
ned provision regarding reservation for 
Scheduled CastejScheJuled Tribe chiJd-
ren. Stmilar guidelines are issued to 
the Principals every year. Admission 
guidelines are followed by 1 he Principals 
of Kendnya Vidyalayas while making 
admissions. 

Non-formal cducal ion and criteria for 
providing funds to States 

5942. SHRI BJMAL KAN11 
GHOSH: 
SHRI DEBI GHOSAL : 

Will the Minister of EDUCATION 
be pleased to state : 

(a) the total expenditure incurrtd 
on Non-formaJ education Scheme made 
in J984-8S and progress in different 
States; 

(b) the criterja for providing funds 
to the States/Union T~rritories by the 
Centre for Non-Formal Education; and 

(c) steps taken to cater to the 
spread of non-fonnal elementary educa • 
tion? 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) A total 
amount of Rs. 11.96 cr<'res was reJeased 
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to 9 ;educa rionally backward States viz. 
Andhra Pradesh, Assam, Bihar, Jan1mu 
& Kashmir, Oris,a, Madhya Pradesh, 
R.a;~s~than, Uttar Pradesh and West 
Bengal for expenditure on Non-Formal 
Educatio·n during 1984 85 which included 
expenditure on 1 62 lakh centres with 
an escima ted co, .. crage of 34 Ia k bs 
~hildren. 

(b) Central assistance is provided 
to 9 educations 11y backward St;l tes for 
implementation of the scheme i nclud-
ing opening · f centres, on n 50:50 shar-
ing ba~is and for opening centres exclu· 
sively for girls on a 90:10 sharing basis. 

(c) (i) In addition to the grants to 
the States, voluntary oraanization in 
these States are given assistance on 
Jooro basis for opening non-formal 
education centres. 

(ii) Voluntary organizations running 
academic in6titutions andjor engaged 
in educational research as well as 
G,overnmcnt agencies engaged in such 
pr~mmes in any pat t of the country 
~o assistance on 100% basis for 
flittetilihntal/innovative projects on 
Non.:'Forma I )!ducat ion; 

(iii) Awards are given to cduca· 
tionally backward States for excellence 
of perforn1ance in enrolment of girls 
under Non-Forma1 Education. 

(iv) Commodity assistance in the 
form of paper was given to n1ost of 
tbe Sta 1es tl nd Union Territories for 
production of teaching-learning 
materials for usc in non-formal educa-
tion. 

New Rail Lines and Conversion of 
Lines in Tamil Nj: du 

5943. SHRI M. MAHALJNGAM: 
\Vill the Minister of RAILWAYS be 
pleased to State: 

(a) whether there i~ any proposal to 
lay new rail linfs and to cor1vert the 
metre gauge Hnes jnto broad gauge in 
Tamil Nadu; 

(b) if so, the details thereof; and 
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(c) He amount allocated towards 
the above schemes during Seventh 
Plan? 

THE MJNISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRJ MADHAVRAO SCINDIA) : (n) 
Yc~, Sir. 

(b) Project is appr0ved and is jo 
difTt rent sections for a B.G line from 
Karur to Djndigul, a parallel B.G. line 
from Dindigul to Madurai, conersion 
of MG line from MndurHi to Maniac-hi 
and a paralld n G. line f1om Tirune. 
lvelli to Tuticorin. Of this, the parallel 
B. G line from TiruneJvelli to MiJJi-
va till n has rC'cent ly bten completed as a 
siding. 

(c) Amount aUocated for this pro-
ject is not known as tht! Seventh Plan 
is slill under finaJisation. 

Representation for Admhsion to SR. 
Nayug Schools of N.D.M.C. 

5944. SHRJ LAJ<SHMAN 
MALI.ICK : Will the Minister of 
EDUCATION be plea~ed to state : 

(a) Whether the parents of the 
children reading in the Junior Navyug 
Schools of New De !hi Municipal 
Committee, have appr oachtd the 
Governmt·nt for admission of their 
children in Senior Nav)'ug Schools on 
the pattern of Kendriya SchooJs afrer 
their passing Junior School stalle; 

(b) Whelber Government are awar" 
that children of Junior Schoots are fac-
ing difficulties in settins admission itl 
s~nior schools for th~ last so many 
years due to lack of seats and olher 
factors; 

(c) Whc ther Government propose to 
opfn Senior Schools or upgrade the 
Junior Schools to provide adn1ission 
f;.-tc.:ilities to srudents srudyina in Junior 
Schools; 

(d) Whether Government propose ro 
open Junior a~ weJJ as Seni()r Navyug 
Schools in New DeJhi as wtJJ as in Old 
De Thi. as this facilities is limited at 
pres( nt t·o New Delhi only; and 



211 Writt~ll l'f111Wer1 VAISAKHA 19, 1907 (S~K.4) Wrlltell .4 .. ,..,. . ..... 218 

(e) If r1.ot, the reasons therefor 'I 

THE MINISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Yea, Sir. 

(b) As per the criteria laid dowo 
for admission in Senior Navyug School. 
such of the students who secure more 
than 70~~~ marks in Class V in the 
Junior Navyug Schools can automati-
cally get admission in the Senior Navyu& 
School. The remaining students can 
compete for adn1ission in the Senior 
Navyug School alongwith students of 
other schools. Alternatively, they can 
s~elc: admission in other S.!condaryf 
seniory seco.n<'ary Schools run by the 
N D.M.C.'Delhi Administration. 

(c) to (e) As reported by N.D.M.C. 
there is no proposal unJer its considera-
tion to open any new Senior Navyug 
School or to upgrade the Junior Navyug 
S(.·hools into Senior Navyug Schools in 
Delhi or New Delhi due to paucity of 
funds and accommodation . 

Construction of Mabi Bajaj-Sagar 
Project in Rajasthaa 

5945. SHRI DJLEEP SINGH 
DHURIA : Will lhe Minister of JRRJ-
GATJON AND POWER be pleased to 

stale : 

(a) whether it is a fact that the 
land of Madhya Pradesh has gone or 
likeJy to go under submergence due to 
construction of Mahj Bajaj.)agar project 
of Rajasthan which is under construe· 
tion in Madhya Pradesh territory or on 
IJorder for which no a&reemeot exists; 

(d) the extent of land and its classi-
fication going under subrnergence in 
each such project; and 

(c) whether adequate compensation 
has been ~laid or proposed to be paid by 
the Rajasthan State in each case ? 

THB MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (c) According to the 
revised Proj~ct Report of Mahi Bajaj-
Sagar Unit-1 prepared by the Govern• 
tnent of RaJattban in l978, the area 
coming under submeraeoce Jn Madbya 
Pradesh ia 622.43 baa compcl5iDI of 

p~iva t~ aa well as Oovernment, :cultar-
abJe and uo~uiturabJe land aad lorcat 
area. Out of the total conlPCDI8tio,a 
of Rs. 32.20 Jakbs aareed to between 
cbe officers of Rajasthan aad Madbta 
Pradesh, payl'!:erl't of Ra. 27.15 Jakhs 
bas been released by Goverameot of 
Rajasthan ao far. 

Coaatractlob of Floati•IJ HGte.. Near 
Bombay by Boaabay Port T,.lt 

5946 SHRI S. G. GHOLAP: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state ; 

(a) whether Bombay Port Trust is 
proposing ro construct PloatiDI Hotels 
in Arabian Sea near Bombay; 

(b) if so, wherher the proposal bas 
been accorded permission b1 his 
Ministry; and 

(c) the deta i Is of the project and 
the progress thereof ? 

THE MINISTER OF ST~TE OF 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI Z. R. 
ANSARI) : (a) No, Sir. 

(b) and (c) Docs not arise. 

[Trotular /Oifj 

Energising of Pump Set1 

5947. SHRI HARJSH R~WAT: 
Will the Minister of IRRIGATION 
AND POWER be pleased 10 state: 

(a) the total number of irriaation 
pump sets in the country eoergiied ao 
far and the number or pump set yet to 
be eneraised; 

(b) whether the Ministry hu for-
mulated any crash proaramme to eocr-
gise these remaioang pump sets; aDd 

(c) if so, the details tbereor 'l 

THE MINISTER.· OF J.RRIGATION 
AND POWER (SHRI B . SHANKRA-
)llAND) : (a) Eoeraiaat :on of pumpsets 
is a contiouina pJoaramme. It ia 
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estlmated'tblrt number 'of irrigation pu~ 
mpsets lik·!ly to be energised by the: 
end :of; .. the::SiJcth Ptan is 57 JakhCJ. In 
the abs.-ce or· tetbnieal surveys and 
propotale from· the ·States. it is not 
p~sib,_, 10· indtcate the exact number 
of pumJ)sets yet t6 be energised. 

(b) .a·nd (e) The \\'orking Group on 
Minor Irrigation for formulation of 
Seventh Plan proposals has fixed the 
faf'Je,f fer .. energisation or 30 Jakh punl-
sets d&Wift& the Seventh PJan. 

RaUwar Accidents Since 
January, 198.5 

5948 .. SHRI RAMASHRAY PRASAD 
SINGH : WiJJ. the Minister of RAIL-
WA YS be pleased to state : 

(a) the details of the train accidents 
which Look place since January 1985 
till date. Zone-wise; 

(b) the name of the places where 
the ttain accidents occurred; 

(c) the details of casualties and 
cost of dan1age to Railway property as 
a result of those accidents; 

(d) the details of the causes thereof; 
and 

(e) the nature of compensation paid 
to the fCJmilies of the deceased and the 
injured persons so far ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF RAILWAYS (SHKI 
MADHAVRAO SCINDIA): (a) & (b) 
Railwny-w1se break LIP of train accidf;nt:; 
that' to·o~ place sm~.e January 1985 till 
30th April, f~8S are asunder:-

Number of train accidents 
---------------

Collisions Derailments Level crr,s~ing Fires in 

------
Central 
l!aste·rn 
Northern 
North Eastern 

NoNheast Frontier 
Southern 

South Central 
South Eastern 
Western 

These accidents occurred at diverse 
places on the different Zonaf Railways. 

(c) In these accidents. 113 persons, 
los·t sheir lives nnd 384 were injured. 
The coat of damage to railway property 
has been estimated as Rs. 3.48 crores. 

(d) Causes including prima facie 
causes of these accidents are as under : 

(i) Failure of Railway staff 105 

(ii) Failure or persons other 
~Uw.y •taff, 

(iii)· 'Failure ot equipment 
'Roll~ng stock 

29 

42 

3 

2 

3 

3 

1 
2 
l 

(iv) 
(V) 

(vi) 

(vii) 

accidents 

28 4 
2l 4 
27 8 

7 3 
58 s 
19 2 
17 4 
25 2 
23 1 

J>ermanent Way 

Signa 1 & Telecommuni-
lat1on 

Combination of factors 
ln.cidental 

Cause could not be 
established 

Cause under lnvcstiga. 
tion 

Trains 

7 
2 
1 
3 

1 
5 

12 

4 
13 

4 

82 

(e) No compen.sation has b~en 
paid so fur .in respect of the .accidents 
which took.pl~ce,.aince January. ~98S. 
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Rajasthan Share from Sfngrauli 
.Tb,r•al ··Power Plant 

5949. SHRI VIRDHI CHA{'IDER 
JAIN : Wifl the Minister of JRRIGA ... 
TION AN·D POWER be pleased to 
state : 

(a) what is the share of Raja'Jthan 
State in .each or the Thermal Power 
PJart.'ts at Singrauli in Madhya Pradesh; 

(b) whether Raj:.sthao is getting 
irs full due share from the power 
generation by rhcse plants; and 

(c) if not, reasons thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PO\VER 
(SHRI ARUN NEHRU) :. (a) ro (c) 
Rajaslhan has a share of I 2 35% in the 
pn:sen~ installed capachy of 1000 MW 
at Singrau li Super Thermal Station. 
Against this share, Rajasthan is 
presentJy gelling about JO~-~ from 
Singrauli. The ~h·>rl·fall is due to 
over-dra wa 1 by Uttar Pradesh. 

Antount Allocati'd fJr Implementation 
or AduJt Education Programme in 

Orb sa 

5950. SHRI SOMNATH RAJH: 
Will the Minister of EDUCATION be 
pleased to state : 

(a)" the amount aJJocated towards 
impJemenling Adult Education Prog-
ramme in 011ssa dudng 1984-85 ; and 

(b) the actual amount spent on 
Adult Education during that period ? 

THE MINISTER OF ·EDUCATION 
(SHRI K.C. PANf): (a) and (b) The 
total amount allocated to Orissa for 
Adult Education 1n ·1984-85 was Rs. 
196.89 lakhs both under the C\!ntral and 
Stare Sectors. Th(! information about 
the expenditure incurred during 1984-85 

.has not yet . been furnished by the State 
Government. 

Drug Reaistance in .T .B. . 

S95l~ SHRI MOOL,CHAND DAOA:' 
Will the Minister of 'HEALT'ff AND. 
FA~JL Y WELFARE be pleased to 
etate : · 1 

i , ;l I • 

( i) whether it is a fact that pri· 
mary drlfi!J u~ed·: fer T·:,B.· treatm'·ent 
h a Vfl p r'ov't d· .. , d be i i'1 effectfve ; 

(b) the numbrr of major hospitals 
and Primarv Hea-lth · centre~ those ' have 
facilities for testing drug resistance in 
T.B. :and. 

(c) what is the position of availabi· 
liry of Secondary line of anti T.B. 
drug5 in Primary Rca hh Centres 1 

THE MINISTER OF STATB IN 
THE DEPARTMENT OF HEALTH 
CSHRl YOGENDf~A MAKWANA) : 
(a) to (c) Anti-TB drugs are technically 
claHifi?d as Bachteriocidal or Bacterios .. 
tatic ones. <fepenrling on their mode of 
acr ion on the bacteria 1 po.pu lation. 
Anti-18 drugs which are being generstt,r~ 
ul\ed for I rea 1 men 1 ,,r T'B pat ientti , and 
supplied against the Central Share 
(Plan Scheme) under N rrional · Tuber.i. 
culosis Ccntr<'l Programme, are quite 
effective provided they are taken regu-
larly in proper doses. for the prescribed 
period of time as per advice of the 
physician . Lat~~t Anti-TB drugs like 
Rifampidn and Pyrazinamide are also 
now bt>ing supplied for treatment of TB 
patients including thoJe who are taking 
treatment at the Primary Health Cent-
res. a~ a part of conduct of pi lot studies 
on the etfectivene- s of Short-Course 
Chemotherapy Drug Regimen!~ be'ing 
tried out in the 18 districts of different 
SC1tes/Union Territories ; 

Drug resistant tests involving con-
duct of culrure examinations and sensi-
tivity tests re-quire provisidn of highly 
equipped o:~cterioJogical laboratory with 
spec.iaHsrd trained . ·n,edical and para- . 
medica1 staff. · There' is no' proposal for · 
e·,tablitiihment of such higbly equipped· 
lahnratories at the Primary Health 
Centres etc. These facilities are usually 
available at · pres·ent ;n t'he Medical 
c·olfege~/large hospita l~/S1 na tor.i1 and 
some of the TB Ti"Ad.i n ing a ,d Demons-
tration Centr~s of th~ State,fUnjon 
Territories. 

T. 8. Padents fn t'•c Coutftry and ' Orissa 
' ' ' ' 

5952 S.HRIMATI JAYANTI ?AT-
NAIK : Will the MINISTER OP 
HEALTH AND .. FA.MIL'Y·~ · WELFARE 
be pleated to -state :1 • · , 
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(a) tbe Central Schemes implemen .. 
ted so far for tho detention and treat-
ment of T.B. patients in Orissa ; and 

(b) tbe details thereof 1 

THE MINISTER OF STATE IN 
THE. DEPARTMENT OF HEALTH 
(S.HRI YOGENDRA MAKWANA): 
(a) Under the National Tubercu1osis 
Control Programme, anti-TB drugs, 
material and equipment are being supp-
lied to &he Stare of Oris~a on SO:SO 
sbari.na basis between the Centre and 
tbe Slate as Centrally Sponsored 
Scheme. 

(b) The cost of the Anti· TB drugs 
aad material and equipment suppJied to 
the State of Orissa (under · Central 
Sbare) during the Sixth Plan period and 
abe budgetary provision made for 
1985-86 is detailed below :-

YEAR 

]980-81 

1981·\.: 
. 1912·81 

.. ~ .... 14 

AMOUNT (Rs. in lakhs) 

7.20 
S.60 
5.36 

., 
. ... . 1984-85 

19.98 

27.05 
30'.00 1985-86 

-----------------------------
(BadaJet Estimates) 

Mahi Project 

59S3. SHRI BANWARI LAL 
BAIR.WA : Will the Minister of IRRI-
GATION AND POWER be pleased to 
state : 

(a) the names of the States likely 
to be benefited from the Mabi Project 
under construction io Rajasthan : 

(b) the total area that will come 
under .submergence due to this project 
and the area out or it .. under cultivation 
& the percentaae of population of these 
Statea Utely to be affecteft by it : 

·(c) tbe amount eanna rketf by the 
PJann·iat Commission lor thJs project ; 

(d) whether tbe annual plan for the 
year 19~5-86 has been prepared for &be 
project : and 

(e) if so, the physical and the 
fino ncial targets fixed therefor 7 

THE MINISTER OF JRRIGATJON 
AND POWER (SHRI B. SHANKARA .. 
NAND) : (a) The States of Rajasthan 
and Gujarat are benefited from the 
Mahi Bajaj saaar Project. 

(b) According to the Projro!ct Report 
of Mahi Bajajsagar Project prepared by 
she Government of Rajasthan in 1978. 
an atea of about 14377 he~tares will 
come under submergence. Out of this 
J 3454.49 he-ctares would be in Rajas-
than and 622.43 hectares in 1\fadhy:l 
Pradesh 7791.5 hectares of private 
cuhurable land of Rajasthan will come 
under submergence and about 2ROOO 
persons from Raj~sthan will be affected. 
48 familiec; from Madhya Pradesh will 
also be afft:cted and about 36 hectares 
( 18 I Bigha) of private cultura bte land 
from Madhya Pradesh will come under 
submergence . 

(~) to (e) Working Group of the 
Planning Commi~sion has proposed for 
Ibis Project an outlay of Rs. 31.63 
cror~.s in I he 7th Plan and Rs. 14.97 
crores in the Annual PJan J 98.5-86 of 
Rajasthan with the corrcspondina phy-
sical ·.arget of 10,000 hectares of. addi-
tional irrigation potential. 

The Sevt!nth Plan document prepa· 
red by the Government of Gujarat indi· 
cates a provision of Rs. 8 08 crores for 
this project in the Seventh Plan period 
and of Ra. J.OO crore for the year 
1985·86. 

IE,Rii~h] 

Ban on Professional Blood Donatioa 

59.54. SHRI MOHD. MAHFOOJ 
ALI KHAN : Will the Minisrer of 
HEALTH AND FAMILY \VELPARE 
be pleased to state :. 

(a) whether Government are aware 
of tlae reaular crado bcina carric4 HI 
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by the professional blood donors in 
Delhi who are compl:rely dependent 
on this profession for th~ir livelihood 
and are living a terrible Jife ; 

(b) if so, whether Government 
have. at any time. considered the q•J~s­

tion of banning professiona I blood 
donations or to 'licence these professio-
nals to discourage the peopfe from 
taking blood donation as a profession ; 
and 

(c) if so, the details thereof and if 
nor, the rensons thereof '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRJ YOGENDRA MAKWANA): 
(a) to (c) Reports hav..! appeared in 
newspapers from time to time regarding 
persons who donate blood repeatedly 
for gaining monetary b~nefits. It is not 
possible to regulate the blood donation 
by socalled professionals. However, 
Government has been repeatedly 
emphasising the nece·ssity of inculcating 
the habit of voluntary d Jnation of 
blood as this is the onJy method 
through which substantial quantiri(s of 
blood can be collected which would be 
safe, hygienic and disease free. The 
ability to mobilise a large number of 
people for voluntary done. tion of blood 
would depend on the speed with which 
health education spreads in the 
country. 

Number of Polytechnics Run by Govern-
ment 

5955. SH'RI HUSSAIN DALWAI : 
Will the Minister of 'EDUCATION be 
pleased to state : 

(a) the number of Polytechnics 
functioning( jn the country at present ; 

(b) the number of Polytechnics run 
by Governinent ; and 

(c) the number of polytechnics run 
b'y ''private i'nstitutioris and whether 
t~es~ are conforming ' to . teaching 
c··ourses :of aovernment PoJytecbnica 1 

THE MlNJSTEROF BD.UCATION 
( SHRI K.C; MNT) ·: (a) tq (~)· The 

information is being coiJected and wiJI 
b~ placed on· the table of the House. 

Polyteehinic College In Ma·dhya Pradesb 

S9S6. SHRI MOHANc LAL 
JHJKRAM : Will the Minister of 
EDUCATION be pleased to state : 

(a) · the number of Polytechoic 
Colleges op.!ned in Madhya Pradcsb by 
the Central· oo·vernmeot indi·cating the 
locations thereo·f ; 

(b) whether the subject resarding 
opening of Polytechnic CoUeges in 
backward and Adivasi dominated areas 
do~s not come under the Central 
Government ; 

(c) if so, the names of the back-
ward areas in Madhya Pradesh where 
such Polytechnic CoJ leges have been 
opened ; 

(d) if not, the reasons therefor ; 
and 

(e) whether the Centra I Govern-
ment propose to open a Polytechnic 
College in the most ba~,;kward Mandla 
district of the State with a view to 
develop it, during the Seventh Fjvc 
Year PJan? 

THE MINISTER OF EDUCATJON 
(SHRI K. C. PANT) (a) to (e) 
The establishment of polytechnics is 
the responsibility of the respective 
State Governments. 'the Central 
Government has not op~ned any poly-
technic in the State of M'adhya Pradesh 
nor is there a proposal~ ·to set up a 
polytechnic in ·Ma·n(Ha district. 

Study of Computer Education in S~bools 

S9S1. SHRlMATI KISHORI SINHA: 
Will tbe :Minister of EO.UCATION be 
pleased ·.to state : 

(a) wbether software uaecl.-lor pilot 
study of computer education in Schools 
is based heavily on the expotieb~·la U. 
K ; aod, 

(b) if .o,~\v .. ttWr · ~ dtis : ti :. · '~\aha blc 
,to lDdian ~Qdit.ioos .'1 

' ' • • / • ,i p ·~' ·~ ( :· 
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THB MINISTER OF EDUCATJON 
(SHRI K. C. PANT) : (a) & (b) Under 
the pilot project for introducing compu-
ter literacy and Studies in s~hools the 
hardware and software was made av~tila­
, ble by the Government of U. K. under 
a bilateral agreement. Twenty 
software packages were selected by an 
expert Committee keeping in view the 
objectives of the project. Care was 
taken to ensure that the packages are 
culture free as far as possible, and suit-
able to Indian conditions. 

The Ministry of Education is keenly 
aware of the need to develop educa t i-
onal software in India for use in ~chools 
here. This W\>rk has been slarted and 
some indigenously genera ted software is 
expected to become available for u~e in 
~cbooJs in 85-86 i tseJf. 

[Translation] 

Voluntary Organisations Engaged fn 
Care and Development of Orphans 

.S9S8. SHRI RAM PYARE PANJKA 
Will the Minister of SOCIAL A NO 
WOMEN'S WELFARE be pleasc.d to 
state : 

(a) whether Government are giving 
financial or other assi!l'tance to VoJunt-
ary Organisations engaged in the care 
and development of orphans; and 

(b) if so, the nature of assistance 
of such aiven and the number 

oraanisations ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SOCIAL AND 
WOMEN'S WELFARE (SMT. M. 
CHANDRASEKHAR); (a) Yes, Sir. 

(b) During the period 19;9-80 to 
19·84 .. 85~ a total sum of Rs. 690.86 lakhs 
was -given a a arant in-aid to Stares/ UTs 
under the Scheme '•Services for Children 
in Need o! Care and Protection'' for 
8J4· orgaaisations as central share. 

tBvll•ltJ 

Sa·aitary Conditions Ia Central GoYer-
, "-~e~t ~·~• Hotpl:fala a ad Di1pensarfe1 

S9S9 .. SHRI 
SINGH : WHJ 

KAMLA PR.ASAD 
the MINISTER OF 

HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the sanitary condtitions 
in the c~ntral Government run hospi-
tals and dispensaries in Delhi is fa~ 

from satisfac tor); and 

(b) if so, remedial steps proposed 
to be taken in the matter ? 

THE .MINISTER OF STATE IN 
THE DEPARTMENT OF HEALTH 
(SHRI YOGENDRA MAKW ~NA) : 
(a) & (b) The C~ntral Government 
ho;pi tals and dispensaries have 
be~n provided with adequate staff to 
maintain desired level of sanitation. 
The services provjded by the hospi ta Is 
are ganerally under trem::nJous pressure 
due to overcorwdi ng which gives rise to 
occasions when optimal level of sanifa .. 
tion in the bo:ipitals is not rnaintlir.cJ. 
Tbe pressure is likely to be substantially 
reduced with the establishment or two 
500 bedded hospitals at Shahdara and 
Harinagar and three 100 bedded hospi-
tr.Js at Mangolpuri. Khichripur anJ 
Jaffarpur in the perjph~ry of Ddhi 

Arrangement of cold wat~r at stations 
in summer 

5960 SHRI KAMLA PRAS ~D 
SINGH : Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether arrangements of cold 
water at the stations are yet to be n1ade 
though the summer has set in; and 

(b) what steps are proposed to 
arrange cold water at the stations in 
sufficient quantity ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAV RAO SCINDIA) : 
(a) & (b) Arrans~ments for the suppJy 
of cool drinkin water at statioos for the 
summer season have been made. These 
include provision of matkas fiJJed with 
potable drinking water, adequate num-
ber of water taps and hand pumps In 
addition, at major stal.ioos water coolers 
and water trollies have been provided 
and temportU1 bot weather: · wa termen 
have also been depJeyed ,at stations to 
serve drinking water to the pasaenaers. 
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Admission of Students of Na•yug 
Schools. N.l) M .c. Ia Central School& 

5961. SHRI R. M. BHOYB : Will 
the Minister of EDUCATJON be plea-
sed to state : 

(a) Whether Government are aware 
that the pattern of the Navyug Schoo!s 
introduced recently by N. D. M. C. in 
New Delhi is similar to that of the 
Keodriya SchooJs; 

(b) Whether the students of Navyug 
Schools afrer passing Primary class are 
not admitted to the Kendriya Schools; 

(c) If so, the reasons thereof; and 

(d 1 Whether Government propose 
to give a sympathetic consideratiOn to 
the problem as the Navyug SchooJs are 
very limited in number and exist in New 
Delhi only 1 

THE MlNISTER OF EDUCATION 
(SHRI K. C. PANT) : (a) Navyug 
Schools-meant for children of. weaker 
sccLion of society-are run on the pattern 
of progressive schools whereas Kendriya 
Vidyalayas-meant for chi ldreo of trans· 
ferable Central Govt. Employees-are 
1 un to impart uninterrupted education 
by following common sy i Iabus and 
media of instruction. 

(b) and (c) Gr:nerally, there are 
very little chances of fresh admissions 
in Class JI and above in Kendriya 
Vidyalayas. However, sul'tject to avai· 
lability of seats, fresh admissions are 
made in accordance with prescribed 
admission rules. Such admissions are 
made strictly in order of priority ca te-
gories and in accordance with trans· 
ferabiJity criteria. 

(d) As per the criteria laid down 
for admission io Senior Navyug School, 
such or the students wbo secure more 
than 70% marks .in CJass· V in ... the 
Junior Navyug Schools cao automati· 
cally get admission in the Senior 
Navyua ScbooJ. The ,._ai.nioa stu-
dents can compete (or fl4PJiJsion. in 
the Senior Nav~ua School alongwith 
atudenta of other achools. Alternati-
Vely, they can seek admisaion ia otber 

Secon<'a ry/Senior Secondary Schools run 
by the N D. M.C/O!Ihi Administration. 

Macbhlllguda .. Rayagada Raflway Line 

S962. SHRI OIRJDHAR OOMANOO : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Ministry of Steel, 
Mine-s ;:t nd Coal has discussion With 
his Ministry regurding the progress, 
finding and construction of Railway 
line from Machhiliguda to Rayaauda ; 
and 

(b) if so, the reaction o.f the 
Ministry of Railways thereto 1 

THE MINJSTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MADHAVRAO SCINDIA): 
(a) Yes, Sir. 

(b) The first phase of Koraput-
Rayagada RaiJ Link i.e.· between Kora-
put and Machhiliguda (19.6.S kms) is 
in an advanced stage of progress and 
is expected tCI be complett .. d as a siding 
by June 1985. The construction of 
Railway line from MachiJiguda to 
Rayagada will d .. ·pend upon availability 
of resour~es in the coming years. 

Rules Adopt~d by KendrJya Vidyalaya 
Sangatban 

5963. SHRIMATI BJBHA GHOSH 
GOSWAMI: 
SHRl RAJ KUMAR RAI: 

WHI the Minister of EDUCATION 
pleased to state : 

(a) whether it is a fact that Kend· 
riya Vidyalaya Sangath~n is a Society 
which ts fully financed by Government 
of India· : 

(b) :if so, whether such Govern-
ment financed orgar:tisations bave to 
adopt e~bting , Government Rules 
aoverninJ ·their employees ; 

(c) wheth~r .Kcndriya Vidyal..,a 
Sanaatban have adapt.ed all cxiMiaa 
Governmeot Rules ; and 
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(d) if not, the details of the rules 
~hich are ~t a varienco with the 
Government Rule's oo tbe suqject 7 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT) : (a) to (d) 
K~ndriya Yidyalaya Sangathan is a 
~ociety registered und~.""r tJ'le Societies 
Registration Act an4 is fully 
financed by tbe Ministr.y of Edu-
c~.ti,on. Various Government Rules are 
no.t ip.sofa~;,to applicable to the Kend-
riya Vidyalaya Sangatha n. Its Board 
of Governors has the powers to frame 
Regulalions for admipistration and 
m!lnllgemeot of the affairs of the 
Sangathan. It mav, however, adopt 
mur~;~..tis mt~randis the corresponding 
Government rules in some cases. 

11.00 brs 

HOMAGE TO MARTYRS WHO 
LAID DOWN THEIR LIVES IN THE 
FIGHT AGAINST FASCISM IN 

THESECOND WORLD WAR 

[Englr~h] 

MR SPEAKER : All the Leaders 
of the Parties and Groups have unani-
mously, I think. thought fit and it 
ought 10 be so, to pay homage to the 
n1artyrs who laid down their Jives in 
the fight against fascism ir. t be Second 
World War. About 42 million people 
laid do\\ D their Jives and about 80 
million people were maimed and or 
wounded and sufferings were i nftic-
ted on untold number of people. It is 
not to be counted in numbers for sta-
(istjcs as it is beyond imagination I 
think the whole House atJrees and, feels 
it a duty to pay homaae to those 
martyrs. 

But this homaae is also " reminder 
that the forces of fascasm are Got dead. 
Tbey always are ready to raise their 
ugly beads time and .again. I thi:ok we 
must beware of this very ... bard reality. 
One of our greatest statesmen and 
leaders of abis areat couotry, a man 
with a futuristic outlook saw tbis danger 

' ·wtwa Pand·i t JaW.harlal N.ehru rose 
l ••d ·raised his voice a•a·inst 'the r~scist 

the fight against /alciJm in 2 J 
tile Second n or/J •-rar 

ruiC! in Germany and Italy and he wa~, 

I think, the fi.rst Indian and the first 
statesman to say that this was soiog to 
be so. We, in India, who believ~ in 
non-violence and who fought our stru-
ggle for freedom on non violent lines 
against that mighty empire, nluat rea-
lise that what we gained by that inde-
pendence is the power to 80Vern our 
own future and our own destiny. Time 
and again the people of India have pro-
ved beyond any doubt that we are 
capable of looking after the intere&ts of 
our great countr) as well as we create 
an atmosphere for the whole world to 
foJlow. But even to-day some people 
realise that when they do not get power 
through the ballot, they try to usurp it 
through other means. But once the 
power goes through the barrel of/the 
~un, then the people who strive to get 
it. get themselves slaughtered, You 
might have studied the history of fascist 
Germany .. the stormtr0opers of Hitler 
Jed by Rommel and Rommel himsrlf 
and his troopers were ,butchered dClwn 
one night because Hitler thought olher-
w'ise. 

It is the same ; that is the very 
precious legacy, the ina Jienabfe right of · 
the people to be their own masters. 
Let us beware that even in thia country 
we have to fight certain things wh.1ch 
are coming up and we mu.,t realise fhar 
once this power to vote and the power 
to deterr:1ine our own future goes. then 
there is nobody to rescue anybody any-
where. That is why I just said that 
this is a reminder to all of us to be on 
guard a 11 the time b~cause this power is 
never t:eiven back. Once it goes through 
the barrel it remains with 'the barrel 
whosoever it is. 

Might is right Then no body wiJ1 
think twice about anybodyelse. This is 
ihe legary. You cao do wtlatcvor you 
like but it can be done only if we have 
got the power for which our leaders. 
Mahatma Gandhi and others laid down 
their lives and foug.bt for independence. 
That is why we· pay ·our tribute 1 
think t,be whole House agrees with me 
on tbia. 

I' 
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SEVERAL HON. MEMBERS r~s~ •. 

(lnttrrMpl~~.) 

PROF K~K. ~$;iWARY ~~uxar) : i 
want to bri.q lhia. ~at .ter to t~ n~trce 
·of tbe enttr.e . JJ~u~c ¥d.· I am sure the 
House wBI agree with me. •.• .· •• 

MR.. SfBAKBR : What is your 
point of order 1 

PROF. K.K. TEWARY : I am rai-
sing a matter of nation'l ~mportance. 
J t is importan( to the politiCal system. 

MR. SPEAKER : You have to give 
me some notice. He1p me in main-
taining ••• 

PROF K K. TEWARY : Yester fay 
and day before there was a co~cfave cf 

. some intellectuals organised . 'under tJle 
auspices of the Janata party. A t~p 
leader of th~ janata party, Mr. Biju 
Patnaik said ... (Interrupt lolls)•• 

MR. SPEAKER ; No. Under what 
rule. Mr. Tewary. you wiJJ bear with 
me. I cannot. aJiow. You can decry ·it 
outside: Now bear with me. I have 
over·ruled it. This is not good. Do it 
outside. Not allowed. Mr. Tewary, 
this is very bad. Please sit down, Please 
take your seat. This might be serious. 
I cannot go against the rules. Can I 
tear of the rules, Sir, for you 1 No. 
You can do it outside. That is enough. 
There is some limit to everything. · 

PltOP. K.K. TBWARY: PJease 
give your ruling. 

MR. SPEAKER : I cannot rule on 
a thing which does not form parr of the 
ru1es. Mr. Tewary I cannot rule on a 
thing which is not part of ·tbe rules •... 
(lntert·uption!) 

(.T ransltu ioll] 

MR. SPEAKER : Yes, what do 
you want to say 

[English] 

SHRI LALIT MAKEN ·.(South 
D~lbi) : Sir, a . conspiracy . has been 

••Not recorded. 

h~t~~ . by somo d.o9,&ors tp h~J~~.~~f , 
Maulana Azad Medical ¢~~11:8' , ~.•ad. 
three associated hospitals to a. 'private" 
society... . , . ~~ ~ ~?; 

· · i .. 

MR. SPEAKER : You give me in 
writ ins. Nothins like this. ·. r; · 

SHRI LALIT MAKBN : I baw 
&ivcn tne notice. \ I ,o 

1.,~ . I 

MR. SPEAKER : I wjJ~ see ,.~e it~ 
Not all owed. CllJiing Attention con not 
be discussed or;a .t.he r~·Joor · ~.:tbe llduse. 
No debate. Not aJJowc;d. , Mr. Mtrtb.ft 
you must realise what you are doing. 
Irrelevant.. You can como to me and 
teJJ me. I am not aoing to discuss 
Calling Attention. .·' 

• t ' • .. , 
SHRI KOLANDA~VEI,.U : $ir. . I 

have given a notice under Rule ~~3 for 
calling Attention of the Mjn·ilter for 
Information and Broadcasting ... 

MR. SPEAKER : The Business 
Advisory Comrni ttee is . rileeti ng . today· 
at 3.30 P.m. You are wel~ome. You 
are going to come there. We can discuss 
it there. 

' r . 

SHRI KOLANDAIVELU ·(Oobi-
chettipalyam) : There is another impor-
rant issue. 

MR. SPEAKER : Whatever ' impor-· 
tant issues are there I 8.Jll ready to-
accommodate them. You can come and 
discuss wilh me. 

SHRI KOLANDAIVELU : There 
is no safety even for t~mples · io Sri 
Lanka. 

MR. SPEAKER : You can come 
to me. (Interruption$) 

[Translation) 

MR. SPEAKER : I shall call you 
one by on'e. il 'Sfi31J hear YOU af&O ·. ~r. 
Ramamurthy : (lntertuptlonl) 

(EngUB/t] 

SHill K .. P. · .UNNIKRISHNAN 
(Badaaara) Sir • . I . -wish to inite 
your attention. I )live ·writtcm to )IOU 
about the ••• 
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MR. SPEAKER : I have got no 
objettmn~ 'If the house agrees I .. have 
aot 'DO,·problem. 

SHR.I IC.P. UNNIKRISHNAN : I 
am lUre everybody will agree with me ••• 

MR. SPBAICBR: I don't mind. I 
eao even bifurcate these subjects. I 
can have the Calling Attention on one 
1ubject today and in BAC you are wet .. 
come to come there and decide about 
••e ottaer subject. . 

MIL. POOJARY, there is a CaHing 
Attention. I want to bifurcate it. 

MR. SPBAKER : One thing I am 
handlios the situation with regard to 
Dlacuuion on ftaud in Banks. We can 
aeparatc this; I think it is okay. We 
ran diiCUSs it in the Business Advisory 
Committee and do whatever we can. 
We can have one thing now. 

SHRI K.P. UNNIKRJSHNAN: Sir, 
Moratorium will, be discussed as CaJI-
iq Attention; Bank fraud should be 
discusaed separately under Rule 193. It 
should not be combined. It cannot be 
combined. 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, he has not followed 
what you have said. 

MR. SPEAKER: These two subjects 
-Moratorium and Fraud in Banks-
can be separated. 

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY) : Can we 
take up thi;s Fraud subject today, Sir ? 

MR. SPEAKER. You have given a 
comprehensive statement-including bank 
frau case. Now, you can go ahead 
with this · o11e today, that ist Mora-
torium. 

SHRI K.P UNNIKRISHNAN : 
There is something about which I have 
'Written to you. I have a Jso moved a 
Breach of Privile,e Notice against Mr. 
Ram Nfwas Mirdba. · 

MR. SPEAKER. ; I have written to bJm 
to find out facta. 

SHRI K P. UNNIKRJSHNAN : Sir 
since then Mr. V .P. Singh went to 
Washington and he bas returned; he has 
addressed a press conferenet·; this bas 
become rather a resular feature when 
the House is sitting and it is against all 
precedents and the views expressed by 
your i llusrtrious predecessors. Tbey arc 
holding pres~ concerence when the Hous-: 
is i :1 session. 

MR. SPEAKER ; I have time and 
again stressed this and I think ... 

(Interrupt ions) 

MR. SPEAKER : I arn saying some-
thing. Don't get impatient. Only pro-
b1em is, I would not like the Ministers 
to make the statement outside while the 
session is on; they can make this here 
on the floor of the House and they can 
get the same publicity; tba t would be 
better. 

SHRI V SOBHANADREESWARA 
RAO (Vijaya wada) : The drought 
situation in Andhra is getting worse day 
by day. 

AN HON. MEMBER. : It is co:ning 
up tomorrow. 

SHRI M. RAGHUMA REDDY (Nal-
gonda) : Bonus given to wbea t has 
not been extended to paddy. 

MR, SPEAKER : You have to give 
not1cc. 

MR. SPEAKER : One by one. It iCJ 
better to stand up It is helpful for 
good health : 

SHRI H.A. DORA (Sh·i IC.akulam) 
t t appeared in th~ Papers that 
Pakistan is preparing an atom bomb. I 
have given a notice, 

MR. SPEAKER : It is under my 
consideration. I arn asking the Foreign 
Mintster resardins this.. 
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SHRI THAMPAN THOMAS 
(Mavelikara) : Yesterday it was about 
cne water aad· today What I want 
to br•nl to your notice is about the 
travel facUlties No train rc~ervations 
are avaihibJe; . no air ticketa are avail· 
able for MPs and their relations and 
auests. Special trai11s should be run in 
summer. 

MR. SPBA KER : 1'here are people 
who are on holiday spree nowadays; 

(lnt~rrupt/on1) 

MR. SPEAKE&: Why don't you 
let the other Member speak? 

SHRI K. RAMAMURTHY (Kri-
'bnagiri) : Today io the newspapers 
il has come that tb" Sri Lankan Govern 
ment, 

(Interruptions) 

MR. SPEAKER : Shri Choubey, 
don't be like that. the Hon Member is 
on his legs. 

SHRI K. RAMAMURTHY : The 
Sri Lankan Government is determined 
to try the PTI Correspondent and his 
movements have been restricted by the 
Sri Lankan Government. Will the 
Government of India take up this issue, 
Sir? 

MR. SPEAKER : You give it to me; 
I will see. 

{ Tra111lat loll] 

SHRI SHIV PRASAD SAHU 
(Ranchi) : Mr. Speaker, Sir, mosquato 
menace has assumed alarming proportion 
in Delhi. Spraying haCJ not been done 
for several months . The result is that 
mosquitoes are .breeding in large num .. 
ber and malaria is spreading in an epide· 
mic from. Government should make a 
statenu~nt in this regard. 

(lnt~rl'uptlons) 

(Enrli•hJ 

SHRI KAMAL NATH (Chhind-
wara) : The lights are getting dimmer 
The Bneray · Minister ·should say 

somethina. The lights are aettiaa dimmer 
and briahter. I request the Bncr11 
Minister to say somethina on Una. 

MR.. SPEAKER : Now, Papen to 
be laid. 

12.15 hrs 

PAPERS LAID ON TH13 TABLB 

Aoouat Report and Review oo tbe wert• 
lag of Brahwaputra Board for 1983..a.t 

[ Engii.Jitj 

THE MINlSTER OF IRR.IGATJON 
AND POWER (SHRI B. SHANKA· 
RAN AND) : I beg to fay on the Table-

( I) A copy of the Annual Report 
CHindi and English versions) 
of the Brahmaputra Board for 
tbe y"ar 1983·84 along with 
Audited Accounts. 

(2) A statement (Hindi and English 
versions) regarding Review by 
the Government oo the .work· 
ing of the Brahmaputra Board 
for the year 1983-84. 

[Placed in Library See No. 
LT·885/8Sj 

Annual Aecoant1 of Regional Engine· 
erin1 College, Tlrucblrapalli for 

1983-14 

THE MINISTER OF EDUCATION 
(SHRI K C. PANT) : l beg to lay on 
the Table a copy of lhe Annual Acco-
unts (Hindi and English versions) of 
the RegionaJ Engineering College, Tiru-
chirapalli, for the year 1983-84 together 
wi 1h Audit keport thereon. 

{Placed io Library See No. LT-
886J8Sj 

Annual Report Annual Accounts and 
Review on tbe working of Post Graduate 
lnstltate of ·Medlral Education and 
Researeh Cbandigarh for 1983-84 etc:. 

THE MINISTER OF STATB IN THE 
DBPARTMBNT OF HEALTH (SHR[ 
YOGBND.RA MAICWANA). ! I bea 
to lay on the Table~ 
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(Shri ~e1ndcr Mnwana] 
(1) . (i) A . co~~· .: of .. t~e 1nn~al 

Report t·Hlnda and Enghsb 

(ii) 

\'ersiona) of tbe Post-Gra-
udate Jns1itute of Medical 
Education and Reseatcb, 
Chandiga• h, for the year 
1983-84. 
A copy of the Annual 
Accounrs (Hindi and 
Enalish versions) of ahe 
Post-Graduate ln,ti1ute 
of Medica J Educatio 1 and 
Research, Cbandiaarh, 
for the year 1983-84 to-
gether wiah Audit Report 
thereon. 

Ciii) A copy of ReYiew (Hindi 
and English versions) by 
the Ooverninent on the 
working of tbe Post-Gra-
duate Institute of Medical 
Education and Research. 
Cpan<,liaadl, for the yea1· 
-~,~~ ;~~ ' .. ' 

(PiacM ia Libfary See No. LT-
887/85} 

(2) A statement (Hindi and English 
velsions) explaining the reasons 
for not layina 1he Annual Re-
port and •u4ited Accounts of 
.the Central Council for Re-
search in Homoeopathy, New 
Delhi for the year ! 983-84 with-

' in the stipulasfed period of nine 
mon1hs after the c:lose of the 
Accountin~ Ytfa·r. 
(PJaced in 'Library See No. LT 
888]85) 

NotlficaUoo wadu Major .Port Trust 
Art 1963, Aaaual Accounts nf Calcutta 
·Post Trust for 1983-84 arid statement 
for delay, statement for delay In laying 
the Anaaal A/Cs an4 Hindi report of 
Pepsa Road Tra•sport C.orporaUon, 
Patlala for 1983·84, Statement I<W delay 
Ia la)rfaa the AnqaJ Adaaini•trati•e 
Report of Pep1u Transport Corporation~ 
: Padala f~ ' 19SS.B4, e1~. 

THE . MINIS"R:R OP STATE OF 
tH!! M~I~"ISTR.Y "O.f: SHIPPING AND 
TRANSPORT (SHR'J Z. R·. ·A'NSA~ll) : 1 
bea to lay on the Table-

(I) A . -copy . .. or Nodflcation No. 
\ G.S,R. 304 (E.) Hindi ·. an. 
Eoslisll Ye·rlfoes) published , jo 
Gazette of India dated tbe 2Sda 
March, 1985 cootainioa Corrqj-: 
gendwn to Noti.ficatioQ No. 
G.S.R. S9S (E) dated ·tbe 7lb 
August, 1 Q84, under sub sec-
tion (4) of section ll4 ~f the 
Major Pori Trust Ac~. J ~63. 
[Placed in Library. See No. LT 
889/85] 

(2) A copy of tbe Annual Accounts 
(Hindi and English versions) 
of tbe Calcutta Port Trust, for 
the year 1983-84 and the 
Audit Report tbereont under 
aubsec:tion (2) of section 103 
of the Major Port TJ ust Act. 
1963. 

(3) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. 

[Placed in Library See No. LT· 
890;85). 

(4) A statement (Hindi and English 
versions) exptaming the reason 
for not Jaying the Annual 
Accounts and the Audit Re-
port of the Pepsu Road Trans-
port Corporation, Patiala, for 
the year 1983·84 within the 
stipulated period of nine months 
after the close of the Accoun· 
tlna Year. 

tS) A statement (Hindi and Enalish 
versions) explaining the reasons 
for not laying . the Annual 
Administration Report of. tbe 
Pepsu Road Transport Co.r,o-
ration, PatiaJa, for tbe y~ar 
1983-84 within the stipulated 
period of nine months after the 
close. of the ·Accounting Year. 

(Placed in Library See No. 
'891./85] 

(6) A copy e~.ch of · the foHov.rins 
papers (Hindi · . and En.alisb 
versions) under sub-section (J) 
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ofsect·ion 619A of the CtWpa· · 
aie~ Act, 1956 :· 

(I) Review by. t.be Gov~roment 
oo t be w(lfkina of the 
Sbippi.QI Corporation of 
India Limited, Bombay, 
for &he year 1983.84. 

(ii) Aoouat Report of the 
Shipping Corporation of 
India Limited Bombay t for 
the year 1983-84 along with 
Audited Accounts and the 
comments of the compt-
roller and Auditor General 
thereon. 

(7) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (6) above. 
(Placed in Library See No. LT .. 
892/85]. 

Annual Report and Review on tbe 
working of Power Enafaeera Training 
Society New De-lhi for 1983-84 and 
wtatement for delay fa laying these 
papers. 

THE MINISTER OP STATE IN 
THE DEPARTMENT OF POWER 
(SHRI ARUN NEHRU) : I beg to lay 
on the Table-

(I) (i) A copy of the Annual 
Report (Hindi and English 
versions) ! of the Power 
Engineers Training Society 
New Delhi, for the year, 
1983 .. 84 along with Adudi· 
ted Accounts. 

(ii) A copy of the Review 
(Hindi and English ver-
sions) by the Government 
on the working of the 
Power Engineers Train· 
ing Society, New Delhi, 
for the year 1983-84. 

(2) A statement (Hindi and English 
versions) showina reasons for 
delay in layiua the papers men-
tioned at (1) above. 

{Placed in Library See No. LT. 
893/85] 

•nv ._.. 

Ana•I·R.,... . •'!'•r•• A~, .... 
and Re'fl~w OD tlte . ...,_.... of NMJ .... 
laatltate of Healt• aDd P-.atiJ Wei(...., 
.New.DeiW ~or·l913~ ... aiad ..... latl81' 
del a J Ia JayJa1 these,.,.,._. .. · 

\' • ,t\ 

THB MINISTER OP' STA111 IN 
THE DEPARTMENT OP HaALTH 
(SHRI YOOENDRA MA.~WANA) : 
I bea to lay on tbe Table-. · 

(1) (i) A copy of the Aomtal R.e. 
port (Hindi aDd Eqliall 
versions) of the National 
Institute of lfealtb an4 
Family Welfa~ New 
Delbi. for d1e yea1' J98J-
84 •. 

(ii) A copy of the Annual 
Accounts (HJadi and 
English wraioos) of the 
National lostitutcl of 
Health end Family Wei-
faR, New Dolbi, for the 
year 1983-84 together w1 tIt 
Audit Report tbereoa. 

(iii) A copy of the Review 
(Hindi aod Boslistb version• 
by the Government oo the 
workiD& of the National 
Institute of Health and 
Family Welfare, New 
Ddbi.. for the year I 9.83-
&4. 

(2} A statement (Hindi and English 
versioos) showing reasons fot' 
delay tn l.ayicg (be papers men-
tioned at (J) above. 

(Placed io Library See No. LT· 
g94/85}. 

MR. SPEAKER: Now, Let usao 
ta next item-CaUana Attentioa-stari 
George Joseph Mundackat 

( ftllerruptJo•) 

MR.. SPEAKER : Now, you baw 
understood that you bave to put qun·, 
tions Gnly oa Bauk moratorium. 



MAY 9, 19~.5 Urgent Public 
lmporlai&C.:-

k~& ..... ;.,.NINf$lliR.. OF STATE IN 
T'HB Mau;.JTJt:Y QF , ,FJ~ANCB (SHRI 
JANARDHANA POOJARY) : Sir; if it 
tJt~ iDC9Qve~icnt. can we take fraud 
~now., 

. -~R. SPSAKER '·: No, no.· · 

.,., .. . SHRI JANARDHANA POOJARY: 
,fo~row we can take up bank morato-
rham., - · 

MR .. 'SPEAKER: We have already 
.f!ecided. this ·tnarrer. 

SHRI 
Sir, lot 
~)ltll'o 

K.K. TEWARI (Buxar) : 
us reopen the whole thing 

. : . · ~· 

{Translation) 

·MR. SPEAKE~: If you wantto 
take up later you may do so. 

,,· · {Engllsll) 

But we have already decided this 
matter. 

ll.l6 brs 

CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE 
(E•zrllsh) 

Sudden declaration ot moratorium 
by the ReserYe Bank of I ndfa on 
Lakshmi Commercial Bank and two 
other Banks. 

SHRI GEORGE JOSEPH MUNDA· 
CKAL (Muvattupuzha) : I ca II the 
attention of the Minister of Finance to 
the following matter of urgent public 
importance and request that he may 
mate· a a·ta.tcraent there on : 

•• Reported Sudden declaration 
of moratorium by the Reserve 
'Bank . of India on Lakshmi 
· CoDlmercial Bank and two other 
baakl .. .causina difficu hies to 
depositors und the action taken 
by the Gov~rnment io the 
matter·., 

. THE MINISTER OF STATE IN 
THt( ,,J '·NtiNISTRY . OF PINANCB 
(SHRI JANARDHANA POOJARY): 
M.r. S,P.eaket;:Sir, 

' ' 0 I H \ ,, . " ·! 

On tbcf ·app1h:ation and recommend-
ation of the Reserve Bank of India. 
(RBI) ~· tb'e Central Government have 
granted a ·moratoriuM in respect of the 
L'aksbmi Commercial Bank Ltd. Bank or 
Co~hin Ltd~ end Micaj State lJank Ltd. 
from the close bf busines.s on 27lh April. 
198S and upto and inclusive of 29th 
July" 1985 in tbe case of Miraj State 
Ltd., and upto and inclusive of 28th 
August, 1985 in respect or the other two 
baaks, under the provisions of Section 
45 of the Banking Regulation Act. 1949. 

. The affairs of the aeove mentioned 
banks, as also those of other private 
sector banks are under the clo§e survei· 
IJance of the RBI. Finding the affairs 
and performance of these three banks 
unsatisfactory~ they were advised by the 
RBI to make concerted efforts to recover 
and realise sticky advances. They were 
also asked to strengthen their capital 
base in a phased manner and augment 
·the reserves t<> improve the ratio of 
owned funds to deposits, particularly 
keeping in view the erosion in their dep-
osits. The RBI bad also appointed 
professionally qualified and experienced 
persons as its additional Directors on 
the Boards of these banks. 

Despite these measures and instruct-
ions, in the assessment of the RBI, the 
financial position of these banks had 
been impaired irretrievably, and it was 
apprehende-d that the publication of 
their annual accounts with the negalive 
working resultS might lead to an ad,:erse 
impact on the depositors' confidence and 
there could be the possibility of a run 
on tbe~e banks. These would have had 
adverse repercussions on the economy in 
gener~l and the banking industry in 
particuJar. The Reserve Bank also 
came to the conclusion that these banks 
~quid no longer function as viable inde-
pendent units. It was under these circu-
mstances. that . th~ RBI was of the view 
that a temporary moratorium on the 
activities of these banks should be gran· 
ted and made an application to tbe 



· · .... 245 '· · \ftft;., dtt ~ntiC~n to 
.. A;1~1er_ of 

VAISAK,:I::I~ I~ 1507 (S..fll.·( u, g•n t Public 1*6 
·· '1,.,111.11,e ·: ·:. , 

. Government ·~~wdinaly. A moratorium 
haa .·bee• declared in toe general interest 

I. of Uu; depositor~ of' lhe tr~nsf'ercr banks. 
~·Tho a .sl is also actively ·considerina ahe 
·question or amalaamation of these 
banta. 

The arant of the moratorium. apart 
from safeguarding the· interests of the 
depoaitQrs, would also facilitate the 

·.reconstrqction and •malgamatioo of the 
:t·ranaferer . banks •. During the period of 
tho mora~ium, the. banks have been 

· permitted to. make certaio .payments as 
1pecified in the notificati9n of morato-
rium. including the P,ayment to the 

· extent of .Rs. 2,5.00/- to the deposHors 
. other than. tbose who are indebted to 
.the banks. This~ has . b,cen authorised to 

· minimise the inconvenience to the const-
ituents aod the public while the schemes 

· in relation to the banks are under cons:-
deration. Deposits with the transferer 
banks are guaranteed payments upto Rs. 
lO.OOOf'·per account by the Depo~_;it Insu-
rance and Credit Guarantee Corporation. 
The deposjts with other banks arc aJso 
similarly protected by the Deposit lnsur-
,ance, in addition to the assista nee avai 1-
.able from the Reserve Bank to all the 
banks. 

12.20 brs, 

[MR. DEPUTY SPEAKER 
in th• chair) 

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muvauupuzha) : Mr. Deputy-
Sp.eaker, Sir, I am mentioning the case 
of Bank of Cochin because I have given 
not ice in respect of that Bank only. The 
condition of l·his bank was very poor 
~tbout three years ago. At that time, the 
Reserve· Bank had intervc=ned and appoi .. 
nted a new Chairman and some Direc· 
tors were also nominated by it and the 
condition of the Bank had improved 
considerably during the recent past. Only 
a few weeks ago. sol'!!e two new branches 
were opened by the Bank of Cochin after 
gettina sanction from the Reserve 
Bank. 

. · .. Now. the declaration of moratorium 
in respect of this Bank has created a 
lot of difficulties . particularly for ·he 
minority instiuations. who had deposited 

all the-ir mon.!y wj(b this Bilnk. Minority 
institution• Hke .mivioary hos~U~ and 

• ... 1 , r!t•) ,\ 
others had depo:.i ted ali their JD9ney 

'with ·this Bank a·nd 'now the, ,,rc.1 .. :,acins 
difficulties· i·n drawioa :•.o•~ .fco.,. the 
bank ev~n "' u~ J)ay salal'ies. 10· .. their 
staff. One ·wouJJ have understood mora-
l()rium, amalgamation or Uqu,c;Ja tioo 
'some tbrt'e years back, when the .cqadtion 
o:r the bank was poor. but now Jor the 
last three years, the RMerve, Ba~k bas 
b~en controlling its alfairs aod , ... depo· 
sits had also inct~a sed. Sudd~nly ··· grant-
ing a moratorium in respect o.f ~his banlc 
has pur these institutions to a Jot of 
difficulties A sum of Rs. 2500/· is not 
enough to aive saJary even to a doctor • 
I therefore, request the Fjnance Minis· 
ter to immediately withdraw the mora-
torium, and give imme•Jiate rc,Ucf to the 
·deposirors. Please consult the Chief 
Minister ·. of Kerala also. He must have 
contacted the Finance Minister· earlier. 
If so, what ·has been the result of that? 

If this . moratodum continues for 
1hree·four montbs, aH theMe institutions 
would suffer. They have got a lot of' 
Sla ft. Thousands of palie.ots are also 
suffering, because the doctors are not 
being paid in ti u·e. The hospitals would 
close down if tbis continues. In the 
name of public. I request the bon. Mini-
ster to withdraw· the mor&torium immed-

. iareJy, Jet it be amaJgmated with some 
other bank. You must take action agai· 
nst the defaulting p~rsons; you must 
dismiss the former Chairman. l am not 
defending the Chairman or the Direc-
tors; they may be prose-cured according 
to the rules I am only requesting to 
give immediate relief ro depositors like 
the hospital authorities. They are suffe-
ring; Rs. 2500/· are not sufficient to pay 
se:~la ries to tbe· staff .. At least allow them 
to withdraw one month•s salary for aJI 
the staff on the bassis of Jast one or two 
years. As they had been withdrawing 
mon~y for paying salaries all these years, 
they may be allowed to withdraw that 
mo.,ey in order to pay salaries to their 
staff I request thi~ to be considered 

··sympa thetica IJy • 

SHRI JANARDHANA POOJARY: 
1 share ihe conc~rn of the hon. Member. 
·we have : to protect the · i·nterest of lb' 
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·llepoltton. If •'e bad k~pt quiet or tho 
·•aene Bank ·had kept quiet, &be depo-
litoia' iater..c would have r.uffe1ed and 
their inter~lt WOUld llOl have been prot• 
cctf'd. Por the ioformation of abe bon. 
Mnnber and rhe iaformauon of the 
depositors throuab tbis House, J would 
brina out some faces about the Bank of 
Cochin. A1 on tbe date of recent inspec-
tion. that i.s 30th June, 1983, abe bank 
d~posita bad been effected to the ext~nt 
of 4.70 crorea, or 6.4 per ,enl of its 
Iota I d~posits; the advances of the bank 
asgregated to 23.61 crores; percentage 
wi·se, it constituted 52.20 per cent of 
t'be total advances. Besides, there has 
been excessive abuse of loaning power 
and large scale unauthorised idvances by 

··-ok; The former Cbairmao of the 
· . ~as removed by the Reserve Bank 

-·~-ril. 1983 for his acts of commis~ion 
.. ~ omission~ ; Afterwards, a retired 
.#ticor of dtt·-rve Bank of lodia was 
apPOftttil-i·lflt,spite of lbat he could 
not .U.a.:t ·aty ,_rovernent. According to 

·. · ·the R.eMrve Bank. the Bank had default 
ted in the maintenance of bank cash res-
rrves •nd the statutory equity ratio. Its 
Boar-d was t10't ..,rkin1 in a c-ohesive 
manner and htd~''hot bestowed adequate 
a trention te· tho .various important aspe-
ct!J of the bankin1 functions. S<.>, keeping 
alt the~e 1h;ngs in 'iew and taking into 
consideration all these factors, in order 
to safeauard the interest of the depo· 
titors, tbfs step has been taken. You 
have btt;n kind enough to make another 
J)ofn·t rttarding che omount that is being 
given to the depositors, that is about 
Rs. 2500/ Here you have made a point 
statins that it should be increased as 
some of tbe depositors are affected and 
they are not in a position to pay their 
salaries I wilt definitely advise the 
R~serve Bank of India to take rhese 
factors into con~ideration and they may 
do whatever that is possible. In the 
morning also r advised the Reserve Bank 
officials to take tbis point seriously. It 
is under active consideration. 

So far as the period of moratorium 
is concerned, so many sreps are to be 
taken. The Reserve Bank or India i~ 
~oina into it ill detail I witl definitely 
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advise tbe Reaerve 8a-nk of ·India to take 
actioa as ·early as possible either to 
aPJalaamate or to take some f;)tber 
aclion. I will take into cousideralion 
the suggestions made by you. ·Tbe oft'i-
c i" Is of Reserve Bank are here ~nd I 
wi 11 aaaio ask then1 to take action as 
:early as possible. 

SHRI GEORGE JOSEPH MUN-
DACKAL : I want to know the latest 
position of the bank. The Minister has 
not mentioned anything about it. Near 
about 1983, the conditi·on was bad ac-
tually, but now the condition has im· 
proved. Only a few weeks back, two 

. new bra r1ches bave been opened by the 
Bank. If the Bank's position bas not 
improved, why the Reserve Bank of 
Jndia allowed new branches? The depo. 
sits have gone up and the bankers are 
in a comfortable posirion. If it were 
two years back, I would have agreed-
hundred per cent with the hon. Minister • 
The position had improved now. At this 
stage moratorium is unnecessary and my 
argument is to immediately withdraw tbe 
moratorium and allow the depositors, 
especially the hospitals to draw money 
so that the people can be paid their 
salaries I request you to immediately 
con~ider the payment of one month's 
salary to the l<'taf staff, about 500 
people. If tbey are not paid. the hospitab 
may be forced to close and patients wiU 
suff:.:r. 

Regarding the question of amalga-
mation, it is better to have a Kerala r._. 
Bank b~cauae most of the employ~es are 
from Kerala a-nd tbey may be put to 
much trouble if it is amalgamated with 
some other outsido State Bank. So, 
J)lease consult with our Chief Minister 
before taking any action in regard to 
amalgamation. 

SHRI JANARDHANA POOJARY : 
Sir, the_ balance sheet has not been com-
pleted. If the balance sheet is going to 
be completed and i; to be published, , ~ 
there will be Joss. They have not made 
any improvement. That is why this 
moratorium has been imposed 0 herwi se 
·the depositors interests would have been 
further .affec·t~d. This step has beee taken 
by the Reset ve Bank . of India to 



~~~~l:;?'fl(~l#oll ,. 
J..lll,l!,,.r c.9f 

·~f~J~fr~ . t~~Jd~~~~~~~~~ i~~~!fl~· ~~ . ~f' 
at all we are 1nte•e~ted 1n the de~1tqt,i• 
in~~rC.t, d;~~oit~~yf . (he,~ are i I die. ~i~P· 
i~at we ha~~ ~o · tak~ ,·ll~d tb~t is . .wb.¥.'*t~ 
lleaerie Bank· or) rnd'i~llas ··come forward 
with ··his. r)_ropo~lind1 

• ·i'tte lhO,~t~ri~m 
b~• ·bee'n i .llJpose~~ ~ '~ · · · · '· .. · · 

~ r , ' ' , • • i 11 

~bout y~ur ~~~~ ~~~·c•t1ioa, I 
alr~ady brougb't to your notice that )our 
suagestions have been taken in!to ·~ consi-
deration, I already advise~ t~e Reserve 
Bank of India also to take 'them into 
co~sideration, ~c~u~e ~~fli~r .~lao a 
representation was gtvrn on abc Jines 

,\, l•• ' ' 
susgested by you. That is why we have 
alreaoy taken some action to 6ee that 
there is no panic ' among the depositors. 

MR. DEPUTY SPEAKER: Now 
Dr. Adiyodi 

SHRI GEORGE JOSEPH MUN-
DACKAL rose-

MR. Df;PUTY SPEAKER: No, Mr. 
Mundacka I. Twice I have allowed you. 
That is enough. 

DR. K.G. ADIYODI (Calicut) : 
From the statement of 1he Finance 
Minister, I undersbtnd that the fuU facts 
regarding the Cochin Bank have not 
been received from the Reserve Bank. 
From some of the facts regarding Cochin 
Bank which are available, we ·see ·that 
the new Chairman, ·the old Chairman 
and the Board of Direcrors were · aJI 
negligent of the working of the · iostitu· 
tion. · There were a Jot of things. which 
needed to be probed. 

Within t,hree Q)ontbs of t.he appoint-
ment of the previous Chairman, the 
Board of Direccors delegated all its 
powers to him, to give Joans according 
to his wt)ims and 'fancies-in all the 
branches. · 'The Bank's · branches are 
scattered all over the Soucb, and in West. Be~aaJ. Maharasht~~ '~nd in the 
metropolitan city of Delhi. Over tele-
phone and through oral instruc,t.i.ons, all 
the Branch Managers were asked to give 
loans 'aod a4vaneea.. The ·Bank ;fai·led, as 
the boa. M·inieter stated, to f:o-llow the 
miaimum ·reqbiremeo·t• stipaJa~d by 
tbe Reserve Bank, Let to furoilh details 
aod ropbrts ro :abe Reserve laak~ 

. .ur . ..,u f'•bltc 
llffpHI~ : 

In 1981, ·~~ .. o1fi~~~ .~ Mbd.·t9 
conduct ao eo·q·uiry Jato the a/fain or 
~~ IJJ.~k ,.T~,QlaifRJaD ~- ...... ·to 
r~pqrt t.o , . ~.bc ~oard. ~t . dtel t·-- more 
th~~ 1·1/~· : l(e&rs 1 to plaCf t.be -report be-
f9f0. tho ;Bo~rcl. · t~.;Btald . of Dkeotot.t, 
i~~ludin1 tJ&e op.JDinatod Dir.ectoa .. of 
t~e ~eserve ~·~t. ""'• DJere, .sileat 
s.oectators of tbe AeaU~as of:. tho ca.altdp 
.b)' t.he .Qa~k. So, ~~ia..is ·: a·. ·...ner· wldth 
rcquir~s a .J9t ~f probiaa :.aQd deterrent 
ac,tion shou~.~ : be t•ken aaai·ast . thcne 
wbo are engaaed ill fraud-whethor they 
ar~ D~rectors, ~aoaaers or officen, in-
cluding the Chairman. 

Even y.os1erday, the hon . Finance 
Minister declared io tbe' ·House that 
pubJic sector undortatinp are\ aiVen 
powers to float loans ro mobilize resdur-
ces, to make tbern sound; ·tn the natio• 
oalbed banta and · other ·· commercial 
banks suppoao in ordina.ry ttiab:; aries 
with a few gramt of gold, he ·will not 
get any advance, because loans are· meant 
to be aiven to the ·affluent people. ~ On 
teltphooe, the Chairman as·ts the Manl\-
aer tb give loans or advances. , So~ this 
kiDd Of 8 thing ShOUld be I :Curbed, and 
deterrent action should be taken. All tbe 
actions taken by tbe Govetrimerit are 
good, e g their sack~o• the ta:.ree . Chair· 
men . Loot ina and other m~lpractfces in 
in many or the \,'branches' were not 
noticed, even though 'tb'ey ~ere so 
co~mon. UriJess there is · st,~~Hh,Y in 
our economy, ·and the entire depositors 
and the ' public 'are assured thit their 
deposits will be safe, with · t ·~e s~J,ervision 
of the Reserve Bank and the Govern· 
ment unless it is done. the whole system 
•ill fail. Thereby:. ·it 'creates' a '. lbt of 
confusion and that will onf)' add to the 
inftation and mismanagement. J would 
lik'e to krndw about the ttep$ wblch 'were 
already taken. · If there · i1 a 'neeesshy 
for amalaamation, I tequest !lim to do 
H on the Kerata bascd ·sy$tcm.''I'requlst 
bim to •ivt! ·an asstu1tnce at.*o on t~f·~ 

' ' ' . . '' t: 

SHRI JANARDHANA POOJARY : 
The bon. member ·wae pleased to· ·· ti~iila 
to the notice of -thd H·ouie tbe'·' i'rriaU-
Jarities, Japs.es and defttiettciet that · \\fete 
found io thjs t»ant. ··Prectaely. 1··thai ·is 
wby thi• step has ·bQo t•ken after ta·tin• 
iato coa•idetatiofi · tbe · itteatilatiU~. 
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·•is~D~Gapmeot add• alsD laf)ses that 
11&.-e IJeed Mtntded' out, iden1ifitd by the 
.Rneli'Vle· Baat of India, The Rese"e 
Baa .laaa taket a · deelalon ··; they · have 
made· a recommendation alto that it is 
a: ·It case ·tor moratorium ; and · that is 
why. dll mora·totlum has ·!··been imposed • 
. Heee rbe··iot«eat of the bon. members 
aDd tlae public ia· that' we, tbe Govern-
meat oflndf•, ha•e to protect the in-
tentSta .of tbe depositon. It is the duty 
of tbe Reserve Bank of India and also 
tbe Government of lod Ia to see or 
ensure that their interests are not jeopar-
diaed ; that. is wby this steps bas been 
taken evca though it is oot palatable 
to tbe manaPJI)IDt or to aome of the 
Directors .. The bon. member has made 
another point aayina that there should 
be a deterrent punishment and there 
abould be a probe and nobody should 
be spared. I aive an assurance to 
tbe House that nobody will be 
aparcd if he is found guilty ; and defi· 
nitely the probe will be there. The 
Reserve Bank of India bas been ad'Vised 
to go into all tbeac aspects. 

I TronJiallon] 

AN HON. MEMBER : Mr. Deputy 
Speaker. Sir, I am on • point of order. 
When they have been removed on charges 
of mismanagement, it means p imo facie 
there have been some lapses on their 
part, Hence som~ sort of action should 
be initiated rjght now. 

(Engll$h] 

MR. DEUPTY SPEAKER : This is 
aot a poiotfYou are aivin& a suggestion. 

SHRI. JANARDHANA POOJARY : 
The actio.o . is that it is also going to 
protect the intoreats of the depositors. 
No~ o.nty that. so Jl)IO) other things 
ha"e. to be .done. We . are probioa and 
the Reserve Bank of India is going into 
aU *belle . .-peets. DeriaUely, as J stated. 
nobody will be spared if .anybody is 
found quility ; and aJJ the persons :who 
are re•poosiblc for this ttate of affairs, 
defioitely, they wUI not be spared. This 
ia the •utaoce I am. aiving. So far as 
. •• dae suaaestion that it shoukt be ama .. 

:.; ·· \: ·:.: " •fH~·~Biic '1$1 
lmJHWttlile~ 

Jstnared with a South··· b&iecl' ·;bank is 
eoiJcetaed.pardcularly a iUBtestion has 
come . that it ehould be. amalgamated 
with the State Bank. of Travancore-all 
these tbinas \iiJJ be . considered ,; and 
definitely I will also tell the Reservq 
Bank of India to take in.to consideration 
this aspect ke~pioa in 'View the feelings 
lhat have been expressed here and outsicJe 
the Parliament House. 

fTron.s/otlonJ 

SHRI VIRDHI CHANDER JAIN 
(Bakmer) : Mr. Deputy Speaker, 
Sir, the queslioos raised by two hon. 
Members just now relate to the Bank 
or Cochin while the CaJJing Attention 
Motion is nbout the Miraj State Bank 
and the Lakshn1i Commercial Bank. I 
wouJd like to know whether the Miraj 
State Bank and the Lakshmi Commercial 
Bank are pa~sing through the same 
financial difficulties and whether mora ... 
torium has been imposed on them due 
to their poor finandal condilion and if 
so, the factors that have Jeci them to 
such position and what steps have been 
taken by the Reserve Bank of India to 
safeguard the interests of their deposi-
tors and what directions have been 
given by Government in this regards. 
1 would also like to know whether their 
accounts have been pubJi~l1ed or not. 
The Annual accounts of Cochin Bank 
have not been published because the•r 
publications will harm the interes1s of 
the depositors and we also want that 
these should not be published There-
fore, I would request the hon . Minister 
to enHghten me in regard to the posi· 
tion of the Miraj State Bnnk and the 
Lakshmi Commercial Bank. 

Secondly it is clear from your 
in regard to the Shivaji Nagar Branch 
of State Bank of India in Bangalord 
that the Branch was involved in a fraud 
of Rs. 3.5 crores, . (/lttt·rrl4pt·foll) .• 

(Englith] 

SHR·I JANARDHAN POOJARY: 
Tbat point is not· taken up now, The 
Callins Attention' bas been split. And 
we are taking today on.Jy the mora .. 
torium point of view of the banks. 
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. PR.OF., ~t\PI:IU .D.ANDAVAT'E 
'(Rajapur:J ·: F·rau·d wUI :be io the . fubue. 

['rraiUiatto•) 

SHRI VIR·DHf CHAND·BR JAIN : 
This point arises out of the aiveo by 
him. So, be should give intormatidn 
in tbla reaard also. This questio·n has 
been split ioto 1wo parts and be has 
,iven reply ro bolb the parts. The 
CaUina Attentioft Motion also covers 
both tbne parts. 't 

[Eng/11/r] 

MR. DEPUTY-SPEAKER; Mr. 
Jain, he is only replyi og to the mora-
torium aspect now. But relating to 
that, bank he is also referrina to o .hers. 

i Tran,/atlo•] 

SHRI VIRDHI CHANDER JAIN : 
In the conte"t of the moratorium im-
posed on the Cochi n Bank, I would 
request the boo. Minister to tell us the 
position in respect of the two banks 
referred to by me. 

[English] 

SHRI JANARDHANA POOJARY: 
Here, the bon. Member asked for in· 
formation about the la1est position of the 
bank and he has also stated that the 
ba1ance ·sheet should not be published 
and it should be ~o in the interests of 
the deposilors of the bank. Publishing 
it is not going to help the bank also. 
I am in fuU aareement with tbe sugges · 
ti on of the bon. Member and that is 
why if the balance sheet is publishe4 
definifely the interests of the depositors 
will be further affected and the latest 
position regarding the Laksbmi 
Commercial Dante is, according fo the 
latest inspection of the bank. the de-
pm it of the bank had suffered and 
erosion to the extent of Rs. 16 86 
cror~s. that is, 6. 7 per cent of the 
deposits. , The bank's working r:suhs 
for the yeAr 1984 were estimated to be 
neg&tive and the estimate of loss is 
phleed at R.s. S.86 crores. Even in· the 
past two ·years tha't is in the year 
1982-8). ·the ·bank ·had· incurred ope~atin& 
Iones. These were converted into pro~ 
ftts by way of revaluati01l of 'p'roperties' 

' I' . . 

Urgt-nr Pt~blle 
( ,.of. • j 

lmportanc• 

credil.inl back appreciation, .. eac-U~r 
ptovided oo Gov~rnQleOI ac&uri~Y. ; &o 
the. profit a~d Joss acc~ac. That 
means they bave added . tho mvtet 
value of lhe profit and. thereby they 
assured the profit ear.lier 198Z·83 wbicb 
~s not expected from them. And dai• 
ty.pe of. accouotioa adjustment is oeithct 
in conformity with tbe normal baaki.oa 
practice; nor is it in accordance witla 
the prudent bankina management. Ia 
rtspect of the accounts of the bank f• 
the year 1984. the scope for even auch 
adjustment may not be available aod 
bank might have shown losses ia tb~ 
pub I ished · accounts for 1 he year .1 ~84. 
The sticky advance of the ba.nk aa 
on the date of lateit inspection was 
Rs. 46.16. crores constiruting 41.7 .per 
cent of the total adviinces. This is the 
position so far as Lakshmi Commercial 
Bank is conccrnt'd. 

The hon. Member has a I so asked 
the position of Miraj State Bank Ltd. 
The position of sticky advance as on 
31st March is Rs. 2. 62 crores constitut-
ing 39,1 per cent of the total advances, 
The · management of the advances port-
folio of the bank was higbly unsutis · 
factory. The profirs have also shown 
deteriorating trend. The estimated loss 
for the year 1984 would be apptoxi-
mately Rs. 6.14 lakhs against the pro. 
fit of Rs. 1 lakh in the previous )car. 
How did they show prnfit of Rs. 1 Jakh ? 
They have shown it by re-evaluatina the 
property and theuby ~bowing the pro· 
fit in the balance sheet. Because of 
these varioU!i lapses and also irreaulari-
ties going against the norms and guide .. 
Jines issued by the Reserve Bank, the 
Gover,ment of India has taken this 
action of moratorium and it is goina 
to be amalgamated with some other 
bank Either it will be amalgamated 
or so"u,e ol ber course wi II be available. 
.lJut at present, it ;s under the active 
consideration of the Government of 
India and the Reserve Bank to amalga-
mate it wilh some other baok. 

PROP. P~ J. KlJR,EN (ldukk1) : It 
is not important as to wbo govern~ a 
bank. It can be Re·serve .·Bank or any 
other agency. What is · m~re important 
is tbat the goverance should be fa 
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tProl. J.P. Kurien) 
Accordance with tbe rules aad reaula-
tiODI· pidelines issued by the Reserve 
.Ban~ o(Jadi• and also be in confor-
mity with . the healthy' b4tlkina tradi-
tiOns. · In this ca~e J flnd that ·· I he 
Cochin Bank was mismanaged by the 
Ch&irman, whose name ihe bon. 
Minisl~r has mentioned.' · So, J do nol 
·want to repeal it. In eas Jy J 983 the 
Chairman was removed. The fraud was 
found· out and then an officer of the 
Reserve Bank was appointt:d to take 
care of tbe functioning of the bank. 
Hence since 1983 the bank has bten 
functionins under the control of the 
Reserve Bank of India. I again find 
that ' ·in 1984 the Reserve Bank con-
ducted a thorough scrutiny of the 
functioning of the bank. An enquiry 
w~s made and after that through ins-
pection, they have permitted th:! bank 
to open two new branches. Again, I 
understand that it i~ after the same 
inspection that the Re~erve Bank of 
lndia decideci that ther¢ should be a 
moratorium on these banks including 
the Cochin Bank. So. one wou1d logi-
cally conclude that after the date of 
sancttoning the two branches and before 
tbe date of moratorium some other 
fraud must have taken place in the 
bank wbea · . .a bank was under RBI 
con1re1. ddlerwise, I developed fai I 
to uodnsttn~d . what new situation has 
be.,tween tbe date of sanctioning two 
b~anches and the date of moratorium, 
be~use for sanctioning a new branch 
it ''Is an l saent1al condition that the 
Reserve Bank of India should be con-
vinced that sanctioning of such branches 
is in the interest of ·the depositors and 
tbe bank: is complying with I he condi-
tion of Banking Regulations Act 
reaatding equity ratio, deposil ratio, 
etc. 

So, they must have been satisfied 
in 1984 and after that Reserve Bank of 
India decided to impose moratorium. 
I would like to know what has happened 
in between to arrive at such a decision. 
1 welcome the step taken by the Reserve 
Bank of India only if thei~ findi1'18 is 
based on the latest situation in the 
bank, but this bas been do.ne wht-n 
t.bc Reserve Bank itself was contro.llii)S 

u,,e,t Ruhlk 
lmpm:l~~«e 

~he bank. .T~at is the point l :wouJd 
like to mention and J \\ ou 'd. hke; the 
Minister 'to., answer. Anyhow, on 
Reserve Bank of India's decision, 
Go\lernment of India. 

1
• recommend~d 

morat('rium &·nd the moratorium has 
, '; •' . ' ' ' . 

been declared. The Minjster has said I , , 

thai the Government of.l ndia and the 
R.QJ are inte~ested in safeauardina .the 
i~tercsts of the depositors. I. am vely 
happy b~cause that is all my ~on~ern. 
J have alreEdy said that whet~r the 
Rese,Ne Bank of India is aoveroing or 
whether tile Board is directly govern-
i ng-1 would prefer Reserve Bank of 
India to govern-the interest of the 
d~positors should be safe~uarded. He 
has already promised but what are rhe 
steps that they are taki'ng to safeguard 
the interests of the depositors ~j Here 
1 would like to mention two or three 
points. I may be al1owed to quote an 
example. The Lisie Hospital in Erna-
kulam is one of the best hospitals in 
the State of Kera Ia, rather I wiiJ say 
in South India. Their daily collections 
are being deposited in this bank and at 
the end of the month they are with-
drawing this money for giving salaries 
to the doctors, and to the medical and 
para-medital staff and to others. So, at 
the end of the moneh they have to 
withdraw money and then only they can 
disburse the salaries. Similarly, as 
mentioned by Shri MundackaJ, C~rithas 
also has the same problem. Wbat I am 
trying !o say is that some of the inslitu-
tions which are serving the cause of 
public, are having their dep()sits in 
these banks and they have to \\'itbdraw 
amounts every month to meet their 
requirements. Their deposits are not 
to be considered at par with the 
d~: po~ its made by individuals which 
can be withdrawn at any time There 
will not be much harm if they get their 
money after six months or one year, but 
in these cases where the deposit_s have 
to be withdrawn on monthly basis for 
meeting the salary requirem~nts. I want 
son e special consideration from tbc 
Minister and special instructions should 
be issu~d by him so that the funct.ioning 

of these institution~ is not hampered t,here 
should be no impe4iments in tbe pr:oper 
functionins of these institutions. I want 

to know frou1 tbe h.~n. Minister wbe thcr 
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he will take special care of these institu· 
tions which are caferins to the &>ublic 
needs. 

I would 9lso like to know whether 
actually there was any demand, other 
than from the Members, that this bank 
should be amalgamated with a parti· 
cuhr bank. There are three bar.b in 
quastion. Aclually I have not studied 
well about the other banks but my 
point is that all these bank~ should be 
amalgamated with suitable banks so that 
not only the interests of the depositore 
but also the functioning of these banks, 
is not hampered. Government shou!d 
take special care and issue specia I 
directive so that either in one form or 
the or her, either under l heir own 
management or under th t· nvnagement of 
RBI or of sume other bank, tht:se bank' 
should be allowed to function in order 
to safeguards the interes1s of th<: 
depositors. The Government should 
st·e to it that these banking facilities 
are not clo-;ed to the public. This wa~ 
done earlier also. About ten years back 

there was a moroatrfum ifeclared on some 
banks in Kerala. Then also, I remem· 
ber all r bese branches were retained 

' by amalgamating them with the Stute 
Bank of Travancore, Likewise, this 
Cochin Bank can also be amalgama tc.-d 
with the State Bank of Travancore 
which is a Government bank irself. 

Similarly the other banks-the 
Lakshmi Commercial Bank and the 
Meerut Bank -should also be amal-
gamated with the proper banks so that 
the entire bankin& facilities which are 
available to the people at present arc 
coodnued and the bankins facilities 
should not be allowed to declare. 

I would like to have an assurance 
on this ~Joint also from the hon. 
Minister. 

THE MINISTER OF STATE IN 
THB MINISTRY OF 'PINANCB (SHRI 
JANARDHANA POOJARY) : The hoo. 
Member was pleased to question 
whether sometbina ·wrona had been 
done in between the appomt'*'nt of • he 
exiatina Cbief Exe-cutive and lhe date &f 
th aaor•torium. l rna~ kin<tfy. IN'iftl to 

Import•nc~ 

your notice that on 17-6-1983 the Re· 
strve Bank of India bad appointed a 
a retired Officer of tbe Reserve Bank or 
India to take over as lhe Chief . B&ecu· 
aive and the Cbairman of tbat Bank. 
Unfortunately the earlier -Cbairman 
went to the court with tbe result bis 
taking over of the cbarae bad boeo 
-delayed. He was able to tate cbe cbarae 
in the month of September, 1984. 

The hoo. Member wanted to know 
whether there waa .a fraud aod whether 
because of this these steps have been 
taken. I may inform him that earlier 
also several steps ilad been · taken 
because certiiin deficiencie~. lapses and 
irregularities were noticed. This step 
also bad been taken to remove such 
things. Even af1er his appointmcnl, 
during this short span, he was not able 
to show any improvement. When the 
Reserve Bank found tbat the dopoaitors 
and public intereHs aro aoina co be 
affected, t!lere is a mismanaaement and 
that cannot be improved, they have 
taken this st~ p. The ReserYe .Bank is 
going into aU aspects of the question to 
find out whether there was a fraud or 
whether there was some orher lbiaa. If 
they find out aoythinJ r~ardiBI tbe 
fraud or any o1her Japsca. as I .alated 
earlier, the Government of ladia. and 
the Reserve Bank wHJ not .1paro any-
body and will defjoireJy take alent 
attion. 

So far as the suggestion ·made by 
the hon. Memb~r as resards the depo-
sirors' plight, ' etbout his aettioa the 
amount from the Bank and the paymeot 
of the salaries and also payments to 
some of the institutions is coocerDOd, J 
may inform him thc~t whenever 1uch 
moratorium was ordered, tbe amo:•JU 
that was admissible in other caiel waa 
Rs. 250. This time it has beea lncrea. 
sed to Rs. 2,$00 

. As I said earlier all •uueatiosti or 
the earlier speakers alao bav. .beeft 
taken note or.,nd the aeaorv, .... will 
take them . j-nto considefati.oa ·while 
deafi ng wilh the &ituatioo. At tile COlt 
of r'petition I would like: ~ ...,. :Once 
apin to . the bou. Me.mben ._. ...,, 
arc uotler tho active coo.W.ra'ta. ef 
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the R.caervc Bank of India, as to how 
far lboJ can go and it is the duty or 
all of us to keep that in mind. But for 
this ,action the depo'litor'i" interests 
would bavc been further affected as I 
said earlier. Tba t is why this step has 
~en taken. Otherwise, including those 
iostitetions whieb bave b~en toda) see-
king relaxation, they would not have 
got anything from the Bank. That was 
the positi<m of tbe Bank. Tbat is why 
we have taken this step. 

I am glad to know that the bon. 
Members have wcJcomed this morato .. 
'rftim and.amulaamation. They are re· 
qu~sting that it should be Jifted and 
'that it should be amalgamated as early 
as post;ible. with some or the South-
based B'anks. This is also under consi-
deration. 

As .J ha'M state•t earlier the feeling! 
of thcr .bon·. Members will rtefinitely be 
takeu into cOnsideration. We will see 
how ·far we can give the justice and 
how·far •~ can go. All these factors 
will 'definitely be taken into conside-
ratioa by the Reserve Bank of India. I 
will:alto tatCe personal interest in th ·s 
matter and will see that the depositors' 
·interests are not affected. Afterall, 
·wbetber ·It is the Reserve Bank or any 
otber Jra·ot the ba'nking ~ector as a , . 
whole is ·tbe cuatod1a·n of the pubhc 
fuads. 

13.00hrl 
They are the custodians of the public 

fund and it is kept there with the trust 
and: faith an(! confidence. We have to 
1bok after the trust and faith and 
·coiJ'fidence• .. or the people, particular1y 
tbe del)~si.tors. 

·SHR.I ' IJNDRAJIT GUPTA l 
(Buirhat) : Sif", the prime concern of 
everybody is that the interests or depo-
aiten, tbe interests of the banking 
pubHc. &laocifd be · protected. As far as 
tbe declat.ti(;ft Of ·thh moratorium fs 
·tonO'erned. ·we: w~leome ft because J do 
·:iMtt··1hittt ~~~any other alternative 
left. ·~ht' t am. concerned more "lth 
whafbliJ~ed before the moratorium 
.•. ~Miat "i.-<110ina to hapf)en after the 
mOJtt6rlWti·. ·.Maybe the bon. Minister 

will aga.in repeat what he has said, but 
then I think some assurances by the 
Government on the ftoor or Parliament 
bear repetition because thousands and 
thousands of d~positors are affected 
and I am sure they arc very anxiously 
awaitioa to know the outcome of this 
discussion and what the Government 
propOses to do. 

Sir, allboush we, in the wisdom or 
the House, d;:;cid d today that we woulJ 
separate the question of bank frauds 
from the moratorium, that is. I think, 
because we want to have a wider dis· 
cu~sion on the question of bank frauds, 
but there .is a thin dividing lAne bet-
ween the moratorium and fraud~. What 
led to this moratorium 7 From the 
knowledge at least 4 have of the Bank 
of Coehin and the Lakshmi Commer · 
cial Bank, I think it was fraduJent 
practices which brought these two 
banks to this sorry state of affairs. 
Subsequently, the Government bad to 
declare a moratorium. So. I want to 
know what is the action which tbe 
Government was taking while these 
fradulent practices were cootiuning. 
My information is -- later on _ he 
wiJJ correct me if I am wrong - -· - that 
these practic'!s have been con 1 inu1n1 
for quite a considerable lengrh of rime. 
One thing which the hon Member 
mentioned earlier is, even in the~e 

baoks which are private banks, the 
usual case is tha ~· it h the bigger 
parties, the more affluent parries. the 
richer people who are able to get the 
cream of all the benefits from these 
banks. It is not the sma II man, it i:s 
not the poor man or the mao of 
humble IDeans who bas been able to get 
the advances, !osftl and other benefits 
which he requires. In the case of t'he 
Bank or Cochin, which I am told has 
aot 108 branches in the differ~nt parts 
of the country, the bank had advanced 
to different parties up to March 
J 984 an amount of 23.61 · crores. 
1 mean, advan¢es to those parties 
which later on were defaulting. 
This moans, it caD be_ considered to be 
bad debts or doubtful debts, -they 
amount to .1\1. 23:1161 crores and these 
bed debta amount to 52 2 per CCDt of 
th•. •otal ·advances and loan" •\vco ·ttY 
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these banks. So, over balf the loans 
siven, half t'be advances made, have 
turned into doubtful and b •d debts. 
Who are these pe~ple ? Who are these 
parties from whom big amounts 
are owing to the bank ? ln fact the 
total assets o·r the bank now have been 
outstriped by the total liabilities. I 
want to know whether it is a fact or 
not that the total assets of the Bank 
of Cochin amount to Rs. 75.19 crorrs 
while the total liabilities amount to 
Rs. 81.06 crores. 

These defaulters are big 
businf'ss parties, especially in the 

South. Am I allowed to name them ? 
They are not individual persons. They 
are companies corporate bodies. 

MR. DEPUTY-SPEAKER: Com-
panies mean ••• 

SHRI BHAGWAT JHA A.ZAD : 
(Bhagalpur) Let him say. That would 
b~nice. Let the country know this. 

PROF. MADHU DANDAVATE: 
(Rajapur) : .It is only statement of fact. 
There is nothing defematory. 

SHRI JNDRAJIT GUPTA : It is 
not a statement of fact~ he wi II correct 
me. 

I am told that about Rs. one and a 
half crores is from Vishwaneriyat 
Company, Cocbio. 

SHRI GEORGE. JOSEPH MUN-
DACKAL : Its head office is in Delhi. 

PROF. MADHU DANDAVATE: 
Geography does not matter. 

SHRI INDRAJIT GUPTA : . Any-
way, I do not want to mention all of 
them. There are so many others : 

Empire Exports Enterprises. 
S L. Theatres. Trivandrum. 
South India Rubber Traders, 
Baqalore. 
Ocean Fisheries, Earoakulam. 
Bri ti_sh Enaineerioa Tradin& 
and Commercial 
Mal')agement9 Trivandrum. 
~9mela HQtels, Bania.lore. 

Then, &f)me Leela Menon is there. 

·urgent Public 
I mpo1 talfce 

I do not koow whether it is a compa.Oy 
ora lady. 

SHRI BHAG\\'AT JHA AZAD .: 
Leela Menon is a lady's name. W·ith 
that nam:, a company will be there~ ... 

SHRI INDRAJIT GUPTA,: l do 
not know what business this compllor 
carries on. (lnteTrupliOIIs .. ) 1 do not 
know why Mr. Azad is so amused. 

SHRI BHAGWAT JHA AZAD; , 
~verybody is Jaughjng, not only me. 

PROF. MADHU DANDAVATB: 
Sir, whether this is a company or 
capital or investment. it does not 
matter. 

SHRI INDRAJIT GUPTA : · Srt 
the p lli n t I want to know is, he saitl, 
the Reserve Bank keeps a very earcful 
eye on rhe operation and functiooin1 of 
these banks. So, these bad debts and 
these losses and this state of -affairs · in 
which liabilities are more than the 
asset~ could not have developed in f.>ne 
day. It il a process which is obviously 
going on for some time. So, I \\•ould 
like to know what is the mechanism by 
which the Reserve Bank really keqs · a 
vigilance on the functioning of these 
banks. They have appointed some 
officers, it is said. I do not know what 
those 'officers were doing Did the 
Bank of Cochin have any nominees · of 
tbe Reserve B9nk on the Board 'Of 
Director•? I do not know. You tell 
us, please. whether th~r~ we're . any 
members of the Board who have been 
nominated by the Reserve Banis- If so. 
when were they appointed 1 How many 
of them were there--one or two or. ,• . . 
more ·; What were they doina ~urioJ, 
the wboJe period Were they sleepini< or 
were they talkinc aoy active intcreat ? 
We do not know. 8ut from tbe ·uJti· 
mate outcome of the whole affairs, . i.t 
•oes not show the Reserve B~ok~s 
mechanism of insp~ction ,and viaila&ic~ 
in a very aood liaht. If ibis . kia·d i ~f 
tiline i• permitted to coutinqe,~ .. the ~'mq 
thin1 wiiJ happeD in many othe·r b'inJii' 
alao, That is our apprehension. What 
is the auarantee, what is·t~ · . ··atitU~ 
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lbat tbia will not happen . in future in 
tbo other private banks? It is not only 
private banks- we are not discussing 
pu.,lic aec•or nationalised banks· today 
within 1he scope of this call-attention. 
But the olher day we have seen that 
eYcn tbc oalionalised banks h.1vc gone 
ia for·buge frauds and buge frauds are 
taldDB place. The Reserve Bank is the 
custodian of aH the banks and the bank 
of aU banks. Is it perfqrming its duty 
properly? That is what I want to know. 
It does uot seem to be. The confsdencc 
of tbe public in the banking system 
should not be shaken. That is the main 
thing. Otherwise, the econotny of the 
~OUDtfY will be very seriously alTected. 

ln the case of Lakshmi Commer-
cial Bank~ I am told that at present, 
tlaere is no chairman. Is it a fact or 
DOt, I would like to know. At present, 
there is no chairman of this bank. The 
former chairman-whether he was remo· 
~e~~--~· pne away or something .. 

replaced by a new chair· 
6•r.tn told. If there is a chairman. 

-~-IHDt, I wouJd like to know who is 
be. I am told that in the absence of the 
chairman, most influential among the 
rem~ajnioa Directors is one gentlt.!mao 
wiKMD I hesitate to name ** 

Sha II I name him ? 

SHR.I BHAGWAT JHA AZAD : 
Wb' not ? Sir, we should know these 
pcnons. 

SHRI INDRAJIT GUPTA : He 
bttloass to your Party, Mr. Azad, 

SHRi BHAGWAT JHA AZAD: It 
does not matter if he belongs to our 
·part). If be bas done wrona, it must be 
aaid that ,he has done. wrona. 

SHRI INDilAJIT GUPTA : Hif 
name ia •• and now, accordine to the 
:RBI report of January, 1985.~ 
the bad debts of tbis Lakshmi Commer-
cial Bank amount to Rs. 35 croref;l. 
Tills bank is a well-known ~ank. 

•• bn Brancltca in many States, 

.._.. ... rd ... 

lmp•rtt~nce 

probably in all States or India. 
About Rs. 2 crores are owned from 
one group of enterpri~ea known a.s 
H industao Monarch owned by the 
Jains. Rs. 5-6 crores are owned from 
anolher group of enterprises, Chow-
dhury Export~. Agra Ttns and Muthari 
Potteries and so on owed by some 
Kapoor family and •• himself is 
also a businessman. He has got 
~orne concerns of his own which 
have also taken loans amountios to 
some Rs. 20 lak hs or so. 

There is another Bank known a, 
the Punjab and Sind Bauk. Jt is well ... 
known. The scrutiny of the workina oF 
this Bank shows that there was some 
sort of an arrangement or an under-
standing between the management of 
Punjab and Sind Bank and thh manage-
m :nt of this Lakshmi Commercial 
Bank and that under!!'tanding led to a 
state of affairs where the Chairman of 
the Punjab and Sind Bank and hitl wife 
and his ~on were given big advances by 
Lakshmi Commercial Bank and Lakshmi 
Commercial Bank people got advances 
from Punjab and Sind Bank and those 
things cannot be recovered now. They 
h~ve all become bad debts, doubtful 
debts. 

In 1983. I am toJd, there was a 
Reserve Bank nominee on thr Board of 
Directors. He is probably not there now. 
He must have been removed. His name 
is Mr. Saxena. This report of tbe 
Reserve Bank of lndia has come t~ liabt 
in January, 1985. In 1983, the Reserve 
Bank •s nominee was on tho Board of 
Directors. I want to know what be was 
doing. All these thinss were taking place 
in that period. (Interruptions). 1 do not 
know whether he was removed because 
of his failure to do his duties or why he 
was removed. The bon. Minister can 
tell us Jf my facts are wrong, he can 
tell us. But, was any enq.uiry held into 
his conduct while he was , servina on 
that 1 I do not know. My poi~t is, what 
J said earlier on, that all this throws 
very poor light on the functionins of the 
Reserve Bank of India. He i• maldna 
a big virtue of the fact that tbe Reserve 
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B..lnk has stepped in now in order to pro· 
teet the depositors. They hav" decided 
to declar~ moratorium and aU that but, 
that is when we have already come to a 

state 01 affairs when Jike~11o man.y things 
in the country, they are closed dow.n 
and declared sick, the factories are clo~ed 
down, people arc: chucked out, then the 
Government decides• to do something 
This is like that. These are all sick 
baok«J. You can describe the•n as sick 
banks which have been made sick by 
these private ownDrs and management 
and whHe they were fnilling sick, the 
Government was doing nothing. This l 
want to propagate to the nation so that 
in future similar siruations are not allo-
wed to be rercated and as far as what is 
going to happen now, I suppnrt the re-
quest made here by other Members that 
we should consider allowing, t:VI.!n during 
the period of moratorium. rhe amount 
~ich is allowed to b~ wit hdritwn, by a 
depositor. that .celi ng, i r possible., should 
be raised a bit, because Rs. 2,500/-nowa· 
days is not any amount at all. If it is 
possible, it should be considered 

The maio point is the question of 
amalgamation. I am told that there are 
very influential people behincl tbe Bank 
of Cochin who are trying to pressurise 
the Government into seeing tl:rat amal-
gamation does not take place. He said 
that their is some other sokltion. What 
is that other solution '? lt may b:: found. 
I do not know. He should speiJ it out. 
What i~ the other ponible solution ? I 
think there is no solution. The solution 
is that these banks. Lakahmi Commer-
cial Bank, Bank of Cochio etc must be 
amalgamated with some other Bank in 
the nationalised public sector. There is 
no justification whataocver for them to 
continue now in this way and it bas 
been stated here in the Minister's state-
ment also, that the Reserve Bank oome 
to a conclusion that the Ban'ks could no 
looser function as vi·ablc independent 
uohs; Very good. I agree with that. It 
means that they muat be amalgamated 
with some other beok in the nationalised 
sector. That assurance should be given 
by tbe Govermneot here on the ftoor of 
the House. There is no other way-out. 
.I .,n not suggeitiog which bank shoulo 

· be ama.laamated with what and aU th~t. 

But the principle of amalgamatjoo must 
be accepted. And I believe that, when 
this mora tori urn was declared, ao asau .. 
ranee was given from the GovernOleat 
side that they would be amalgamated 
wirb other banks. Now I am a little 
alarmed when I hear him taJkiol of 
some other solution. Whose demaad il 
that 'some other solution'? It is not ·tbe 
demand of anybody i~ this Houac. It is 
the demand of the people who are intere-
sted in mismanaging these banks 1 Arc 
they making such a demand ? I would 
expect the Minister to come out forth· 
rightly here ip favoar of amalgamation 
and tell us that, when the period of 
moratorium is over, amalgamatioD will 
be done and the interests of the deposi-
tors will be fu1Jy protected : and also 
•hat the Reserve Benk will tJe asbd to 
be a little more wide awake and viailant 
and to do irs duty conscientiously and 
not allow the state of affairs to deterio- . 
rate up to this stage and then only come 
and say that fbcy are trying to protect 
the depositor~. 

SHRI JANARDHANA POOJARY: 
The hon. member has given figures re-
garding bad and doubtful debts. I have 
not stated that they are bad aod doubt ... 
ful debts. As you know, there i~ a diffe. 
renee between &sricky advances· and •bad 
and doubtful debts'. •Sticky advance' , 
means tbat which is locked up aod wbich 
can be re·covered ; it ia recoverable aJso 
if we file suit and there are other me-
t bods also 'Bad and dobutfuP means 
the stage where it js declared as ·'bad 
and doubtful•. 

As per the statutory provis:on. as 
per the Banking Act, I am noJ in a 
position to disclose any infortoation 
with regard to the individual consti-
tuent's accounts and other tbinas. The 
boo. Member also icnows. He is an 
experienced and well-informed Member. 
There is a statutory bar ; ~his bar has 
been provided by the statute after it haos 
been pass I'd in Parliament. 

The hon. Member waa pleale'd to 
qwote the names ~r some people in 
Bangalore or some o'tber place and tbe•r 
accounts. He was also pleased to mtlllC• 
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·,· . *+. · He could have restrained him· 

soJf.. .... uact.he is an experienced Mem-· 
bel'. We·alwaY'S ftlue hict statements. 
But lla has JJ.one to the extent of -giving 
the..-., of· ** Her~-: al'o 1 want 
t·O sv.·tbat· It is~not the intention of the 
G<W.cromeot ~to 'Suppress anything But 
UflfodbaateJJ· there is, a bar on atvina 
tbo· del ails of a-n1 account. So, I am 
not· hi alposf:doo to give t'he particulars 
of aD)' individual accounts. 

·~ifli to the frauds, I was not qai·n·J the di~ussion on frauds also 
which.. :are connected with this mora to· 
rium' qr any other thing. Hut i r is tht: 
~eciai,!~ of th.e House. That h why, that 
bas bQCn s.pUt up I do not know whether 
we afe.loiog to discr:ns that Bur defi .. 
nhelJ I am soing to give the dctai h of 
the fraud., and aJ~o some of the factors 
~hicb Jed to frauds. 

• •• i • 

He has stated about loan to the 
aftluent class and aho the po~ition or the 
pliatsf-of tbe wealter seetiona, l:'be small 
people. I am· in agreement with the hon. 
Me.IDber. Wben we are giving to the 
weaker *<:tH)ns we talk much and when ' ' . wo ra.r.: :givillfl to bj.g people, th¢r~ as 
laxity1and thcre-'*,re lap.;es. Ther~ was the 
caM. of Sethia. There was a ca I ling 
aUClfJdioa. ·Hundreds· of creres of .rupees 
arc IMUived. "bat' happened ? We· have 
brouliat U t·e the notice of:· the House. 
We-. .-otl:ld see that the weaker sections 
all(1aet. But unfortunately there h tbis 
attitude and I have brought this· fact to 
the notice of the private banks and nlso 
cven.out$i"e DeJhi. I bavo stated that a 
Jot of. complaints are coming when rhese 
br~n~~cs are opened. Branches of these 
private banks are not meeting the requlre-
men'is of .tbe weaker secliOD6l, parti ... 
cularly even under TRDP scheme. Some 
complaints are there that they are not 
meetioa tbe requjrcment.s and their per-
formance is not upto the · mark. I have 
eveo stated it and I ·advised the Reserve 
Bank not to give branches to theie 
private banks and ·in such cases their 

1 J)etrormance should be evaluated in 
· ·reatnr to tbeir performance· regarding ..,eater sections. Unfortunately this is .._._,tis •oing on :this country. ' Parti-

••N ot recorded. 
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cular Jy, wbcn a poor . man ~omc.s to th.&;" 
bank, nobody is there &o attend and when 
the affluent ,Ja;;s people ar~ com.t~, 

there a~ peoplo. Tbta. is what is aoina 
on Thill is wh•~ t l was t~Hing for &he 
last 3 years th~t when &he poor man 
con1es aJso the same treatmen~ should 
be given to him •. 1 bm grateful to tbe 
hon. Member. Shri lodraji.t Quptaji for 
raising this point. I am in fu JJ agreen1en l 
with him that something has lObe dune. 
Here for some rich people, affluent class 
peopJe there will not be much ditii~uuy 

for them and in to·day's calling ·arlen. 
tion a I so I am not goi.ng to rc:fcr to 
that. When I am troing to talk about 
thar. definitely I w.iU touch that pornt 
also This 1s one point I am going to 
make. 

The point is : why the Reserve Bank 
has been doing and whether rhere were 
any people from the Rlserve Bank who 
have been sent, Directors or others from 
tht! Reserve Bank whether they h&ve 
been sent to this bank. In my reply also 
I have s·t-ated tha' it is a fact that Direc-
tors ha tie betn sent to these banks and 
they have alao been reporting. As you 
know no decision could be tak•!n in a 
hurry. The Reserve Ban-k . should al&o 
know the impJications. Act 1he h•,}n. 
Member bas marie a point to the effect 
tbat there will be pressure, the pressure, 
arc there. Even ·pressure" ar~ 1here 
against amalgamation and·. pressures arc 
there agai'ust tbis moratorium. Some 
p~ople· do not·waot motatorium but it is 
not at tho cost of repeticion but it is 
our con~iction that we have to s.afcauard 
the interests of the depositors ·and the 
bia nks are the custodian. But berc wb~:o 
the~y are l!)rivate banks, the Reserve Bank 
\Jf India cannot interfere in tbeir day· to 
day affairs. There rbould be control and 
the control should be exercised. But at 
the same time J also agree with the hvn. 
Member that some thing more is ~x­
pected from the Reserve Bank of lndia. 
Th~. y should stnm1then. ~t~Dd they 
!hotrld · tone up the , ,admmistration. 
They must 'go a step further. 4o &ading 
out or· in "detecting ,or· ·identif!YillJ t.be 
deficiencies. I have already told .-be 
Reserve Bank of-lndia, to do .somelhi·na 
moro and steps are to be taken. Unless 
it is taken we cannot go and we cannot 
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gi'f'e or w~· cannot live upto the expec .. 
tation of the people. We must sbow 
improvement . But at the same time we 
cannot blame titcm. Deficiencies are 
brought to the notice of the Reserve 
Dante and the Executiv~ Director of the 
Central Bank of Jnd'fa was posted as 
Chairru:a' of this bank. 

SHRI INDRAJIT GUPTA : Which 
bank 1 

SHRI JANARDHr'\NA POOJ~R.Y: 
The Lakshmi CommerciaJ Bank. R~ce·n­

tJy he has been tak"n out and· appoi·nted 
as the Cbatirmaf1 of t·hc llattk (.)f .Baroda. 
A few days back h~ has been tak..:n out 
and at pres~nt lhcre is no Chairman. 
But in-between tbal pcric.."d this morato-
rium o-rder bas been issue-d and nobody 
cun say thai the Government of India 
was noc seized of the matte.r. That is 
why after Laking serious view we hjve 
come forward with rhis step and defini-
tely we are &oiog to take act ron a1ai nst 
these people who are responsible for this 
mis-management and other things. 

SHRI BH~GWAT JHA AZAD; 
B.ig fellow~ eat away the entire money 
and make it a bftd debt. As such, the 
poor persons do not get it. 

SHRI JANARDHA~A POOJARY; 
\Ve should be very firm. In most of the 
cast'l it is happening. In some of the: 
cases ... ! am pained to say-even the guide-
lines are not followed aod without stlffi-
cient st.ueties they are b!ing t;•ven. lf a 
poor man comes for a loan of R~. 300, 
these people who are working in the 
bank send him to get no due certificate 
and in order to get a loan of R~. 300 he 
has to go to so man}· banks. He is made 
to run from one bank to anoth~r. That 
is why I said there should be commit-
ment ; there should be dedication minded 
bank employees. There shourd be dt·di-
cation frorn the management side also. 
They' should be pratical also. These 
People of the Reserve Bank should be 
sent to the field. There they should get 

,Practical experience. I am of the opinion 
the Reserve Bank"t>~ople shou1d not be 
allawtd to sit within tbeir four wall~. 
·-rhey .; ~hould go to the Yil1agers· and 
colonies or the poorer sections. There 
they snoald get e.(p;!rience and com! out 

with policies. By sitting 'in air.condi• 
tioned rooms or go=eg ahroad if :tltey ant 
goirrg to formulate po4-ic4et, 1· .dono( 
think it is going to benefit. 

PROF. MADH.U DANDAVATE: 
Sir., we support the Leader of U1e oppo. 
si tion. 

SHRf JANAROJJANA POOIARY : 
Sir, l fuHiY •sree with the views ex.pre· 
ssed. Definitely I wjU take into consid.er-
ation the contribution by way of sugges~ 
tions rnade by tbem. 

SHRI INDRAJlT GUPTA: Sh·. l 
wuu•d Jite the Minister to look inte 
the all.:gatioa that many books and 
records of the Laksbmi Commercial 
lla nk are bei ns rentO\'Cd tO' the -personal 
1 csJ<Jcnce of the gen tlemao wbom I do 
not want to name asain. The records 
are being r.emoved and some of them an: 
being dc:stroyed there. Please look 
into H .. 

MR. DEPUTY SPEAKER : Now 
we take up next item-M•tters uoder 
Ruk 377. 

13 . ..30 brs 

[l:..ltgli.\itJ 

MATTER UNDER RULE 377 

(i) Integrated development of dacoit 
hlfetted orcas ia diltrict Moaena 
tM~P.) and Oiatrict -Agra ,U.P.) 

SHRI GANGA RAM (Firozabad) 
River Cambal flows in between T&bsif 
Amba of district Morena Madhya Pra· 
desh :.~nd Tabs I Bah of district" ·A·tra of 
Uttar Pradest"\ and irs valley is-- wetl 
known for the ever incrca~i~1g menace ·;of 

• heinous crimes Ji ke dacoi ties. kidBappina 
and ransom. Districts · like Bhind ill 
Madhya Pradesh and Tahsil Kheragarh 
and . Ftttehabad of district Agra, wh'ieb 
ar~ adjacent to Morena aod Bah· are 
also adversely affected due to the ahovc 
probtem. The main rea so~ ·for fhe . 
criminality of tbe abOve nature ~s, the 
backwardness of this most-neglected 

' ' 

and forlorn area .on . both . _sides of river 
Chllmb.atwb~l'e civi\ization ·· bafs yet to 
penetrate •nd convert tbe oriminals into 
pe~ce·l~vina and ~aw abid_ina . .. crt~~~~· 
Th1s u not posstble uohl aotear~ 



271 

ISbri ~aasa Ram) 
aDd intensive devclopmen& ol lbili tntire 
ba~kward area is tak~n up b~ \be State 
Governments conc~rned in collabora-
tion witb che Central 6oYernment and 
it is declared formally a& a back ward 
areu. The deep r JVin~ are 'o o: leve)-
led aod madl! cult.vable by und. rtaking 
aoti·soiJ erosion operations, providing 
lift irrigation and devc)opment uf 
modern typo of agrh:uUure in tbe carved-
out plots to be aHotted to tbe needy 
persons, spreadins the net work of roads 
and small and heavy industries, develop· 
ment of animal husbandry. fishery. pig-
gery and poultry; opening primary, 
junior and high scbools and colle1c~; 
and hospitals and dispensaries c. \c. The 
rnosl important item of work to accele· 
rate tile pace of the atl round · develoP"' 
meat of the area is to provide bridges 
on river Chambal in between Pioahat 
and Kenjara and also at Bateshwar on 
riw:r Jamuoa in the above aiminal are~. 
It is GDderstood that an inregra ted plan 
for dftelapm~nt of this dacoi ty ·prone 
area is under formulation. I would 
urge tbe MioiJtry of Agriculture and 
:Rural l)eW~ent to finalise the 
scheme aod prtwide necessary financial 
asai..raace ror its implementation in tbe 
tarp inrerosl of the public. 

( TttlllllatN1n] 

(tl) 1)e-.-··for Smaller Constituen-
cies ·bl hill areas of UP. 

SHRI HARlSH RAWAT (Almora): 
Mr Deputy Speaker. Sir. smaller 
aod easily accessible constituencies 
ah.oell be carved out i p hilly areas ""' 
tbe .country on tbe patr~rn of adminis-
trad-.e units. Jn many parts vf tbe 
ceuDtrJ tbe.Parliamentary and Ltglsla-
tive Assembly constituencies are spr~~~ 
over •ast and difficul« areas. . Tbe~r 
vutness and inaccessibility ~ke Jt 
difficult for the elected representauvea of 
tt.e people to have cloaer conta~ts with 
tJte. eleet•te. 

Ia Jammu & Kashmir, Himacha1Pra-
deth7 Me1balara, Naaaland etc. the 
eia of Leaialat.jve Aasembly coosti tuen-
da bas been kept smaller. Populat-ion 
Jaaa not been taken as the basis. The 
lllec&ion Comnlission bas adopt'd. d1tle-
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rent norms in demarcation aDd delimi· 
tation of Leaislative Assembly cdnsti .. 
tuencies in the biU areas <.f Uttar Pra-
desh and in those of Himachal Pradesh 
c1c. wbicb have similar Meograpilicat 
topography and as a rcsuJa of this there 
is resentment in 1 bese areas. 

I submit that the EJection Commis-
sion should b: advised co redcmarcate 
tht! Legislative Assembly <:onsti &uencies 
in the hill areas of Uttar Pradeah and 
~arve out smaller Jegislative constituen-
cies on the pattern of those in Himachal 
Pradesh etc. and to increa c;e the e"istin" 
number of seats in U.P. Vuihan Sabha. 

J Eng I ;,,h) 

(iii) Need to set ap elecrro8ic JadasU-

es in KeraJa for rapid industria-

Jisatlon of th~ ttate 

SHRI K. KUNJAMBU (Adoor) : h 
is the policy of tbe Government to 
encourage eLectronic' industry in tbe 
country, This year's budget and the 
policy announced by the Government 
subsequently cJearJy jndicate the hi&b 
prority that is beina aiven to thh secto.-
The advantage of electronics industry is 
that it is employment orieoled as weU 
as free from pollution. 

Kerala is a State wbtre there bas 
been no industrialisation worth the 
name. The investment in the Central 
sector in that State is jUfJt 2.3% which 
is far below the na tiona) average. The 
figure of unemployment in Kerala ttands 
at a sraegering figure of 23 Jakhs. All 
this underscores the need for raid 
industrialisation of the State. Tho 
l'!lectronics industry can play a vital ro1e 
in achieving this task. If a chain of 
electronics industries are set up in the 
State, a large number of our unemploy-
ed youth will get employment and the 
State can catch up with tbe rest of the 
cou•1try. 

There fore l would request the 
Governmell r to sanction necessary funds 
to KeraJa for settins up of electronic. 
indu•tries in the State. 
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(Ttonslation] 
(iv) Need for provision adequate funds 

for early completion of Tanda 
Tbermal Power Project and to 
provide employment to affected 

famllie1. 

SHRI R.P. SUMAN (Akbarpur) : 
Mr. Deputy Speaker, Sir, {Tnder Rule 
377, I would like to raise the following 
rna tter of urgent public importance. 

A 440-megawatt Thermal Power 
Project is under construction in Tanda 
Tehsil under Akharpur Parliamentary 
Constituency in the Faizabad Distr•ct of 
Uttar Pradesh and one unit of it was 
scheduled to be commis~ioned in 1982. 
but for some reasons this unit could not 
be commissioned as scheduled. 

As the time of the laying of the 
foundation-stone of this project, the 
Hon. Miniater concerned in tht~ presence 
of the then Prime Minister the late 
Shrimati Indira Gandhi had announces 
that one of its units would be commis-
sioned in 1984~ but that period has 
expired. It is learnt from certain quar-
ters that the amount allocated for the 
Tanda Thermal Project is being slashed 
and that amount is being diverted to 
some other work due to which the entire 
work on this project is I ikely to come to 
a stop. Besides the sanctioned project 
estimates are escalating to almost twied. 

There is widespread resentment 
among the local peopJe over the cut 
effected in the amount a IJoca ted. There 
is imperative need to complete the work 
of this project in public interest. I, 
therefore stl'ongJy plead that no cut 
should be effected in the amount sanc-
tioned for the Tanda Thermal Project 
in the Paizabad District of Uttar Pra-
desh and the work on this project shoud 
be completed very soon .~o that the 
generation of power starts there and 
our State is benefited thereby. I also 
demand that members of those farmer 
families who have been affected by the 
project and a1so the local unemployed 
persons should be given employment on 
top priority basis in order to remove 
the resentment am one them. 

(English) 

(v) Need to baa political parties praetl-
slog CommuoaUsm aad aarrcnr 

parochialism. 

SHRI HUSSAIN DALWAl (R.atna· 
giri) : The reactionary and extremist 
forces, Working in various .. parts or our 
country, have been actively leading th~ 
country to the path of destabilization. 
This is a threat to the unit and integrity 
of ou•· country. If these reactionary and 
extremist forces are not checked io time. 
it will hamper the progress of our coun· 
try in developmental activities. 

Ours is a secular democracy. SecuJa. 
rism means 1hat the State bas no invol-
vemc:nt with any reli·gioo. The assassi-
nation of Smt. Indira Gandhi has exposed 
the inherent danger of allowing religion 
and poJi tics to be mixed up. Article 25 
of the Consitution guarantees freedom 
of religion to ;til persons. At the same 
time, it empowers the State to make 
any law regulating and restricting 
any economic, financial, poJitical or 
social activities which may be associated 
with religious practices. Taking lessons 
from what a heavy price our country 
has paid on account of communal and 
linguistic factions so far: it is high time 
that the Government of India evolves a 
permanent solution to this problem by 
banning all political parties practisina 
communalism and narrow parochialism. 

[Tran31ation) 

(vi) Need to take immediate steps to 
prel'ent the impending closure of 
'Sam a char Bharati' and 'Hiadllstan 

Samachar' 

SHRI BALKA VI BAIRAGI (Mand-
saur) : Mr. Deputy Speaker, Sir, there 
are clear indications that •samacbar 
Bharati' and • Hindustan Samachar' the 
two Languaae news aaeocies will be 

. closed down. Both these aaencies 
supply news in Hindi and undoubtedly 
the economic condition of both these 
agencies is very pitiable. If these two 
news agencies are closed down, lben no 
language news asency will ever come in-
to existence in the country. It is a 
well known fact that such news 
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rst.a BtaJII.- ... _.., 
a~ ah- ~e fUndathenral base for 
journalism. 

~~ ).t•dlaya,~ P.-radeah Oover~a-mcnt 
and, ll'o~ H•t:~ana.~ <Joveromant baNe made 
c.a,pit~~ iuwstf!Mrnt in ooo o-f these two 
ne.~A •amaice i.e. 'Samacbar Bharati' 
H19~Wl\ Scuaachar i1. a cooperative 
l¥-)Qptfa&illfl! in' fact botb. these news 

•MfMJ4e-, should be ID\trted in'lo one inter-
ar•lod.J ~WS\ ·~Q)!. It is a just de-
mand that tha employees of· both these 
news agencies should be absorbed in the 
inJeBrated·, news. aaency. and GoVern· 
Rl~H: should give a5JSistance to 1h1s 
intNrMod·.eews agel)oy. 

lt i' a· meAter of surprise· and con-
cern that. ao i oitiittive: has been taken by 
the Ministry of Information. & Bro~d· 
ca$ting in this regard so far. It is 
not proper to-leave such news agencies 
Oll- tbe mercy of newspa·~rs. Why wi Jl 
the. owners ,Qf news-pa:pH'S invest in such 
news. aee.n~.jes-,? The Gentral Govern-
ment sbou.Jd immediately_ come forward 
tQ build ·_an infrastructure for Hindi news· 
aao~cio:J in the manner tb1:y· do in other, 
fiel~ The. ma·tter, muiit have been 
brousbt by now to the attention of the 
Hon. Prime Minister and the hoD. 
U,nioo Information Minister~ Closure 
of tla"e .two news aaencies will directly 
hit Hindi journalism. It is the obliga· 
tion of Government to keep these with-
ering news a~encies a Jive and heaithy. 
Ofblerwise lfrndt jdtlrnalisin will be rele-
gated me"J:y to a position of transla-
tion · sMViee. 

I urge Government to intervene and 
take imrt.etti'ate action in the matter. 

[.Bngl/111} 

( rit~ :Need t•~•et U!J·a Se,.rate Central 
,_.rhlleftt fdt ·Sttfrltual Affairs 

SHRI KAMAl.; NATH (Gllhind-
wara) ,: l:ri*• to me&tioo a :marter that 
i~:volPJe&· preeenattoa. of lndia't most 
isnporta11t bert·tago .. wbictr.~ .we all would 
earee, ·.is the spiri-tual heritap. The 
sadhua ud spiritualists today may 
appear to be just saffron-clad mcndi· 

~nts but we· should aot forgot· that it is 
tbeit" ancestors who formulated the 
J..ndian phiJosophicaJ system, who gave 
to the world not only the Vedas and 
the Upanishads, but also the first 
1essons in algebra and the first concept 
of Zero. 

Today., there a.re thousands who 
visit India in search of the spiritual 
uecrets of life, or to Jearn Yoga and the 
Indian system of meditation. The fore-
ign exchange earning under this head 
should be nothing Jess than Rs _ 20 crore 
annually .. 

The policy of our governm.!nt is 
secular but religion and spirituai1Sn1 are 
two different things. It is the task of 
the society in generals and the govern. 
ment in particular, to safeguard India's 
spiritual heritage. Genuin~ spiritual 
io~titutions and the indivsdual'i practi• 
sing in this sphere should be encouraged 
and this c~Jls for the formulation of an 
authenlic government policy towards 
spiritualists. Therefore, there should be 
a separate department for spiritual 
affairs in the Union Ministry of Edu-
cation or Cu!ture. We should not feel 
hesitant to do that because India is 
better known abroad for its spiritualism 
than its rna teria I succ~s. It is only 
through a conshaen t Government policy 
enforced through a separate Govern-
tncnt Department that the legacy of 
Ind1a 's ancient culture can be preserved. 

<•Ill) Need to in~rease the railway 
facilities in the coastal area of 
Andhra-Pradesh 

SHRI S.M. BHATTAM (Visakha· 
patnam) : It is rather surprising that 
the bi-weekly through carriage to WaJ-
tair (via) the coastal towns by Grand 
Trunk Express ha~ been withdrawn. The 
Walta ir compartment (half three-tier 
sleeper and the other half first class) 
which was being attached to Daskbin. 
and Link E'xpr.ess was also withdrawn. 

To meet some of the demands for 
railway accommodation of the people 
belonging to the coastal areas of 
Andhra Pradesh, the following measures 
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(a>.. At present A·nd,hra Pradesh 
Express runs . fous days a week 
from New Delhi to Secunderabad. 
1'wice a week. half of the train ma.y run 
upto Vi'sakhapatna~ via Vijayawada. 

(ti) Earlier a c'hree tier through 
coach tacility to Wahair via Vijaya. 
wada by Grcind Trunk Express/Goda-
vari Expres~ was available. This had 
been since discontinued. T 'be faoHity 
may please be restored and further 
improved by introducing two through 
carriages daaJy to Waltair via Vijaya-
wada - on~ II class . three-tier and the 
other tCiass by o·rand Trnok/Godavari 
Expresses. 

(c) At present Dak.shin Expr~ss 1s 
running.. w'ith 16 compartments. or 
them 10 go to Hyderabad and the rest 
to Madras, If 22 comparments are 
in !roduced and the additional 6 coaches 
(four second class and two first class) 
are r·un upto Waltain via Vijayawada, 
railway accomodation facility to Waltair 
can be improved substantially without 
introducing an additional train. 

{d) Tirumala - Tirupati Express 
which starts 'from Vijayawada is now 
being extended upto Kakinada at a 
distance of about 70 mi1es~from Waltair. 

~ 

It is necessary that Tirumala Express 
is e-xtended not merely upto Ka'kinada. 
but upto Waltair which is an imp'ortant 
city in· the State of Antihra Pradesh. 

I urge that immediate suitable steps 
in this rega• d should ba taken in the 
interest of the travelling public in the 
coaita I areas of Andhra Pradesh. 

(ix) Need to link Etah In u·.P. with 
Delht, Cateutta. by 'cit rect ran 
serYiees 

SHRI MOHO. MAHFOOl ALl 
KHAN (Etah) : At present there is no 
direct rail setvice eitber from Delhi to 
Etah o!' between Etah·Alfahabad-
Lucuow· Calcutta. Btab is belng·'Catered 
by(. &r. I GOal train which stints from 
TUQdla :1unctioa anct·,aoee ' to · Etah· via 
Barhan. 

Etah is a District Headquarter aed 
has good trade and business potentia1~ 
With a view, therefore. to bringing it 
in tbc .mainu.ream o(. coontry•a ptOflrcu. 
it is n~ces~ary to link it witb propek-
rail service. 

Accord·ing to the reply given to the 
U.S.Q. No·. 4924. on 2 s.ss the 8rancli 
line· from· Barban to Etab is running a'~ 
a loss and during 1983-84. the fine 
sutfeTe-<1 a loss of Rs. 60.58 Iakhs. The 
main reason for the line running at ~ 
loss is that neither there is a direct 
link b~lwe~n DeJhi and Etah !lOr there 
is any ext-ension of the services. 

Therefore. I take this opportunity to 
request the Minister of Railways tblt-

(i) a direct train service may be 
introduced from Delhi to Eteh 
and viC..!·versa. 

(ii) AGM service which is runnin&· 
from Aligarh to Delhi may be 
extended and 1 nstead sboa14 
start from E!ah and terminate 
at Btah on return from Delhi. 

(iii) At least two bogies may be 
attached with the AGM exten-
ded service upto Tundla for 
passengers wishing to travel 
from Etah to Allahabad or 
Luck now. 

There is also no direct rail link· 
betwe-:n Etah and Farrukhabad which 
is connected by road.. Qn this route 
there are big towns like Dhumri, Jaithra, 
Aliganj, Nawabgaoj, etc. which are 
big Mandis. 

It is requested that a survey may be 
conducted to examine the feasibilit)' of 
linking Etah with Farrukhabad by rail. 

Sir, the suggestions if implemented . 
would lte economically viable and would 
substantially increase the railway 
revenues. 

Through you Sir, and this au<gust 
House, I · would request the Minister of 
Railway~ to consider the"e sugg~siions 
in· the hu~ger ittterest of the development 
and economic growth of the area. 
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MR DEPUTY SPEAKER : We now 
take np item 9. Prof Madhu 
Dandavate. 

PROF. MADHU DANDAVATE 
(Rajapur) : I rise to participate in the 
debate on the Finance Bill. This Budget 
was presented by the Finance Minister 
on 16th March 1985. Since then, a lot 
of water has flown down the Ganga. 

13.46 hrs 

(SHRI SOMNATH RATH in the 
Chair) 

Sir, with the change in the Chair, 
I need not change my J ine. 

I was just saying that since the 
Finance Minister presented his Budget, 
he had made a number of predictions. 
He had actualJy made a number of 
postulates regarding the Budget. In 
the course of the few weeks that have 
passed after the presentation of the 
Budget, you wiJJ find tba t some of his 
predictions have been totally falsified. 
Before I come to them, I would like to 
•ns, through you Sir, to the notice 
of this House a great impropriety that 
has been committed by the Finance 
Minister. This House is guided in all 
financial matters, not merely by the 
statutory rules, but by certain norms, 
conventions and traditions of the 
House. If you go through the Budgets 
that were prea:mted, from the time of 
the first Lok Sabha af1er independence, 
you wiJl find that never ha~ it httppened 
in the Lok Sabha that once a Budget 
was presented to the House, any addi-
tional levies were announced prior to the 
consideration of the Finance Ball. This 
time, a unique phenomenon has 
occurred. When the Finance Minister 
rose to reply to the general discussion 
on the Budget, he reduced certain 
levies, and the eliminated certain 
Jeives. That one can understand; but 
be introduced an additional levy on 
ciaarettes, i.e. one paisa per cigarette. 
I am not going into the merits of the 
case. But the convention and tradition 
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of this House is that making any addi-
tions in the levies amo:unts to presenting 
a fresh Budget. It amounts to modify. 
in~t the Budget; and aJJ through the 
years, right from 1947, such additional 
levies have been imposed only on the 
occasion of the speech dur tng the consi-
deration of the Finance Bill. For the 
first time we find that there is a devia-
tion; and a great impropriety has been 
committed, and I expect-and the 
House expects- from the Finance 
Minister that when he replies to the 
debate on the Finance Bill, he will 
touch this point, because he has com-
mitted a great impropriety. 

As far as the Budget that bas been 
presented is concerned, which is the 
Job by that bas benefitted, and whicb 
is the lobby that has borne the burden ? 
Let us see which are elements which 
have welcomed the Budget. The first 
to welcome was FICCI; the second was 
its spokesman Mr. Nani PalkhjwaJa; 
the third was the Wall Street Journal 
and the fourth, the Forum of Free 
Enterprise. Thereafter came the indus-
trialists, the income tax-payers and 
the status-quo economists. All these 
people wiJI be extremely happy, because 
since the days of the first Budget in 
1947 presented by Shanmukbam Chetty, 
I think this is the first pro-affluent cJass 
Budget of a very high order that has 
been presented by the Finance Minister. 
Therefore, it is not an accident that aU 
the\e representatives of the affl.uent 
sections of the society have warmly 
welcomed this Budget. That itself in-
dicales the cJass composition and the 
class character of the Budget that has 
been presented. Who are the gainers, 
and who are the beneficiaries ? Which 
are the elements that have actually 
suffered at the hands of the Budget 
and which are the elements that will 
bear the burde~ and pangs. viz. the 
inflation in the economy and the conse-
quent rise in prices of essential com-
modities? 

The exemption Jimit from the ambit 
of tbe MRTP Act was Rs 20 crores 
The industrialists and monopolists wer; 
ex pecti OJl tho t this Ji mit at the most 
may go up to . Rs. SO crorea, bat they 
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· "•ere! '1)1ea1antly ·shbcked to find that in 
tho Finance Minister's budget, fhe 
exemption limit from the MRTP Act 
bas been incr·eased from Rs. 20 crores 

· ·to Rs·. tOO crotes-five times increase 
ill the exemption limit. 

As far as the Wealth Tax is con-
cerned, the exemption limit was of tbe 
order of Rs. 1. 5 Jokbs. lt has been 

· stepped up to Rs. 2.5 Jakhs. Then the 
Estate Duty bas been abandoned. The 
common mlo has nothing to do with 
it. Again the affluent asection and the 
property class will benefit. So, again 
we find that the estate duty has been 
completely abolished. No doubt some 
of the better off middle cJass sections 
felt that the ext .. mption Jimit of the in-
come tax has been stepped up from 
Rs. l 5000 to Rs. 1 8000; some of then1 
said, it oould have been Rs. 20,000, but . 
this particular increase in the exemp-
tion limit of income tax is an optical 
illusion and you will find that i1Jusi0n 
will be tota IJy eJiminated when w" take 
into account the inflationary pre~sures 
on the economy and rising cost ·of 
Jiving that wiJJ be affected as a result 
of that. The process is alreaJy begun. 

According to the available statistics 
from the governmental record, in 1985, 
tbe total numbel' of income earners is 
3~6 millions in the country; and if you 
take those dependant on them, they 
wiJl be much more. If we Jook at the 
·structure of the entire budget we will 
find , that 99 per cent of these 346 

·miiJion incon1e earners in this country 
have nothing to benefit from this bud· 
get. The only thing from which they 
have to be·nefit is the limits that have 
been risen. 

50 per cent of the populn tion lives 
below the poverty line. There is not.h-
iog to gain from the Jiberalization of 
the direct taxes t.hat have been intro-
duced. Therefore~ you will find that. 
as inflationary pressures. grow, as far 
as those affluent sections are concerned, 
who have already snatched away the 
1>enefits tbrougb liberaHation of tbe 
~irect .. structure, they will benefit; and 
aa far as inftat.ionary pre . .saures and its 
co,oaequ'ellt impacts are concerned, th~ 
rise hi' prices is coiu:erned-, the persons 

·who Will be· hard hit Will be those·· Who 
Jive below t·he poverty line, t~ dotti~on 
man and even those people ·who are· not 
.requi·red to pay income tax tbey··will 
be hit most; even ·the taX'W~&yers '·-ill 
be hit most. 

We were to1d about it Whenlhe 
budget was presented, when the general 
discussion brought out the fact dtat the 
record deficit financing of Rs. · ! .. ~49 
crores had been projected · in ' 1hia 
budget. What was the ex:Pianaftbn 
that the Finance Minister gave ? ··Ho 
said, LO doubt. compared to aJJ ·the 
deficits right from 1947 to 1980 ·and 
onwards, this deficit was the largest 
order Rs. 3,~49 crores_:_he took the 
entire budget exercise as a monsoon 
gamble; and he argued that we ·were 
t-xpecting a very good monsoon· as a 
result of thaf, the agricultural Jrowth 
will be very fine. the h'ldustdaJ · ;groMh 
is also lik-ely to be good and as a: result 
of that, when the rate of growth· 'is 
JikeJy to be commensurate with dte 
progress of the country. we will 'fflnd 
that whatever inflaticnary pressure· will 
be generated by the deficit financing 
that will be offset by the rate of growth' 
that will be affected by better monsoon: 
Therefore, I call this budget exercise 
as mor.soon gamble; litera IJy it is a 
gamble. How does he expect three 
consecutive years, financial years to be 
good monsoons years ? God alone 
knows ! The Finance Minister . alone 
knows. He is not able to give: any 
rationa1 explanation for that. But as 
far as statistical aspects are concerned, 
we never genera11y find three con .. 
secutive years. financial years · tobe 
good years of fine monsoon, which' are 
comfortable. which will give a be·tter 
agricultural' growth. 

It is onJy ~orne weeks ago we had a 
debate on the rising prices of essential 
com modi ties and I am glad 'that t'be 
Miinister concerned admitttd frankly 
that cot1trary to our expectations 1tbe 
prices, are going up. TheY' are· not 'go'-
iog c?~ttary to the expectat~ons. !. 'Tfl~y 
are r•sn1g contrary to the: fa1Jse ~latfll 
tudes tbat: were made by :the · Pinarite 
Minister. It was expected by the· M~m: 
bers of the Opposition and man7 
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[Prof. Madhu Dandavate] 
Members of the Treasury Benches and 
many Members of the rulina Party that 
there ia bound to be a commensurate 
locrease in the prices of essential com. 
modities and as per our expectations 
tboso prices bave gone up. And. as a 
result of that you will find that the 
entire picture will change. 

As far as the deficits are concerned, 
I am not putting forward a case which 
ia merely hypothetica I I would like to 
10 oa record that right from 1977-78 to 
tho Budset of l 985-86 what was the 
4eficit that was projected in the original 
budaet and correspondingly what was 
the deficit that was projected in the 
revised budget, the revised estimates 1 
If you take the reality, the actuals, it 
may be still bigger. But I will only 
compare two fiaures. 

In 1977·78 in the original budget 
tlae total deficit was Rs. 1 ,382 crores 
aad in the revised budget for the same 
rear it was Rs. 2,700 crores. In 1980-
11 the deficit was Rs. lt417 crores-
tt aoea on-and in the revised estimate 
It waa Rs. 1.810 crores. 

SHRI C. MADHAV REDDI (Adila. 
Nd) : 1 t is actually still more. 

PROP. MADHU DANDAVATE: 
I accept Shri Mudhav Reddi 's conten-
tloD. 

I am only taking the revised esti-
mates aod the actuala will be still 
laiaber. 

In 1981·82 the original estimate was 
ll•. 1,.539 crores, the revised estimate 
was Rs. 1.700 crores; in 1982-83 the 
original estin1ate was Rs. 1,365 crores 
and the revised estimate wns Rs 1 ,935 
crores; in 1983 84 the original estimate 
waa Rs. l,S1S crores and the revised 
oatimate was Rs. 1.695 crores; in 1984-
IS the original estimate was Rs. l, 762 
crores and Sir. revised estimate-
actuaJs have yet to come-is Rs. 3,985 
orores. Three thousand nine hundred 
aad ei&htyfive crores of rupees ! And 
aew in l98S-16 the projected deficit is 
of the order of Rs. 3,349 crores of 
.:oune. the revised estimate will com~ 
after aoae ti~c, 

SHRI C. MADHAV REDDI .: lt.l. 
5.000 crorcs ! 

PROF. MADHU DANDAVATE: 
But actually most of the economista 
have estimated that the total deficit, 
the actual deficit will go beyond Ra. 
S,OOO crores and I will not be surprised 
if it is Rs. 6,000 crores. 

SHRI C. MADHA V REDDI : May 
be Rs. 8, 000 crores ! 

PROF. MADHU DANDAVATE: If 
that is the order of the de~icit that is 
projected, that are goina to have, can 
you fool tbe country by mereJy tellina 
that there wiJI be a monsoon-monsoon 
gamble-a good monsoon and so on ? 
Some times they sr.y that Indira will 
ssve us; sometimes that India will save 
us. That is not going to be easy. The 
deficit will go on to Rs. S,OOO crores. 
or Rs. 6,000 crores and then this pres· 
sure, this inflationary pressure cannot 
be absorbed, the shock cannot be 
absorbed. There will be tremendous 
pressure on the economy. As a result, 
the common man's living will dwindle 
down, the cost of living will go up. 

There is one m Jre aspect of the 
economy I want to mention. It is not 
merely the inflationary pressure of the 
economy that will be changed by the 
deficit finance, by this pressure not 
being absorbed by the proper methods. 
But there is another aspect to which I 
would like to draw your attention 
which will have an effect, and that is 
the impact of black money. I would 
like to make it clear at the very outset, 
and I hope the Minister will take note 
of it : We are already told and we learn 
that the report of the NationaJ Institute 
of Public Finance on black money has 
aheady been submitted. Firstly, I would 
demand that the report on black money 
should be laid on the Table of the 
House. and I would demand a dis-
cussion on that. This is one aspect 
\\hich has to be dealt with elaborately. 

One of the former Finance Ministers, 
the Jate Shri Y .B. Chavan admitted on 
tbe ·poor of this very House when he 
was Finance Minister of the country ; 
be admitted t~ot "I GlQ•t ~•~di4J~ ad~lt 



that black money economy in the coun. 
try bas become a· parallel economy." 
The Finane" Minister of the country 
admitt·ins that the black money economy 
in the country hs become a paralle1 eco-
nomy." The Financing Minister of the 
country admitting that the black money 
economy has becomjna a parallel 
economy in the country J That parallel 
economy will generate inflationary 
pressures on the offici a I economy of the 
country and as a result of it the prices 
go oo further increasina. 

I would 1 ike to warn this House 
through you, Sir, that the inflationary 
pressure will not to be directly generated 
merely by more than five thousand crores 
of deficit that is likely to be mopped up, 
but it wi11 also increase with the increa· 
sed pressure of the black money econo· 
my that is being aenerated in the 
country. 

14.00 br1. 

I do not know what exactly is the 
extent of black money. Whenever 
I have put forward questions, Starred 
and Unstarred, the only reply that 
we get is that we cannot have exact or 
even approximate estimate of what is the 
exlent of black money. But since the 
National lnsitute of Public Finance and 
Po1icy has already submitted to them the 
report, if they lay that report on the 
Table of the House, I am sure, one of 
the elements that this Institute must 
have studied is the extent of black 
mon~y aeoera ted in the country. I do 
not know which particular methodology 
they have applied ; whether tbey have 
foHowed the Kaldor's method or whether 
they have utilised any other method in 
order to estimate the bJack money in 
the <:ountry. For instance the wancboo 

' Committee utilised the Kaldor's method 
and they were able to make celtain 
estimates. But those figures have also 
become outmoded, because, after all, 
there also for one particular year they 
tried to find out from the assessable tax 
and the tax paid what exactJy would be 
the extent of black money. Taki.oa the 
velocity ratio aa 2 : 3, they exactly 
allowed the expenditure and that in· 
Volvod black JDooey and then they pro-
Jected ia the future and said that if tbe 

national income wa-s increased by certala 
degree, by the same proportion the black 
money would increase. That is bow they 
projected the estimates of black money 
in the future. But I would Jike to know 
from the Finance Minister that io the 
report that has been presented to them 
what exactly il the ~xtent of black 
money. I do not want to create a panic 
in the country by giving exaggerated 
figures. But we would like our mi ods to 
be completely cJear as to whet her one 
particular report that has appeared iD 
the press that is son1~ persons connected 
with the IMF-I am told that was ao 
unofficial IMF Committee ; some ecooo· 
mists who were working on the IMI" 
came together-have made an estimate 
and it has appeared in the press that 50 
per cent of the GNP in the countr7 
happens to be black money. To mr 
mind, this appears to be a sJight eoxagae· 
ration. I do not think there ir» the worst 
possible posit ion that the black money 
is likely to be 50 per cent of the GNP. 
I would like to be convinced and sa tis· 
fied that particular extent of black 
money is not correct But anyway, what-
ever is the correct picture that should 
be given. 

There is one particular misnomer. It 
is considered by some of the orthodox 
economists and in the wanchoo Com-
mittee report that was the concentioo 
that was put for that tax compliance 
will be improv~d if the direct taxation 
is directly reduced. If you go through 
the experience of various Budgets, I 
would like to be convinced by tbe 
Finance Min1ster whether it is a fact 
that contrary to the inference drawn by 
the wancho Commil tee, the facts are 
not corroborated by experience. When· 
ever the direct taxation has beea 
reduced, commensura re with the reduc-
tion in the direct taxation. black money 
accumulation has also been reduced·that 
has not been the experience of the past. 
I tried to go through some of the rouab 
estimates and I tried to compare them 
with the reduced taxes, as far as direct 
taxes are concerned, I find that nece!l· 
arily by reducins the direct taxatioo 
rates there is no commensurate compU. 
aoce of the tax payment. Now, that 
exactly is the fact. On the basia of that 
fact, we oocd not take U for araatee 
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tbM. ·.·if eche.\ons, arc given mor~ con ... 
ce.i9n•.,. wealtb ta.x hs reduced, capital 
aaila ,ta~ is redqced and MR"I:P limit is 
inQfteJts~, in that case there wiJJ be 
co~J)surate less tax evasion. There .. 
fort. <I WQ'-lld like to find out what exac-
tly ja tbe position. 

In the. $ame connection I would like 
to J;D.a;ke . one concrete suggestion to the 
Fiq~nce Minister. Our entire economic 
prot,blem, the inflationary pressure on 
out economy, the rate of growth, all are 
close.Jy connected with the pattern of 
ex~l)~4ture in the country. The govern· 
meQt~J expenditure as weiJ as non-
so~rnmentaJ expenditure in the country 
and the money that is circulated in the 
country play a great role in detcunining 
what will be the level of prices in the 
country. Therefore, it is very necessary 
that, not only there has be to be an 
effective control on the income gt!raera .. 
tion but also there has to b~ an etf..:ctive 
con~rol on the governm:ntnl anJ non .. 
gov~rnmental expendifi.Jre. Therefore, I 
would suggest once again that an Expen· 
diture Commission be appointed in 
in tbis country If the Fxpc:nditure 
Commission is appointed, I think, 
they will be able to fulfil two-fold 
purpose. One is that the Commission 
can reveal as to what exactly are the 
sourc;es of black ntouey because once 
they start exploring thl;! field of expen-
ditttre, they will be able to find out that 
there i.s an ostentious life led by some 
persons and certain institution5 have 
beea, spendina beyond their so-called 
me~~ that. are revealed. 

If those particular fields arc properJy 
explored, they wil! be able to find out 
which are the institutions and which arc 
the .individuals which are sources of 
generation of black money. Therefore, 
the E·xpenditure Commi~sion, on one 
band, Will be able to reveal the sources 
of ·black money in the country and, 
secondly, they will be able to find out 
what is the extent and degree of waste-
ful ·expenditure in the country, what is 
the···eK·tent of- non-developmental expen-
diture in ·the country. It Is an accepted 

JXiOra· 'that sreator the DOD-developmental " ' .. . ' 

expend·i,tur<: in the country, areator: .. 
the unproductive ex•pcllditure in tb• · ~ · 
cotintr.),. the greater .will be the i.oflatio- . 
nary .pressures· on .the economy and,; 
therefore. the Jreater will be :the . rise. ·in 
prices in the country. Therefore, I think, 
to mederate or to modulate a11 .this·. 
probably the Expenditure Commission 
will be a great check. lo evaluating .tbe 
nature of the Budget and the nature of 
the approach to finance, I think the 
acid test and the fitlnus test will be 
what is the approach of the present 
Governm~nt to the question of priority. 
In fact, everybody's perspecdve appro· 
ach js to find out the econornic and 
financial priorities. Now, what are the 
financial priorities of this Government ? 
Ho.w they have made the allocations ? I 
do not want to go lhrough aJJ the docu .. 
rnents of the Budget, but I have picked 
up a few whi.ch will jndicate their line 
of thinking. Which are their priorities in 
a lloca ling funds 1 Take agricultural 
financial institutions. In 1984·85 Revised 
Budget, the allocation \\oas R.>. 297 
crorcs and in the 1985·R6 Budget which 
the Finance Ministt.·r has projected, it is 
Rs. 155 crores... ( lnetrruptitJn). 

THE MINISTER OF FJNANCE 
AND COMMERCE 1SHRI VJSHWA-
NATH PRATAP SINGH): Mwy r 
submit, Sir, Comparisons are usuaUy 
made from BE to BE-fr.otn Budget. 
Estimates to Budget Esti mares Revised 
Budg·.·ts wi 11 come afterwards. 

PROF. MADHU DANDAVATE ·:· 
Sir, the picture wiJJ · be still worse. I 
will give only one in'lltance. Take, for 
instance, Self-Employment Scheme for 
Educated Unt.mployed. ln the Revised 
Estimate it was H.s. 149 crores and now 
it is Rs. 65 crores. If I compar\e it with 
the origional figure, It wiJI be still 
worse. There.fore, I would tell you tha·t · 
I have taken the Revised Estimate for 
this reason that after taking into ace• 
ouot various constraints they had revi· 
sed it. I do not fully agree with the · 
Finance Minister that while we ha'Ve to 
find out the approach, we necessarily 
compare ·the .. origioal ·estimates and·· the · 
new origina1 ·esUn1ates. :· After · apply.int 
their mind to · various eorstraints' tha't 
are ·exiatinJ lp tbe- s'ocictf, thet _Tevite~ · 

' t· 



theJ -Bndset. Actually ·if you refer to the 
origioat estimate, I will be too wHHng 
to -4o that.- Probably the papers are 
wi4h me., If I do rhat, the picture wi II 
be '--Sti Jl.worse. 

Then you take the industrial 
financial institutions. In 1984-85 R~vi­

sed ,. Budaet, it was Rs. J 07 crores and 
in J 985-86 Bud,get it has peen reduced 
toRs. 100 crores. In the case of con-
su_m~r industry, in the Revised Budget 
for 1984-85 it was Rs. 193 crores and 
in . the 1985-86 Budget it is Rs. 148 
crores. The figures for Self-Employment 
Scbc:me for Educated Unemployed are 
R~. 149 crores and Rs. 65 crores. I an1 
trying to recoJJect from the n1cmory and 
if I -eo wrong he can tell me that. If I 
mistake not. as far as this particular 
field of SeJf .. Employment Scheme for 
Educa-ted Unemployed is concerned, in 
the original Budget they had put Rs. 25 
crorcs, but for son1e rea sons which you 
can very well imagine, in the Revised 
Budget they have made it Rs 149 crores, 
Now, of course,. the elections are over. 
and they have now come down lo Rs. 
6S crores. Railways and ports are the 
basic infrastructure for industrial deve-
lopment in the country and whil t have 
heen the allocations and outlays in 
these sectors. In Rail ways, the Revised 
Estimate is Rs. 798 crorcs-almost Rs. 
800 Cf'Ores-and now in 1985-86 they have 
cut .down to Rs. 700 crores. For ports 
it is Rs. 76 crores in the 19844 85 Revi-
sed . Budget and now in the 1985·86 
Budaet ·it has been brought down to 
RsJ _46 crores. This is as far as essential 
fiekls ~ are concern:ed. I told you some 
time .back in the case of MRTP the 
exemption Jimi t went up from Rs 20 
cror.ea actually to Rs. 100 crores and 
wh~· :the tariff item 68 Replanishment 
coneeasion Wa! sought to be extended 
up to a limit of Rs. 40 Jakhs that could 
not: lDe done. So. leave aside consun1ers 
and- ·others even where small-scale . ' tndaatries-are concerned, they are not 
prepared. . . to show commensurate s}rn· 
pathy,that is commensurate with the 
mooopolr · bouses·. 

There is one more concrete sugges• 
tion that-I would like to make to the 
Piui~"" .MIU1st·er,· aa ono wbo is ·comin• 

from the University, one who is concc.r·(·.· 
ned with the books, one who is concer-
ned with the material that bas to · bo ·t, 
given .to the studen.ts and this is myr 7-

honest request, a very proposi-tien and I 
hope he wiU take not of that. Income · 
tax concession under Section 800(2) of 
the Income-tax Act, which was being 
given to the business of publishing for 
its developn1ent and growth ·has been 
withdrawn in this par·ticular Budpt.' 
This is done at a time when publishi.ftl ' 
is struggling hard to maintain its exis• . 
tence in the face of increasing prices .of 
all. inputs. Jack of gr.Jnts for Jibrary 
pur hascs, increase in postal and freicbr · 
rates and also Ia rge imports of all sorts 
of book~ unde5 Open Genera I Licences. 
These are the difficulties which the· 
publi.!lhi ng houses are facing. If he . 
wants that the inteJJectual equ1pme.nt 
of the schools and universities should 
be improved ; if he want that the hori .. 
zoos of the knowledge should be wide-
ned fur-ther, then more and more scope 
should be given to the publishing . 
houses so that general readership is able . 
to benefit and they do not suffer oo 
account of any constraint. Therefore. 
I would concretely suggest to them that 
this concession which was already there• 
that has been withdrawn-may be resto· · 
red. I do not think this would mean 
miJch of a financial constraint but this 
wi II rather ere ate a heal thy climate in . 
the educational fie-ld. in the field of 
literature and in the field of publishing 
of books and that will give a great 
relief to those who want to be.nef1t 
from the knowledge that accurcs from 
the books. 

As far as poverty alleviation pro. 
grammes are concerned. major anti-
poverty programmes like IRDP. NREP 
and RLEGP are not given substantial 
allocations. The bon. Minister should 
take a note of the fact that those wtro 
speak and participate in the .. Budget ·on 
both sides of the House, Pa-rUouJ.ar-ty· 
the ru Ji ng pa·rty Members · who are ... 
coming from the rural areas;· from 
Bihar. Orissa and UP particularly. 
strongly urge ·that this po·verty allovta·· · · 
tion progra·mmo ·should ·be · stepped 11P 
and more · aiiOc'atiod ahou1d be 'iven · · 1q· , 
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that these welcome schemes are imple· 
mented properly. I congratulate them 
for having realised these schemes an 1 
if tb~y are implemented effectively, I 
am sure, with better allocations. &hese 
schemes would succeed. 

SHRI VISHWANATH PRATAP 
SINGH : Just one moment. I may 
draw to the attention of Prof. Danda-
vate to the fact that I had mentioned 
in my speech that many State Govern. 
ments because of elections could not 
finalise their plans and in the case of 
some of them we have to contribute SO 
per cent and that element i~ not there. 
As they finalise their schemes for the 
anti-pov~rty programme, we will 
in~rease our allocation. That I mentio· 
ned in the speech itself. 

PROF. MADHU DANDAVATE: 
1 am extremely happy at the announce-
ment. In fact it wa~ my ignorllnce. I 
exercise my fundamental Right of 
ignorance in not remembering what you 
had told us earlier. But I am very 
happy. Because of these administrative 
constraints, that particulars lacuna was 
there. Once they finalise the PJans, and 
if they are able to do better justice to 
the schemes, I a tn sure, these schemes 
will go a long way in trying to eradicate 
poverty especially in the rural areas. I 
hope, that will be done. 

Now. I would like to say one thing 
in the context or our national goal of 
self-reliance. If this country is proud 
of any contributions of Mahatma 
Gandhi to th~ economic thinking of 
the country, it is the concept of self .. 
reliance. It is as important as Panditji's 
concept of non·alignment. 

The concept of self-reliance, decent-
ralisation of economy and devolution or 
political power are the important coot· 
ributions that Mahatma Gandhi made to 
the political and economic thinking in 
the country. And fortunately, the con· 
ocpt of self-reliance became the national 
con•ensus in this country and all 
par~ios, .whether they belong to the 
opposition or .tbe ruli!ll party, accoptcd 

uareservedly this cencept of self-reli-
ance. I am afraid some of the policy 
statements that have been made by the 
hon. Finance Minister and the general 
perspective of the Budget is likely to 
harm and endanaer the concept of 'Self· 
reliance. 

I carefully went through the electro· 
nic policy statement. I am sure, the 
electronic policy statement and the 
general export-import policy statement 
that was already made by the Finance 
Minister by a separate statement that 
was read out on the floor of the House. 
if you combine these two together and 
try to find out the cumulative impact of 
the Budget policy on that, )Ou will find 
that the picture of seJf~reliance will be 
a dismal one Sir, as one who comes 
from a Science Fa cui ty, I am not at all 
opposed to the application of scientifac 
techniques to technology and all other 
fields of life, I want rationalisation of 
technology in the country, I want 
modernisation of the country, I 
want modernisation of technology in the 
country, but I do not want the glory of 
the machine to be built on the debris of 
man. on the dignity of man. This is the 
concept of Mahatma Gandhi in India. 
I am afraid, in the electronic policy 
statem.!nt with the help of which more 
and more intrusion into our fie1ds by 
by the mullin a tiona Is and the import-
export policy, there are a number of 
lacunae. If there is a separate discu-
ssion on the export and Import 
policy statement that was made 
by the Finance Minister, it 
will be better. In fact. I had already 
sent one notice for it under Rule 193. 
I w& nted the detai Is of the i mplica tiona 
of this particular statement to be taken 
note of. It is an extermely dangerus 
statement. No doubt the intentions are 
good. but there are certain lacunae that 
will be left as a result of which certain 
entrepreneurs wiil be able to benefit by 
certain impJications by telling them that 
they are only meant for the replenish .. 
ment of certain commodities and cer-
tain products that have to be exported. 
There will be a Jot of scope for certain 
manipulation and I am afraid that tbe 
import-export policy statement reconci-
led with the elc~tror;d.c policy ata·temcot 
will laud us ioto a new ora lD which the 
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multinationals introde. Then we wiJJ be 
throwing the flood getes o( Indian 
economy open to multinationals and 
•elf-reliance will be totally destroyed. 

I will just cursorily mention from 
the Bill that in 1970-71- we are 
talking about self-reliance-only 3 per 
cent of the Union Government's expen-
diture waA through borrowings and in 
198S-86-p1ease take not-10 per cent 
of the expenditure of the Government is 
based on borrowings. This is the distin-
ction between the two. Probably we 
are bidding goodbye to self-reliance 
and flood gates open to multinationals. 
There will be an exclusive computeri-
sation. T am not opposed to computeri-
sation being introduced in certain sele .. 
etives fields where there is no displace-
ment or labour, but we are told by 
those who are importing technology 
that only in selective fields it will be 
there, it will not be allowed to disp1ace 
labour. But I want to warm this House, 
even the displacement or )a bour and 
the destruction t>f employment pot~ntia1 
will be not by fits and starts, but it 
will be by back-door technique. What 
is happening ? Those who are going to 
retire, till they retire they wiJI not be 
displaced by the computer, but once 
they retire, to the new employees that 
are to be actually employed in those 
J')articular posts, they wi1J say that now 
because the computers are there. no 
more vacancies need be filled up .. And 
that is why prospectives de~truction of 
employment potentia 1 is Jike ly to be 
introduced. I want to warn against this 
I am not against comrtuters and their 
aelectivism, but while you are marking 
a selective use of computers, please take 
not of the fact that the computer i-s 
likely to displace-in the western world 
happening, in Germany it is 
happening. in the United States it is 
happening. We must take care and see 
that computerisation not at the cost 
of prospective employment potential in 
the country. 

Sir. I would like to conclude by 
warning regarding the philosophy of 
the Budget. What is the phylosopby of 
the Budget ? Jn a simple sentence if I 
am rcqpircd to dea~ribc the pbilosopby 

of the Budget, it will be the greatelt 
good of the smallest number. That is 
the phylosophy of this. The basis of 
the Budget is •Reganomics'. What is 
Regan trying in the United States of 
Americs ? Similar techniques are beina 
tried over here and the ref ore. when 1 
~aid •Reganomics' in Bombay, included 
10 them were the Prime Minister's press 
conferences. We are not acceptins 
Reganomics. But the world's big jour-
Dais put a photograph of Reagan and 
our Prir!:e Minister saying that there is 
an approximation between Reagan and 
also our Prime Minister. 

Sir, Maha tml Gandhi wanted stress 
on development at the gross root Jevel 
and the deveJopmen t will rise What 
is the developmental perspective of the 
elitist Government of Shri Rajiv 
Gandhi ? Excume me for exceeding the 
time. But I wiJJ be very short. To my 
mind, the development perspective or 
Shri Rajiv G~ndhi as reflected by our 
Finance Minister is, development 
for the upper class. rich 
and affluent sections of the 
society. What will be the gains for the 
lower sections at the grassroot level ? 
whatever percolate down from the top 
to the bottom and whatever reaches 
the gras!l root Jevel, that wi II be the 
development and gain for the people at 
the lower leveL This is not Gandhi 
Unfortunat~Jy, this is Gandhi i~ 
reverse. Marx said, "I have put Hegel 
outside down''. today Rajiv Gandhi 
probably must be daying, eel have put 
Mahatma Gandhi upside down through 
this Bud~et''. Therefore. as far as the 
Finance Minister is concerned, pro-
bably after this Budget, his slogan is, 
Mahatma Gandhi is dead. Long Live 
Rajiv Gandhi". 

[Translation] 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Chairman, Sir, boo. 
Members from both sides of the House 
have expressed their views on the 
Budget which hils been presented here. 
I had been Jistening to the speakers 
from both sides and I was listening to 
the speech of the Professor with rapt 
attention,. 
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I&. is tcue that we havo been present· 
ina.deficit budgets right fr~m- the beg-

._Jnnina Mtd~ the deficit has. been increas-
ing. year after year. The budaet which 

: has. been presented this year carries a 
, deficit of Rs. 3,394 crores. This 

presentation of deficit budget leads to 
price. rise. The deficit in the budget 
will increase in spite of our best efforts. 
If we re10rr to borrowings, the prices 
will tend. to go up. 

In today's modern eeonomy, we 
bave also to ensure acce1erntion of the 
pace of development. At the same time, 

'wo are not to cut the size or our plan. 
"It ·'has to be increased progressively to 
acbieve·'J.)rogress and development. But. 

. whHe lne1!easing the size of the plan 
· aftd' expandi11~ it, we shall also have 
·to keep In mind'that the rate at which 
·the· 'Jtrfce._ are rising. the people can 
· ·110 more bear them. The post-budget 
,. ·"rice rise. to which the members have 
··drawn attention throul!h a Ca I ling 
·:·Attention Motion has also heen 
· adn1i'tted by our hon. Minister of Food 
and Civi I Supplies. Therefore, this 

· J)tice riRe might ~reate a situation in 
which the f'Te~ent 4 to 5 per cent rate 
of price-rise might cro~s the 10 per Cf"n t 
mark (lnterruptlon.t) 

We htl've to give attention to it. 
This Budget does give some benefits. 
Tbe ·richer section of our society has 

·been 'liven comparatively more bene-
fits. But, we ·sba II have to see wh ~ther 
it· brings about nny change in their 
attitude. The rate of income tax so 
far was 90 per cent which has now 
been reduced · to 65 per cent and it is 
proposed to be reduced ·further to SO 
per cent. If. with this reduction in 
the rate of income tax, any change in 
·their tendency of tax evasion is noticed, 
only then it ~an be said that the bene-
fits given have shown results and the 
chanae in their mentality, if at aJJ it 
takes place, wHJ be an important 
achievement. Earlier we had aome pro. 
v.;sions jn the io.c()me tax. laws under 
.wbich if -on coDducting . a·~ raid, an 
assessee was found in arrears, be used 
to pay tbePl off and, no punishment 

used to be awarded to him and he never· 
used to be arrested. No action used 
to be taken against such a person 
But now. we have incorporated some 
penal provisions. I want to · lll•mit to 
the bon. Finance Minister ·to ens•re 
t·hat they are strictly implemeoted. ' It 
wilJ only then be an. achievement. ~J:te 

tendency of tax evast·on will cootiJluc 
as long as the pena 1 provisions are ·'lOt 
rigorously enforced. Therefore, the· boo. 
Minister should pay attention to it. 

A notable feature is that· eNen the 
Western countries have pralscd this 
budget. Shri Palkhiwal has atso 
applauded it. We need to be cautious 
on these complementary reactions. We 
shall have to be critical why the westorn 
countrie!IJ are praising it, ·why Mr. 
Pa Jkhiwn la is praising it. We '&hall·bavc 
to be very cautious in our a-ssessmcmt. 
J want to tell. particuarly, the -hon. 
Finance Mi11ister that the post.budtet 
results of tbis ·budget will only deter· 
mine whether this budget has been' a 
succt!il~ or a fHj Jure. We can judge it 
only on the basis of results, not oth~r­
wisc. 

One thing I want to. say 'about 
regional imhalances. There are .gross 
rcgiona 1 imba Jances in our country. So 
far as the Gadgil Formula is concerned, 
only the developed States get a lion's 
share. The under•deveJoped States are 
not benefited from this formula_ This 
i~sue is decided in the Natiomal 
Develoment CouociJ and in that· forum 
they have greater strength. Along -with 
population, we have given moTe i.m-
portance to the States, which· mobi,Jise 
more resources. But you ·should also 
attention to those states which· do· not 
have enou~h re~ources. Take.· for in-
stance our State of Rajasthan, a maJor 
part of which is desert. ·Areawise, ··mY 
own constituency ict double tbe size. of 
Kerala. it 1s equal to Punjab ·a-od·-ao 
far as Haryana is concerned ...... . 

SHRI HARISH RAWAT(Aimck"a): 
After him it is my turn. 

SHRI VfRDHI OH·ANDBR:~JAIN ·: 
··Wbcn you arc ·adopcint GacJgU ·PomtaJa, 
you should also keep in mind the area~ 
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This aspect needs to be given consider. 
ation because the cost on roads. when 
built. in our State will be doub1e as 
compared to t~at in other :places. Gro· 
und water Jevei in our State is also very 
low. 'The people ha\'e to cover a distance 
of 10 to 20 kilometres for fetching water 
from othe't villages. Wbat I mear. t to say 
i,s that ·you should sive consideratidn to 
this area as well. 

Another thing which I want to say 
is that you have taken some steps to 
remove the regional imba Jances and have 
given sp~cial assi$tance for . the develop-
men.t of hiJJy areas. Special as.sistance 
bas had a big impact. Uttar Pradesh got 
a sum of R~. 300/ crores under this 
J)rosrramme during the Sixth Five Year 
Plan. This Cf"ntra 1 Grant is made up of 
90 .per cent . Centra] assistanc~ and tO 
per cent loans. I want to speak specifi· 
ea lly about desert area., In the past a I so. 
T had made submission8 on this issue. I 
had pleaded the case with th~ 'Planning 
Commission and also at the time of the 
debate on the . Mi~-term Appraisal of 
the Plan. The conditions fn the desert 
areas ttre worse than thoqe in the hilly 
area,. When famine stri'kes. it strikes 
hArd in the desert. areas. When there is 
drinking water crisis it is this area which 
i!ll affected th~ mo"t. This area is back-
ward in all fields, in the mearis of 
communications, roads, education and 
medicAl faciliti~s etc. There is .wi,de &cope 
for development there. The Rajasthan 
:Ca.ftal, ,~ now known .as tbe lndi.ra Gandhi 
Canal was started in 19S7 and w~ have 
already, &Pent Rs. 450 crores on it, but 
it is nowhere . near coJllpletiQn. The 
Government of Rajasthan cannot compf-

. ete ,it .through tbei( .own re,ources. Cen-
tre?tt full assist•ncc is ne~d~d for .. that. 
'Fbe .water 'Problem in our S t~ te can be 

. solved by .. tbis ca.nal but it , needs an 
"Oot:lay ·of Rs. 3,000 crores. I want you 
·to ponder .over it,. If you really .want ~o 
deve.Jop that- .area, you . should gtv.e ass•-
·•taaoe for it at :once . . 

~ You. b~ve started Se.nd .. dune~ Stabli-
a.&ion·> Pr.oatanatW' ~ aqfl ,~ores try · Pro-

<!PlllliM ~~~ ., ~ Sta,te~ wJlip.h .. b._~e .. b~eo 
·"f)4tUit. aw.;.,_(~l~ 9,as.es, f).or~., .1\nd. a fane 

variety. ~-~atass ~ N.\'~,.&rQWr9 .tb~r~ . . Ther~­
f~re. there is ample scope. That •rea lS 

1 r ' r ~ ' ' 

.!) ~" 

a border area and its development ahould 
be taken up on the pattern of the Hill 
Area Development ·Programme. , . : ;· : 

With these words, I auppor.& , tlao 
Finance Bill. . l . . 

{English] ,.-.,. 

SHRI SATYENDRA NAR.AYAN 
SINJ:iA (Aura,n,aab.ad) : Sir, ) l:i riH 
to eupport the Finance Bill ~ove4 bJ 
the bon. Finance MHnister. .. · · ,. 

" ~ 

When the Budget was presen~~d, a 
great de a 1 of misgivings bad b~~~ 9t~a ted 
tha·t the new Finance Mi~ister,w~~ .. ~ojna 
to adopt a new path, . giv~ a n~~ ,dire. 
ction to the economy. Mos1 .. ' ~41

( the 
. ' '' ' " Opposition Members expr~s.~e<t .. their 

apprehensions : that the go~) o.(~o~! .• li~ 
wa, _being abandon~d9 !}hat t~~. , P!Jbhc 
sector w~s b~i.n& under~io~d -~~o~~ who 
.f~t perturbed by .. t~~. ~e,n .. efit'· .: ~ : ~ina 
given to. the better-off se~t~~.n~ 19 the 
society and the oppqrtu~ities .~'einj; ~iven 
to the priva.te sector. _ .• · • . . 

THE MINISTER OF FIN~NCB 
AND COMMERCE (SHRI VJSRWA-. ' . . ·, , , ... 
NATH PRATAP ~lNG~) :· ~i~c;e~. it is 
point is being repeatedly made,.~ . I want 
to give one piece of information·. Out 
of the corporate sector we are ·.-'oing to 
raise Rs. 251 ~rorc·s. ~e~ar~·~"f ~be 
direct tax exempt• on that "! 1s -~et~ porn· 
ted out, out of Rs. 4,~0Q · 9r~.r~'! ,.[elie( 
to the extent of only Rs, 200 .crotes Ia 

• . • ·, ·'.'1 / ~ .) 

being .given. · ... · il. 

SHRI SATYENDRA NARAYAN 
SINHA : I will come to .this point :later. 
The Members of the Opposition,- ; as J 

· ~aid have raised this point and ·taised 
thei; misgivings I would like ·to. ·et~bmit 
that these are misplaced · misgivlqs or 
politi'c~lly motivated' misgivings. : : rr we 
go through the whole spea:fl of t.be ~ Fina­
nce Minister and. the taxation· 'measures 
that he has proposed and the ·concessions 
that he has given, one thin.j ·ts·icJdf that 
be has placed faith Jn the bontst, ibf the 
·p~op1e and he thinks that' if ''· '· tbewte o( 
taxation· is ·reduced,· his': aatu.,t·ton ia 
that 'there wilt '·be a bettet" :·co ... iance 
'with d1e ·taxation.· P<* ''lonl·,,.aw1it baa 
been tirsed· that .. the · nue ,",of "'ttltatioa 

·. ·:should be·.· 'roduced. · ·raU1ffti:~ Lawa 
' \ i •, ) , '~ ~ / I : ·: l ' ~ ··~ ',,,, - ~~ ~f. ..... , t 
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(Amendment) Bill was on the anvil· and 
a joint Select Committee was there and 
the witnesses who appeared before the 
Select Committee urged eommittee to 
recommend tbat tbe marginal rate of 
taxation should be reduced. I remember 

: that it was rec Jmmended a1td it was 
brouaht down to 66o/0 • This time the 
Pinance Minister has reduced the mand-
D&I rate of taxation so far as the corpo-
rate Sector Is concerned to 50%. But at 
t~e eame time he has withdrawn certain 
coaceasions. I will come to that point 
later on. I only want to say that those 
wbo have raised the cry and tried to 
oreate an atmosphere of apprehension 
for the country should feel satisfied that 
our party, has in most unequivocal terma 
reiterated its commitment to socialism. 
That has been accepted by u~ long time 
\)act and that continues to be our goal 
enn now. The Finance Minister himself 
laae eaid th~t we must ensure that the 
pattern or arowth conforms to our socio-
economic priorities. Nowhere has he 
Mid that he was only going to favour 
tile a1fluent section and aoing to ignore 
tlae deprived section. 

We should view the entire proposal in 
a proper perspective. You should lock: 
at the entire financial package tc• 
.. tber along with the concessions that 
tbo Pinance Bill has given to the private 
teetor. He bas also SU!lgested the follo-
wiaa meaaurcs to give a better deal to 
tbe poor. The measures are the scheme 
for a comprehensive crop insurance. 
You will remember that since 1952 in 
..cry session it was being urged that 
orop inaurance should be provided The 
Piaaoce Minister bas come forward with 
tbla and we abould be thankful; (ii) the 
worltera' dues in the event of -closure of 
• compaay would rank in priority with 
tbe bank dues and government dues. 
(Iii) then ·there is the social security 

·~ebeme to cover death by accident in 
ftlpect of .earnina members of poor 
taaiJies. laodless Jabourers,. small and 
•raioal farmers and traditional crafts· -D oot covered by any other insurance 
ICheme • . This is an innovation and it bas 
to be welcomed. I am sorry that nobody 
ft8111 the other aide he• taken note of it 

(iv) Contiauance of tbe poverty aJievi· 
ation proarammea. There, my friend, 
Mr. Dandavate said that tbe allocation 
made for poverty alleviation proarammes 
are the same as was made last year. Tbe 
f'inance Minitter has clartified that the 
State Plans have not yet been finalised 
and the states wi 11 make SO% provisioa 
aa is required from them. I hope there 

. will be adequate allocation or funds for 
chis proaramme because due to price 
rise whatever allocations we have made 
to·day wiiJ certainly be depreciatina in 
value. You have already said whh re· 
aard to plan outlay that the plan outlay 
baa been raised by Re. 12,SOOO crorea. 

But in actual terms the Finance 
Minister said on account of the price 
rhe the outlay i1 lesa and in physical 
terms we have not achieved the targets. 
Similarly, while dealing with poverty 
alleviation programme my 5ubmission 
to the Finance Minister would be that 
he should ensure that adequate allo-
cation~ are made for this programme 
and more than that-going by our past 
experience-we should streamline the 
administration and ensure that the be-
nefits iutended for the target groups 
reach those aroup1 and are not eaten 
away by the middlemen who have come 
Up DOW. 

MR. CHAIRMAN : Please conclude. 

SHRI SATYENDRA NARAYAN 
SINHA : Although J have just now 
started yet I will be very brief and men-
tion only the points. 

Sir, I need not repeat what hat been 
said earlier with re1ard to the deficit 
that bas been shown in the budget. Our 
past experience has shawn tbat deficit 
tends to arow larger. As the··Civil 
Supplies Minister was kind enouah to 
admit the price& leave started risina 
steeply and in one month the riae baa 
been 2.4 per cent. Therefore, I wiJJ 
eubmit to the Fin.ance Minister to apply 
his attention to this a.spect of 1he ques• 
tion ao that the inflationary pressure 
;, kept in check otherwise the··poorer 
sections will aeneraJ~y auffer. 

Tbeu I woulcJ Uko to ••r ebouc tbc 
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flaures tbat have beeD liVeD for dear~ 
0011 allowance. 1 t is an unfortunate 
tbloa that the flaurea aiven are not 
correct, Sir. keepina in View the pro-
vision in the Jast budaet lor dearness 
alowancc, nine instaJments bad te be 
paid and tho total amount paid was Rs. 
715 crores. This year also the Finance 
Minister has provided only for Rs. 300 
crores. Already the Fourth Pay Commi 
asion has made certain r~commendationa 
as a rcsul t of which Oovr. bad pay Ra. 
327 crores and another instalment of 
DA has been granted recently from first 
January which will come to aootber Rs. 
90 crorcs. So, this provision will also 
prove to be very much below what 
would be required ultimately. 

Sir, I am at one with Prof. Danda-
va te wbo suggested that there is need 
for expenditure commissi.oo or a hiah 
powered body to look into the expeo· 
diture side of the government because 
you will find that non-PJan expenditure 
is everyday rising and unless we take 
some steps to control it the prices will 
further go up. It is unproductive expen· 
diture which will ultimately harm the 
nation~s economy. I wanted to give the 
figures as to how the number of govern· 
ment employees has been increasina 
during the last one decade. 

I want to say somethins about bud1et 
figures. Unfortunately these budget 
figures are not quite correct. Tbey are 
arossly under-estimated. We find that 
the figurC's given are later on revised. 
For instance, I will mention, 2 or 3 
8aure~1 Take the case of reviserl figures 
aaven by the bon Finance Minister which 
only leaves you to think that tbe bud. 
aetary technique is rather Joose, and 
sutlers from imprecision. 

I am aivina some fiaures in suppo.rt 
of my contention. The subsidy (i) oo 
food increased from Rs. 850 crorea to 
R.s. 1100 crores (2) the subsidy 
on domestic fertilizers increased from 
R.s. 930 crcres to Rs. 1200 crores (3), 
Tbe subsidy ·on imported fertilizers 
increased from Ra. 150 crorcs to Ra. 
630. crorea. (4) Interest payments iocrea-
aed from Rs. 5600 crorea to lb. 5990 
crorea. Tlae total ooa•p.laa upcuditur, 

increased from Ra. 26,066 crorea to .a.. 
29.740 crores, that is, by Rs. 3.674 
crores. This upsets aU your Qakula• 
tions and projections made oa the 
basis of these fiaures. Tbe fiaura aiftll 
in your budget speech are reviSed up. 
wards with the result that your projeo. 
tions go awry. My submisaioo to tlae 
Finance Minister is to look at the 
budact framing as a wbolo more 
carefuJJy. 

I am glad that the Government haY• 
decided to accord certain stabifiry to 
our fisc a I sys tern. The desire of tbe 
Finance Minister to make our budac& 
proposals co-terminus with the pJaa. 
would defjoiteJy impart the deairecl. 
atabiJHy. · 

I have already dealt with the Cor• 
poration Tax. The Finance Mini,tet 
has reduced the rate of Corpora tt 
taxation and he has abolished the taa 
shelters or exemptions. There are many 
such examples which are not being used 
for the benefit of shareholders but for 
the captains of industry for those who 
maoage the companies. 

Now I congratulate the Pjnance 
Minister for taking bold steps to ratio. 
nalise and bimplify the tax structure. I 
further wish 10 submit to him that the 
tax Jaw need to be more simplified so 
that there may be berter compliance 
with it... I am sure that the trust placed 
on the taxpayers (by reducing tax rates) 
would be hounred and they will respond 
to his aesture. 

I appreciate the decision of 1be 
Finance Minister to allow public sector 
to issue bonds for raising resourcea. 
At the same time I would submit that 
these public undertakings should also be 
puiJed up. Their functiontos, maoaae· 
ment, and expenses sbould be scrutiDi• 
sed. I am in agreement with what Mr. 
Dinesh Singh and Prof. Madhu Danda· 
vate said that there should be a Hip 
Power Body or an Expenditure Coat· 
mission to go into non-productive aad 
non-plan expenditure of these bodfea 
al.ao. If there is one air-conditioatcl 
car for tbe hon Pinance ·Minister, 
4~oro will be dozons ~f suQb' afr .. q0o4~-
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ti~can ("Or the management of a pub~· 
lie·,,. .ector •n.dertakios. So, they are also 
li~DI io the same ostentatious way as 
aa' :private. industrialist. 

;. I ~. l 
-·· JU:IRI VlSHWANATH PRATAP 

SINGH : For your information. I do 
not have any air-conditioned car. There 
ia. a. ban on the Minister having an air-
coodi~'~n.ed car. 

··;':SHRI SATYENDRA NARAYAN 
Slt4lfA :You can buy it. Sir, the Prime 
A«infster has made a declaration that he 
will curb corruption and black money. 
It is a very noble declaration welcomed 
b.1: ~~ people and I would submit to the 
·bQn. Finance Min.ister to take stringent 
measures for controlling generation of 
black: money • 

• f 

:·· Sir, I will only, in the end say that 
the Finance Minister has taken a very 
boJd step and the House must give him 
full suppor( so that the measures that 
be has proposed may be fully i mpJen1en 
tcc;l and he may be able to provide a 
p~,over direction to the economy and 
l:pad th~ country to the goal that has 
~ecn set Ions before by Pandit Jaw~bar­
Jal Nehru Thank you. 

{Tr•trliation] 
. . SHR.I DALCHANDER ~· JAIN 
(p.amoh): Mr. Chairman, Sir,· tbis is 
the first General Budget that has fieen 
presented by our bon. Finance Minister 
unde,r the leadership of our young 
Prbne Minister. This General Budget 
ha• been presented after a through study 
and it is a very good Budget. I congrd• 
talate him for this. 

~ .I .shall not waste the time of the 
House by going into the statistics and 
by .. referrina to the many concessions 
.,_,~nQed by bim. What I want to say 

c la,,t,llat our Opposi~ion Members ha:ve 
rapokca a,bout the risina prices. The 
it.Ptic-. .bave ri$en but to say that tills 
.biM'i~,.ri•-= ia attri.buted to the bu'dget 
-"I•P•, !i• not .corfect. ·Our foung P·rime 

·· ~~~~ r wall ts , t~ carry 'the . country 
1peedily towardi · development,.! · · ind 
whea d•velopment, ta~es placea 

l • 
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Wb~n the '?OUD~ry proat~··es . 'falf, .. 1 

some price-rise is . inevitable. ···1 attr · c 

quite su'~e that our country is certa·tnl)i · 
poised' for development. We need ''fb~· ' 

• ' ·.. l ' 

people's support and the adml'nist~a- .u 

tive' machinery 9s full cooperation· ·in the 
development of. ·the countty · so tha1 
complete; coordination is maintained In 
deveJo~mental works. 

One thing I want to bring to your · 
notice, Today who soever steps. into the 
administration considers h1mself to be 
an ~dministrator and the people his 
subjects. This feeling which has crept 
into their minds needs to be changed 
This tendency needs to be changed; 
because, fir~t of all~ we are the citizens 
of the country we are all borthen: The're-
fore, our relations with the people should 
be cordial and our attitude cooperative. 

We attained Independence in the 
country under the leadership of Mahat· 
ma Gandhi. Thereafter, the country 
progressed under the leadership of 
Pandit Jawaharlal Nehru and Shri mati 
Indira Gandhi and now the responsibi-
lity has fallen on the shoulders of our 
young Prime Minister, Shri Rajiv 
Gandhi M~hatma Gandhi's dream of a 
beneveJent State is now going to be 
realised under the leadership of our 
young leader and Prime Minister of the 
country, Sbri Rajiv Gandhi. 

I represent Damoh, Panna and 
Bundelkha(,KJ, most parts of which .i'rc 
backward . havin2 no roads, no school 
buildings. nor any 'other fa.u1tet. There-
for~. l want to make a suggestion .. that 
(or e~~b Member of Parliament reprc· 
senting such backward areas, some fundi 
should be earmarked through the con-
cerned State Government, say, at ~ ast 
a suhl of~. 5 1akhs aonuaUy, whe.cb 
ehould be s.p?nt by the State Goveln~ 
·ment,. therCJ. on the sugaestion of the 
Member of Parliantent of that area. 

{:) ~ ·. 
" AW~ HON. ·MEMBEI\ ::: -rYi»u a~ 

suggesting a very difficult propos.ition 
• ; ) 

1 
.• ; .t,i. " ' ~ , f: ; , · ,I , , , , , ; ~t" 

·. SllRI'DALCHANDER: ~A-IN: .We 
'·'ftieed ~-\tery·;sfHll ·thin~ •~4ool ~build· 
inJ, mata for the students to lit oo, 
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aqll .r.pa~a .. and drains. ~ost of the . 
pow 11 peopl~ of o4r country )~ve i~ 

t~1 al)ea$,and .as such, sucJt. type. of 
fa~itics. s~<lulQ., be provided there. 
Thia is m) suggestion. 

I think, a11 Members of this House 
aarte. Wllh m~ that wbelle\ler something 
is said .here. pat comes the repJy that 
it .i4 :lhe , rcsponsibiJi~y of the Stat.e 
GQyernment. Tbe State administration 
takes~ u.p. Jhe suggestions of MLAs first 
andl . .then those of MPs. Therefore, what 
ap-.wer th~ Members of Parli.amcot 
have .to the question as to what we 
have ~one for the people ? Many of 
o~r bon. Members of Parliament are 
scared of visi ling their respective con-
·~Huencies. The development of each 
reaion of the country should be 
balanced. 

SHRI NARAYAN CHOU.BEY 
(Midnapore) : lt shourd not remain 
confined to Arne a hi only. 

SHRI DALCHANDER JAlN : Not 
10. The pace of development in some 
areas js rapid and we e Jl .know which 
these areas are. A few days back our 
Minister of Information and Broad· 
casting had said in the House that 70 
per eent of our population is getting 
tbe relevision facility. I want to know 
what crime have the rest 30 per cent 
committed that they have not got this 
faetlity so far? If th~y have not com-
mf-tted'any crime. this facility should 
he· dtade available .to them without 
fu~ther delay.· At least. in this area, 
tho work should be completed '10 that 
it can be said that a faciJity is available 
to the entire country. 

. . 
, . SHRI NARAYAN CHOUBEY : You 

apeak on drinkina water ,problem. 
:. 

The limit for ~ompulsot'Y ,.reQdU ,W. 
been fixed at Rs. 40 Jakhs. This JimU 
should at least. be. Rs. l..OO ctQJ.C.;..: Jq . 
our country, there is areat de~t.r.t.A"pf. 
auditors and the peopl.e .l!f~ nfWI. 
difficu1 ties on this account. .T.ax ~(a~tJ,~ .. : 
tioners with B. Com. Degrees sbo'uid 
also be allowed· to conduct audits •. T_bey 
should be registered as is done in tbo 
case of Valuers. 

Exemption in income tax has ,J>eo4) 
given up to an income of Rs. 11000. 
It would be better if this limit is raised 
to Rs. 20,000. 

The concessions allowed earJi~r to 
small manufacturers within the. Jii:Qil 
fixed in Tariff item 68 in the Finance 
Bill should have continued. With the.rc.• 
moval of the limit. they will not get ·the 
facilities they had been getting earlier. 

It is comp~Jsory for ihe Charttable 
Trusts to deposit their funds in the 
~an~s but the~ .aetl o~ly 10; ~~r ~ent 
t.n.tetest pn . tbetr deposa ts whereas · tho 
rat9' of .~nterest I in Govern.

1
ment. under. 

~kings j~ J5 .Per cent •. I r~q~est 'the 
bon •. t.-fin~ter, that the-re should ~e:'iomc 
provision for payment or' a Jittle more 
iQt~rest by the banks. to ·the · Cb'ari'tabio 
trusts. 

J1'ol;" rural dey~lopment. coopera. 
t ion o( the 'companies and firms 'used 
t\l be ·u~kep ~ar(ier. If this practice is 
re iptrod.pced it, ~HI help in t'he· de~elop· 
ment of our villages. 

.T~re. is 1)',ry littl~ r~paymqn,t or 
bank . ~gaos-. bW qr sm~.l~~. :JlS .~/rf;s~l,t 
·~ w,ha~n tq_e, ba~k ~ P.-~. times fio~~t,ft 
dJfticult to . . II\ttke .. paymen~Y· Full pay-
men(.ia not ~m~.de by the banks "alaiost 
cheques presented. · 
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or the R.eser¥e Bank should be opened 
ia Madhya Pradesh also. Presently the 
banta in M.P. are be ina con trolled from 
Naapur in Mabarasbtra. 

There should be mutual exchange of 
viewa and cooperation and coordination 
amonast various Government depart~ 
ments which are lacking at present and 
the work should be taken up after 
mutual deliberations. This will hasten 
the process of dev~lopment. 

I would request the bon. Minister 
tba t special attention should be paid to 
the backward areas. 

15.0llar1. 

.(SH.Rl SHARAD DIGHB In the 
cluJJr 1 

SHRI INDRAJIT GUPTA 
(Basirbat) : It is just a little Jess than 
two months since the Faoance Minister 
presented his Budget proposals for 1985-
16 and also expounded at great length . . . 
the ·new phtlo§opby, economac and 
tinancial policy and philsophy of the 
Government. which created a Jot of 
aaitatioo, I should say, in different 
quarters. The Finance Bill, of course, 
accks to put on the Statute Book the 
specific taxation measures and other 
measures which are to translate that 
philosophy into practice. 

At the moment, I am not going jn. to those measures in detail, except the 
conceui ons that be has annou need 
yesterday. B~pecially, those which he 
baa made to tbe sma II scale sector are 
welcome. But it does not very funda-

. mentally change the character of the 
Budaet. I wish that he would really 
think about concessions; I bope he is 
atill in a receptive mood and that he 
will consider 1 or 2 more thl ngs, C.J. 
tbe increased excise on paper-1 mean 
~.ritina paper a·nd printing paper. This, 

· io' oUr. opinion, h really a very unjust 
.. ,tmpo,t. be¢au8e h Is a tall on educatie~n 
, ao~. J tax on knowledae. It will affect · \tacllr 'tbt ·education of child-rea in 

JJiJ-tontd. J6a 

1chools and colleaes. It will also aft"ect 
tbe publication of important text-boots 
and journals which disseminate educa· 
tionaJ knowltdge. I would request bln1 
to consider seriously the question of 
rcducina or withdrawing the impost on 
writtina paper aud priatina paper. 

Another thing which I just wanted 
to point out is that the Government is 
professing, of coures, that in the back. 
ward districts, industrially undeveloped 
districts of the country particularly 
those districts which are caJJed •No· 
Industry Districts'. th!!y wiH aive 
special attention to developing industries 
there. I just want to point out to him 
that these professions are not followed 
up in practice; e.J. thi~ one example 
has occurred to me, because it concerns 
the State of Punjab, and because we 
know what kind of a situation is pre-
vailing now there. There is a district 
called Sangrur which, industrially, is 
certainly a very backward district. Ia 
fact, as far as I know, there is only 
one industrial unit there, and that unit 
is jointly owned by the Central Govern-
ment and the State Government. Its 
name is Punjab Maize Products, a small 
unit, perhaps employing about 200 or 
300 workers-not more than that. But 
it is jointly owned by the State Govern-
ment and the Central Government. 
That Punjab Maize Products factory has 
been closed for the Jast two y;.:ars. The 
workers are unemployed, production 
has come to a stop, and the workers 
arc rushing about from Punjab to Delhi 
and back aaain, trying to meet variou• 
Ministers concerned, somehow to aet 
that concern going. 

Though it may not faJI directly 
within the Finanace Minister's respon· 
sibility. I hope be wiiJ draw hjs collea-
gue's attention to this, particularly in the 
present explosive situation in the Punjab 
where a number of workers employed 
also happt!n to belong to the Sikh 
community -not only for that reason: 
I am not saying tba t. Government 
abould pay special attention to Hti• 
where they are the owner, the em~ 
ployer-that such type of factoty Jt not 
allowed to be closed down, Jet aloat 
the question or startina new iadu.atry ~ 
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Wbat is the biggest sif'l&le develop· 
ment that bas taken pJace since J 6th 
March ? He knows as well as I do; 
and it was admitted here the other day 
by his collea;ue, Rao Birendrt-. Sinab. 

THB MINISTER OF FINANCB 
AND COMMERCE (SHRI VISHWA-
NATH PRATAP SINGH) : I know 
what you are aoina to say. 

SHRI INDRAJIT GUPTA: What 
can I do 1 You have said about if. 
Your colleague, the Food Minister had 
•dmi tted on the Floor of the Hou11e 
that there Jtas been unjustified price 
rise since the budget was pregented. It 
b what he said not I. I had said dur· 
lng my budg~t speech that there was 
aoing to be a very sharp hike in prices 
and that !'rices would rise far above 
what is justifietf by the burden of the 
new duties and taxes, the indirect 
taxes and duties. I said that the prices 
.wi11 go beyond that. You canno4 con-
trol these prices; you have not got any 
sy1t~m of controlJing prices; and the 
people who are selling these thing~. who 
are trading in these thing~. these busi-
nessmen, they are not amenable to any 
kind of control by this Government; 
they do not care for your appeah. You 
are appealing to them every day. I 
know, that they should play the game 
and be fair to the public and all that. 
But who bothers ? And Rao Birendra 
Singh had admitted here. the other day, 
that if JOU calculate the burden of the 
new taxes and duties, then if is not 
justiftcod I think, he said, 3.2 per cent 
rise which has already taken place in 
the wholesale prices. Of course, he said 
that it is not due to budget burden: 
it is due to other factors; it may be 
partly due to other factors. Surely, 
one cannot make a clear line of 
demarcation as to what extent the trans-
port cost which has gone up, steep 
hike in prices in diesel and petrol and 
railway fare, freight and all that. how 
contributed to tbis. It is bound to 
C9ntribute; it may not contribute 
'Vithin a short period of time; in the 
Jona run, it is bound to contribute to 

. tbo cost of bringios everytblna to the 
m~rket. To what extent, it it due to 
man·macfe facton ? Of course aho tbo 

profiteering is going on, takina 
artvanta1e of the aeneraf atmosphere io 
the country, tbe apprehension of the 
public and the general character ·of .tho 
budget. There are unscrupulous traders, 
businessmen who are making bay.wbile 
the sun shines. But what has to be 
done about that ? Here we a.re bearioa · 
every day threats from the aoveroment 1 

to such people saying that we will not i 

allow you to ao on profiteerina. I tbint 
the Finance Minister himself baa eaid 
the other day that such people who 
do bfackmarketing and profiterring will 
find themselves very soon in . . I do not 
know. 

AN HON. MEMBER : lo jail •. 

SHRI INDRAJIT GUPTA : He aaid 
in jail. Is it? 

AN HON MEMBER : Ye.a. 

SHRI VISHWANATH PRATAP 
SINGH : They are none here. So, I 
do oot have to mention what I aaid. 

SHRI INDRAJIT GUPTA : Wbile 
all this is going on the people are trying 
to give all sort of different explanation~ 
for what is happening. The prices have 
btgun to rise and are rising substan-
tially. They are rising even above . tho 
Jevel which is ju11tified even by your 
taxes and the spokesmen of your 
Ministry and the spokesmen of other 
economic Ministries who are supposed 
to bf' big panndits, J know, trained in 
the World Bank and all that. They 
have been assuring the public that it 
wiU be a marginal rise and it will be 
very fractional and aH that. But all 
their prophecies have been proved to be 
wrona as they had been done io the 
past. I want to point out that . the 
..thole scheme of the budget -even his 
budget which I do not support at .all-
his budget will be di :;tor ted out of. all 
shapes: his budget is going to be , dis-
torted if this price rise cannot be .con-
trolled. This monster of inftatioo which 
is aaiJopina, if it cannot be checked, 

[ then an the various projections of his 
budget that a·re goina to be thorouthly 
dewaUed and . lopsided, aDd it •t aota 
ou at t)lia rat~. I do ool ka~w. :at tbe 
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eDd of the year, what the rate of infla · 
tidu wiH: be ? Certainly, it will be a 
:d'buble- diait inflation if you cannot 
Cbeck t'hia price rise. The whole· pht Jo-

. •~1 was·' that if taxes are reduced, 
· tllat ·if the d;rect taxes are reduced, it 
wiJI leave bigaer surpluses in the hands 
of not only tbe corporate sector-that 
wo:will come to later-but it will lead 
10 bigaer surpluses in the pockets and 
io the' ha·nds of the ordinary man and 

·that will act as a cushion against any 
rise which may take place in the prices. 

But the Minister admitted that some 
inflation will be there. "Of cousre, 
prices·will rise·:· but I am giving more 
money to the consumer. He dot's not 

~-,u•.fe to :pay~ · s6 · triuch as ta xe8 and he 
will have money at hiq disposal. He 
wi11 be insulated against that price rise." 
But •haf is·· :;happening·,; now? The 
.figures Rao Birendra Singh gave were 

· .,. ~f· '·die •bofes·ale prices. If we go to 
'1be mariCet'~we do not go to the whole-
sa'!~: market. we buy. thingq from ordi-
nary retail shops-in the retail market 
Vou as'k any· ordinary ma·n · in the 
country, any employee, any middle class 
cori!lutner working class man what the 

'··eo'ndftion 'fn the· retail m_arket now is. 
''hOW 'ptfces· are· shooting UP. And nobody 

·. bt:Jfhers t'o expfain why this should be 
1 'o·~ (~at will happen to these surpluse~. 
'the (itnaginary surpluses, left with the 
. J)oor man 7 I do not say that the 
:tax paye'r did not get relief. Thev !ot. ·reJief.. They all got reJief from 
~.the 1owest to the highest inc6'rne slab. 
~1toge.ther. they ·are only 40 1akhs of 
'pe&p,e,' out of 70 crores. Anyhow, you 
pVe them some :relief. But what I am 
~afing 'J!', aS' rar 8!11 :the ordinary average 
~onsumer is ·concerned. the ordinary 
mfddle class man. 'Whatever fj ttfe surplus 
'iou may bave given jbim by way of less 
direct ta·x~~ i's going to be much less 
tb'an ·and eaten up by the rise in the 
pilces. · Then~ on the balance he wi11 be 
:.;.wotse oft" than he was before. Thjs is 
the mb5t disturbin~'thinc' that has taken 
"j)liee.~: ·· Beeause, generstty it' "·does not 
c)Ccur so· io61l after the budget and I 
'H(itJe' the'' Oovernmerit , will ~ive its 
· lefiour* thons'ht to: tliis matter and wi11 
~~be'\l»1e ttiAt'ell us ~otr.etbiD·a ato·u·' some 

specific measures and steps that the1 
propose to take in otdor· to combat thia 
price rise.· 

Another thing which I had mentioned 
in my budget speech was, 1 ·thln'li tho 
Finance Minister remembers that he hal 
in his budaet speech said, ·or .in. his 
proposals, he had set aside or pro~lded 
for a sum of Rs. 300 crores for l98S.86 
to cover payments of extra o~·ar'nesa 

AIJowance to CenrraJ Government em· 
ployees. That in i rself was an admission 
that prices are going to rise, because it 
is· only when the cost of living index 
reaches a certain figure that, accordioa 
to the present scheme of Dearness Allo· 
wance. additionstl slabs wi11 have to be 
given to the ·Central Government em-
ployees. ·But he set aside for that Rs. 
300 crores only. I have mentia,ned in 
my budget speech that this is a comple-
tely di~proport ion ate a od insfficient 
figures. Last year he had provided for 
Dearness AJJowance-he had not pro-
vided, he had to she11 out-for these 
extra Dearness A11owance slabs some 
Rs. 700 crores. And this year he has 
provided only Rs. 300 crores. On what 
basis ? And now what has happened in 
these two months ? The Central Pay 
·Commission has awarded an interim 
relief of 10 per cent-with a min'imum 
of Rs. 50/- for the Central Govern~ent 

emp]oyees And I think one additional 
slab of D.A. also became due. These 
two i terns taken to(Zether alr.eady far 
exceed that R~. 300 crores which ~e bas 
providec1 for the whole year ! So, my 
point· is, I do not want to repeat, but by 
these hopelessly unrealistic figures he 
was on1y trying to show to the »ousc 
t.hat the eventual deficit at the end of 
the year would be of the order of only 
Rs. 3600 crores. which is absolutely 
absurd. That deficit of Rs. 3,660 crores 
or ·somethang is completely unrealistic 
and many people have exptessed' their 
apprehension that at the end ·or the year 

·it will be-some say Rs. 5,000 crores 
and some say it will be Rs. 8,000 erores 

--whatever it is I do not want to pro-
.phesy,. One thing is that this. figure of 
Rs. 3,660 crores is absolUtely· 'absurd. 
That means we wiJI end up wi ttr ·a mucb 
biager deficit and defidt. 6nandna iYill be 
t-aken to a biahe.r level ~n4 th'at · wULa1aio 

.. ' ' .·,. ~· ...; .' .'('l 
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have a spiralJing effect on pirces. 

PROF. MADHU DANDAVATE: 
Tho Minister wiU be a part of that 
c!cficit. 

SHRI INDRAJIT GUPTA : I do 
not know. That depends on other fac-
tors, including what we do. 

SHRI VISHWANATH PRATAP 
SINGH : Anyway, w~ will not go in 
for borrowing. 

SHRllNDRATIT GUPTA : I hr.pe 
not. 

So. Sir. you would parden my refer-
ring to what happened in the last few 
days here in Delhi. Not T only, but 
many people had made criticism of the 
Budget philosophy to which you bad 
reacted very sharply that we were 
worngly accusing the Government fot 
aiving up old ideals and princfp1es and 
the old economic objectives which had 
been traditions lly expounded si nee In· 
dependence by the leaders of the country 
and which on the whole we consider to 
be in the ri~ht direction. Whether they 
are properly im.,Iemented or not is a 
different matter. thad said that you are 
givjng up a 1l that ~ you are changing 
and are makin~ a shift in the oppo~ite 
direction. There w::ts a Ta lkatora Sta-
dium. Now everybody is commenting on 
this magical act of whitewashing which 
took place there. 

PROP. MADHU DANDAVATE: 
That was for footba11. 

SHRI INDRAJlT GUPTA : First 
somethin~ was expended. which was 
more or Jess in line with the Bw1gt-t. in 
the opening and major speech of that 
meeting. And then son1ething happened 
behind the scene. We cfo not know what 
that was. But some people began to 
ask uncomfortable qur-stions and they 
t;farted making critici~ms and alJ that. 
And within twentyfour hours another 
resolution-an amended resolution-wa!l; 
brought forward. which again seeks to 
diapel all the fears and says ''No we are 
sti11 firmly on the o1d road. Who said we 
are drifiting away from it ?" And that 
has angered very much tho~e people who 
were Joud·ly praising JOUr Budget ear.li~r. 

SHRI BASUDEB ACHARYA: 
Reagen also praisedit. 

SHRI INDRAJIT GUPTA : I men• 
tioned Reagen earlier. Let ua take one 
newspaper. I choose that newspaper be· 
cause that very much represents the view 
•t'Oint of the House of Tatas. And after 
aU Palkhi wala and Comapany and Ruai 
Modi. all belong to the Tata clan. Tbe 
Statesman says : how angry they are no• 
I am quoting : ,. the voice of economic 
logic was drowned by popU1i$t rbetorig 
measu.-es. •• 

First, you were. according to them. 
on the sound rails of economic logic. 
not going on and running after the 
public sector, not talking about soeia. 
lism and aJI this business. And now 
because of all these gathering you had 
here and they had to be satfsfled and 
p1acated, you took populist rhetoric 
measures. The public bas seen the coun-
try's new leadership changing its earlier 
tune at the first manifestation of dis· 
content. 

Then you see how clear they are. 
You cannot say that these spokesmen 
of big business are not clear. They are 
complaining thut you went out of your 
way unnecessarily for populist reasons. 
To make it clear T quote : "The public 
sector would not he neglected, nor the 
private sector pampered, that eradi-
cation of poverty remained the central 
goal. that the u~e of modern technology 
would not be give-n a dominant role to 
the multi-national corporations. that 
self-reliance would continued to be pur-
sued" and so on. This is accort1ing te 
Statement where you have relapsed. 

SHRT VTSHWANATH PRATAP 
Sl NGH : There is no change of tune 
so far as the public ~ector is concern~d. 
In the Budget itself it~ dominant role 
was spelt out. The-re is no que~tion of 
change of views or tune as he i!; sayina. 
Our tune is same whatever inter])reta· 
tions you give. 

PROP. MADHU DANDAVATE: 
Sha 11 J te II you what is your tune ? 
Public support to the public sector 1nd 
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pr~va~e 1upport 
aect~r 

to the private 

· SARI INDRAJIT GUPTA : Any-
way~~ it was during the course of ·these 
rew· weeks that one development occu-
rred which throws into very sharp focus 
tbls struggle which is going on. And 
then see this gas pipe-line project from 
the. Bombay · High, from Haj ira to the 
fertilizer plants which are supposed to 
be set up in Uttar Pradesh and Madhya 
Pradesh This shows actually wba t the 
Go~ernment is saying openly and in 
p~blic is not actually matched by its 
deeds at all. And it al<to shows that the 
basic criticism that we have made is 
"tua11y coming true. It was the 
Government which had i tseJf committed 
that the work of this new gas pipeline 
would be entrusted to the pubJic sector, 
for that purpose the Gas Authority of 
India Ltd. was set up and suddenly 
that commitment has been gone back, 
on reversed and now global tenders 

' ' laave been floated on the single argu-
ment that for such a complicated and 
high pressure pipeline you must have a 
single agency, you should not have too 
•a·ny agencies. which means 1 hat all 
the consu1tanh and sub .. contractors and 
manufacturers who are avaiJd hie in our 
country, our indigenouc; Indian consul-
tants, manufacturers, sub-contractors 
wbo would have been involved in the 
construction and commission of this 
·pipeline wi11 now be elbowed out of 
the picturt> because any foreign ft: llow 
•ho is brou2ht in on the ba!'is of a 
alobal tender wiH natura Jly prefer to 
see that the work is pn~~cd on to 
foreign consu hants. ( fn f('rr up, ions.) My 
point is that thi~ is really a major pro-
ject, probably one of the bi:·gest pro 
Jects in the public sector because you 

. are hard up for money. Please see how 
much mone-y you could save on this pro-

·ject·if it was deal! within a different way. 
. First of a11 the fertiliser plants them-

selves are to be located at a distance of 
1700 km from the source of the gas. I 
:bJlYe . nothing against }'our setting up 
~fertiliser .. plants in those regions . which 
. , :rou have selected7 but to take the gas 

· 1700 kilometres tluouih a pipc1inc 

means it will be imore ·expensive, it will 
be a slower process ·and it will be more 
risky also. nut anyway you have deci-
ded to do that. And then you have to 
find private sec·tor JKOmote.rs for the 
fertiliser plants • . Mr~ K.K. BirJa bas 
obliged with one of them. But it is an 
expensive affair, you need about Rs. 
800 crores to in\'est in one of these 
fertiliser plants. So, there is delay 
because you have to delay to get hold of 
suitable private sector promoters and 
this delay means that in' the mean time 
you are importing the BiJI for imported 
fertiliser is going up and wi II remain 
at a high figure, some Rs. 2500 crores 
which we could have savad, 
15.23 ~hrs 

[MR. SPI!AKER 111 th~ Chair] 
Now, of course everybody is talkina 

about. Op.!nly writing about the pressure 
being ~xerd !'ed by certain representa-
tives of .certain foreign multinational 
firms to see that this contract is given 
to them. 

SHRI VISHWANATH PRATAP 
SINGH : How can th~re be a pressure 
in a global tender ? 

SHRI INDRAJIT GUPTA : Not 
for the tender. There was no question 
of a tender in the be~innin~ at aJI. Jt 
wa-J gojng to be the Gas Authority of 
India and Engineers India Ltd. That is 
being scrapped now. That is my comp-
laint. And if you are so keen of a 
single agency, I want to know whv you 
never consulted the Soviet experts who 
have built tne bi~gest gas pipeline in 
the world. the bi~gest. the most difficult 
and the most complicated gas pipeHne 
carrying gas, from Siberia to Western 
Europe to supply gas to France and 
Germany and all those coun1ries Poli-
tically they are not friends, poli ticaJiy 
they are deadly enemies. But what i9 
sauce for the goose i~ not sauce for the 
gander here. If the people in sophisti-
cated, advanced countries like West 
Germany and France can be satisfied 
with the quality of the Soviet gas piJ)e· 
line wbicb:is coming thousands of' miJes 
from Siberia to their countries, d ·id you 
at least ever consider c:onsultin1 · thcnm • 
taldna their eapert advic;e, eVen, ff ·you 



31'7 1'/IIIJnce Bill, VA·lSAK.HA 19, 1901 (SAKA) lf81-Contd. JJI 

de not want them to do the job ? You 
have got -tbe lodo-S.oviet Comruission, 
and a meeting was held in Moscow only 
two weeks aao~ Have you ever explored 
the possibility of consulti og them who 
arc acknowledged to be the top people 
in the construction and commission of 
gas pipelines ? Instead of that, you arc 
running after global tenders for some-
1 do not know. som~body says it is 
!tala in fjnn, somebody .says some other 
firm, l do not know to whom you 
are going to sive it eventua11y. 
( tncc:rrupttons)., But bow does all this 
fit in with the philosophy that you have 
expounded at Talkoara Stadium in your 
am~-:-A._,prj Rc;:soJution ? It does not fit in 
witt ~~·at at all. 

This is not a Party issue. 
Mr. Minister, please understand. 
Everybody in the country is concerned 
because it is a country which is fighting 
big battle for resources. We want 
development, I agree with you, But how 
it to be done, if you have to give up 
the path of self reliance and developing 
our own indigenous resources ... 

MR. SPEAKER : Hon : Member's 
time is up. 

SHRl INDRAJIT 0 UPT A : Sir, I 
want only three minutes more. 

MR. SPEAKER : You have taken 
25 minutes, 

SHRI INDRAJIT GUPTA : What 
can 1 do ? It is my misfortune ancJ 
your n1isfortune also. 

A 11 right, I will say one or two 
points. 

I am repeating again that the allo· 
cation made for railways is Rs. 1,650 
crores which is the same as that of last 
year. There is no change But in actual 
effect, there is a change, It is because, 
this year's value of Rs. 1.650 crores 
will be naturally less than the value of 
last year R.s. 1,650 crores. But you are 
asking the coal people to step up the 
production of coal. · You want more 
ateol to come o:.~t of the steel plants. 
You wa,ot tuore food arains to be moved 
around the country. And yet, )OU redu· 
!ed allocation for the Railways and it -
il••""•~•ted ·ia wbu- 1ou, .are btarioa . 

every day that the orders for the rail· 
way wagons which are to carry aiJ these 
materials have been sharp·ly · slashed 
down. The total order placed · for daia 
year is s.ooo wagons whereas the netd is 
for about 24,000 wagon3. Last Year, 
even the orders giv~n were for about 
42,000 wagons. This Year, it bas been 
rt-duced to 5,000 wagons. Even the 
Railway ~1inislry is weeping and wailinJ 
about it because how wiJJ they perform 
their job. They cannot do it. Apart 
from the fact that many of the ·. bjl 
wagon building factories are going to 
virtually become idle: and workers are 
going to be unemployed-apart from 
this fact-already the other day, Mr. 
Vasant Sathe said, which was a sort of 
complaint, that 70 million tonnes of 
coal is lying at the pitheads because 
they canoot be removed as there is no 
wagon to take them. Then, what kind 
of planning is th1s ? So, I would bea 
with him to revise either now or let 
them do as least after a couple ef 
months. But the allocalion made for 
the RailwJys p.uticularly earmarked 
for wagl)ns mmu be r~vjsed. Otherwiae, 
as I said, just now, your whole Budget 
scheme is going to be completely. distor· 
ted and pushed out of shape. 

FinaJiy, I want to make two points. 
Of course, I welcome your idcsa of 
ptlblic sector flottting bonds- public 
bonds . H is a good idea. It wiiJ raise 
some resources, l hope, if the rate of 
interest is attractive, But the other 
thing on whkh you are depending. 
namely, the higher export earnings, do 
not appear to be very prnmising ()t 
prospective as you youtselt' admitted the 
other day, after you returned from the 
meeting in the U.S.A. It is the attitude 
of these people which is not at all help-
ful. They are not going to help us. 
We wiJI have more ac ticles to export. 
But you would not have the markets in 
which you can push tho.,e things. So. 
we have to think or other sources also. 

I will make the Jaqt point though I 
know it is very controversial a·nd I khow 
that it rouses a lot of controversy and 
Sir, you also perhaps:would not like it. 
At some stage or the other. · 

MR. SPBAKiiR : It miakt H~ 
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SHRI INDRAJIT GUPTA : Are you 
aoina to.think of raising any resources 
from the rich section, from the affluent 
aection jn the country-side 1 That is aJI, 
I want to know. Or, are they for ever 
aoina to be kept out of the tavation 
net ? I am not talking of the sn1all far-
mers, marginal farmers or the medium 
farmers or anybody. I am talking ab· 
out ltbe affluent sections who are earn-,.'>/ 

iog more in a year than those people 
who earn and qualify for paying income 
tax. Who shouJd they not be taxed ? 
Tbe people who go above the exemption 
limit are being made to pay income-tax. 
But there are many rich farmers who 
earn much more than that. 

MR. SPEAKER : Define that. 

AN HON. MEMBER : Have you 
come across any affluent farmer who is 
taxable, from your point of view ? 

SHRI INDRAJlT GUPTA : Listen, 
comrade this controversy has taken 

' place in my Party also. (lnterrupiiuns) 
It is a good line or bad line ... 

Mr. SPEAKER : There is no debate 
on this now. I thi ok, it is after putting 
a ceiling. That is what he wants to 
aay. What is the dcfini tion of it 1 

SHRI INDRAJJT GUPTA : For 
that. you have to sit down and work 
out. The conditions are not the same 
in all parts of the country. There are 
irrigated areas, d1 y areas etc. I agree. 
One cannot apply by the rule of thumb. 
But · the principle I am trying to get 
pushed is, are you going to contemplate 
taxing the rural rich or not. Whatever 
abe definition may be, we will come to 
the definition Jater. If you do not• you 
please teJJ me, what are the other 
aources from which you aJ e going to 
raise the resources. You are coming to 
a dead end At the end of another 
)'far, we will be in a very very difficult 
po5ltlon. You are not going to bor-
row from abroad. You said it. I am 
thankful for that. You hold on to your 
word. I do not want you to so on 
borrowing from abroad. (Intel rupt/on1). 
Other loa~s are available. Co~mercial 
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loans are available. I hope you will 
not go in that direction because our 
throats wi II be properly cut. Wo are 
not yet in a position to repay the inte--
rest on the previous loans. Your friend' 
Fidel Castro whom you met and who' 
showed you round his country, he has· 
just now said son1ething in thjs regard. 
I do not know whether you have read' 
about his Jast interview to a Mexican~ 
journal in which he has analysed the 
tax crisis in the La tin American count .. 
ries and he cnme to the conclusion tba~ 
the origina I debts ... 

SHRI VISHWANATH PRATAP 
SINGH : I have got a copy of that in 
my hotel room in Washington. 

SHRI INDRAJIT GUPTA: Ameri-
cans are very much worr icd about it 
because he is suggesting that the original 
amount of the debts should be cancelled 
for the simple reason that they can never 
be repaid. Physically, they can never be 
repaid. They h:1ve reached such a 
dimension. He said ' You cannot repay 
even the interests on the loans, leave 
alone the origi na I loans." 

MR . SPEAKER : I was there in 
Columbia the other day. It is something 
they cannot. PhysicaJiy it is impossible 

SHRl INDRAJIT GUPTA: If they 
cannot repay, then, many American 
Banks wiJJ close their doors. It is not a ~ 
one·way traflic. There are many Banks 
in Amirica which wiiJ coJiapse if these 
debter countries do not repay their 
obligations. It is better to write-off 
those debts. It is better we fought for 
that as the Leader of the Non .aligned 
Community, At least rhe poorer coun. 
tries should have their debts written off 
Think of some new things. Think of 
some new initiatives. 

SHRl VlSHWANATH PRATAP 
SINGH : We have taken this stand for 
the developing countries. 

SHRI INDRAJJT GUPTA : Give 
it more publicity. We have not read 
about it anywhere. 

MR. SPEAKER: Some day, I will 
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take the opportunit~ to speak about the 
rura J side. I am he J pJess because I can-
not come and say what it is. I would 
have liked to take you to the fields. I 
would like to take you. I would hke to 
put you in charge of a farn1 which is 
the biggest farm according to a ceiling 
and then work out according to it what 
you can get out of it and then I will 
ask you. 

(Interruptions) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (Shri H.K.L. Bhagat): 
I am happy hon. Member Shri lndrajit 
Gupta is here. With your kind permis· 
aioo, I wish to point out one thing. 

In the tnorning, some discussion took 
place on a Call Attention Motion. I 
have nothing to say on the mcri ts and 
demerits of what Shri lodrajit Gupta 
said. That is for the hon. Minister 
concerned to say. I can not say any-
thin& about it. But one thing has been 
pointed out to me that a name•• 

was mentioned in the debate thoughhe 
laimaelf was hesitant in the beginnin&. *• 

SHRI INDRAJIT GUPTA : I asked 
the Chair. 

SHRI H.K.L. BHAGA T : I know. 
That is against the accepted rule and I 
feel that should be expunged. Whatever 
is aaaiost the rules, should be expunged. 

MR. SPEAKER : I wi II see to it 
and do whatever I can. I will look in 
to the record. I will see. 

SHRI INDRAJIT GUPTA ; Three 
times I asked the Chair ''Should I 
mention the name or not''? He said 
"Yes. You can.'' Because it was not 
in his capacity as a Member of the 
other House but in his capacity as a 
chairman of the Bank. 

SHRI H.K.L. BHAGA'F: I am not 
castina any aspersion. 

PROF. MADHU DANDAVATE: 
You can expunse that remark but not 

••Not reeorded. 

expel that Member. 
MR. SPEAKER : I will expun&t 

but not expel. 

(Translations] 

SHRIMATI PATEL RAMABEN 
RAMJ IBHAI MAVANI (Rajkot) : Mr. 
Speaker, Sir, I rise to express my viewa 

. on the Finance Bill, 1985. 

Sir. India is predominantly an aari• 
cuJturnJ country. In order to brioa in 
Green revolution in the country, oil 
engines have been inst&IJed in each farm 
to irrigate land. We have yet ~omplete 
the gigantic task of providing electricity 
in many \illages of rhe country. There 
is a I so acute shortage of power in the 
country. Therefore, in order to rna ke 
the green revoJution a success use of oil 
engines for irrigating Ja nd is the only 
source. That is why government have 
exempted oil engines upto 10 horse 
power from levy of excise duty which 
has resulted in some improvement in 
agricultural development. 

Government have given this exemp· 
tion under Traffic Item No. 29. But it 
is a rna tter of surprise that spare parts 
of oiJ engines upto 10 horse power have 

. been included included in Taiff Item. 
No. 68 in this Finance Bill for levy of 
excise duty. This policy of Govern· 
ment will defeat the very purpose of 
manufacturins oil enainges at cheap 
cost. The engines will cost the far• 
mers more and their economic burden 
will increase. consequently irriaation 
facilities will decrease and a~ricultural 
production wi II come down. 

Sir, I am sreatly surprised to know 
tba t a bis manufacturer of oil engines 
is free to manufacture any number of 
spare parts of oi 1 engines for his own 
factory and no excise duty is levied on 
such parts, but if small manufacturers 
who have a small investment in their 

· factories due to paucity of funds and are 
maoufacturins spare parts of oil enaine 
supply these spare parts to bia manufac• 
turers then these spare parts wiJJ be sub. 
jccted ·to leV)' of excise dulY, Tbe 
result will be tba t spare parte maaufa.-
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tur:ed by. small muwtMtwere,· ~will be 
~costly. Who wiJJ purcb~M., ltbo ~J)Jre 
·parts manufactured by . tbem ? Sir, if 
this thing continues, I am afraid 'that 
th~ir btJJjoess ~~ll coo,t• to a .atJndstill 
•net lakhs or wprker' eqaasp.~. ira tbese 
t·act~iea will be rend~ red. jobJ,~••· 

I order to avoid such a situation 1 
auagest t~t .spare part~ of oil ~nainea 
U.pto 10 hor4~ pQw.er iu-y also be. exem-
pted fuJly from levy or' ~&~~S<; duty. Sir, 
in Rajl<ot alone, which ia. my constitu-
ency, there are more. than 300 sQlall 
factorjes in whi"ll sp~r~ parca Qf oil 
ebgincs ar~ maoufa~.U&~oc;l. TbeJ all 
will have to face this di~~uJty_. 

Tbc bon. Finance M.iQis,t.or . bad 
announced in this HQusc yesterd.-y cer-
tain concessions under the Trajr Item 
68 of tbe Finance .Biil. I wc:h;omc Jbetc 
concessions. But ,these; arc QQt ad~Q.~atc 
Ex.e~tioo limit in taxes .. mus~ ~ flxed 
at least at ~s ... 30 laklls." a.9. tbJt tbo 
amall manufacturers who are illiterate 
and who have no man_age~· ana who do 
not ha.ve tioaoci'l resC?urces, may aet 
octroi licenc~ng control rclitf. 

Sir, I hope that tho bon. Finance 
Minister will accept my ausa~ation's in 
ordes to boost agri~ultural · p~oduction 
and encourage small manufacturen. 

Mr. Speaker, Sir, I am frateful to 
you for allowing me to express my yjews 
I also express my gratitude to tbe boo. 
Members of the House witb tbcse words 
I conclude. 

SHRI AZIZ QURESHI (Satna) : 
Mr. ChGirman, Sir, I rise to support the 
Finance Bill. Throuah you, Sir, I 
would like to coograttila te the· boo 
Finance Minister for 'present-ina a ver; 
&OQd Budget. With tbis Budget we· sbaiJ 
be able to realise our drea.,. for the 
benefit of the people or tbia country. 

There are certain matters to which 
' ' •• ~ • ~ '. " 1 

I. wo.,.Jd like to draw tbe attention of 
the Hou~~ 4n4 the . boo~ Pipaoge 
~~qister~. R.~··~cli~· t~• ~~,e~~ ~~the 
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country, i want to point out that you 
Jta1re~~alJOcated only 15 perce.nt of. the 

' . Budpl · for Defence whereas io last 
ye~r budget it w~ts 17 percent. 

Today the neiahbour ing countries of 
India. pa··rticularly. China and Pakistan 
have prepared themselves well n1ituarily 
and transfer of technology is taking 
place in tb.ese countries. These C\)UO· 

tries have acquired fuJI kn.owledge of 
tbe secrets of our technology and 
wca~on system, whether we havt: obtain .. 
ed them from Russia or the u.s.A. and 
tbeu: is an obvious change in the snate-
liC environment due to large scale 
defence preparedness in these countries. 

Iraq and Iran are fighting the war 
witb Russian weapons and Chinese wea· 
p~ns respectively. In add i U on to her 
own technology China has come in 
possession of Russian technology also 
through the big hau lo of Ru')sia n arms 
captured by Iran from Iraqi forces. 
Tbis il not my version. This hal\ been 
aa·id in the U.S. Congress Senate and 
House of R~presentatives and con-
eern has been expressed there over this 
matter. 

With the allocation made in our 
Budaet for Defence, we nor be ab1e 
to induct a new weapon system in our 
D~fcnce Forces or sbaJI we be able to 
modernise them. 

Wo shall spend the funds allocated 
for the Def'"nce D~partment on stores 
and other connected items and shalJ not 
be in a position to pay special attt:ntion 
to other aspects I want the hon. Mini-
Iter to see to it and pay special a tten· 
tioo towards this so tba t we are able to 
defend our frontiers. 

Sir;, we have done many things and 
Drocnis~4 to do many more but in spite 
•I All· tbis. there are rna ny parts of our 
country which' are backward and where 
even toc:tay, we have not been able to 
prtvi<fe t,Qo b.tJ&:ic amenities of Ji fe.. I 
would like to mentio:O the position of 
my own area, Satoa which is fortuna-
'c)¥ l&J4jQioioa · .the eonsti tucpcy of the 
b9D~· .. Jih1an.qe Mi.Q.ister, Sa.tna, is a 
reaioa in which i,s situated the town of 
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Chitrakoot., ·which gave : shelter 'to '~rd 
Ram a. It is· a city where · Lotd tRam• 
noi onJy lived · duri·oa his ·exile, · 'lat 
during his stay made prefdraUOila ·to 
destroy Ravana and Ravanism. Now 
a days thongh thousands of tou·ritta 
come to that place, yet ·no apeciat' fa~i­
Iities have been provided there. . Yuu 
should see that they aet all tbo 
faciJi tses. 

Sir, the border areas of U:P;)ahd 
Madhya Pradesh are dacoitinfested 'area 
nnd the dacoits harass the people ·f116re. 
I would~like you to pay specia.J atten'tio~ 
to ending this problem of dacoity. 

Th.nr~ ;~ Rnnther town name-d Maiher 
which i~ f~mrm~ for mother Shard~ 's 
tt"mf'lle L'lkhc; nr pt"nple frnm everY 
no0k "'"d rnrn,..r of the countrv • . •0 
th~rf" fn fl!:IV thf"ir re~pl'ct~. This is 
R £'ifV Whl"rr" fJ,f" m~lf'die~ Of fbe 
thtft mnc:ic of l'Tc:t~d A l'auddin 'khan 
~till echn in H~ ::. tmn~"ht-rfl'. hut 'it· ··h 
mAt fpr 0 ( r~P.rPt tha f the CffV Jwcfc!l: efwfe 
::.m~nitiP~ fnr th~ fnnr7c:f~ AS Well ' :ft~ 
th~ lnc'11 nnnn~ntinn PnfAhle wtttfltr~ls 

not nv~iln ~fp fn ff1e """o~fe theY'e Un-
~m"'ltwment iq ~noth~r T'rohle-m. Thou-
c:o~no~ nf c-~ttl,. flit- for wRnt nf wafer. 
Wf" Are nn::1hl~ tn ht-lp 'thf-~f! nfK"r 
n~n~l~ Fnf' thf"~,. Rf't-f'e~ ~"e~iltl · lffrflc-
tion~ ~nci in~trnrtinnc; 4::~ouJd b~ 1~8U~d 
to th,.. rnnrf'l'rnplf ~tat,.. Government \110 
1h:1t th~ prf'hlem nf J,n~P ~ca·Je · un. 
emplovmt'rt th~r~ CAn J.~ 'lo1vtd 'Aftd •11 
th~ civic amr.nitie~ provided · to: ·!be 
poor. 

Sir, thic; i~ an area where even to-
day the labourer~ ·are paid~Rs. 4 to Rs. S 
a day as their wages. Sir these labouren 
are not ahle to subsist. ·: Most of the 
unemployed persons are educated per. 
sons and we cannot provide them jobs 
even at R~. 4-S a dav. I. therefore, 
w~nt that bon. Mini~ter should pa1 
attention to such backward areas. So 
far as bori·nR machines are concerned 
their nse is co·nfined to influential ·peo. 
pie. The rest ·of the people. cannot 
make any specific use of them. I., there .. 
fore, wan·t · that you .should tarmarlc 
for and provide ·these machines, with-
out any discrimtnati.on, to those pzo-
blfm viJJagrs ·where drinkinJ water i1 
not available even for 'attic. aot to 
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apeak ol human beinp. ·You ·ahowd-
make immediate arraosement for drint .. 
ina .water. 

.M~ .. Chairman, Sir. I want to draw 
the ·attention of tho bon. Finance· 
MiD.ia&er ,to another area of my consti· 
tucmcy, . Satna wherc .. there are only two 
or ·.tbree cement . plants of Birla and 
Ta.ta :aroups. a mention about which I 
baw .alteady made. Injustice is beina 
dooe to tbo local . people because they 
are.-not, beio1 aiven employment in thest" 
plaata and i01tead outsid~r s are being 
•ppoie.&ed. ·The people from the ne.ish-
bou·rlna. Sta tel a.re brought and given 
j~. ·. Thi1 pra·etiee needs to be recti-
fi~d.1 I tra .. nt that you ·should pay special 
attentforr~to 'these ·backward areas where 
we: hi\Je ~n·ot 'been ·able to provide basic 
amt'nf'ffes to·~· people. This wiJJ gi:ve 
erii~Jo,rrient ··t() the ·,Joea I Denple and 
they'· Win n'hd ·their dreams fulfilled. 

9tr; T am _.-ateful to··you for ·~tiving 

me an :OJ')portunfty to ·~~res~ my Views. 
I soJ)}iort ·rbe Pi na nee u·i 1 J. 

··nR. G S. RAJHANS (Jhanjhar-
t7Url : Mr Chairma·n~ Sir. I am in a fl" 
what' to aa:v "''tnd ·what not to say, but 
I IU~porftbe 'Pinance Bill. 

THE MTN1STER OP WORKS AND 
HOtTSINO'(SRRJ ABDUL GHAFOOR): 
From where to •·tart and from where not 
to start. 

nR. 0 S. RAJHANS : I am in · a fix 
bec8"U5e during · 'the · dlscussi·on On· the 
General Budget I had said ' that never 
had such a good' Budg·et b('en <pres en ted 
after ·Jndeptndence. l reittra1e today 
that' it i~ 1 t·he best· budget after intfepen .. 
deoce. ·'1"he' new schemes incorporated 
now· hi the 'hon. ··pfnance Minister for 
p'rovidlni relief to the poor, . to the far .. 
mers, agricultural WO'rker~ had never 
beerr brou.hf Forward tje f<'re; · but e-arlier 
also: · we bad· expressed our ·a ppr~hen-
·•fons · 1tbat'· Keflcit finahcing to the tune 

['of 'ttl. 3,~49 'cr6rtw ndght ·Jead ·to · priee 
rice'. In 'tbe 'country. ~ J' had. 1i 180 ~X­

. 'pr~iltd apprelierislon 'fha t' tJ,is deficit 
: flhanefnl" ttHJht'~fhctea!e · to· Rs~ .. 6 to 7 
crorel~ .. but · r~reel'th'at deficit finartcfng 

· ~•liilot lca.a·: ', to · "'i~h atcep ])rite risotin 
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aix weeks time as we are witnessing to-. 
day. Sir, I should not be misunder-
stood. I have no intention to criticise. 
I have already earned a bad name for 
calling a spade a spade. There has 'been 
a steeps increase in prices i o the 
markets. An item which was avaiJabJe 
at Rs. 10/-previousJy is now costing 
Rs. 15/-. Where this price-rise wiiJ 
take us, l do not know. I myself go 
to market for purchasing things. I urge 
the hon. Finance Minister to go to the-
market to day evening with a pJain-
c)otbes security-guard and see for him" 
self how the prices have increased. 
Raja Dinesh Singh had said yeasterday 
that he had visited his constituency and 
the eJectorate there had asked him: 
"the prices have risen so much, had we 
voted you for this?,. I also visited my 
constituency recentlY. The people asked 
me "You had made taJJ promises. is this 
price rise the proof thereof '1" The peo-
pJe have an apprehension that the prices 
will increase further. It is not a small 
thing. You go through the history-
checking price-rise is more important 
than the defence of the countrv. You 
may go through China's hi!itC>ry. Price-
rise caused the downfall of China, 
and the Chiang Kai Shek Government 
fell on this account. The people thc .. re 
used to carry gunny bags fu II of 
currency notes for a cup of tea. 

I went to the Parliament House 
Branch of the State Bank of India on 
three day! for getting note!'; of smaller 
denominations. but I could not get 
them. When I told tht>"m that T would 
rai~e thi!l; matter in the House, they 
replied that I could do so with great 
pleAsure. Small currency note~ are not 
avallabie anywhere to day. Notes of 
one rupee and two rupee denominations 
are not ~tva iJa ble at a H. Fiv~ rupee 
note~ are availab1e with great difficulty. 
Where have the~e notes ~one ? This is 
a matter to be thought over seriously. 
A big rocket is operating in the country 
to malign and create trouble for Govern-
ment and we are not a b1e to understand 
it. We are under the impre~sion that 
the prices have increased because we 
have increa!ed some taxts. I would 
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Jike to tel J you that the prices have not 
increased du~ to enhancement in taxes. 
Profiteers ~and bJack·markcteers are 
responsible for it ...... . 

DR. DATTA SAMANT (BombaJ 
South Central) : What remedy do you 
suggest? 

.r DR. G.S. RAJHANS: I shall tell you. 
I shaH teJI a practicaJ thing. Two days 
ago I went to the market for purchasint 
mangoes. A Jady came there in her car 
and asked the fruitseller to pack such 
and such fruit. After this she took out 
from her purse \)orne lOO·rupee notes. 
T do not know the number of notes. 
She ~ave those notes to the fruit~eller 
and left without caring to get back tho 
balance. 

You may attend any marriage party. 
You will see Jadies laden with orna-
ments. I would a~k whether their 
J!Uardians have earned this money with 
honesty. The fixed income· grouJ') people 
are reeling under the impact of price-
rise because black money has come to 
stay in our country ro day and it has 
respectability. The people feel that 
Government are not doing anything and 
will not be ah1e to do anythin~Z. I read 
about 8 to 10 newspapers daily and 
read between the Jines to know the 
number of raids conducted. but J get 
di~appointed. Some raids used to be 
conducted previously but now they are 
hardly co!Jducted anywhere. 

I would like to tel1 you about the 
state of affairs in Bihar. One en~ineer 
spends Rs. 10 lnkhs on the marriage or 
his d~ughter. · You r.an verify this I 
am not teJJing a Jie. From where does 
he bring this money ? Has he earned 
this money by honest means ? How 
wi II a teacher or a professor or an 
M.P. bring so much money to sole-

. rnnise the marriage of his daughter 1 
J may tell you a true story. I had gone 
to my constituency. A road was under 
construction somewhere. l went there 
along with some party workers. Tbc 

·Assistant EtJginftr tbtre asked quietly 
o11r ~r 1lle worl<crs. J nsrra te it in tte 
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local laogua.ae. Maitbili-1 will trans-
Jate it later on. ..y., ho L/4 metn chha-
thln kl!' (Is be aJso included in L/4t" 
The worker asked him to keep silent. 
He pc!rhaps could not understand and 
to the other mao repeated abe question. 
The worker again asked him to keep 
silent. I grew suspicious that there 
was some secret b:hind it. I gentJy 
told that worker that I had heard 
everything and asked him what that 
L/4 meant. He said that there was no 
such thing and that I had nothing to 
do with that. 1 assured him that I was 
not going to tell anybody about it. I 
askf'd him to tell me what it was. Then 
he told that L/4 means "loot divided 
by four .• , The illegal money received 
in the construct•on of a road or bridge 
is divided among 4 persons. L/4 in-
cludes engineer, Contractor. bureau-
crat Jike coJicctor or B.D.O. and the 
politician belonging to any party. So 
far as I was concerned, he replied in 
the negative. 

Sir, the amount is n o t being spent 
on the project for which it is aJJocated. 
lt i~ a very serious matter. Unless you 
take stern action again~t those who ar~ 
responsible for genera 'lng black money. 
you cannot wipe out black money fr·om 
the country. You come out on them 
with a heavy hand. 

You will also have to b;: some what 
liberal in this regard. Three of four 
years ago, a bearer bond scheme was 
irJtroduced in the country. With the 
introduction of this scheme. price-rise 
was checked to a great extent. Sir, 
Government had got some money 
through those bonds. You should again 
introduce such a bond scheme. There 
should not be any hesitation in done it. 
Under this scheme you should declare 
that who so ever purchases these bonds, 
his money to the extent of Rs. 10000 to 
Rs 20000 wiJI be treated as white 
money and the rest will go to the 
Government treasury. 

Sir. you wi II recall that three or 
four years back Government had made 
an announcement that if the holders or 
unlicenced radios or transisters obtain~d 
their licences they would not be 

questioned about the source-wlaetber 
they purchased them from witbia the 
country or outside the country-and in 
this way Government received a Jot of 
revenue by way of licence fee. 

Sir, I am a very realistic man. I 
would like to teH you that a big racket 
is operating in the country. God for-
bid, if the monsoon fails, IJobody 
knows where this price-rise would bad 
us. Many years ago, Prof. Kaldar of 
Cambridge had visited this country. He 
had said that if black money was to be 
contained in this country, then expen-
di lure on luxury item would have to be 
chtcJ .. t'(f. He had, therefore, recommen· 
ded 1 JH.: Jevy of expenditure tax on all 
luxury iten1s. If tax is levied on such 
expenditure, others wi 1J feel satisfied 
that money earned by iJJegal menas is 
being taxed. You should adopt such 
measures. 

Sir, we are a poor country and you 
have to work for the welfare of the 
poor. I have been a Professor in the 
country as well as abroad. While peopJe 
say that the prices have gone up Jike 
anything, 1 can present statistics in 
whatever way you want and prove that 
there has been no price rise. So, I ask 
you to be practical. If we fai I to take 
action against the bfack-marketeers and 
profiteers, price rise wi 11 not stop and 
these people will eat up tPlis country. 
This fact shouJd not be glossed over 
easily. 

We have come here as the represeo· 
tatives of the poor and we should plead 
for the cause of t be poor. Today, the 
people are worried over the rise in 
prices. My p0int should not be taken 
as criticism. for crcticisnt sake. I have 
made all these submissions, thought .. 
fully. 

DR. DATTA SAMANT (Bombay 
South Centrnl) : Mr. Chairman, Sir, 
before comin~ to various main points, 
1 would Jike to mention h~re that the. 
Centra] Government is getting Rs. 1000 
crore from Bombay by way of incC'me-
t ax aod an equal amount is coJJc,ted 
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by way of Excise and property tax. So, 
the total amount works out to be about 
Rs. 2500 or Rs. 3000 crores every year. 
So, with this huge resource of income 
to the Gentra l Government from Bombay 
you may be ab le to wipe out the budget 
deficit. It is a ben which lays golden 
eggs and it is more useful for the country 
and the Centre. 

16.00 hrs. 

Therefore. I want to point out to 
this House that the industrialis ts are 
trying to take this hen or the C<!ntral 
G c,vernment is llyin~ to lteep it in their 
possession . At least there is an :;ppre-
hension and every body feels so. During 
1958-61, efforts were made by the 
·central Government and there were 
agiLttions for samyukta Maharas htra 
and things like that all over Maharashtra 
In Bombay th~re is an apprehension that 
Bombay will be centrally administered 
because it is giving good resources to 
Centre. This is what is happen ing for 
the last few months and it is reflected 
v~ry badly in the elections of the Bom-
bay Corporation. Therefore, Sir, t he 
time has come for the Centre to come 
forward and a nn ounce that this is not 
going to be done and that Bo;nb:.: y is 
not going to be centrally adm inistered. 
Tiley !lave to an nounce it at aleast to 
assure the people of Maharasbtra. The 
people are very seriously concerned be-
cause the Centre is getting Rs. 3JOO 
cror-:s and twice effor ts were made prior 
to this in this di rection. Therefore I 
expect the Centre to come forward and 
say that Bombay will be left to Maha. 
rash tra as the capital city of Maha-
rashtra. 

Another point which I would like to 
mention is this. Centre is getting 
Rs. 3000 crores as revenue from Bombay. 
All of us feel that Bombay is very rich 
and Bombay is very .happy, But it is 
so for a few people on iy. If you get 
down at vr or if you get down at the 
airport, it is not the Cuff Parade or the 
Malabar Hill or the big multi-storeyed 
buildings, that show you the real picture 
of Bombay. More than 60 or 70 per 
cent of the people live in poverty. 

These poor people of Maharashtra live 
in the centre of Bombay and the houses 
of more than three lakh families are on 
the verge of collapse. Every year 25 
people are dying but the State Govern· 
meot is not doing anything. They are 
tdling that they want revenue from the 
Central Government and the Central 
Government says that it is a State 
subject and they will not be able to do 
Hnything . There is an apprehension 
among these Maharashtra people that 
they may have to leav~ Bombay because 
their houses are collapsing . Maharasht ra 
people are leaving Bornbay and the 
Centre or the State or the Congress 
Gov~rmnen t are not doing anything for 
them. Two day back, it is announced 
tha t the Chief Minister met the Prime 
Min ister and they said that Rs. 60 crores 
will be given to Bombay It is a press 
statement and the Minister may correct 
me if I am wrong. I appreciate the 
fact that you are giving Rs. 60 cr0res 
to Bombay. Out of Rs. 3000 crores, 
you aae giving them Rs. 60 crores. But 
please g;ve specific instructions to 
Mabarashtra Government that this 
money will have to be used for Central 
Bombay where poor Maharasht ra people 
and other:s who live in slums are ~taying. 
Th~sc u r~ my preliminary observ<~tions. 

I think our Government has given 
a lot of concession:., li ke ta x concessions, 
MRTP concessions, delicensing system 
export system and so on, to th~ emplo-
yers. You have given a lot or concessions 
to the employers, But what have you 
given to the workers, and to the poor 
people? What you have given to them i; 

ju5t minimal concession, of th e size of an 
ant, where· as the concessions that the 
employers got are of the size of a big 
hill. 

So far, what has happened to this 
country's econorr:y ? Factories are co-
ming up with 90 per cent help and infra· 
structural facilities from the Govern-
ment. Is this money properly used by 
these employers or the mill owners? 
Government has given some figures but 
my fi gures say that more than 80,000 
units are sick in this country. And more 
than 50 per cent of them ::ll e made sick. 
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This is a business nowadays. to take all 
the concessions and then to become sick. 
The Finance Minister is giving so much 
concession to the indus trialists and rhe 
business people. But based on his ex-
perience, does he feel that they are 
going to behave with the Government by 
paying taxes ? Do they behave with the 
workers ? Are they going to b~ a p art 
o f the economy of this coun try? With 
r:; ,y experience I can say that it is no t 
goi ng to be like tha t. There is no time 
to d e~ribe in detail but I mentioned it 
when I spoke on the Demands for 
Grants of the Labour Ministry. They 
are PO t paying the taxes a nd their elec-
tricity supply is being cut and 80.000 
sick u •its are ly ing idle and more rh ~ n 

two crores of people are forced to b e 
unemployed . Further more, Rs. 3000 
crores of Government money is blocked. 
Tt 's not th e ques tion of Government 
money blocked. But in the last so many 
yea rs , how much mi sap t' ropriation they 
have do ne ! In 13omb~y for the textile 
mills, you are p~y ing Rs. 100 crores 
every year a s a lea n. But they a re not 
payi ng you a ny taxes b~cause there are 
t he ma nipula(ed accounts . 

How is the Government's fore go ing 
the revenue from the industrialis ts I.!Oing 
to he lp in t he furure, in planning ., Wh~t­
eve r mon ey yo u are giving to the indu s-
trialists, ther ·~ should be some restric-
1ions on how th ev use it. If there is 
black money with a nybocly, i; she>uld be 
taken a~ a cog nizable offence, and as a 
~ eriou s crime. Unless 3 or 4 such pconle 
a re put behind the ba rs, I don't thillk 
,·ou wi II b~ able to correct the economy, 
by sweet talks or discussions. 

Now about une:-!1ployment. At pre-
sent, there are 4-1 / 2 crore un emp loyed 
in this country. Plann ing Commission 
sa vs that industries developed du ring 
the 6th Plan . We are afraid that rhe 
targett ed employment is sh o rt by 3. 10 
crores Your emplopment exchanges 
have 2.5 crores regi;ter<? d with them. 
Ar pre~ent, 4 .5 crores are unemp loyed. 
With your au tomation, com pute ri zation 
and other thin gs. thi~ number is going 
to increa se day by da y. I have go t the 
figures. The per unit employment is 
going down. The per unit capital and 
turn-over per worker are increasing. This 

shows that unemployment is increasing. 
This is going to be a serious causes of 
dissa tisfacti e>n in our country. What is 
happening in Gujarat is becam.e of 
serious unemployment. 

Whatever good economic plans may 
be given in this Budget for development, 
unemployment which has touched the 
figure of 4.5 crores already, is going to 
increa se, because whatever loans you 
are giving, there is no complusion on 
the emy loyers that they should generate 
a part icu lar proporation of employ-
men t . Thi~ is going to be a serious pro-
bl em. But unfortunately in our country, 
on ly separatism, p rovincialism and 
,~,1mm unali sm are ta lke d about. There 
is nobody ro worry about the rising un-
emp loym ent . Your future plans are 
not talking in this vein. 

There are t he poverty alleviation 
schemes. 4<1% or 42 % of our peop le are 
poor. The number is th e same since 
indepencien ce. While g iving the recent 
f igu res in Parliament, you have agreed 
wi th this . But what I say is th at all 
yo;tr emrlovment guar~nt ee ~cheme~ and 
otber •chemc~ are n0! ~:oi n !! to work; 
and thev have not work ed . Giving some 
n·oney or givi n)! small thin gs to the poor 
is not enough I havP repe~ ted ly .<aid in 
this Hou~e that 1 8~-;; of th e population 
nf t h is country con<t itlltt;>< farm labour. 
In the tea, sug:ncane a n<l c0ffee rlan· 
tat ions the own~ rs <~ rc ea rn ing a lot. 
Why no t imr ;ement the minimum wage 
of Rs . ::5' - or Rs. 30/ - a day there and 
for c on~•ruc : in n ht,our, hidi indnstry 
labo ur and t!w i~be>l! rer• in shop' ? Why 
don't you ensur~ ~ stric• implementation 
of the Minimum W~!'es Act nnd the 
Factories Act ry [ think Government 
can easily do this : and if this is done, 
you ca n easily eradicate 50% of poverty 
in this country. 

There is black money. I thir.k Prof. 
Madhu Dandavate 3pe>ke about it . [ 
have got some fi gures given by the Wan-
choo Committee and other cr>mmitteC'S, 
Gnvernment is not prepared to give 
th ese fi!!nre• tn the Hol'se . T :1m afraid 
that whatever norms von·fix. this fivure 
hts g0nP up to Rs. 70,000 crores. The 
Datar Cnmmittec, Wa nch oo Committee 
and some expe rts like Rangnekar and 
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Gupta & Gupta have studied this pro-
blem. I have studied them. Government 
is trying to hide these factors. About 
SOo/o of our GNP has aone as blacK 
money. If that is the economy which 
you are developing in this country, you 
are not going to control this black 
money which is a parallel economy 
functioning. Whatever honest views 
you might ha'"'e express~d in this 
House, I do not think we wi II be able 
to achieve anything, with this price rise 
and other things happening in this coull-
try. 1 f you compare India with other 
countries-! have got the figures rela .. 

t ing to some of them-you will find that 
1n lJSA it is only 20%. in Canada 15~~, 

in Italy 10% and in USSR and Japan 
It is only 5%. But in our country. 50°;~ 
of our GNP is black money, I think 
Ibis is a serious point I hope the Minis-
ter will take nore of this. 

You are revising the Bonus Act. I 
think it is a good think. We are agita-
ting for it for the last 20 years. It is 
a small thing done after a long time. 
But I want to say something about the 
ca leu lations. under the Bonus Act. I 
am again making this statement in this 
House. viz. that no emr"loyer is showing 
correct gross profits. Frllm them. he wi II 
deduct income tax, depreciation, reserve 
found and shareholders• amounts. What-
ever small amount remains thereafter is 
to be given to the worker. That is the 
formula of the Bonus Act. You are kee-
ping the formula of the Bonus Act as 
the same, anJ then raising it from Rs. 
150/- toRs. 1600/-. The employer says 
that there are Rs. 5 Jakhs for distribu· 
tion. Instead or dividing it by Rs. 750/-, 
you divide it by Rs. 1600/-. So, instead 
of the previous 20%, the employer wiJJ 
now say that he wi JJ pay 11°/0 • So, that 
way, it is ultimately what that man is 
showing. Therefore. you change the for. 
mula of the Bonus Act. The Bill is 
a1ready introduced. We are moving some 
amendments. I request the Finance 
Minister to consider them. Now. as per 
the 1965 Bonus Act, the maximum ceiling 
where a worker is eligible to get bonus 
is upto R.s. 1600. At that time. it was 
paid at Rs,. 750. Now, you have raised 
the ceiling from Rs. 750 to Rs. 1600. 

Now, if a man is setting Rs. 1601 as 
salary, he will not set bonus. I request 
the Finance Minister to raise this ceiling 
from Rs. 1600 to Rs. 3000. Actually, 
at needs to be made R.s. 4800, but I am 
not asking for that. But you are keeping 
that figure tbe same-minireum and 
maxmimum you are bringing the same. 
I hope the hon. Finance Minister, if be 
is really interested in it. will look iAto 
some of these points. 

As far as government undertakings 
are concerned, 1. 3 was the formu:a for 
paying D.A. In the House, the bon. 
Finance Minjster has n1ade an!announce-
rnent to make it to 1.65. A few units are 
p3ying it at 1.3 ; they are new units. 
But units like Bharat PetroJium-it is 
an old unit-is going on for 100 years 

earning profit worth thou~ands of crores. 
Mazagon Dock are employing about 
15 GOO workers. They are having , 

D .A. for the I<Jst 30 )cars All these 
government undertHkings, a majority of 
them pay 1.3 ; some of them pay 1 5 ; 
it varies as p~r salary. In the case of 
certain category of people, it goes on 
increasing. When the hon. Minister 
made an announcement in the House, I 
asked him whelher he was going to 
reduce that. Since you have started it 
recently. I request you to make ir 1.65. 
But in the case of those pe0p:e like 
Bharat Petroleum, Mazagon Dock., 
where existing D.A. pattern variation 
is more than 1.65, the Government 
should not di~turb it ; it should be kept 
as it is so that workers wiJJ be 
benefited. 

In Bombay, 60 to 70 per cent of the 
people are staying in the old buildiDJ, 
Central of Bombay. Mr. Chairman is 
also from there. You know every year 
30 people die and the Maharashtra 
Government pays so much because of 
insurance. The old buildings collapse 
and no repair i~ done. So, this time, 
revenue shou Jd be adverted for such 
poor people because there is a very 
strong dissatisfaction among them. I 
hope the Finance Minister wi II consider 
these suggestion of mtn~. 

[ Tronslot ion) 

SHRI K.N. PRADHAN (Bhopal) : 
Mr. Cbahman ~ir, l rise to support 
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the Finance Bill presented by the hon. 
Finance Minister. Sir the economic 
climate in the country is somewhat 
good, if not very good and the rate of 
growth is also satisfactory. I feel that 
condi lions fM investment have never so 
favourable a1 they are today. The 
saving ratio of 22 to 23 per cent is the 
highest in our country among all the 
d eveloping countries. We are also very 
comfortable so far as foreign exchange 
reserves are concerned. The heavy 
expenditure on oil imports that created 
the gap in foreign exchange reserves is 
coming down because we arc now con-
centrating more on indige nous produc-
tion of oil. But, Sir, there are some 
black spot8 also towards which I would. 
like to draw Government's attention. 

Just now, several hon. Members have 
said that we should pay attention to-
wards the problem of increas ing black 
money in the country. The economy is 
dearer today. We shall have to look 
into this. The hon . . Finance Minister 
has himself realised th e importance of 
the public sector in our country and has 
incorporated a scheme to issue bonds 
to increase their resources. Sir, it is 
true that as regards profitability, there 
will remain some difference in private 
sector a nd public sector. The private 
sector does operate on the concept of 
profitability while the public sector has 
to conduct itself keeping in view our 
social need s and our ecnorny It wi ll not 
be an exaggeration to ~ay that t!1e pre-
sent state of the public sector is quite 
unsatisfactory. The return on an invest-
ment o: Rs. 20,000 crores made in the 
public sector is less whereas in the 
private companies the return is more. If 
today the public sector starts getting a 
return equal to that of the privat e sector, 
then Government will receive a return 
of Rs. 1800 crores a nnu a lly . Hence, the 
conditions prevailing in the public sector 
today should be reviewed and steps taken 
to ensure more return from it. 

I fee l that the country is facing two 
major challenges. One is of population. 
I am not aware of the position of our 
hon. Finance Minister so far as family 
planning methods are concerned but he 
has said very little about the population 

problem. In this entire Budget Speech 
he did not say anythi'ng about the popu: 
lation problem. Similarly, the Economic 
R eview has cevoted only one paragraph 
to this problem We are all well aware 
that if we fail to contain the population 
increase during the Se:venth Five Year 
Plan period, then I am afraid the situ-
ation wi II become explosive in our 
country. 

The second grave problem facing 
our country is of under-employment. It 
has been admitted in thy Economic 
Review that if we fail to increases in-
dustrial prnductioo, we shall not be able 
to over c ., ·ne unemployment problem. 
Today. th e lc·ndency is to set up indus-
trial uni ts big or small in cities. Even 
the rural people want to do like that. 
unless we b1lild up infra-structure in 
rural areas and set up small industries 
at small places, we shall not be able to 
so lve this problem. 

We have int rod uced the self-employ· 
ment scheme a nd we give subsidy. But 
the statistics show that in most of the 
cnses product iv.! enterprises have not 
heen set up. Can we not utilise this 
subsidy for setting up small industrial 
units in rural areas ? 

I would like to draw Government's 
attention towards a n important matter. 
Today, there is much talk tha t we want 
to reorient our education policy, People 
had wanted and th ouf, ht before Indepen-
den ce that a ft er we attain Independance 
we woulcl change the educational system. 
For 38 long years the enlightened citi· 
zens of this country have been expecting 
Government to come forw ar d and tell 
them that they want to make these 
changes in the country's educ:llional 
system. 

It is for the first time that our young 
Prime Minister Shri Rajiv Gandhi as said 
that Government are going tn change 
the educational system. But unless we 
examine it thread-bare, unless we lay 
down of llawle~s policy, unless we see 
it in its right perspective, it V\oill not be 
free from danger and it will old not be 
useful. 
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Sir, wo have spent creres ef ·rupees on 
adult education in our ceu8try. but, 
today, I want to say that we have not 
reeeived due return on this investment. 

That money bas been pocketed by a few 
and it· has gone to such organisations as 

·have misused it for ·their political ends. 
Similarly. the objective of non-formal 
education is good, but there too, we 
have not received returns. 

So, the chief reason for a II the ills, 
· problems and hurdles facing the country 

today is that we have not given the post 
. Independence generation all that was re-
. quired to .assess properly the problems 
facing the country. Wt! have not taught 
tbem about the sacrifices made by our 
countrymen for attaining the freedom of 
the country, We have not told them 
where we stood when we got Indepen-
dence. How much gap is there in the 
pace of development of our country and 
that of the contries which became inde-

.Pendenet along with us ? We shall have 
to tell them a II about it. In this con nee 

· tion. I would also J ike to say that our 
speed of dcvelopmt~nt has been more 
than that of the U.S .S.R. and the U. ""A 
since they became free, since the~ at tai· 
ned lndt•pendence. We shall have to 
teach our children all these things., 
incorporate them in the curriculum of 
their education. then only shall we be 
able · to overcome these problems. 

Today, there is a grea! hue and cry 
over reservation throughout the country. 
I want to draw your attention to the 
policy of reservation which has ere a ted 
two types of citizens in the country 
first class citizens and second class 
citizens. Those whose children study in 
Government schools are second class 
citizens and those whose chiJdren study 
in pubJic schools are first class citizens. 
Today, the politics of the entire country, 
the entire power of the country, wheth~r 
it is social, political, industrial or 
administrative is in tQe hands of those 
whose children study in public schools. 
The reforms is our education system do 
u.ot take place, because those who are 
at the helm of affairs a.re not worried 
about it. Therefore, my suggestion 
with regard to the educational system, 
which is being examined, is that an 

important point which is to be kept" in 
mind is that Goverllment should take 
over aiJ pubJic schools, and should 
adopt a uniforms educational system. 

Now,l would like to speak about Union 
Carbide. It is true that the victims are 
gettin1 assistance the proceedings for 
their compensation are going on in a 
court in the USA but no concerted effort 
is being made in the matter of givjng 
them medical treatment and payment of 
compensation even by now cases of not 
more than 25 percent of tbe victimis have 
been prepared. Even today mo~t of the 
officers feel obliged to the Union 
Carbide and they do not want Union 
Carbide to pay heav) compensation 
Therefore, it is necessary that the 
Central Government pay attention to it 
so as to help the victims get the maxi-
mum possible compen!ltation. The rainy 
season is about to sent in. Even today. 
15000 to 20000 people are such as have 
lost thetr capacity to work. 50000 
fan1ilie3 have no means of livelihood. 
Government should pay attention to 
these problems. 

All the bon. Members . have stressed 
the need for ~ffecting reduction in expen-
diture. Peopl~'s faith in and respect 
for Government must increase. They 
should be convinced that Government 
are spending the money in a judicious 
manner. Certainly, Government wiJJ 
have to think over it and curtail their 
expenditure wherever possible, so that 
the common man is convinced that 
Government are committed to checking 
extravagance. If we faiJ to convince 
the peop]e about this, the rising prices 
on the one hand and their impression 
that the Government are indulging in 
extravagance on the other will not be 
good for the country as aJso for our 
Government. 

The entire country $bOuld know 
about the progress being made by the 
nation and the WdY we are surging for-
ward. Most of the peop1e who live in 
villages should also be made aware of it 
For this. it is ntcessary that television 
should reach most of the places. At 
Jeast ·one Television set ~hould be given 
to each Pancbayat free of cost so that 
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the people , or every villaae come to 
know how we are .marchiag forward. 

With these words, I conclude and 
support this Finance Bill. 

SHRI ZAINUAL BASHER (Gazi-
pur) : Mr. Chairman. Sj r, it is now 
more than two moths since the Budget 
was presonted. In the meantime, . the 
bon. Finance Minister has recetved 
bouqueta and brickbats as compliments 
for his budgets. · 

MINISTER OF FINANCE A.ND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH) ~ What is he going 
to give ? 

SHRI ZAlNUL BASHER : I 
have always been giving bouquets He 
knows and understands weJJ from where 
he has received bouquets and from where 
brL kbats. Mr. Chairman, Sir. I had 
participated in the discussion on the 
General Budget. At that time, I had 
expressed my apprehension that this 
Budget was tilting from the Jc=ft of the 
centre to the right of the centre. I am 
very happy that all such apprehensions 
were allayed during the session of the 
Alllndia Congress Committee held rece-
ntly in Delhi and confidence was once 
again categorjcaJJy expressed in linking 
the poor with our socialist policies, and 
with the economic mainstream of the 
country. The Congress party has been 
linked the mainstream of its economic 
policies with the poor from the very 
beginning. The Cor,gress ha& always 
been engaaed in raising the Jiving stan-
dard of the people, particularly of those 
living below the poverty line and this 
time also the Congress has ex pressed 
confidence in it. Many of the apprehc· 
nsions which were expressed over this 
Budget should now be allayed. Mr · 
Chairman, Sir I want to draw the 
attention of th; bon. Fioonce Minister 
to some points. 

First of all. I want to s·peak about 
black money, because our hon. Finaoce 
Minister is very keen to flush it out. 
During the past two or three months, 
bis Ministry bas also taken some very 
good steps in this direction. Arrears of 
some people and conducting of raids 

have ere a ted some fear · a mona tbe 
people, there are oo two opinions about 
it. Mr. Chairman, Sir, there arc two 
source• of black money. Tne ftrst is 
evasion of taxes. excise duty. income 
tax. direct and indirect taxes-which are 
the sources of our revenue. The other 
source is smuggling. The revenue tba t 
we get after this evasion in tax is spent 
on our various schemes, such as, 
N.R.E P., R.L.E.G.P., etc., and at that 
$tage also, the funds are misappropriat-
ed. The funds also leak at the source 
of income. I put this leakage at SO 
percent or more at present. not Jess than 
that. 50 percent leakage is taking place 
in the funds meant for these schemes. 
If you sp..!nJ Rs. J .000 crores on a cer. 
tain scheme, Rs. 500 crores of it will 
go into the pockets of che people respon 
sible for its implementation-the officers, 
the employees or other agencies-as black 
money. Wbat programme have you got 
to tap that money ? How will you check 
this money from going into their 
pockets ? You are taking steps to check 
evasion at the source of income, I wel-
come those steps. you have taken good 
steps and it was expected of you too, 
but, what programme have you got to 
check generation of black money through 
tbe leakage in funds that jg taking place 
at the implementation stage ? 

Black money does have an impact 
on the prices. The demand for all 
goods, whether con~umer goods or bui!d 
ing material, is increasing because of 
this black mofley. The people are 
prc:pared to buy them at any price. 
Obviousfy, it will push up the prices 
and goods will be available to the 
genuine consumer at very high prices. 
Our price index is goiDg up for which 
black money only is responsibJe. Both 
types of bJack money are pushing up. 
The prices sharply. An employee at 
the lowest level getting a salary or Rs. 
1000J- per month is earning Rs. 10000 
to 20000 per month from extraoeoua 
sources. How do you propose to check 
i_t? I want to draw your attention 
to it. 

Another point is that Government 
have always been giving assurances that 
Government spending will be curtailed 
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llut, tile ('~'-remains . tm.t 'tbc. ~xpcadi· 
. ~-~~ ·is~.~t' ~~. ~dJlce4 bu-t i~ •. hxre•s-
. i-Mn jos,W~~· . · G~~ve~~ot .. . expudiU&re 
~is tnq~J»inJ~j.n ~verY .. t1eJ4. . ·Fiest .or all 
i ... ~ou~·lil~,~o .dr.aw ;. l'~ur att~~~ to 

. ~ tbp UQU>ll . .Minisu;r •. Tl\eir ,teJ~pbooe 
. ~ill arc mQ.~.Jnti~& ,d-y . ~Y day. Daily 
we .sc=e •be newspapers .c.arryjog .news to 

. tbia . ctf~t. 

SO:l\1 . ~1\YAM .. L.A~ YADAV (Vara· 
.naf~ :. The same is .aJsQ true ,of'hon. 
~cmb,r•. 

SH.Rt ZAlNUL BASHER: Hon 
. Me~bers b~ve to . b\!ar it. If an hon. 
M.efllber.does .not pay biiJs, his telephone 
is diaconn~cted. But the expenses of 
the Minis,ters :on telephones furniture, 
travel.eing allowance and all shorls of 
o.ther ~'tP~ntes are «>n the i ncrea ~e. I 
.remember the d ~ys when we used to go 
to . the railway station to receive a 
Minis.ter, be used ~I ways to trave1 by 
train. But~ as things stand now. I :think 
it is very rare .that a Minister tra.ve Is by 
train, s.o n1uci so that evea the Railway 
Min.istc.r does not travel by train. Who 
_el~~ w.i~J then go by train? All tra~l by 
ai.r . these davs. Rec.ently~ i.t has appea-
red in t~ , newspapers ....••. 

SARI VI~HWA:NATH PRATAP 
SINGH : Which mod.e of transport will 
you suggest for the Mi nistt~r of Ship-
pin&? 

SHRt ZAINUL BASHBR : He 
abould travel to the Andman, Nicobar 
and Lakshdweep by ship. By so doing. 
at least he would be able to know the 
difficulties being experienced by those 
Who travel by ship. 

I was talkins about expendi ture.the 
expenditure of tbe State Governments is 
also ·inet"easina. The telephone biiJ or 
one of tbe Chief ·Ministers is Rs. 6DO/· 
per hour. I do not want to name ..• 

SHRII\AM PYAttB · PANIKA (Ro· 
bertsganj) : Who is he ? Name him~ · 

SHRI ZA INUL BASHER : I sha 11 
110t ·divu·le his na~e, yo~ find out for 
,0\irtetr, 

'PROP. MADRU , DAND~ V Ai'B 
(Rajap·ur)': "Tii'at ·aM'O\ltlt p6ttah1's .,j to 
telephone repair charses . 

SHRI ZAINUL BASHER : AJJ are 
· safling~.i'n ; tlt• · ~same : boat·, ··. wb~llifr it is 
the ·· Central .Gewmm.en t •. I the I State 
Government· ~or dae !publio,. tuadmakina• • 
These :J>eople stay ioUivc stars-·bDtela •and 
do not avail ·of tho facility of 6uest 
Houses. ·A l.most · ai·J ·State'S have thcHr 
guest housc."s here in the capita), Uttar 
Pradesh Niwas, U.P. Bbawan, Bihar 
Bbewa·n, but instead of st&yhi·8 there 
.the .. Ministers ·-stay in ·the five s·tar hdtePs. 

SHRI RAM PYARE PANt.KA (Ro-
bertsganj) : Samrat Hotel. 

SRRI ZAIN'UL BASHER: Why do 
you name·? Wbst prn~ramtne have you 
pot 10 check fhis evet incrt"'a~ing unpro-
ductive Oove-Trtment expenditure ? This 
·h~~ ttot ·t~ he checked ' How do you 'pro-
pose-to ch~ck it ? Durin~ the 'COOr'Se of 
ref)lie8 to questionq, all a long. you ·ha.rve 
been snvin~ that you are reducing 
.Government sp~nd;ng and exl'enditm-e 
on onblic nnoertR kings. J want to know 
fr<\m ynu how you propOse to redu~e 
this expenditure. 

One thinf! more I want to hrihg to 
the notice of the bon. Minister natnely 
that the people throuehout the countrY 
have welcomed our programmes for the 
erAdication of pov~rty. such as, the 
N.R.B.P ~nd there are· "o two opinion~ 
about it that many people hAve been 
lifted above the pnverty tine· through 
these pro~ramme~. Many de0)11e have 
been !benefited under tht-se progranun~~ 
But there at"e lacunae fn the · impfemen .. 
ta ti on of these of ·these l)rogrartJtrier,t. 
Still, in spite of these Ia cuna·e, the p!'or 
have been benefited and a Jot· of good 
work ·has been done'. 

16.36 hrs. 

(MR. DEPUTY SPEI'fKER In · the 
Ch~tu) 

With the prices aoing up. the PC«;'plcl 
who wete lifted .above the poverty .. , li~e . 
areaJain soina. belo~ tbe pcwcr.ty,. Hao. 
Ther~fore, I rquut .. )'OU t~ iDcrea.se the ... 
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.. w.g.~~ .. ol the. worker• woildiaa uadet ' tbe 
~RJlP. aa4.ltho. N&OP' : Yeu ftise ·tlleir 
m~niwum ~wqea ~ad al•~wy '•to ensure 
t.bat tJley act these W&IOS dite=t a.act no 
~~qdlo-man «;;Uid Ysarp~e ~por<ioa, of it. 
There ~boultt be no middleman like the 

. coqtr~or, ot· the ODO· who may effect a 
cut in tbeiJ" .wapa. The ·wages should 
reacl~ the .worker direct]y. Only tbeo, 
your programm~s ·.aimed &·t Hftio: the 
people above the prov.erty Hoe will suc-
ceed and tbe people who 'have been 
lifted or likely to be lifted above the 
poverty line will get the benefits, 

Ever since the banks were nations Ji. 
sed in the coua try, they had been do. 
ing a very good job. There was no 
complaint of any kind at that time. 
But today you are providing assistance 
through The banks under tbe Self-
Employment Programm·:! and other pro-
grammes for the unemployed and com-
plaint~ of corruption in the bank~ in 
this regard are now increasing. These 
banks do not advance loan to anybody 
without taking money. Even thostt who 
are sponsored for giving loans by the 
Central Government agencie4i are re-
fused loans by these banks. If the 
State Governments sponsors s,omebody's 
name for advancing loan, he is refused 
Joan by the banks. Eith~r {you acoept 
the authority of the State Government 
or else they should not be authr,ri'ied. 
What happens today ic; that the persons 
~eeki ng loans have first to go to r he 
Joca 1 offices, then to some other offic~s 
and thereafter t.hf'y have to go to the 
banks time and again. But, in spite 
of all this, they do not 'get loan. r 
would request the bon. Finance Minister 
to e\'olve such a system in which these 
people may not be required· to visit 
ah~se offices and the banks time and 
~gain ~nd the complaints of corruption 
•n Banks, which are being received to. 
day stop pouring in. 

The . br•ncbes of the banks ·ate 
opened ~.t such places . aa are connected 
by means or communications and roads. 
If a place. is not link~d by r.oad. wi11 
t~e bra,ncb of a bank not be op~ncd 
t er~ ~- I .want ~o. quote the . exam·plc o.f 
my own constituency about which 1 

have .alao WJ'i*t~n a .. .lf.:t,te~:: 1 ~o,. ~· . A 
~raneh was. to .~.e . ~oa~ .. . 4C :· ~ .DA~·PUf 
Jn our area. It is a biJ place. Tho 
~oacerned bank must bave .1a .. ~J•d 
at. That is why tbe Reserve Bauk 
Jtad :a.,prtwed h~ · itirf, ·. uowi that 
branch bas been opened · n'~ar· d'le dty. 
seven kilometeres away. When I came 
to know that - the prep'os~d .·branch 
was being opened so mew here e Jae~ I 
wrote a letter. That branch bas been 
opened near ·the city one month after 
my writing the letter and I "have recel· 
ved no re,.,ty to that tetter. They say 
there is no buildina tlaere of pacca 
bricks duly cemented. If that is so. 
there is no building with cemented 
bricks in 90 per cent of rural branches, 
you may. go and ~ee; nowhere does it 
exist. They further say that there is 
no metalled road, pucca road. lf ·pucca 
road is Bot there, the people of .that 
a rea, the rural people are not to blame 
The bJa me squarely Jies on you and ~ 
that we have n·ot constructed roads 
there. This i~ a I so a· backward area. 
Do the banks fc•eJ shy of going there ? 
One reaeon for this jc;; that you are 
~ecruiting boys from urban area9 only 
Jn the banks and are not givina any 

• I opportunity to those having a rural 
background. You will say that it ia· an . 
open recrunitment, anybody can . com-
pete. but where ·are the equal oppor-
tunities for the rural youth for this 
purpose ? English has 'a prcdomitrant 
say there. how a village Jad speak 
English in the interview ·1 And then if 
he is not appointed, the bank wHJ not 
go to the villages. 

Therefore, bon. Finance Minister. 
Sir,~ you try ·to solve this problem tbe 
way· you think prO'per. I ·have alwa1s 
been giving you bouqe·ts. 

SHRI VISHWANATH PRATAP 
SINGH': And in rbe end you have give() 
a brickbat. ·~ · 

(o ' ~ • • 

SHRI ZAINVL .BASHER -:-.· I did 
criticize your budget, but I believe that 
because or ~fficient ' maaaaeh'lenf or 
ecoQomic policies, you •:re· ·. • ·, good 
manager. ·With the hope and· Coo-
fidence l·bat these policies .w.jJl' ulti-
mately }'ield good results because of 
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1ood ··~aanaa~-=•t- wJaie·la yeu Glaim 
they ~iJI-I support · your BiJJ. 

[E~ttiLrh] 

MR.. DEPUTY-SPEAKER :''·P;of .. 
. P. J,. Kurieo. 

SHRI SURESH KURUP (Kottayam): 
Sir, I want to bring an important point 
,to tbe notice of the House. It is 
reported that the correspondent of PTI 
in Sri Lanka has been arrested by the 
Sri Lankan authorities and nothing is 
known about his whereabouts ..• 

MR. DBPUTY -SPEAKER : Please 
, sit ,down. In the mornina itself one of 
the bon. Members r~sed this matter ... 

SHRI SURESH KURUP ; WiiJ you 
please direct the MinjsJer of External 
Affairs to make & statement 'l 

MR. DEPUTY-SPEAKER : That is 
not connected with the Bill under 
discussion. 

Prof. Kurien. 

PROF. P. J. KURIEN (ldukki) : 
Sir, I rise to support tbe Finance Bill. 

The Finance Minister's approach to 
tlte problem of the economy of our 
oountry is welcome. He has tried to 
romove the restraints which hold back 
our economy. He bas taken a number 
of steps to liberate the economy from 
unncessary controls and put it in the 
proper direction so as to achieve a fair 
meas-Ure of growth. For example, I 
would like to cite the bold step he ba~ 

taken in de-licensing a number of in-
dustriea. Our entrepreneurs are not to 
go now from pi JJar to post in order to 
aet licence•· I am suro thia is a proper 
step, a 'tep in tbe riaht direction, in 
order to increase 1roduction and pro .. 
ductivity aod to encouaae more entre-
preneurs to set up industries. 

Tben, raiaina of tho MR.TP ceilina 
from Rs. 20 crores to Rs. 100 crores i1 
a welcome step. This was eri ticised 
bere. I would like to ask tbem as to 
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wha·t was the value of the moneJ when 
it was Unaltn •• Its. 20 ci.rei. ~ven 
Pref. Y.attlau Daadante ltaa · remarked 
that those companies expected a lester 
amoun.t titan this. I do not know bow. 
beioa a number of the 1anta Par1y. 
he is criticisios this. This is a riabt 
step to aeneratc more investment in our 
country. And when we consider tho 
decline in the value of the inonej·, this 
is not a bia amount. Aaain ~he has 
taken proper steps in ratienaliaiDI the 
personal taxatioD. There are conces .. 
sion given to all sections· of the ·people 
and all sections or the society. I we} ... 
come it also. But in this connectioo 
I would like to point out certain points 
regarding the income tax payers at the 
Jowest. tbat is, at the first a Jab. For 
tbe income-tax payers of the first slab 
the basic tax was initia Jly 20% and 
surcharge was J 2.5%. This worked out 
to 22.5% But now the basic tax for 
this slab has been raised from 20 to 
~.5%. Therefore. tbe concession they 
get is not in this basic tax but the 
concession they set is only with reaard 
to exemption limit which has been 
raised from Rs. I 5000 to Rs. 18000. 
that is raising it by Rs. 3000. I would 
Jike the Finance Minister to Jook in ro 
this aspect. When all other categories 
of tax-payers, the high income ar oups 
get the benefits of a higher txemption 
limit and abolition of surcharge, this 
low income aroup, that is, those who 
are cornina in tbe first slab act only 
the bene-fit of higher exemption lim'it. 
They do not get the benefit of the 
abolition of surcharge. Therefore. I 
would like the Finance Minister to look 
into it and give some more concessions 
to the people at the first slab. I suagesl 
tba t the limit may be raised from R&. 
18000 to a higher amount, say, if 
possible to Rs. 20000 or Rs. 24000. 
This is also io keeping with the value 
of the money. The e"emption limit of 
Rs. lSOOO was fixed in 1981. That Rt. 
l SOOO is more or Jess equivalent to Rs. 
20000 now. Therefore. considerina the 
sbtinkaae in the value of money we 
should raise this Jjmit to Rs. 24,000. 

You have a I ready assured in this 
House tba t the tax Jaws wiJJ be made 
more aimple. Actually our tax laws are 



vcry~VOFY cut¥er e<ane"'·and ~~ .. weul4 
. saf t~at arc 10 ·JJJucb compleJI dille;. ·to·,a 
number of annual ameadments. They 
bave beco~Jle so complicated and com-
plex •nd so inscrl(tllblo ·tb~t I woJ.Jl4 
suaaest t~t a proper ame'fldment 
should be brou,bt as early as possiblo 
and ~bey are made very simple 10 that 
tbe tax-payer himself ea• study and 
keep ~is accounts accordinaly instead of 
taking the help of a cbartere_d accoun• 
tant or an e~pert. 

You have· given a number of con-
cessions to the corporate sector. I wei· 
come it. But I have a fear that the 
purpose for which the concessions are 
beina 'giv~n may be defeated or may 
not achieved. You ha-ve already said that 
even though the rate of taution has 
been lowered, earlier tax exemptions 
wiJJ not be given. You have already 
d.ene away with the tax exemptions 
which used to be aiven in the cor.porate 
sector. I welcerpe that. In busin~ss. 
the kind of. policy you have adopted, 
I do not think, will work in favaowr of 
the exechequer because private com-
panies are in the habit of showing 
1osse"s even when there are profits. 
Though there is actua I profit. they 
show losses. They may not show io 
the account~ the available surplus for. 
ploughing it back and invest it.again-
in the business. Again if there is in-
vestment surplus it is not necessary. 
that they should io~e~t it in cor:Jsumer .. 
itc.-ms of the common man. They may 
prefear to inve~t it 1n luxury items 
because that is more money-spinning· 
and they can set more profits. There-
fore, in the ab~ence of a mechanism 
by which you can find out whether a 
company ha._ actually made profi.t or · 
not, I am afraid, the concessions you 
have given to the c<'rporate sector wi II 
not yield the desired result. There. 
should also be proper regulations so 
that investible surplus is ploughed back 
in to the productive sector. 

SHRI KOLANDAIVELU (Gobi .• 
chettff)aa.yam) : Sir, T rise on a point 
of ordtr. One Mr. Krishnan. who is 
PTI correapondent in Colombo has been 
arreJted and dc=taine-d. 

· 1981-ContJ. JSO 

MR. DEPUTY SPEAICIUl : Tllue 
~,ia~lJo po.nt of order. Alreadt oao Ia ... 
~amber bas raiud t•is matter. 

'SHRI KOLANDAIYELU : nere 
·is'·ae ufcty for correspondcats i• ee,. 
tkaa. Although be baa been detaillll4 
·for more than 24 hours. Qoverstme•t 
:baa come forward with a stetement. 

MR. ·OU·PTY SPEAKJ!R: There ia 
·w110 point oforder. I am very sorry . 

• 
PROF. "P. 1. KURIEN :·There wu 

criticism from some ._uarters tbat tAle. 
budget presented by tbe Pinucc 
Minister is rf'Rht of the €entre and net 
1eft of the ·centre. r would like to 
remind them to look: at the couoessiontr 
that the bon. Minister has iiveo tG 
the workers. ft h for the first time 
that the worker's dues are beinc treated 
ar par with secured credit. It is a wc.J. 
come step. This ··alone is enousla to 
J)rove that this bud Jet is not a' uti-
workers but is directed to . llelp tho 
workers-.. 

Again, Sir, everbodv has welcemeft 
the raising of the bonus from Its. 7SO 
to Rs. 1600 but in this coonec&oiroo I 
want to request that Rs. 1600 hisber 
limit was fixed years back. An · 
employee who is gett~ng a salary of 
~beve Rs. 1600 is not getting bonus at 
all Thrrefore. I submit that you ·should 
Cl'(tend :it to those people "ho we JCU· 
ina salary beyond Jts. 1600: · 

Sir. it a proper step that the certaia 
copcession are aiven to the electroiie 
industry e!lpeciaiJy 1 he eKcise duty ceo-
cession givea to television. That will 
boost the television industry in tile 
country whicl:l will generate additional 
employment for thousands or people. 
It is a employment generatin1 s~••· 
Due oo electronics deveJopnaent alene 
lakhs and lakbs of feOple will aet 
emplorJDent opportunities. Tbertforo. 
t·bese concessions &iveu to electrooica 
industry are most welcome. Ill tho 
years to come it will geoeratc emplor-
ment for lakhs and ilakhs of peoplo 
which will be beneficial to tile poorer 
sections of our society. 
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' . "". . Str, you havq ~tl•U~.t . lb. ~31• 
creres ·fir . a:..ati.,evert.y measures. I 
w ~t .t•. ,ubpJi&. ~~~ J~ ~mouot is aot 

· ·~f16~,~· ·. ~t · ·~ould · bt .iocreased~. , Sir, 
· 'there has been a criticism tba,t in tho 

I ·past re~r~ 'tbc poor, has bc~omc pooler 
'~:net the rich 'ha• become richer. I wo•ld 
Jikc to quote from; the. Study of the , 
National Sample Survey. This study 
:has also b~n oubJished in the news-
papers. Accordin,B to the Study, the 
per ccntaae o( .~ural pQpufation "elow 

· pov~rty line has declined from 56 6.% in 
the year 1 cJ66-67 to 39.1% in the year 
~1977-78~ Agaiq, thete is also a study 
conducted by t~ National Council of 
AppJi ed Eco{lp~ic Research. It has 
revealed that the per capita consum-
ption of rural households increased by 
127 ... 97% in 1981-82, compared to the 
consumption in 1970-77, in the poorest 
of the households, which formed I/ I Otb 
of the Sample studied, that is to say. 
within 10 years the consumption power 
has increased by 127.97%. I don't under-
stand why our opposition friends are 
~,ot reading all these things which have 
been published in the newspapers. 

Certain criticisms have been made 
that the budget proposals ~1re going to 
1ead to rise io prices, that price rise 
wi11 be unbearable to the common man 
and so on. Since Marcb 16, when tho 
•adset waa presentefl, till tho 20tb 
April, tlae tota'l price increase "as 2.4~~~: 
T.lae effect ef badget proposal!~ is 0.53~~. 
The effect of increase in admmistered 
prices is O.S6% •. So, this total is 1.1%. 
The i,emaining is due to other factors. 
But it will be iote.restin& to Dote that in 
tbe last 7 years from 1979·80 to 1984.85, 
there bas. always been an increase :n 
price from the montb of' March to the 
month of August. For eKample, in 
1911·82.tlle i ncrcaao waa 6.1% ia the 
first six months, that is, {rOOJ March to 
A•suat. But tbe yow ended with 2.4% 
increase: .in price rise. So, for the first 
six moo tba the increase is much more 
and later on this increase ·is absorbed 
in the subsequent months. Therefore, 
this. io~rease of 2.4 per cent of this 
current year can easily be absorbed by 
tbc economy in the subsequent year. 

$S2 

Haviftg sald this l wilJ . lloW come 
t·~ some df··· t~e pr6b'Jcms of Ket"a .. Ja •. 

'l have. a•t. oaly two points to . men-
tion ·about my State, The .Eishth Fina-
nce Commission did not do· justice to 
ICeraJa. Kerala en ied the Six~h Five 
year plan with a deficit of Rs. 291 
crores. But yet, our State ia coesidered 
to be a surplus State. Therefore, the 
Finance Commission has given an Award 
treating it as a surplus State whereas 
Kera Ja is havina a deficit of the order 
of Rs. 290 crores. 

17.00. brs. 

Sir. at the end of the ~~venth Pfao, 
the deficit of our State may be around 
Rs. 1100 crores. I do not know how 
the Finance Commission has arrived al 
the concJusion that ours is a surplus 
State. They have simply taken into 
account those incomes which we are not 
getting at all For e~amp,le our State 
Transport Corporation is making a loss 
of Rs. 30 crores per year. They have 
taken it as profit rna king concern. 
Moreover, the income from Forestry is 
also not taken into account on realistic 
basis and because of varinus Forest 
Conserv::ttion Acts, we are not getting 
any income which we used to get earlier 
from Forestry. So, Sir. I would request 
the Gove-rnment that the award of the 
Fiaance Commission should be reviewed 
aeain in the light of the new infor. 
mation I have given and also in the 
Ji~ht of the representation give• by the 
Chief Minister of Iter a Ia reques ling the 
Government to treat Kcrala as a back-
ward State so that higher aJJocation of 
funds can be considered for the State. 
With these words, I support tbe BiJJ 
Thank you. 

[Tran&lation) 

*SHRI M. MAHALJNGAM 
(N~ttzapattin::~m) : Hon. Mr. Deputy 
SPEAKER. Sir I rise to say a few words 
on the Finance BiJJ for 1985.86. 

Ia our country· the Jive Jihood of 70% 
of our 'Ptople ·is aQriculture. It is no 
exagge·ration to say tba t · ogrku1 ture ia 

*The speech was origi11ally delivered io 
Tamil. 
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the backbone of Indian economy. In 
order to meet the arowins needs of ev~r 
increasina p.opulatiQo and to tackle the 
menace .>f unemplo,ment, we are 
per force to pay greater attention to the 
development of agriculture, because 
aari~ulture alone has the potential to 
solve these two problems. But I am 
dismayed to discover that the interestR 
of agriculture are being callously 
treated. 

As on March 31~ 1984. the outstand-
ing Bank credit from agriculture w3s 
just Rs. 6133 crores and on the same 
date the outstanding bank credit from 
industrial sector was Rs. 25,000 crores. 
From this it is clear that a grave injus-
tice is being perpetrated on agriculture 
which has provided livelihood to 70% 
of our p!ople and which has potentaal 
to generate more employment oppotu-
nities On tbe other hand, it is sur-
prising that JOO% more credit had been 
given to industrial sector which absorbs 
only 1 O% of our people and which has 
restricted scope for more employment 
op::'orrunities. Even with this step .. 
motherly treatment, our agriculturists 
ha v: created an unprecedented record 
Jast year by producing 1 SJO lakh tonnes 
of foodgra ins. 

I would like to illustrate that our 
peasants do not get agricultural inputs 
like fertilisers pesticides etc. be-sides 
neces!lary credit facilities. As on March 
31, 1984 in 281 districts of our country 
th~re were 8213 branches of Regiona 1 
Rura I Banks. In 170 districts of the 
country there was not even a single 
branch of regional rural bank. The 
Reserve Bank of India has directed that 
no branch of a commercial bank should 
be opened io rural areas. In these cir-
cumstances it becomes al1 the more 
necessary to open branches of regioi'Mll 
rural banks in aJI t~e districts of the 
country so that financial requirements 
of agriculturists can be met in full. 
In Tamil Nadu we have 116 regional 
rural bank branches in two districts 
only. I demand that in all the districts 
of Tamil Nadu we should bave branches 
or regional rural banks. 

In our ~ountry we have 95,000 pri-
mary agricultural cooperative societies. 

For the past twenty years a acbeme to 
revamp them is beipg implemented. lo 
far under thi.s scbeme only 3000 primii'J 
agl'icultural oooperativc societies flave 
been converted into muiti-purpoao socie-
ties. If progress is being made at daft 
snail's pace, how can we claim that we 
are keenly committed to progress .of 
agriculturists in the country ? 

There is a scheme for adopting tile 
village by a public sector bank te ena11ro 
composite development of the viJJaae. 
We have 5,60,000 viJlages in tbe 
country. So far 1,40,000 villages have 
been adopted by the bank:~. 51 lakb 
accounts have been opened and advances 
to the tune of Rs. 1557 creres have 
been given so far. I welcome whole-
heartedly this end~avour. I take tbia 
op~ortunity to demand that all tbe 
vi II ages in the country should bt bro. 
ught under this scheme so that tho 
villages in our country also enter the 
21st century along with urbanareas. 

In our country 73% of agricultura 
land is dependent upon monsoon rains 
Our hon. Minister of State for AgricuJ: 
tu.re and Rural Development has 1tatctd 
in the meeting of the Ministry's Consul-
tative Committee held yesterday that 
even after imolementing several Five 
Year Plans. all the agricultural Jand 
in the country cannot be brought under 
irrigation. I say this to emphasise !hat 
the bon. Minister of Finance should 
extend more financial assistance to a&ri· 
culturists doing dry land farming. He is 
a ware of the fact that 42% of the total 
production of foodgrains comes 
from dry land farming. Dry land 
farming bas been given greator 
empha~is in the 20.Point Programme. 1 
would like to draw the atrention of the 
House that agriculture. particularly dry 
land farming, bas not received its due 
by referring to what has been stated in 
in the Mid-Term Appraisal of Sixtb 
Five Year Plan. For assisting dry Iandi 
farming, research schemes are bt!ifll 
undertaken. Out of 5. 6 lakh villages, 
only 2760 vilJages have been t4ken up 
for implerne111ing the scheme <»f micro· 
water sheds. I need not .$4Y that micro 
water-sheds are the primary need of dry 
land farn1ing. I suggest ·that micro•watec'., 
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shod• should be ~rea ted ia atf tile vi fla-
se• qi the COWltry. Necessary financial 
assilt~~co ~ould be provided ltJ the 
llo,a. Pi~occ Min.ister. 

··I take tbia epportunity to saJ laere 
that the intereats of the peasants are tac 
sowl force of our beloved Chief Minister • 
Dr M.G. Ramachandran. He bas 
ord~~ed tbe supply of electricity free of 
charge to the farmers. NaturalJy this 
bas adversely affected the fi nanccs of 
the State of Tamil Nadu. I demand that 
the Central Government should give as 
cr~nt the entire money involved in the 
free supply of electricity to farmers. 

Sir, in America only 15% of tbe 
people are engaged in agriculture ; yet 
America supplies foodgrains to the eo-
tire world. The tiny nation Japan has 
no land to cultivate. The ingenious 
people of Japan has created artificL, I 
land over ocean and they are producing 
food1rains on such land. They do 
terrace cultivation on the roof of th~ 
houses and they meet their requirement 
of vegetables. The smc.ll nation Israel 
has succeedied in producing foodgrains 
in desert. We are an agricultural coun-
try. We have to bear in mind that if 
our vi1lages are decimated then the 
nation is destroyed It is the primary 
duty of our hon. Finance to provide 
more funds for the development of agri-
C111ture in our country and I am sure!·; 
he ... ill do that. 

After tho pre9ootation of this year's 
, Central Budget the wholesale price index 
baa ·1on• up by juat i. 7%; this is what 
tlte hon. Finance Ministor baa stated 
in tbe AICC moetia1 Just four days 
a&o oa the floor of this Houso, our bon. 
Minister of Food and Civil Sllpplies bas 
conceded that tbe wllGiesale price index 
has sone up by 2.3%. We do DGt know 
whoae oonte.otion is correct. 

SHRI VISHWANATH PRATAP 
SINGH : I did not say 0. 7t>/0 ~ f said 
that the Wholesa 1e price index had gone 
up by 2.4%. · 

IT~tlMiatlo•J 

SHRI M. NAHALIJNGAM : Tbaok 
you.. Sir. After · the presentation or' 
General Budset and after the prcsenta-
tiqn of Railway Budget, the prices of 
essential commodities ba ve sone up 
by 10~~ to 15%. This is not merely the 
assessment o( economic experts. All or 
us are experiencing this in our day to 
day activities. We cannot brush it aside 
by saying that this is a s~asonal aberra-
tion. I take this opportunity that if 
necessary Army Action should also be 
resorted to for bringing to book the 
hoarders and the profiteers who are 
indulaing in such anti. national activities. 
Unless we wipe cut for ever these anti-
national forces of hoarders and profi-
teers, we will not be able to hold the 
price line. I am sure that our dynamic 
Finance Minister wilJ attC'nd to this. 
With these words I conclude my speech. 

:·[English] 

MR. DEPUTY SPEAKER : I would 
jwn Hke to say that the time is very 
short and we have got only one more 
hour I request the hon. members to take 
only five minutes. After five minutes js 
over, I ring the bell and the !'pe<.!l,rr 
may finish with;n one n1inute after that. 
That means you have six minutes only. 
But I wnnt to tell you that nothing wHJ 
go on re-cord if you go on speaking. I 
want to accommodate more members. 
To help others only. I am requesting 
you. 

SHRI K.S. RAO (Machifipatnam) : 
I take part in this discussion to support 
the Finance Bill introduced by the 
Finance Minister. I have great admira-
tion for the Finance Minister · because 
he bas taken a new line of approach, 
not caring or fearing the possible criti-
cism that may come under the imJ'Iression 
that he bas reduced taxes on companies 
and other business firms, etc. UsuaiJy, it 
is fhe general opinion that 1f the quan- · 
tum of taxes is more, it is more on the 
Left and it is an the i ntet est of the poor 
and alJ that. But in reality, jt is not the 
quantum of tax thai d~cides the welfare 
of tbe poor. The prc:6ent Budget is givina 
more importaoce to. production. UnJeu 
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production is improved, by whatever 
method it may be, there i1 DO point 
talking about doing any sood for the 
nation,. 

The ba~ic thins necessary for inerea· 
sing production is to concentrate on 
human beings, i.e. making them more 
skilled, more traioert, whereby by the 
time they come out of educa tionaJ ins-
titutions, they do DOt seek Government 
employment, but are in a position to 
have self-confidence and necessary ski lb. 
so that they cao be used by a product ion 
unit. ThiR requires more aJJocation and 
an immediate revolutionary change in 
the system of education. if necessary by 
allocating more and more funds to the 
educational sy~tem. Unless this is done, 
there is no point quesrioni ng the quantum 
of alice tion to the ditft:tent Ministries 
or wllet her revenue is less or tax is less or 
expenditure is more and all that. The 
moment a boy comes out of an tnstitu• 
tion, if he can be useful to the society 
irrespective of the professior he belongs 
to. then production can be increased. 
Whatever be the quantum of tax, that 
wi II then be us~fu I to the nation. 

Similarly, concentration on distri· 
bution is also equany essential. Unles~ 
distribution is aJl right, and there is 
control un prices, no amount of measures 
taken would be of any use. In this con-
nection I am confident, seeing the way 

' the MJnJster h:ts taken steps fc;>r imrro-
v,ng the chara~ttr of different s"ctors, 
and his int~:rest in checking cva~ion of 
taxes. This will go a long way in incr~­
asing revenue and increasing the effecti· 
vcness of the system. This price control 
is possible only by aiving some guaran-
tee to thl.! producers about the reason .. 
ableness of the price. Dignity of labour 
should be aiven prominence. So l<tng 
as people clamour for white-co1Jared 
jobs, I do not think ~n}l change wiJI come 
about in our economy. This is possi bJe 
only when the unorganized sector, parti-
cularly the labounr in the agricultural 
field, farmers in aaricu lture and workers 
Jn snme other fields are aiven more 
incentives witb resard to their products. 
When this is done when more and more 

t 
people divert to these Jines, then pro-
duction ean be increased prices, can be 

' 

controlled-and then there will be a 
change in the economy. 

I appreciate the Minister for his 
aetion in de-Jicensing for liberalizins the 
MR. TP Act, the subsidy given to the 
poor, and the rise in the bonus limits 
etc. While implementing these measurea, 
if a better concentration is given by tbe 
staff working in the field, the desired 
results cttn be achieved, i.e. by reducioa 
the ener~y spent on effecting the cbeclc 
on the Jow income groups and by con-
centrating on chcckina the high income 
groups. 

I suggest to the Finance Minister 
that the Jimit of Rs. 18,000/-might not 
be sufficient : it may have to be incrca-
~ed, taking into consideration the money 
value to-day. In the end. I support the 
Finance Bill and the Finance Minister 
for the bold line he has taken under 
the guidance of Shri Rajiv Gandhi. 
I am very confident that the Minister 
wi II a I so take effective measures to im-
plement these policies which are essen-
tial for the nation. 

SHRI ANAND SlNGH (Gonda) : I 
wiJJ be brief. since we are hardpressed 
for time. Mr. Deputy Speaker, Sir, 
I hope you will not ring the bell, and 
di~turb the Finance 1\linister. 

First I would take up my suggestions 
about direct taxes. The proposals do 
attempt rationalization. but there is a 
lot more to be done in this regard, lo 
make direct taxation more r.itirnal, in· 
telJigible and a positive instrument in 
the hands of the Gnv~rnment. There have 
been a number of committees that have 
been set up for the last 20 years on this 
~u\iect tn from a comprehensive legis-
lation. They hav~ worked on it. A lot 
of time has been spent on it ; a lot of 
money has been spent on it but the 
reports have never been stud;ed in chis · 
light and they art:" gathering dust in the 
office of the Finance Ministry. I request 
him to have the~ reports dug out and 
put a sernrate outfit to go into them so 
that a new comprehensive legislation can 
be formed, because, as it ia. the pre~ ·oot 

tax plannina unit of the Central Board 
does not have time to do it and also 
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tltc man power is not tllere ha-ace tb•1 
•ave not done anytllina about it. 

Wbat tbe departmeat bas beeo 
doing fs picking up one proviso from 
here and ODe clause from tbcre and s~~. pa• 
rateJy studying it. applying it and imple-
menting H without taking into considera-
tion the overall impact ; .and this has 
resulted into a jungle or laws. What 
Prof. Kurien had pointed out some time 
ago is that we have plethora of laws, 
sub-sections, proviso, Explanatory notes, 
etc. Today the situation is such that 
even the wisest of men in this country 
cannot understand the income- tax laws ; 
and they have to depend on some one 
else. I don't think-that along so many 
colleagues of mine who are sitting here 
and have to pay income tax can do it 
themselves. But I am doubtful whether 
they fu11y know what they are doing. 
This has resulted into a paradise for the 
practising people because no one can 
understand it ; the ambiguity is so much 
that we have to depend on some one to 
~xplain it ; It i3 not that people do not 
want to pay the tax ; but the question 
is wa I king into the trap ; and the fear 
of unknown is there So, it is not that 
many people do not want to pay the rax, 
but they do not want to walk into this 
trap because the) feel that they will get 
trapped. 

This is becoming more and more 
counter-productive, rather than being 
productive, So, a separte committee 
to form this Jaw arresh and a comprehe-
nsive law should be there. 

I welcome tbe summary assessment 
scheme. The tax collection comes from 
two so11rces : one is, wllat you call a 
voluntary pre-assessment scheme; the 
man himse1f declares that he has to pay 
so much of tax and the other ia, what 
JOU caiJ the officers doing all the work, 
catching peop)e, assessing, etc. But what 
is actually happening here is that 95 per 
~ent of your tota I direct taxes come 
from the voluntary pre-assessn.ent 
scheme; that means for 95 per cent, the 
department does not have to move a 
muscles. Now, the entire department. 

with all tbeir .demands, appoala. assea-
ment · appeals, J)enalty clause, oaJy 
aecounta for S per cent of the total 
assessment beina done : and if you take 
away the expenditure on establishment. 
then it would Dot eveu be s. per cent; 
it wiJJ be much less. Now, tbe time 
has come when we should take away this 
huge trained skilled man power and use 
them for better purposes rather than 
going into the driiJ of making assess-
ment and a wboJe buadle of paper work 
which in the end )deJd nothing. So, I 
would suggest that, Jike many oth~r 
countries, whenever a man files his 
return, it should be deemed to have 
been accepted by the department the 
moment it is put at the counter; and 
an officials is to go into the check only 
periodicaUy on every assessee and not 
every time, whach wiJJ save a lot of time. 
We all know that a11 income tax cases 
of 1981.82 are not being finalised as yet 
and this is 1985. And people are lucky 
to have their 1983-84 assessments finali-
sed, if at aJJ now. This will save lot 
of tin1e. It wiJJ of course mean put-
ting into the computer for cross checks 
and it wiJJ mean changing the format 
of tile tax papers. Bur it certainly save 
Jot of time and Jot of punishment to 
the people who are paying taxes for no 
rhyme or rea~on. I do not have to go 
through the details. Otherwise, every 
five years whenever there wi I I be a check. 
It will not mean a any superfluous pro-
cedure but it will mean going into the 
tax payer's returns and physical ch(cks 
and assesing him. Or, else the ITO 
say~, 'Let me increase your tax increase 
in this re4lpect: after all you are going 
deep to get relief from the higher 
courts." But my point is it should be 
more to save the tax payer from the 
trouble. 

I would point out one mo1e thing, 
and that is the excise incentive to the 
small scale sector. We have given them 
exemption up to 7.5 lakhs now. What 
is bappeniDg is the exemption aiven is 
not very productive. It has its own 
drawbacks. It tends eve1y entorprentur 
to remain within this limit. lie does 
not want to grow out of it. 1 f he grows 
out he grows out onJy by his brolber , . 
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~stabHshins a snJaJJer units, or his 
mother establishing a smaJJ unit. Hf" does 
nor grow up. Producing the san1e thing 
be tsrows like a mushroom une~eo unit 
not fit enough or aood enough to absorb 
new technolology or absorb higher 
skilled Jabour and so he remains down 
there. I would like to suggest that 
these units should not be subject to a 
tax relief of 7 5 lakhs. There are many 
units which are not even v1able up to 
1.5 Jakbs. Five years ago the limit was 
5 lakhs. When the input cost was signi 
ficantly lower than that what it is today, 
that is 7 5 lakhs, his money was not 
invested in the industry pruperly. he 
produces more to ren1ain viable to show 
Jess production to get this exemption 
generating tanaccountabJe money. They 
can get relief in other forms also such 
as they can be given subsidy machinery 
and plants, they can be given money on 
Jow rate of interest by financial institu-
tions, they can be allowed to pay a 
lower income-tax and that will give them 
incentives/and and cut down. the cost of 
pt oductioo and though they will be pay. 
ing excise duty. They will be abJe ro 
complete with big units. This is another 

point I \1\0uld like to make. Since you are 
~o insistent 9D ringing the bell and as 1 
se~ lot of seriousness behind it I thank 
you and I support the BiJJ. 

MR. DEPUTY SPEAKER Shri 
Brahma Dutt. 

[Translation] 

SHRI BRAHMA DU~r T (Tehri Garh-
wal) : Mr. Deputy Speaker. Sir, as 
there is not much time at my disposa I, 
I want to raise three or four points 
while supporting this Financt:. Bill. All 
the Budgets which will be presented in 
the course of the corning five years will 
face only one major problem 1.e .• how 
to finance che Seventh Five Yeu r 
Plan. A provision of about Rs . J,BO,OOO 
crores has ~o be made for 1he public 
sector in the Seventh ·Five Year Plan. 
Now, it is learnt that this faJJs short of 
about Rs.' 30,000 crores. I most humbly 
sak the hoq. Finance Minister not to 
worJJ about it but keep it at Ra. 
1,80,000 crores. The Finance Miniater 
cf the country is competent enough to 
mobili2e resources for ahis purpose. 

For this. you have proposed tbe issu~ 
of public sector bonds. but the ques 
tion is not onJy of iss11ing boods. l · 
want 1 o speak by deparling a bit from 
the conven• ion. We all admit that there 
is black money in our ecol'ocny. My 
colleague Sbri Zainul Basher has said 
that black money is generated at the: 
expenditure and income stages. \Vhy do 
you not take courage and come out 
with a plan to canalize the black money 
to some productive use within ten years'! 
This deficit of Rs. 3 ),000 crores can be 
brought down by Rs. 10000 crores to 
Rs 15000 crores. The other way out 
is. by sma II savings. Secondly. we have 
~t:en that there are a number of bene-
fits of small savings and we eet aood 
results thercf,oln. But to process aeeds 
1 o be simplified so that the people could 
be assured that they will get their money 
back on time and ~hat the money 
could be deposited and wirhdrawn 
easily. The third thing which I waot 
to say is that our resources which J'sll 
r.hort of our requirement can be made 
up b)~ mobilizing additional resources. 
Of course. use do all that. We run 
short of our ressources in the power 
and transport sectors. l want to repeat 
again that the Minh1tries of Railways, 
Power, Coal and Heavy Industry will 
have to take strict measures to help 
our power sector. You have made a 
financial provision to rectify 1he generic 
defects of our thermal power houses and 
to carry out repairs to them. But, this 
erosion will go on unchecked if we fail 
to make timely arrangement for coal, 
quantitalively and qualitative)). As 
long as we do not ren1ove the i lis of 
our p0wer sector, industrial and agri-
cultural production will not increa&c. 
I once again humbly submit that we 
must think in terms of using alcohol in 
place of petroleum as no f"i&. petroleum 
source is going to be struck 1n the coJn-
ing five y~ars. 

You say there is shortage of molasses 
for alcohol. lam talking of industrial .aJ .. 

chol and not of potable alcohoJ,for wbtch 
molasses of sugar miJJs are used but 
the khandsari units are a potential 
source of molasses which we can utilise. 
\Ve shou1d exercise some control on 
that u~e. Besides using it in pJace of 
petrol, we should make use of molasses 
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in the chemical · industry also. I have 
to make one more submission. Much 
has been said about price-rise. There 
is need to· further strens&hen our public 
distribution syst~m in order to check 
the price rise especially in the remote 
·areas where the goods do not reach. 
We shall have to n1ake neces~ary 
arrangements right from now, so that 
there is no difficulty during the mon~ 
soons and the September and October 
seasons of price rise. We should make 
arrangements through the public distri-
bution system in the hill areas, deserts 
and flood-affected areas so as to conlain 
price rise. The main objectives of the 
Sev~nth Five Year Plan are to increase 
production and pro\lide employment. 
I would like to make a submission in 
refJpect of the Seventh FJve Yt"ar Plan 
rhat while physical and financial pJann-
i·ng is ·being done there is need for man· 
::>owet planning also. · It has been my 
experience that sometimrs when we set 
up an indusrry after much effort, it 
proves very dangerous because we fai I 
to ·provide em·ploymeot to the local 
people as we do not find suitable per-
sons. Thete·fore, first you decide what 
sort of persons you would require for a 
particular industry and then impart 
s\litable trainina to the local people. 
So, there is immense need for man-
power planning. 

Many rhings have been said by Shri 
·Basher about banks. J would Jike to 
say that attention ~hou!d be paid to 
Regional Rural Danks which can func-
tion in kutcha 'houses at very low cost. 
Ccmn1ercial banks wiJI nor be able to 
function in viJJages. I would Ji ke to 
point out that the credit-deposit ratio 
of backward 'states is too low. In case 
the position of credit resources inl-
proves it may pro,ride a great potential 
for the Five Year PJan. Regi<wal fural 
Banks will have to be set up in every 
district to improvt: the situation. This 
wouJd meet the small requ~r.ements of 
the loca I peopJe and also provide them 
with employment which would meet 
the objectives of the Seventh Plan. 

I Wfl'lcome the conc~~~.orrs ~i,cn ·ro 
1he smaH sector. But I would like to 

c1~eaw )'wur attentitJrJ tr.. son .. :~ cist;reoancy 
i.ti the conc-~ssions c:xt.;~".::u .. ~ rn.: 
agricultural sector. We have many big 

ndustrial units manufacturing agricul-
tural implements located at Ghazibad. 
Sharrdi .. Baraut .. Allahabad and Kanpur 
in U .P. Why is the concession given in 
resp~ct of tractor not being extended to 
tractor- trolley ? I wonder how axle 
wheels and drums of tractor-troJicy are 
lost sight of by the State and the 
Centra I Government while grant•ng the 
concessions This small industry is 
suffering a lot on that account and 
there is need to pay ~ttention to it. 
With regard to other matters I sbaJI 
send a separate note to you as there 
are many difficulties. With these "-Ords, 
I congralulate you for showing courage 
and hope that you would maintain it in 
future also. 

SHRI ABDUL RASHID KABUL! 
(Srjnagar) : Mr. Deputy Speaker, Sir, 
I would like to bring to the notice of 
the hon. Finance Minister, through 
you, that as far as the official policy is 
concernt'd he wishes to take the country 
to the ]eft of the Centre and he is 
striving hard for it, but we would like 
Government to move completly to 
wards the lef~ because we arc committed 
10 the welfare of the poor and the 
weaker sections and have to deal with 
the exploiters who are re~ponsi ble for 
the country's poverty and backwardness, 
the mafia that js spreading throughout 
the country, the moneyed class and 
the Tatas, Birlas and Dalmias. who 
had a few hundred crores in 1947 but 
have now acquired assets worth thou-
sands of crores of rupees. We are 
facing a situation in the country which 
is dividing the peop)e .nto haves and 
bave-nots and if you try to 1ook into M 
seriou~ly and sincerely. you will flnd 
that this big difference is not because 
of official policies but because a parallel 
economy is ·operating in the countr) 
which is not easy to dea I with · and any 
amount of sincerest efforts will not do. 
Therefore.. if they are· ccmmitt~d ·to 
bring about socialism, then ·tht-y should 
perform an operation to ·achieve t·h·is 
goal. The CUt"e to thc · cance~us growth 
that has soread \ in the ·country,. dees 
not ere rn indulging in these insigni-
ficant measures. A few concessions here 
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.:: .. o" ~ew a~iocatioo tbere VrouJd not 
do. A major operation is tbe ()D•: 
remedy. 

You were speaking of issuing bonds 
and you have tliken up telecommuni~a­

uons on priority basis. You also h~e 
the power sector to be helped by mobl• 
lising resources through bonds. I 
would like to point out that whenever 
you are in need of funds you always go 
10 the capitalists and the Mafia to col~ 
lect fund~ without realisiflg the rcpercu· 
ssions thereof. These people have 
acquired crores of rupees through foul 
means and the-y arc given concessiom. 
·we have been witnessing this for the 
last 35 years that you give them conces. 
~ions tir.1e and again and you float 
bonds the benefit of which goes to those 
people who you say, evade wealth 1ax. 
You have' given such concessions be-
fore also. Mr. Deputy Speaker, Sir, 
through you I would like to warn the 
Government that through these conce~s· 
ions those people are getting encoura-
ged who have black money and enormous 
resources. 

Mr. Deputy Speaker, Sir~ I would 
II ke to draw vour attention to the 
problems of my .State Jammu and Kash-
mir and rhrough you, would bring to the 
notice of the hon. Mjnistc:r that the 
people there are not getting bank loan 
even from the nationalized banks 1 
have heen connected with artisans and 
have been reprcsentin~ 1hcm in the State 
and I represent them here a1so and it is 
ver~ difficult for th~m to· e.::ur .; loans even 
of Rs. 10,000 to Rs 20,000 from these 
nationalised banks. Qur sh<1wl weavers. 
carpet weavers, artisans engaged in car· 
ving and papiermache work, who have 
brought name and fame to our country 
and are earining foreign exchange worth 
crore.s of rupees from European and 
other countries, and also receiving or-
ders now from South Russia, arc facing 
difficulties and the nationalic;ed banks 
are not giving them loans. When we 
re~amrnend a Joan of Rs.: 10,000 to Rs. 
20,0000 aod prrsua<;fe them, from sorne 
perctnta&c is , deducted from the Joan 
amo~nt. There . is cor.ruption in the 
Ratiorutlised banks. So far as the handi· 
crarts industry of Kashmir is concerned, 

it. js not only our weaU'h but .· it i• 
r,.H'?:'J · we;l11 1"l. Now wh·:n we are 
oiscu~swg mu.k.... 1 C.&n ~vr .·; .0 :;u.; 
about the nationnHsed banks . tba.t a 
particular com·munity is befog iaoored in 
respect of employment jn ~hese banks. 1 
may be excused for . my imprudenc~. but 
I cannot desist from pointing it out, if 
you aJJow me,tbac the MusHms ot Jammu 
ltnd Kashm1r do not have enougb job 
opponunities in these banks. 1 feel it 
is harmful as a gap is being. created 
which is harming the i.nterests of 
national intearation You try to find a 
way out and a solution ro this situation. 
The otficers w.ho have come from out· 
side the State and indulge in sucb 
practices are creating misunderstanding 
in th(! relations between Jammu & 
Kashmir und the country and harming 
the lat1er's, interests. Government should 
take a note of it. 

Now I come to tourism . . Tourism 
has a great poremial in Jammu and 
Kashmir. With the grace of Alrnighry 
we have a big tourist industry. As 
'Tajmal\al' is the living example of thl! 
craftsman,hip of India, so arc the ter-
rains of Jammu and the dales of the 
beautiful vafl~y of Kashmir and Ledakh 
where any number of tourists can come 
and enjoy for themselves fully. 

We are lagging far behind in respect 
of touri~m Tht're are many tourist 
re!\orts and Sonamarg is one of rhem. [ 
am speaking about my constituency, 
from where the way reads to Ladakh 
Many of our people are fond of going 
to Ladakh and there is a craze in 
Europe about it. 'Sonama rg' is a beauti. 
fuJ stoppage between Ladakh and the 
valley far more beaut•ful than 'Gulmar~ 
but nothing has been done till t0day 
for its improvement. l would requ~st 
you to pay attention to its development. 

Now. I would draw your. attention 
to rhe question of forei ts. The descruc-
tion of forests is a d~ngerous sarne 
which has p.layed havoc not only in 
Jammu and Kashrnir, Himachal and 
Uttar Pradtsh but througho~t the 
country. With regard to forests~ I would 
like Government to ,prevent the Slates 
from clearing the forest from destroying 
them and this would benefi• :he ~taces 
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alone. It is . the duty of every one of 
us ·to see that ecological balance is 
maintained. 

SHRI P. NAMGY AL (Ladakh) : 
Mr. Deputy Speaker, Sir, before I start 
speaking on the FM1ance Bill, I wouJd 
request that I may be given a Jittle 
more time to speak. It is the misfor-
tune of my constituency that whosoever 
is ~lected to the House frorn there, he is 
unable to complete his full term. Now 
the Budget session is at the fag end and 
today we are going to discuss the 
Finance Bill. I want to say a few things 
about the Finance Bill. 

As the outset 1 thank: the hon. 
Finance Minister that be has exempted 
the Ladakh region from income-tax till 
1989. We have been demanding thi.s 
for quite JonB 1ime and now you have 
fulfilled our demand. 

SHRI ABDUL RASHID KABVLl : 
l,ut some new demand. 

SJ.fRI P. NAMGYAL: So far as the 
tax reJiefs given to the saiaried class 
are concerned, I we1come them but our 
actual earning is from the business 
com unity. You should realise tax from 
them fully. Government exployees can· 
not escape the rax. They C'annot evade 
because their income is fixed and the 
tax due from the salaried persons is 
deducted at source. I welcome the reliefs 
you have given. 

Tbe stcond point I :;halJ state in a 
nutshell. There is need to increase the 
compensatory a1Jowance of Government 
employees posted in the tribal and biJJy 
area~. If the prices rise . by 5 per cent 
in cities. these rise by l S per cent in 
our areas and they are badly affected by 
this. Because of the snowfall aH the 
approach roads remain closed for 6 to 
7 months. Durina that period, except 
aeroplane. there is no ot}aer means of 
comrnunicaUon. The firewood is also 
very costly there and without burning 
firewood, it is not possible to live there. 
Therefore. tbe price of this fuel will 
have to be brought down. The result 
of all tbis is that no ~fficierH cfficer 
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wants to 80 to that ~~egion; ooly suc'b 
f'ersoos as ~re punished are posted lbt·re 
ConseqU;eotly, the work su~~·•· I woutd . 
urge tbat the compensatory allowance 
0.r the _employees of different organita· 
lions hke P&T, All India Radio and 
other services aod para-miJi tary forces 
should be enhanced. Their service 
tenure should be of 2 yeu rs, whe Lher 
rhcy are civil or service personnel. I 
demand that they should 4150 be 
exempted from income tax because rhe 
local people have already beeo e~ernpted 
from rhis fax. Their number is not 
much. It wiJJ, therefore, be better if 
the persons other than the local p:ople 
arc also exempted from income tax. 

The ban on recruitmenr i~ having a 
bad effect P3rticufary in the hi II areas 
ln the first place no one want!~to go to 
these places and with the ban on 
recruitment, The position is becoming 
wor~e. At Jeast the local people who 
get a 1ittle educa'tion should be given 
opportunity to join the service. 

Regarding small saving!, you should 
Jay more empha3is on small saviogCJ 
and my suggestion is that it should srart 
at the school Jevel. These savings sholud 
earn a higher percentage of interest so 
that the children may acquire a babit 
of savings. You may aive more inte. 
rest ar school level and re-duce it at 
college level. For this you will have to 
create a consciousnes5 among the 
children and aive incentives also. Prize!~ 
can also be awarded for this. All th:so 
steps can achieve results. 

Now, with your permis!ion, Sir. 
I want to say two or three things more. 
Many things have been said in this 
House such as there was rigcing and 
booth·capturina in the election for my 
constituency ...•. . (lnte,ruption.r) ....• . you 
people bave always challenged it .•• 

(/nterrupt/Onl) 

[English] 

SHRI ABDUL RASHID KABULI : 
This bas nothing to do with the Finence 
BHI. Sir, kindly intervene. (interruptions) 
Please ex.punae this. Clntc,.ruptlOIU.) 

a 
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MR. DEPUTY-SPEAKER : You 
c1n make it at some other tim:. You 
·raise it at some other time. That is all. 
Not now. 

( Trallsl ar iolf) 

SHRI P. NAMGYAL : The Election 
Commission has used the fule of thumb 
in my constituency. 

!English] 

SHRI ABDUL RA\SHID KABULI: 
Sir, it should be taken otf the record. 

MR. DEPUTY-SPEAKER : PJease 
sit down. I have requested him not to 
n1cntion it now. 

SHRI ABDUL RASHID KABULI : 
He is speaking irrelevant. 

MR. DEPUTY-SPEAKER: That I 
will consider. ( Jnterruptionl'} 

[Translation] 

SHRI P. NAMGY AL : Democracy 
is in danger. My constituency is located 
on the border and we have so far faced 
two hostile enemy countnes, China 
and Pakistan . Till today, we have 
been stren·grhening the foundation of 
democracy.•• We have not given the 
slogan of Pakistan. We havt! not given 
the slogan of Jslam like t es.! peopJeo. 
We have fought of political and econo. 
tnic issues. 

[English] 

SHRI ABDUL RASHID KABULI: 
Sir, Government of India are trying to 
befriend wilh China and Pakistan. But 
he is mentioning them as hos ti Je coun-
tries and enemies. We have already 
started parleys with them for nor-
malising relations. So, it does not look: 
nice. Therefore, this portion should not 
go on record. 

{Tr 011datlonJ 

Sfi"RI P. NAMGYAL: There are 64 

polling stations in Leh aod 18 polling 
stations in Kargil whose results have 
been frozen. You should know tnat 
the smallest poJJing station is of 4 
voters which is on the border of China. 
They ask how it is that there was eeoc 
per cent votinB there My rejoinder js : 
why can it not be so ? There are oni.Y 
four voters ... ( Interruptions) .• There are 
65 polling stations where the numb~r 
of voters is les§ than 100. There can 
be cent per cent voting. If it is working 
seasons . .• (lnterruptiolls) .•• l know this 
is not the forum. (lnterrupliC!IIS) 

[English] 

SHRI V. SOBHANADREESWARA 
RAO : Sir, he could give a separate 
notice for this. (ftuerruptions) 

MR. DEPUTY -SPEAKER : Please 
listen to me. Please resume your seat. 
I will request the hon. Member to try 
to restrict his speech to the debate. 

I Translation j 

SHRI P. NAMGYAL : Just now 
Shri Rashid Kabuli was talking of lesser 
inflow of tourists in Kashmir. If you 
go on giving caiJs for bandhs and 
agitations, how will tourists go there ? 
You are shedding crocodile tears** It 
worJ't work. 

(English) 

I know, this is not the time and 
forum. I know you have raised this 
issue. That is why, I am replying. 
The nation must know that we have 
been defending our borders. We have 
been defending the borders till now. 
We have fought wars with China and 
Pa·kistan. Our people are cautious 
enough to vote this way or thAt way it 
doesnot s,uit you because you have been 
defeated and I have got every right to 
put the record straight: 

MR. DEPUTY·SPEAKER Please 
sit down. 

SHRI P. NAMGYAL : We are true 
Indians•• 
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SHRI ABDUL RASHID KABULI : 
He says.•• 

How can it be 1 

MR. DEPUTY-SPEAKER : This is 
not the way. Nothing will go on record. 
It is enough. I have told you to sit 
down. I cannot a II ow. We are discussing 
the Finanance BiJl. (Interruption) 

Mr. DEPU1Y .. SPEAKER : I will 
request all of you to sit down. This is 
not the way . Please sit down. 

SHRI A8DUL RASHID KABULI : 
He said that they are true Indians and 

you must expunge this senten~e, 

MR. DEPUTY .SPEAKER : I w 
ao through the record and then I will 
consider it. 

SHRI P. NAMGYAL: Sir, I support 
the Finance Bill introduced by the bon. 
Finance Minister and it is a good Bud-
get. But he wiJJ have to see that the 
prices do not rise. He has to check 
that. That is my request. 

{ TranslatiBn] 

SHRI SWAMI PRASAD SINGH 
(Hamirpur) : Mr. Deputy Speaker, Sir. 
I am greatful to you for giving me ao 
opportunity to speak on the Finance 
Bill. The boo. Finance Minister imme-

' diately after his induction into the 
Finance Ministry, has presented a Budget 
which will give a thrust to the produc-
tion in every field. It is true that our 
country is lacking in n1atter of industry 
and trade, and therefore, is not able to 
compete with developed countries. In 
this context, the impetus given to the 
industries by the Finance Minister is an 
encouraging step. This will t:ring good 
results and a day wi II come when we 
wiiJ be able to stanc1 the competition 
with the develo\ied councties. This 
policy has been fully incorporated in this 
Finance BiH and aJJ out efforts have 
been made to assist the trade and indus-
try in every way. 

**Expunaed as ordered by the 
Chair. 

The hon. Finance Minister while 
presenting the Finance Bill has announ-
ced certain concessions in the taxes. It 
is true that these tax concessions will 
benefit less than one per cent of the 
people in industry, while 99 per cent of 
the people wiJJ no~ get the benefit of 
these concessions. The~e rf'liefs- have 
been given to encourage one per cent 
of the people. It is a fact that the steep 
rise in the prices of essential commod i-
ties, as has been said by the hon. Finance 
Minister. is not due to the presentation 
of this Budget, the prices were ruling 
higher before the presentation of the 
Budget . Mostly the price rise is a ttri-
butable to black money and black mar-
keteers Today. the opposition parties 
and others are propagating 1hat the 
concessions given by Government to the 
industrialists are responsible for soaring 
prices. To check this propaganda, I 
would suggest that if he thinks proper, 
he may withdraw these concessions be-
cause this lowers the prestige of Govern-
ment. Wherever we go in our consti-
tuency, people ask why Government are 
giving them too much protection. And 
we have not been able to reply satisfac-
torily. We know that this is aJI false 
propaganda and I am also of the view 
that this has been done for the progress 
of the trade and industry. Even then, 
I feel that it will be betler if these 
concessions are not given. By exempting 
taxes on essentia I commodities, the 
deficit of Rs. 3600 crore5 wiiJ increase 
a, little more but the question is not of 
increase or decrease of the deficit ..• 

SHRI VISHWA NATH PRATAP 
SINGH : I want to tell for the infor-
nlation of the bon. Member that in 
the corporate Sector we are realising 
Rs. 251 crores from the companies ; 
there is no exemption but so far as 
direct taxes are concerned some con-
cessions have been given. concessions 
worth Rs. 200 crore against rea1isation 
of Rs. 4,000 crores. 

SHRI SWAMI PRASAD SINGH : 
Sir, my intention is that to check this 
false propaganda, there can be a little 
more deficit and this difference in the 
deficit may be met in the same way as 
the earlier deficj t. The tax incidence 
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on the essential commodities is not much. 
The deficit which will increase by wit~1-
drawing these taxes can, if you think 
propt»r, be met by other means. 

Many of our bon. Members have 
said that this price-rise is because of 
intermediaries or black marketeers. This 
is true. 

Sir, it is also true that our Govern· 
ment have formulated many schemes 
which are meant to lift the poor above 
the po~erty line . These have helped in 
removing proverty af1d the percentage 
of the people living bf.'low the povert-y 
line has come down. But regarding the 
~chemes formu Ia ted for helping the 
unemployed persons through bank assis-
tance, these, as many hon. Members 
have rightly said, have proved to be a 
boon to Government officials and the 
bank officials and the unemployed per-
~ons are not getting any benefit from 
them. 

The present hon Finance Minister 
has been the Chief Minister of our 
State and knows my area Hamirpur. In 
U.P .. BundeJkhand is perhaps the most 
backward area and Hamirpur is the mo~t 
backward district in Bundelkhand. Many 
complaints have been sent against the 
Manager of the Allahabad Bank that he 
takes away not less than 20 per cent of 
the loans sanctioned, etc. (lnterruplionl) 
Sir, our hon. Finance Minister was from 
Banda. Now if he prefers Hamirpur and 
is elected from there. perhaps Hamirpur 
too, 1i ke Banda, wi 11 be developed. Now 
a days imbalanced development is taking 
p1ace and more money for deve1opment 
is spent on those areas which are alreddy 
developed and in the process, the un-
developed areas remain undeveloped. 

With these words I support the 
Finance Bill. 

I English] 

MR. DEP.UTY-SPEAKER : There 
are some more Members who have yet 
to speak. In order to . help them, my 
suggestioa is if all of you agree, the time 
of the House may be extended by one 

hour ••• 

SOME HON. MEMBERS : No, Sjr. 
Tomorrow. 

MR. DEPUTY-SPEAKER : Tomo-
rrow we have no time. We have the Pri-
vate Members 8usiness tomorrow. 
Therefore, I request the bon. Members 
to take five minutes each. If the bon 
Members stick to five minutes each: 
then we can finish in half an hour 

SHRIMATf BIBHA GHOSH GO-
SWAMI (Nabadwip) : Extension upto 
what t1me ? 

MR DEPUTY-SPEAKER Upto 
6 30 or so. I am requesting the Mem-
bers to cooperate and take only five 
minutes each. In that case, we can 
finish in about half an hour. 

PROF. P.J. KURIEN: When is 
the Minister replying ? 

MR. DEPUTY-SPEAKER The 
Minister will reply tomorrow. Tomor~ 

row I cannot allow Members to speak. 
[f Members are insterested to speak, I 
can allow them today; we can sit for 
half an hour more. 

SHRI H.K.L. BHAGAT: Half an 
hour extension is a lfright. 

MR. DEPUTY-SPEAKER 
is agreed. 

Mr. Chiranji LaJ Sharma . 

So, it 

SHRI CHIR~NJI LAL SHARMA 
(Karnal) : At the outset, one thing that 
puzzles n1y brain and baffles my under-
standin& it; whether I should thank the 
Chair or I 'thould thank my Party which 
has been good enough to i .1clued my 
name in the Jist of speakers for the 
day and too onl)' for five minuttts. I 
did not speak on President's Address, 
J did not speak on the Railway Budget, 
I did not speak on the General Budget. 
Yesterday itself I wanted to give expres-
sion to my views. Today my name stood 
13th in the Jist. Anyway, I am grate-
ful for the courtesy extended to me. 

The discussion on the F'inance Bill 
has been going on. I support tht 
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[Sbri Cbiranji Lal Sharn1a] 

Finance Bill. I would Jike to make a 
few points because the time given to me 
Is only five minutes. 1 do not know 
whether 1 wsll be able .to say what aJI 
l want to. 

Mr. Zainual Basher was speaking an 
hour before touching on the P '!rfor-
mance of the banks. The 20 point pro-
gramme has gone a long way in the 
changing tbe fate of the poor and the 
down·trodden the farmers the labou ... 

' ' rers, the Har;jans and the Backward 
Classes people. For the impJem~ntation 
or that programme and for the execu-
tion of the policies of the Government 
the banks have to play a very important 
role. Provision has been made by the 
Finance Ministry. There is no paucity 
of f~nds. But does it properly reach the 
PC\Or man ? I know it for certain and 
can say with a sense of confidence and 
responsibility that the policy ")r the 
Government for the implementation of 
the p 'rogramme and particularly when 
the loans are to be disbursed the loans , 
are to be a given is not at a11 implemen-
ted in letter and spirit. The Govern-
ment is not to blame. It is the banks 
which are to b1ame. Suppose a Joan of 
Rs. 5000 is sanctioned, then at ]east 
Rs. 500 must go out of the pocket of 
the loanee. I have been speaking on 
this point earlier also. It was stated. let 
us have concrete complaints. I wrote 
l~tters and the usual reply I get is : 
•Mr Sharma, I am in receipt of your 
letter. I am having the matter looked 
into and I shall write to you again'. 
That •again' never comes. Who are the 
inquiring officers who are to inquire 
into the complaints ? When the poor 
man knocks at the door of the bank for 
taking a Joan, he has to face great 

bhardshiPs. The cases are recommended 
Y ·the Dist · authorities the Indust-
ries Officer or the agencies who are 
competent to do it, but stiJI it is an 
e'f;ercise in futility for the poor man. 
The Government took a decision to 
advance a loan of Rs. 25,000/-to tbe 
educated unemployed youth and this is 
nother matter where the policy of the 

aGovernment i ~ not beiog implemented-

I would request the hon Ministt'r in aJI 
humility to look i'lto this aspect. 

Allegations are not being made on 
the floor of the House with any sorr of 
n1aJice towards anybody. It is made ; 0 
all seriou~ness. Therefore, if the 
Government means bu~incss. if the 
Governmentss means implementation of 
its policy, they should see to it rhat 
these bankq do not exploit their posi. 
tion. This is one thing I want to say. 

• Corruption is rampant When we go 
to the Deputy Commissioners to look 
into this they say that it is for the banks 
& that they are not under them. As the 
time is short, I will be brief in my sub-
m1s5ions. One n1ore thing I want to 
draw the attention of the Governrnent 
to i~ the purchase of wheat. I am talk-
ing of my State. But the same thing 
applies in other States also. In spite of 
God having been unkind to the Kisans-
there has not been a drop of rain 
throughout the rainy season-we had a 
bumper crop of ~heat. They are b~ing 
brought to the mandis and are lying for 
days together without being purchased 
by the concerned agency. whether it is 
the FCI or some other marketing boarJ .. 
And if at all it is purchased, complaints 
have come to me, not one or two but 
in hundreds, that they are not being 
paid promptly but they are paid a 
fortnight after the purchase. I would 
request the hon Finance Minister to 
kindly look into this grievance and see 
that the same is removed because the 
Kisans come to us or we go to the 
Mandis or we go to the villages and 
they say, 'The Government take away 
our wheat. We do not get the money. 
We have to wait in the maodis for days 
together.' 

Then, Sir, I must congratulate the 
Finanace Minister for having introdu· 
ced crop insurance scheme for the first 
tim~~. We were dreaming of it and I am 
glad it is going to be a reality in the 
days to come and very soon. 

Now, I talk of the railways. t have 
written letters to the Railway Mini~ter 

and usual reply t get is : Mr. Sharma. 
I am sorry. We have no fuods. Sir• 



since we atta.i.aed '.fACI~pe·n_~nc;e .. not a .. 
single new railway line except to 'connect . 
Robtak with Bbiwaai has been laid. itt · .. :· 
the who·le of tbe· State· of .. ~Haryana. We. 
wtib areu l'f ke Jhajjar cou.ld be coaoec· · · 
ted with ··tail• 

No·N, I talk or tbe road over-
bridge'l on the Nortbe.rn R.aiJway., at 
Karnal and Kuruksbetra. These projects 
which were cleared mGre thaD' two years 
back are lying incemplete beeausc or 
paucity of funds. 

A Joln of Rs. 53 crores has been 
given by World Bank for four-laning of 
the Sher Sbah Suri Marg (OT road) 
from Muruthal upto Karnal. The work 
should be started. I asked the officers. 
of the PWD becau~e the execution is to 
be done by them. This dep'lrtm:nt h&u 
been with me for five years when I wa~ 
a minister in Raryana. When I a~ked 

why the work is not being started they 
said tenders are to be invited. 

MR. DEPUTY SPEAKER : PJease 
resume your seat. I have caHed the 
next speaker. 

[ Translationl 

SHRI CHIRANJI LAL SHARMA : 
I am remin'd~d of a saying : 

'-Wokht Kolta Kissa too/ani'• 

[Eng/IJh] 

Sir, a Jot is to be said. It will .. b~ 
highly appreciated if you kindly give 
me five minutes more. 

MR. DEPUTY SPEAKER: Very 
sorry. 

SHRI CHIRANJI LAL SHARMA : 
Well. then t close. 

SHRI V.S KRISHNA IYER 
(Bangalore South) : Mr. Deputy Spea-
ker. Sir, ours is a developing country 
and a developlttg economy·. Of course, 
h is very difficult te run tbe government 
without taxes but whom should be- tax· 1 
Thn tis «he point. If these taxatio.o· 
prop ~sals had bot touched the pocket 
of ~he poor. I would have:· certainly 
welcomed it eveo · .thouah I am in tho 
opposition. 

Sir. almost aU the Memben from 
the Treasury Benches; have ·: aJio sfti4 
abOllt tbe imp.ct. of ·th~.budpt,,, ,-R.~OJ)O~ .. 
sals on &he. ·public .i.p, .. aencrar ,r·and t~ 
poor ia partioular ~ I IUcntiQ~ed~··:l~ CIUt ··· 
House· IOQ)O. time 81~ about.: ,lbo' autyey 
I made in my Coostit~Cl9C,Y at' pans~:~ .. 
lore. I aurve3·ed ,one or. two lowet · c 

middle class rami lie~ and . 'their b,famfly'; 
budget has increased ~Y Rs. 1 0 per· 
moot b. I ·am not speakins about those 
who are below poverty line. I· am alto 
not worried about the affluent' sectiout · 
of the society. I was surprised when 
one Member said t.bat there. is no · inc-
rease. , It is written on the wall tlaat 
there is incre3se and in addition to your 
budget the Rai I way budget, electricity 
boards, water boards and milk 
dairies have iocreas~d their rates. · 
So, Sir, it has really touched 
the poor sections. I would have 
welcomed bad it not touched the~poor 
man. When you presented your budget 
I believed that there would be no in-
flation but already there are inflatio-
nary trends. Whenever there is infJation · 
and cost of living increase.s the Central 
Government sanctions additional dear-
ness allowance but what about the 
States. 

1 wHI teJI you one example. Last 
year, in the State of Karnataka. we 
have provided Rs. 20 crores for Addi .. 

-tiona I D .A. But we had to shell out 
neearJy Rs. 72 crores. lt is because the 
Central Gov~rnrnent had sanctioned 
additional D.A., therefore~ we were 
also forced to sanction additional D.A. 
Where are the resources for the Stale 
Governments ? Their resources arc very 
much limited. My humble sug1cstioa to 
the Finance Minister will be that when 
you sanction additional D.A. to your 
employees, you should take the State 
Governments aJso into confidence ; you 
should consult them and ·then · alono 
decided about it and have a uniform 
policy in this regard. 

My next point is wi,th regard to 
develution of the finan~;ial resources 
among tbe States. Many hoa. Member• 
havo! already spoken on this point. ·Lot 
of injust.ice bas been doric ' by th~ 
Finance Commission io respect" of 
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.R.evea9e Su"1us States. 'It is nt .... a, 
aa injQs~p• elope by tbe ,.reseat Pin'atMte 
Commlui()a·buc also ·by the · l)revieus 
Pinanee COmmtsst·ons. Devolution ·of 
ftoancoa abould be bued on needs or 
the States. not reaortioa to liP-filling, 
aa is beina done. The action of the 
Union_ . Govornmen·t is unethical and 
uneon,~tituti.onal beca-use they ha\re 
deprived ·the States of one-fifths of 
-their resources by implementing the 
Finance Co_mmission•a recommendations 
from 1st May, l9SS. There are States 

. Uke Karnataka and Kerala which have 
be-en forced to go in for overdra ft!l. 

T~ere is another point which I 
would 1ike to mention in this conne-
ction about the drought conditions in 
States. My':friend from Anrlhra was 
complaining about the drought condi-
tions there. The Central Government 
must give liberal aid and financial 
as~istance t.o the States affected by the 
drouaht. So far as Karnataka is concer· 
ned, it has already 5pent Rs. 115 crores 
towards drought relief. Karnataka State 
asked the Cen·tre for an a~sistance of 
Rs. 250 crores but the Centre has given 
only Rs. 42 crores. So, liberal aid 
sought for by them, must be given. 

Finally I would SUJJCSt to tho h~a. 
Pinaoce Minister to tone up tho Tax 
Administratien Departn•ent. Corryprion 
ia rampant. Shri Sharmaji alsg rneotio-
aed ·about it. You should .streamline 
the administration. We caa sit togctber 
and decide what should be done I wiJJ 
also ai•e whatever suggestion• I have in 
mind. I ha•• been a Jetialator for tbe 
past t6 Jeara and al~o an I 1co~-tax pay• 
er. But I haYo not been able my~Jf to filo 
the income tax returns bocause they arc 

·so complicated. Without the help or a 
Cllartered Accountant you cannot fHe 
the return. So, tbeae tbincs should be 
simplified. Let a lone the common man, 
even the educated persons cannot them-
selves fill up the forms or understand 
these tax Jaws. There are number of 
report• in 'tbi '-behalf. I request Govern-
ment to brina an am~ndment in the 
next aes•ion for the simplific~ tion of 
tbe tax Laws. 

Wrtb these words I oonolt*de • 
{TriiiU/IItlo•J 

SH.I'li SHANT~ DRARIWAL (kota): ·· 
Mr. Chairman, Sir, lsupport the Finance 
Bill and welcome especially the Crop 
Insurance Scheme incorporated in the 
Bill. Due to certain tax proposal in-
cluded in the Budget -f•r the year 1985-
86, the people of the country have ter-
med i t as a pro-rich Bttdtet. I think the 
broad reason for this is that, in this 
Budget, more concessions have been 
given to the affluent section as compared 
to those given to the poor and backward 
class people, and wha teyer conc•i(\a 
have been &Ziven to the latter have been 
off ser by the sharp and unprecedeated 
rise in prices. 

The pinch or this Budget has been 
felt more due to increase in the duty oo 
petroleum products. Mjddle and lower 
cJas~ people make limited use of petro-
leum products and theae are heavily 
misused in Government offices and the 
public sector and ·the private sector 
companie~. Therefere. if the incenrion 
behind increasing this duty is to check 
or reduce the conaumption of petroleum 
products, then I think it wi IJ not at a II 
prove _to be correct because thest: are 
mostly misused in Government offices. 
the public undertaki n ~s and the private 
companiet. The consumption level of 
petrol and die~el will remain the same. 
In thia Budget a person having an annual 
income ef Rs. 30,000 gets a relief of Ra. 
680/ per year. Wi~h the increase in the 
prices of seco.>ter fuel, gas and other 
artciles, this relief has not only been 
neutralised but the expenditure on them 
has further increased. Hence, it is 
nece&iary to raise the incometax limit 
from Rs. 18,000 to Rs. 25.000, 

In his statement yesterday, he said 
that tbe assessment of vaJuntary return 
involving upto Rs. l lakh would be 
completed, with minimum formalities. I 
would like to submit that 'minimum 
formalities• is a very vague term and if 
the officers are conferred wirh this power 
they would ask the assessee to appear 2S 
times. I would like to submit that uo. 
less there is a speciftc comrJRint, volun-
tary return .may be accepted as it it. It 
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will aave time and the ·Income tax De· 
parunpat can make use of the time con· 
aumed . hi' 'colt1pletiti• asiessmeots, itt 

, cooduetioa eaqui~ies. If any compJai·nt-
, is received that a particular per1on has 
submi'tted a false return, department 
cood~ct ·aa enquiry very easily. ·J~t will 
not take much time or the Iocometax 
department in conducting an enquiry. A 
provi$ion should tberefor, be made for 
acceptance of returns upto Rs. 1 lakb 
without resorting to any formalities. 

Agricultural income or Rs. 1 lakh 
should be taxed. What is happenina 
today ? The big industrialists are in . 
possession or hundreds of bighas of 
land which is lying uncultivated. They 
show crorcs of rupees as their inc.Jme 
from this source and thus are converling 
their black money into white mon,ey and 
they.do not invest this whhe money also 
I do not koow what they do with it. 

I welcome the step taken by him 
for levying uniform export and import 
duty for a period of 3 years. Similarly, 
n trial should also be made to present 
the budget for three years. This wiH 
help the big industria I ist4;. businessmen 
and comr;non men ro formulate their 
economic policy on a permanent basis. 

The limit of' incnmetax ~ deduction. 
at source on interest 1nay aJso be raised 
from Rs l 000 to Rs. 2500. It wi II 
pave the way for individual budgeti.na 
and planning. 

Even today, non-reqfdent Indians 
are prepared to de ,-,o~i t crores or rupee~ 
in our nationalised banks. but due to 
some unknnwn reasons the R.B.I.has as. 
ked t~e S.B.I. not to give bank gurantee. 
What is the objection in giving bank 
gua"antee if anybody is prepared to de· 
po~it his money .in the banks ? .Tt is 
causing heavy losses and also proving 
hinderance in the way of planning. 

Tbere is an investment of Rs. 60,000 
crores hi the public sector today.- Even 
if we set 5 -per cent return we shall be 
able to earn. Re. 3,000 crores per annum. 
Th,e· .utmost attention should be paid 
towards improving their functioning. 
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i Would also tunest tha.t tbe ptf·vate 
sector ahould be allowed to enter tho· 
power and communications sector. Tlafs 
should be considered wi tbout any further 
delay·. 

We shall have to increase the aro,vrb 
rate for industrial production to 8 per 
cent per annum. It will need ·review of 
the ppJicy. The procedures sbou.ld be 
simplified and the industrial policy 
should · be liberalised .• 

I would like to submit that in order 
to check the rise in prices. retail item1 
should be sold io packed form and. the 
retai~ price displayed on them· so 
that the rural and illiterate people are 
not cheated. The prices can be con troll· 
ed by further strenathen;ng tho public 
distri_bution system. The prices are 
uoaring high to day. 

In the end, I thank the hon~ Finance 
Minister and hope that he will keep· my 
suggestions in mind. 

SHRJ BHARAT SINGH (Outer 
Delhi): Mr. Deputy Speaker, Sir, I 
SUJ'lport the Bill being discussed today. 
Onr hon. Finance Minister has introduc· 
ed the Finance Bill to give effect to the 
budget proposals made under· t~e gui-
dance of the hon. Prime Minister which 
wiJI help us in removing poverty and 
bringing in socialism. 

I am grateful to fhe hon. Fina nee 
Minister f<'r having introduced the Crop 
Jn~urance Scheme- this year which will 
hPln the farm~r~ to a greqt extent.· A 
Ru"a 1 Devef<'f'ment Corporation in 
Dttlhi wa~ mooted a long time back but 
it has not yet started functioning -end 
when it starts functioning the rural 
areas wi If get more henefi ts-tbeir deve-
lonment and progre~s will get accelerat-
ed. 

YClU are aware that m1ny .fobs h11ve 
come to a stoo in villages these days 
dne to ~hortag~ of electricity. And 
without power, tube-wells cannot be 
operated, crops cannot come up. So, 
power 8t-ncration should be aiven top 
priorty. 

ln Baditrpur Thermal Power House, 
power· generation capacity utilisation is 
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Yery low, while. wheo winds ltlow, ceat 
parti~ .al)d .dust from this power bouse _. 
reacb eveo the kitchens of villaprs ~ott· 
alao · 11t a~C\Imulated on tbe ·roofs of 
their bousoa. Ii it• manaacment is 
taken e'er from tbc Corporatit)n a~d 
laanded oftr to the Delbi Administration 
it will aenorate more •power. Similarly~ 

we cao generate mMe power io tae Indra-
prastba Power House which is already 
aenerating adequate powet • . 

Very meagre comPt'nsation is paid 
to those whose land·s are acqnired. Tile 
rate of compensation shouid be increa•-
ed so that the farmers can l't full price 
for their land. Besides, some farmers 
1et residential plots while many others 
do not._ The village farmers are illi-
terate. Whenever they ao to the con· 
cerned ()fficers and tell them that they 
have not got tbe plots and that they 
should be given plots, the officers say 
that they are applying for tbe same for 
the second time. So, 250 to 300 plots 
should be earmarked for farmers in 
Delhi. 

Government bave done much to 
increase the production of foodgrains 
and vegetables. There are no two 
opinions that sinc-e the nationa li:zation 
of banks, many types of loans have been 
given to belp increase tbe projuctioo 
of -foofi arains and vegetabJes. The 
rural land in Delhi is very forti fe and 
the proposed 800 ft wide drain win pan 
throuah..14 villages. The result wiJJ be 
that irriaation aod productioa will be 
either very }ow or will aUogctber come 
to an end there. As tbe width of tbe 
drain ia aoinJ to be 800 ft. tbo farmers 
wiH n~t bo able to roacb tbeir fields 
and irriaato tbcm, as yow . aro aoina to 
dig it 40 ft, deep. This will also create 
many difficulties. Therefore, crores of 
rupees which you are aoi ng to sp~od on 
the supplementary drain should be -spent 
oo other devolopmental works so that 
the farmers are benefited in every way 
and agricultural yield is a fso iocr.eased. 

Now-a-days, unemployment is ala~ 

a big problem. .The boys who pass 
. matriculation or come out as graduates 
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trom ti.e .. cou9 a aeek ~IY ·. oovetn~nt . 
.)obs.I'I'lte7 49 ~t lt~MI' teind a.u .emplo-
ymeat whic- may make tbern aelt·relJant. 
Therefore.. tlac childrea . should be hipa- . 
rtect edJJcation in aucb a way tut wheD 
ever tbey come out of '' the school, aftor 
studJina upto -tha Bc:h class or JOtb 
class, they should be in a position to 
stand on their owo feet. They aho~ld 
do tbeir own businrss. Present1y. 
(Joveroment arc givina assistance but 
there arc very few persons who can do 
-their own business because they have 
only bookish knowledge. In Delhi, 
D.R.D.A. pro·vides loans for three-
wheeler scooters, bufFaloes etc. The 
funds of this Department slaouJd alao 
be augmented so that the tJnemployed 
boys may find employment for them-
selves. Khadi GramodyOJ, Delhi spend 
Rs. 60 Jakbs for distribution amon1 the 
artisans whether they are shoe-makers, 
carpenters, blacksmiths. Therefore, the 
boys who are imparted train ins should 
in no way remain unemployed. 

Ia resettlement colonies, the schools 
are without buildinaa. Conservancy 
services are not available. More funds 
should be provided in the Budget for 
these resettlement colonies so that an 
the difficulties relating to provjsion of 
school buiJdings, parks, conservancy 
services etc. are solved. 

Now-a-days you know that condi-
tions are so unhygienic that there is filth 
all around cl there are dirty water drains 
and mosquito menaco everywhere with 
tho result that the farmers who toil ciur-
ing tho the day time are unabfo to sleep 
durin.g night and fall sick. Government 
should find out ways and means to 
eradicate malaria. Insecticides should 
be sprayed to kill mosqu-itoes so that the 
people may be able to keep rhemselvos 
healthy. 

In every viJlase, the consolidation 
of land hits been done. The landless 
farmers aiveo lands after this co~soli­
datico are not sanctioned power. Be· 
fore J98S power was sanctioned. but now 
the small factories are ly ins closed as 
power is ~ot sanctioned to them. My _ 
request is that DEStJ should . be a$kcd 
to· reJeaae power to these people • 
Government have . gi\'en assistance co 



.. .,yeey vUlap btU that has been restrict• 
· od to a hold ina of one ·hectare. My 

submission is that the farmers with 2 
hectares should b: covered in tbis 
scheme so as to maximise tbe . produc· 
. tion. 

. I support this BiJJ. It is a very aood 
Bill in which many reliefs bave been 
given to the poJr. I want you to keep 
in miod the history of Delhi als.o. The 
people feel that our new Prim: Mioister 
Shri Rajiv Gandhi is consi~rate to all 
and that he wi II take the country for-
ward in ev.!ry field. You arc ull aware 
th.1t wh~n Pt. Tawahar Lal Nehru become 
the Prime Minister of India, he with 
his fore,ightedness thought of con•Hru~~­
ting the Bhakhra Darn to increase the 
agricultural output. Earlier, w~ were 
40 crores, now we are about 80 crores. 
Earlier we used to irnport foodgrain~; 

now we have achived se1f-~ufficiency. 

One thing thlt I want to submit is that 
the farm!r with his sweat and toil 
produces the foodgrain but when he goes 
to sell it in the market, he h not paid 
a fai~ price for his produce. Government 
have fhed the support or ice of wbea t 
at Rs . . JS7 per quintal but the farmer 
is getting Rs. 149 per quinta.l in the 
mark~t. I want that FCl procurement 
centre~t should he set up in more and 
more markets so that the farm.!rs get 
the full price for tlt!ir produce. The 
At;tricuHural Purch:ue Marketing Com· 
mittee h'lve sufficient funds .with it. 
They ~hould help the farm~rs by spend· 
ing money when his c.rop i• infested by 
pe.;ts ani insect~. They should spend on 
construction of roadq where necessary, 
to help farmers take their yield to the 
market. 

With the1e words I cooctudc and 
support the Bill. 

SHRI K.D. SULTANPURI (Simla); 
Mr. D:puty Speaker, . Sir, I rise to 
support the Finance Bill. I think our 
boa. Pioance Minister has aive adequ· 
ate relief to the farmers. He bas given 
subsidy on fertilisers wb·ich bas encou-
raged them much Hon. Members of 
tbe H.oute 'have drawn the hon. Minister's 
atteation ·towards many thinp. I shall 
dtaw hii atten~on to .certain problems 
.retatins;~to Hiataebal Pradesh." 
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tn our s·tare. ·the ritaximu~ . · ~~~uc· 
" tfoas is or ,pacato and ~pp,lc a.Dd, c,rtaio 
Qtber ve-..etables but ibere is nQ . p~oper 
arrangement for their markc,ini.. That 
is why · the 'economic condJtio.ns of the 
people of the hi lJ areas is not aood, At 
least in n~w Azadpur market, the· far • 
mers should get faar rates, but wbat is 
happenina there is that touts arc acttioa 
more and more profits whereas farmers 
are not beina paid a reasonable price. for 
tfteir produce. The hon. Minister should 
pay attention towards this. 

So far as ta~es a-re concerned, the 
big businessmen do not pay them. They 
are in arrears and the arrears bave not 
beeu realised so far. Therefore, Govern· 
rn~nt shouJd pay attention towards re· 
covering the tax arrears from these 
businessmen at the earliest by taking 
the most stringent measures. The tax-
evaders should be pu.nisbed at tJac car. 
liest for their off~nce. You have in· 
troduced the Crop J n~urance Scheme. 
My submission is that in the hiJJ areas, 
apple crop is grown more. You should, 
therefore, set up more factories th~re 

because when our farmers' send their 
apple produce to Delhi they ruined and 
they iocure heavy loss rbey have to 
PlY the maximum freight. I also want 
th:tt a Fruit and Vegetable Insurance 
Scheme should be enforced Immediately 
in those States which are known as 
Apple States -whether it is Uttar 
Pradesh or Himachal Prad!sh. 

There are many major turbulent rivcrt 
in my State. During heavy rains, the 
waters of these rivers carry mud causina 
loii worth crores of r.upe~s to Punj.a.b, 
and Haryana. I request that m!xrmum 
funds should be made available for t.!4e 
construction of check dams to stop soil 
er0sion, and the earth being washed 
away. 

More funds should be provided (o_r 
hydro-electric projects io hill areas so 
that power shortage can be renwv·ed 
there. 

Very few indusaries ha·ve been aet. up 
i~ our .re.s;on and all of them haw .. ~ea 
~t .uJ> in· the . border areu. , If an :. ht.,. 
dustry is to be act up in Uttar Pradesh, 
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It will he set up i• abe plains beJeai Ket. 
dwa'r, it will not be set up ia Pitla.ora-

. aarb. Similarly, if a factory is set up in 
Himachal Pradesh, it is set up near 
the border of Punjab and Uttar Pradesh, 
not in tbe interior of the State. ·1 would 
appeal to the hon. Minister that if he 
wants to improve the economic condi-
tion or an these areas, more and more 
industries should be set up in the inner 
parts of State where there .are no in-
dustries so that the sons of the soil 
who are facing acute unemployment get 
employment. 

No one wants to go to the hi H areas 
from the pia ins. As Shri Namgyal has 
just now-said -if some one has to go, 
he cousiders it as a punishment. Such 
persons do not wo~k there, they just 
id1e away throw time. My submission 
is that the people who are posted ther~ 

should be given hill aiJowance. This 
will give them satisfaction and they will 
also be able to maintain themselves. 

More and more banks should be 
opened in the hiU areas. In cities bank 
branches are opened but they are not 
opene1t where they are needed. I want 
you to pay attention to this aspect and 
make arrangtments for opening more 
bank branches in the hi 1J areas. 

One thing l would like to repeat. 
8overnment employees drafted from 
llere are not given hill allowance whereas 
Himachal Government employees get it. 
1 want that the Central Government 
should also pay hilJ aJlowance to their 
employees on the pattern it is bein·g 
paid by the State Governments to-their 
employees. 

You laave presented a very good 
Bud&et whi~h has ·giveD many benefits 
to the people. I pay my compliments 
to )'0\1 for tbis aod I support the Bill. 

SHRI RAM PYARE PANIKA 
(Robertsganj) : Mr. Deputy Speaker, 
Sir, I welcome the concessions announ-
ced by the bon. Finance Minister while 
lot.roducing the Pinan~e Bill yesterday, 
in aeneral and tbe aDnouncement made 

by hiM i• reaard t·o tlae power aDd com-
monica tiona SJstea ia t.M Public 
sector in particul~r. 

In tho 6th Five .Year plan a target was 
fixed for aeneration of 19,000 Mega. 
watts of power. But when the PJannina 
Commission made the ··mid-term apprai· 
sal. this target had to be lowered to 
14,500 megawatts due to SthortfaJJ 
resources. Sir, no development can 
take place without power. I. therefore. 
congratulate the hon. Finance Minister 
on the announcement made by him io 
this re~ard. 

We have been maid ng efforts for a 
long time now to bring about land 
reforms in the country. For long, it 
has been an integral part of our pro-
gramme of ushering in socialism, but 
no State has so far completed this job. 
The land found surolus in the vi1Jage 
panchayats following the imposition of 
ceilings has not !O far been distributed. 
When he was the Chief Minister of 
Uttar Pradesh, he had enacted very 
stringent ·Jaws in this regarad. Eveo 
then those Jaws were not implemented. 
I would, therefore, J ike to ~ · u bmit that 
these Jaws should be included in the 
north Schedule to the Constitution so 
that they are not challenged in courts. 

This Budget has beeo squarely held 
responsible for rise in price It is true 
that thtee has been some price rise here 
and there because of the circumstances 
under which this budget was presented. 
But I wouJd like to emphasise that this 
Budget does not go against the Indus-
trial Policy Resolution of 1956. brought 
here during Panditj i 's time. A practical 
approach bas been. adopted in this 
budget keeping in view our mixed eco. 
nomy and the needs of the hour. 

It is a matter for g1eat h11ppiner that 
the bon Prime Minister and the bon. · 
Finance. Minister have explained aH the 
thing very clearly and in detail at the 
A.I.C.C. meetios. But the .Oppositioo 
is misguiding the common man. We are 
satisfied with what has been said · by the 
bon. Prime Minister and the bon. 
Finance Miniater in renard to this 
Budaet.· I would like to submit that .. :all· 
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these things shollld be given publicity at 
block level'in the country and printed 
material should be sent there so tbat 
the wrong impression beina created 
among people that it is a rightists bud. 
get and that it is not s sociaJist budget 
can be countered. Our concept of mixed 
economy and tbe airn of removing 
unemployment should be made clear to 
the common man in each and every 
village. 

We bad enacted to Forest Conser• 
vation Act in 1980 Aft!r that works 
relating to construction of roads and 
dams and power transmission lines have 
came to a stop in, variouCJ sta'e. Thi~ 

Act needs to be amended. Th! P1anning 
Commissioa has identified hiJI, trib1l, 
drougbt·prone, flood-, desert and coastal 
line areas Our late Prim~ Minister h~d 
sent to all States a 12-point programme 
for improving the public distribution 
system. Directives should be issu.!d to 
ail States to implement the said 12-point 
pr ,)gramme strictly. 

Much is being said about rise in 
prices. I have seen figures pertaining to 
la~t seven years and one factor can be 
attributed to seasonal price-rise. The 
other factor is the Budget which ha5 
contributed a 2 to 3 per cent price-rise 
and it has been admitted by our hon. 
Finance Minister also. Bllt baseless 
rumours are being spread in the country. 
I have full confidence that the prices 
will come down gradua Jly with :n a 
p::!rtOd of 2 to 3 months. The tendency is 
that if good arrive in abundance in our 
metropoJi tan cities like Bombay a ad 
Delhi, the prices come down but if the 
good~ are in short supply, 'the prices go 
up. I myseff went to the vegetable market 
and saw that the prices of vegetables 
bad started· coming down. The articles, 
where production increases and which 
start arriving in tbe market in plenty 
become eh ap I am · sure that ~e 

Oppa.ition will not be able to take 
advaatqe by mitauiding the people 
aboutPftce rise as this is by all means a 
ba Ia need Budget. If the budget propo-
sals ate im~lemented prooerly then we 
a1'e surely goin·g to have a~ sound base 
for ou·r Seventh Five Yelr Plaa. 

I request. tbe bon. Finance Minister 
to create aomo macbi aery to ove.r.aoo 
that the fuods aUocated to tbe Stcles 
are not misappr~JUiated: As. I bad said 
on the Jast occasion, there is need to 
discipline the .Srates so far as overdrafts 
are concerned Uttar Pradesh was hardly 
.affected by severe drought and. hail-
storms in 1982-83. The Central Govern-

. meat had sanctioned Rs 700 crores for 
various states for meeting the situation 
created by the3e n~tural calamities, but 
U.P. get nothing out of this and it had 
to deaJ with the situation out of its 
own resources. If you do not convert 
the States' overdrafts into loans, then 
you wirl not be able to mobilise resour-
ces for the Seventh PJan and you Will 
not have the infrastructure. Non-availa-
bility of Central subsidy aod absence of 
public sector undertakings are respon. 
sibll! for this state. I hope you will 
proceed with the S.!venth Five-Year 
Plan keeping in view the needs and 
backwardness of those States. With these 
words, I thank you for affording me an 
apportunity to speak. 

SHRI RAM NAGINA MISHRA 
(Sal~mflur)~ Sir, I thank you for givjng 
me an opportunity to expr.,ss my views 
even at the fag end of the day. Many 
learned friends have already expressed 
their considen:d vie NS here. I do not 
want to· go into them. Sir, I am a 
villager, So I would like to say some-
thing about villagrs. I have been a 
socialist and our Government and our. 
Budget are also socialist. I had sone to 
my village. The villagers asked me why 
kerosene oil had become costly ? We 
Jive in viJJages where there is no elect· 
ri'city. We light lamp, which ia. called 
'dhibari' we light lantern, kerosene oil 
is used in them. The villagers asked me 
wh·1t type of Budget is yours, we are 
not getting kerosene oiJ. There is no 
light in our homes" .. There is no elect· 
ricity there. The poor people living in 
villages· ~o nor need electricity, nor do 
they hope_ to get it. They ask, what sort 
of this soCialist budset is this in which 
kerosene, ~'Which we use for lighting our 
]amps at nistu, bas become costly ?,. 

Secondly, I would like to say •on1e-
tlling about salt for wbich Gaudbiji 
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had· launched a Satyagraha. What 
should I tell the vit1age people ? Some· 
body here may tell.me so·tbat I can make 
the villagers understand. They,say that 
they are getting salt at Rs. l.SO or Rs. 
2.000 .per k.g. Is our Budget socialist ? 
When I see that the farmer is not supp .. 
li~d with kerosene oil, and sa 1t is supp-
lied to him at such a high cost, I feel 
that there is something wrong with our 
policy. The administration of the 
country is in the hands of an able 
person and this Budget is a socialist 
one. Should the village people hope to 
get salt at a cheap rate and kerosene 
.oil for lighting dhibari at reasonable 
price 1 

Sir, I have beard that the common 
man gets special concessions in a socia-
list budget. What concessions have 
been given to us ? Crores of rupe€s are 
given to big persons jn the form of 
loans at to 8 to 10 per cent rate of 
interest. Are you aware that the vi II age 
farmen ~et loan at 19 per cent interest. 
The capitalists get crores of rupees as 
loan at 8 tR 10 per cent interest 
whereas the farmer gets loan on 19 per 
cent interest. How much wrong it is. 

Besides,it happens that if the Joan is not 
repaid within a period of 2 yearst the 
farmer is put behind the bars·. In addi· 
t ion to this 19 per cent, 5 to 7 per cent 
~nore is added and in all 25 per cent 
interest is recovered from him. Take 
tlae caae e.f Uttar Pradesh. From where 
tlees the village farmer get Joan ? He 
tets loan from two sources-co-opera-
ti'fc socities and sugarcane societies. 
fte gets Joan from these two sources 
for p•rchasing fertilizers. What are 
their rates tJf interest ? You can verify 
Jh~rn. The newspapers carry in bold 
'etters that if the amount of loan is not 
~aid back by the stipulated date his 

' land wiiJ be auctioned. I would like to 
know whether auc.h action has ever been 
taken against any defaulting mill-owner 
and whether' bi·s miJJ has ·ever been 
auctioned ? It is a matter for great 
surprise, Por example,.· farmers, dues 
fli:zl»ni~IZ into' crores of rupees were out-
!tanding against the mi11 owners in 
U .. P. Not to speak of payment of iote· 
•,st. e~~l,l t~ pr~nc:ipal was paid afte,r 
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areat efforts and persuasion. Many 
thanks for this. What if he. ac;ta tlact 
arrears when his bouse has bee~ put to 
auction and he is behind tbe · bars. 
Should the farmers not get interest oo 
these dues ·running into crores of 
rupees 7 He sold his sug~rcane, gave 
everything w'1a t he had and he is getting 
his money after a period of one year or 
one and half years and that too not in 
a proper mauner. Why should he not 
get interest thereon ? Farmers dues• 
running into crores of rupees are out-
standing against the mill-owners but n() 
interest is paid to them on this amount 
and on the contrary, when the farmers 
do not get their money in time, they 
are subjected to many atrocities and 
arc even put behind the bars. I am· 
expres.sing my agony ...... (Interruption). 
Our Minister is an able administrator 
and also an expert. It is a· matter of 
satisfaction that Pan Masala has been 
made tax-free. 1 would like to submit 
that the prices of salt and kerosene may 
also be reduced. It will not only earn 
a name for you but for the entire party 
through out the country. (/nre, ruption). 

SHRI VISHWANATH PRATAP 
STNGH : You might be aware that salt 
is not subjecr to any tax. 

SHRI RAM NAGINA MISHRA: 
But why is it so costly ? You are the 
ruler. Why .is the farmer, with whose 
hard struggle the country got Indepen. 
dencc, Det ~telling salt at cheap rates ? ..• 

( lnt~rrup11ons). 

SHRI ARliN NEHRU : How mucb 
has it increased ? 

SH~I RAM NAGINA MJSHRA : 
It is aeiHng at Rs. 1.50 or Rs. 2/·a k.a. 
I we1uJd Jike to say one t~ing more. The 
number of Sugar miJJs is the highest in 
U.P. I would like to go on record. that 
if this attitude continues. all the sugar 
miUs functioning in either the private 
or the p.ublic aector in North India wiU 
become sick. The~re is 110 sugar 111411 
which does not owe .. at .Rs. .10 least 
croaes to 12 ~rores. The Khanpur .Susar 
work~· in whicb .Governmtn·t hpld ·48 per 
cent sha.r~• ewes R,f. J4 crorc• to 
Oovernmen;t,, T~rqvah you, $ir, ... , ~ould · 
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Jike to urge the Government to acquire 
4 percent more shares and take over its 
manaaemcnt, Otherwise, only scrap iron 
will be left and the rest will b: so'ld out. 
Our a rea ·is a drought prone area. I 
would urge the Government to set up · 
some Commission to ensure that at least 
Gorakhpur and Deori:t get the benefits 
of the rivers. of U.P. Our boo. Minister 
is the representative of the people as 
weJI as an expert. I would request him 
to make some such sort of arrangements 
as would save the people of Gorakhpur 
and Deoria from drought. With these 
words I \Upport the Fincnce Bill. 

MR. DEPUTY-SPEAKER: Hoo. 
Minister will reply tomorrow. Now 
Shri H.K.L. Bhagat. 

BUSINESS ADVISORY COMMITTBB 
Seventh Report 

{Er~g/ilh} 

TffB MlNIS fER OP PARLIA 
MBNTARY APPAlRS (SHRI H.K.L. 
BHAGA TJ : Sir. I b~g to present tb.!t 
S!venth R~port of the B~iiness Advisory 
Comrniuee. 

MR. DBPUfY·SPBAKBR ThJ 
House stan Ji adjourn:d to re·a ssembJo 
at 11. a.m. tomorrow. 

18.49 hr1 

The Lok Sabha then adjourn1d till 
Eleven of the Clock on Frlc/ay, thtt lOth 
May, 1985/Vabakha 20, 1907 (Saka). 




